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LOK SABHA DEBATES

LOK SABHA

Thursday, February 20, 1969/Phalguna 1,
1890 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]
VISIT OF CHAIRMAN OF SUPREME
SOVIET OF U.S.5.R.

MR. SPEAKER: I have great pleasure in
informing the House that His Excellency
Mr. Spiridinov, Chairman of the Soviet of
the Union of the Supreme Soviet of the
USSR and Mrs. Spiridinov, who arc on a
visit to India on our invitation, are now
present in our Special Box. We are so
happy that they accepted our invitation
and could find time to wvisit our country.
‘We welcome them most heartily.

ORAL ANSWERS TO QUESTIONS

BEEDI WORKERS IN KERALA

61. SHRI C. K. CHAKRAPANI:
SHRI A K. GOPALAN:

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state;

(a) whether it is a fact that due to the
unwillingness of management to imple-
ment the Beedi and Cigar Workers Act,
1966 more than 10,000 becdi workers have
been thrown out of employment in the
Malabar area of Kerala;

(b) whether the Kerala Government
have submitted a scheme 10 re-organise
the beedi industry in Kerala;

(c) if so, the main points
scheme;

(d) whether Government have consi-
dered the scheme; and

(e) if not, the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) The matter
falls in the State Sphere,

of the
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(b) No such scheme has been formally
received.

(c) to (). Do not arise.

SHRI C.K. CHAKRAPANI: Sir, the
bzed iindustry is one of the important indus-
tries in Ksrala. With the shifting of the
Genesh Beedi Works, Bharat Beedi Works
and Darbar B:edi Company to Mysore, a
serious situation has arisen. Some 12,000
workers are unemployed owing to this.
More than a lakh of people depend upon
this beedi industry. The Kerala Govern-
ment has cffectively implemented the
Beedi and Cigar Workers Act and that is
why the beedi magnates have shifted from
Kerala to Mysore. In view of this, will
the Government of India suitably amend
the Act in order to prevent the shifting of
beedi factories from Kerala to Mysore?

SHRI BAGHWAT JHA AZAD: The
Present Act is quite good in all aspects.
We cannot force the employers, if they
want to shift the factories to Mysore.
As a matter of fact, the Labour Minister
called a conference in which the two State
Chief Ministers were present, They agreed
to talk among themsclves and decide
this issue,

SHRI1 C. K. CHAKRAPANI: I am told
the Kerala Government has submitted a
scheme costing Rs. 22 lakhs to help the
beedi workers in Kerala. Will the Govern-
ment consider this proposal to prevent a
scrious situation arising there on account
of the shifting of the factories to Mysore?
The workers in Malabar have started a
cooperative socicty which is producing
Kerala Ganesh B:edi. Does the Govern-
ment of India have any proposal to help
this society in Kerala?

BHRI BAGHWAT JHA AZAD: Asl
said in the main reply, we have received
no such proposal. So far as the coopera-
tive societyis concerned, it is for the State
Government to consider: 1 hope the
State Government  will consider it sympa-
thetically,
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BHRI A.K. GOPALAN: Sir the answer
given by the Minister shows that he has
not understood the problem at all. An
Act was passed by the Central Govern-
ment, and when the Act was passed we
told Shri Hathi, who was the Labour
Minister then. ...

AN HON. MEMBER: Is
now? He has not been touched.

he not

SHRI A. K. GOPALAN: Excuse me,
Sir, I do not know the changes in the
port folios. We told the Minister then and
wanted an amendment. About the date
of implementation we said that for all the
States in India it must be ons date or clse
there is a possibility of the employers
shifting the industry from omne State to
another. He did not heed to it then or
he had not understood it then. What
happened was one night the industry was
shifted from Kerala to Mangalore and
20,000 workers became  unemployed.
There is one clause in the Bill under
which beedi leaves and other things can
be given to houses. What the employers
did was, when they shifted the industry
they again came back after a month and
began to give a short of passbooks. They
wanted to abolish the system of factories
and give beedi leaves to homes thus turn-
ing it into & home industry. The object
of the Bill was to see that the b:edi
workers got all the be=n:fits like other
—workers. After the Kerala Government
implemented the Act they came back and
wanted to turn it into a cottage industry.
Understanding the results of the imple-
mentation of the Act,1 want to know
whether the Government at least now will
amend the Act in such a way as to remove
all loopholes so that the benefit of the
Act can be gained by the workers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): I
have understood the question and I
understood it then also. Shri Gopalan
wrote a letter to me, After that
1 convened a meeting of all the
southern State Minister-Labour Ministers
of Kerala, Madms, Mysore and Andhra.
The difficulty was that the Mysore State
had not yet applied our Act. They have
their own Act. Madras, Kerala and
Andhra have applied this Act and the
rules are also framed. We have persua-
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ded the Mysore Government to apply this
Act and repeal their Act. They have
agreed to do it and they have also made
applicable the rules which they have
framed. The one difficulty was, as Shri
Gopalan said, that some of the employers
are shifting from Kerala to Mysore, Shri
Gopalan wanted that I should write to
the Government of Mysore saying that
they should not allow the employers to
come to Mysore. I said that was not
possible for me,

SHRI A.K. GOPALAN: What I said was
and what I say now is that as far as the
Act is concerned it is an all-India Act and
whether it is in Mysore or Kerala it must
be implemented so that the workers will
get the benefit of it.

SHRI HATHI: After that we called the
Ministers and told them that this situation
where one industry goes from one State
to another was not a happy one and
therefore before they gave licences to the
beedi employers if they were coming from
another State where they were already
settled it would be better if they consulted
that State and then issued the licence.
Both the Governments have agreed. The
Government of Mysore have also agreed
to this. This is all that [ have done and I
think 1 have done as mich as could be
done.

So far as amendment of the Act is con-
cerned, we have applied this Act and the
rules to all the States. The only thing is
that Mysore has its own Act. What Shri
Gopalan wants is that even il a man
wants to work at his house he should not
be allowed to do it. That is rather diffi-
cult.

SHRI UMANATH: The name of that
all other workers are being penalised.

SHRI HATHI: We have framed rule
that if only members of the family are work-
ing at the house, they should be allowed.

But no outsider can work. I any out-
sider is working, it will be an establish-
ment and the rules will apply. We have
done that much. I do not think we can do
anythiag more than that. We cannot
stop prople from working in their own
homes, if they want to do it.
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SOME HON. MEMBERS ross

MR. SPEAKER: This qusstion relates
to labour problems in Kerala.

So, you can ask only about Kerala,

SHRI SHEO NARAIN: Itis a labour
problem.

MR. SPEAKER: Of course, it is a
labour problem. But if the hon. Member
wants to know about the labour
problem of UP, Bihar or Rajasthan,
he should take the trouble of giving
notice of a qusstion. Then [ have no
objection to allow them to ask supple-
mentaries. But they do not take that
trouble and when somebody clsc asks a
specific question about Kerala, they want
1o ask questions about their own States.
This question does not relate to the
general labour problem for the whole of
India ; it relates only to Kerala. So, if
any hon. Memb:r wants to ask a question
about labour problem in Kerala, he may
do s0. But he cannot survey the whole
of India.

SHRI A. K. GOPALAN: May I make a
personal explanation ? There is some
misunderstanding and I want to clear it.
The Labour Minister has said that we
have passed an Act, we have asked the
States to implement it and that the
workers can do the work in their homes
also. The objsct of that Act wasto
give bonus and other bznefits to the
workers. Now most of the workers are
not direct workers of the company. They
only get leaf and do the work in their
homes. If you say that this Act will
not apply to them then they will bz
deprived of b:ncfits like holiday wages.
It is not as if somebody who cannot
work in the factory is given leafl 1o do
the work in their homes. After the
passing of the Act, bscause it will not
apply to those who work in their homes,
most of the workers are deprived of the
beacfits like holiday wages etc. So, |
am suggesting an amendment of the Act
20 that the workers will get the bencfits.

SHRI LOBO PRABHU: | would like to
tell the memb:rs from Kerala that if
ihey make comditions more sitractive to
beedi industry, the industry will mot iry
to shift from that State. Coming w0
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the question, I am concerned about the
condition of the beedi workers. This
Act has affected the beedi workers in

two ways. In the first place, as Shrl
Gopalan has indicated, when the beedi
industry is shifted from the factory

to private houses, any benefits which
were previously sccruing to the beedi
workers would be lost. Secondly, I
entirely agree with Shri Gopalan that
they are capable of being exploited
if the work is done in their homes and
the Act is not applied to such a
situation. But 1 entirely differ from
Shri Gopalan in the remedy he has sug-
gested.  Instead of amending the Act,
will the government think of completely
abolishing the Act ?

SHRI HATHI: No, Sir.

WY WISTITY ATREY ¢ AvOw AR,
ag garw 39 ofcar s & ot 97 &
e 9 fag wiwar syt arogoa aar
I fador & gue fiear ar s o%
ITh gra Tf Tt oY, ywamgd wg
ardr gy 9 § ww) 7f § o¥x ANy
e w7 % AT ag FAe A aar
&, st Agrew ag AT ¥ w9 R )

SHR1 UMANATH. How is Ajitha
Narayanan connected with bidi ?

SHR1 HATHI: | have no information.

SHRI K. LAKKAPPA: Kcrala Memb-
ers have rightly suggested that though there
isan Act in Mysore it is not in conformi-
ty with the Central Act. Shri Hathi also-
has conceded that the Government of My-
sore has not been implementing the full
spirit of the enactment. The prevailing laws
are not good so far as- the bidi workers
are ned. The probl in Mysore
State is because the bidi factory owners
are the Major financiers of the Congress
funds,

SHRI UMANATH: The cat is out of the
bag.

SHRI K. LAKKAPPA: They are not im-
plementing the Act bzcause of the big bidi
industrialists. Instead of bringing forward
legistation wich will be conducive to the
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labourers, they are playing the game so
that the industrialists and the Congress
grow at the cost of the bidi workers.
Would the Government of India make an
inquiry into this matter as to why the
enactment has not been implemented by
the Mysore State and what action is the
Government of India going to take so far
as labour problems in respect of bidi
workers are concerned ?

SHRI HATHI: Up to now politics did
not figure in this question but the queition
itself has brought in politics. I do not
know whether this question was asked for
facilities and welfare of the workers or
for the funds given to the Congress or to
somebody clse. 1 am not concerned with
that. So far as the Mysore Government
is concerncd, they have published the
rules and we have told them that they
should bring forward legislation repealing
their legislation.

SHRI VASUDEVAN NAIR: All ofa
sudden the Kerala Government was faced
with the stupendous problem of giving emp-
loyment and of rehabilitating tens of thou-
sands of workers. In spite of the unhelp-
ful attitude of some of the ncighbouring
State Governments and also of the Czntral
Government, they had to organise these
workers in co-operative societies. From
the 17th of this month they have started
their own production and the famous
Kerala Dinesh is the new bidi introduced
by these workers. [ should like Members
from the other States to propagate that
bidi.

Shri Bhagwat Jha Azad said that they
had not received any scheme or request
from the Kerala Government for financial
assistance or anything for this new
scheme of rehabilitation and organisation
of tense of thousands of workers in co-
operative socicties, Maybe, his depart-
ment is not aware of it but I should like
to know from him whether he will
inquire from the other concerned depart-
ments in the Government of India
whether they are in receipt of such a
request from the Kerala Government and,
if so, whether they will use their influence
to render sufficient help to the Kerala
Government so that these workers are
rehabilitated.
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SHRI HATHI:As my colleague has stat.
ed wo have not received any scheme but
if the workers have formed a co-operative
society we wish them all success. I or
our department is not dealing with it but
I shall find out from the Commerce
Ministry or some other ministry if they
have got it. But the best way is for the
hon. Member to tell me to whom they
have written.

SHRI S. KANDAPPAN: The question
has got wider implication than looks on
the surface. [ have no quarrel with
regard to the competence of the States to
have their own legislation but there are
certain issues where we do legislate with a
view to protecting the interests of labour as
such. In this case, we were given to under-
stand, when the enactment was made,
here, when the Bill was being discussed
on the floor of the House——there were
already a few States which had enacted
legislation ; for example, in Madras, they
had already enacted on those lines—
that the Bill we were discussing was on
the lines of the Madras enactment.
Keeping all this in view, it would be a
mockevy of legislation if we go on having
such legislation which ir unable to protect
the interests of the labourers. This is
a scrious problem. This problem was
pointed out while the Bill was being
discussed on the floor of the House. In
the interest of protecting the labour,
particularly, the beedi workers who are
the lowest paid in the country, I would
like to know, if the hon. Minister is
not going to concede to the demand of
Mr. Gopalan for amending the Act, what
else he is going to do in a concrete
measure, in addition to persuading them,
to see that the interests of the labour are
protected.

SHRI HATHI: The Act was passed with
a view to giving uniform benefits to the
workers throughout the country. All
the Southern States have applied it. Only
the Mysore Government had its own Act
and, therefore, they said that they would
notify the rules. But looking to the
difference in the benefits that the workers
get, we have persuaded them and they
have agreed that they will repeal their
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Act. Therefore, there is no need for
any amendment,

Second Cotton Textile Wage Board

62. SHRI D. R. PARMAR:
SHRIR. K. AMIN :
SHRI B. K. DASCHOWDHURY :
SHRI CHENGALRAYA NAIDU :
SHRI UMANATH :
SHRI DHIRESWAR KALITA :
SHRIMATI SUSEELA GOPALAN :
SHRI BHOGENDRA JHA :
SHRI K. RAMANI :
SHRI K. M. ABRAHAM :
SHRI P. P. ESTHOSE :
SHRI INDRAJIT GUPTA :
SHRI VISWA NATH PANDEY :
SHRI E. K. NAYANAR :
SHRI RANIJIT SINGH :
SHRI BR1J BHUSAN LAL :
SHRI RAM GOPAL SHALWALE :
SHRI ATAL BIHARI VAJPAYEE :
SHRI RAGHUVIR SINGH SHASTRI:
SHRI S. M. BANERIJEE :
SHRI BANSH NARAIN SINGH :
SHRI ONKAR SINGH :
SHRI KANWAR LAL GUPTA :
SHRI K. P. SINGH DEO :
SHRI MOHAMAD IMAM :
SHRI R. R. SINGH DEO :
SHRI S. K. TAPURIAH :
SHRI C. C. DESALI :
SHRI SURAJ BHAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Second Wage Board
for Cotton Textiles has submitted its
report;

(b) if so, details of the recommenda-
tions and Government’s decision thercon :

(c) whether it is a fact that the repre-
sentatives of the mill owners have
expressed the inability of the industry to
pay higher wages for workers as recom-
mended by the Board; and

(d) the steps taken by Government
to get these and other recommendations
implemented by the mill owners ?

THE MINISTER OF STATE IN MIl-
NISTRY OF LABOUR EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Bir.

(b) The Board’s recommendations are
under examination. These will bs
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announced, along with Government’s deci-
sions, as ecarly as possible,

(c) Yes, Sir.

(d) The question of implementation
of the Wage Board's recommendations
will arise after Governmenlt's decisions
thercon are announced.

SHRI D.R. PARMAR: Is the hon.
Minister aware of the fact that about 20
textile mills have bzen closed down and
about 20,000 labourers have become
jobless? I have heard that some labourers
have started hunger-strike also before the
Gujarat Assembly, If this thing is conti-
nued for some longer period, it will
effect the cotton growers, the farmers also.
May I know from the hon. Minister
whether the Government have taken any
action to get the closed mills in working
condition and, il not, the reasons
therefore ?

SHRI HATHI: These recommendations
of the Wage Board are with the Govern-
ment. But the Report is not unanimous. In
order to expedite it, we have called the
meeting on the 25th of this month to consi-
der them,

SHRI D. R. PARMAR: May I know
whether the Government have suggested
any other alternative to give work to the
jobless workers ?

SHRI HATHI: This does not arise out
of this. This relates to the recommenda-
tion of the Wage Board.

SHRI R. K. AMIN: It isa common
practice of appointing the Wage Board in
our country which raises the wages, raises
the prices and as a result of that the consu-
mers suffer. Now, we are facing a situation
in the textile industry where the mills are
closing down. The labour and capital
are willing to work at lower wages but
they cannot work. There are certain
textile mills where the workers are ready
to work at lower wages but they are
prevented from having that sort of lower
wages in order to find employment. In
Japan, there is a good deal of wage
flexibility and bscause of the wage flexi-
bility, they do not have to face un:mploy-
ment and there are no problems of sick
mills. Is the Govenment thinking of
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having that sort of wage flexibility while
appointing the Wage Board in any
industry and, specially, in the textile
industry, and making the overall review
of the situation and asking the second
Woage Board to make the review from that
point of view.

SHRI HATHI: The Wage Board are
appointed to see whether the wages earned
by the workers are adequate or whether
increase is need. It is true that some of
the mills are not working at a profit but,
on the contrary, at a loss, and some of
them have bzen closed. As has been
rightly said, some of the workers have
agreed to work at a lower rate. But this is
a question for all other mills which would
be making profit and which may have
capacity to pay, to consider. So far as sink
mills are concerned, the workers and em-
ployers can come to an agreement between
them. But so far as other mills which have
capacity to pay are concerned, the Wage
Board recommen=dations, after discussion
with the workers will apply.

SHRI CHENGALRAYA NAIDU: May
I know whether it is a fact that not only a
few but most of the recommendations of
the Board were not unanimous because the
representatives of the employees on the
Board did not sign the recourmendations
and did not agree to the report ? If
this is so, may I know whether the
employees have not agreed b:cause the
wages recommended were low and whether
the employers have not agreed because the
wages recommended were high? If this
is so, may I know whether the Govern-
ment will consider reducing the excise duty
for the mills, so that the employers can
pay some morc money to the employces?

SHRI HATHI: This question should be
addressed 10 the Finance Ministry,

SHRI UMANATH: The so-called S:-
cond Wage Board has ultimately turned out
to be a Himalayan hoax on the textile
workers of the country. The present
minimum wage in the industrial field was
fixed about nine years ago, in 1960, and
I find from the report that they have
denied revision of minimum wage——an
absolute denial of revision of minimum
basic pay. [Ialso find that they have
totally denied dearness allowance also to
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a substantial section of the workers. Only
a small section of the workers have been
reccommended a pittance of a rupee or
two. In essence, the whole recommend-
ations turn out tob: a recommendation
for wage frecze for 15 years from 1960. I
would like to know, in these conditions,
what steps Government propose to take
to scrap the Wage Board recommend-
ations and compel the employers to see
that the minimum wages which were in
force from 1960 are revised as well as
category basic wages and dearness allow-
ance as otherwise there would be a stiff
resistance from the textile workers through-
out the country,

SHRI HATHI: The question is whether
the recommendations of the Wage Board
have been accepted by the Government eor
not I have replied that we have not yet
taken any decision on that. We have called
a meeting on the 25th January to discuss
the question between the employers and
the workers. If the view of the workers
at that meeting is that the recommenda-
tions should be scrapped, Government
will consider that, But then the question
is whoever is getting something more will
have to wait for some time more,

ot W WY Seqe WEISE, AT
1T 3 AT Iaar ¢ i uw aww w9
#1 #1494 =gt are! § AR gEd WK
qAET T g & wraw wwE 7 faw
Tz &1 a7t § | fage g9 a9l & /-
A T AT ard grET @Wr € 1 %4 wAy
wEIRT §q a1q a¢ wqee § fF arer g
Famg ¥ a9 oz ® oy gar
gaTEr a3 & fow fad =z #F ot
& qar Augd A AIGH T | W
FAETAT 7 & 4HTU &1 g&qT
I T SO fear orar & 7 & =
wgEa ¥ 7z Y wrAAr wgar g fe
Fa7 %€ ¥) A faet oy 7% &, foerd qu
T gud fad T & A o faw
W % gem owgw & fa¥
far war & ? w1 w7 & e s O
#1 faw ifc) 9T fawre &3, 47 919
T gfez & WY fawre w7 ?
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st wugwaTs gt ;g6 efeedl
¥ faare £T, oF e & 78 |

SHRI K. RAMANI: The policy of sctting
up a Wage Board is to have an upward
revision of the existing wage. It is a
well known fact that the present wages
should be increased. That is why the
Wage Board is set up. But is there any
reason to link up the increase in wages,
whether it is a paltry sum or otherwise,
with the workload ?

May 1 know whether it is a fact that in
this wage board, because of the tremend.
ous pressure put on the wage board by
the millowners...

MR. SPEAKER: No reasons need be
given. Let him come to the question
straight,

SHRI K. RAMANI: It is a very rele-
vant point that I am raising.

MR. SPEAKER: I am glad that he has
understood it.

SHRI K. RAMANI: May 1 know
whether it is a fact that there has been a
tremendous pressure upon the wage board
from the millowners that if at all any-
thing comes out of the wage board’s re-
commendations, there must be a linking
up of the wages with the workload ?
It is a good thing that Government have
not come to any decision, as the hon.
Minister has just now stated so, they
have got room to change even the re-
commendations of the wage board. Shri
Umanath suggested that they should be
scrapped. But I would submit that they
have got a chance now to re-think
about it. May I know whether Govern-
ment are going to re-think on those
recommendations and increase the basic
wage to a substantial amount and also
drop the idea of linking it up with the
workload ?

SHRI HATHI : We have yet to think
on the recommendations.

So, as yet there is no question of re-
thinking. The recommendations have to be
considered at the meeting of the 25th, So,
there is no question of re-thinking,
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SHRI UMANATH: We are able to think
so soon. Why should the hon. Minister
not be able to think so soon ?

SHRI K. RAMANI: Government have
got a chance to think now.

SHRI K. M. ABRAHAM: Soon after the
constitution of this wage board four years
ago, the millowners were pressurising the
wage board members and the Government
50 that the wage board may recommend
lesser than what the former wage boards
had recommended. They were creating
an artificial crisis in the textile industry
by closing down the mills, by effecting
retrenchment and cufting out dearness
allowance, wages etc. They did all this
just to pressurise the wage board. Since
Government are convening a meeting
during this month will Government take
note of this artificial crisis and recommend
a higher wage to the workers?

SHRI HATHI: As I have said, what-ever
the recommendations of the wage board,
we shall consider them. The question
is not one of not recommending a higher
wage than what the wage board has
awarded, but that question comes in only
when we consider the recommendations as
a whole.

SHR1 INDRAJIT GUPTA: The hon.
Minister replies as if he is not even aware
of what the recommendations are, He
knows very well that this wage board after
being in labour for four years has produced
a report—of course, it is not unanimous—
in which they have recommended among
other things the following things. Regard-
ing the merger of dearness allowance with
basic wages, the recommendation of the
first wage board eight or nine years ago
has not yet been implemcnted, and it
should bz implemented now. Secondly,
they have recommended that the basic
wages of workers should bz increased by
one rupee a year. Now, a meeting has
been called on the 25th; of course, 1 have
no illusion that they are going to modify
the award to increase the wages, but 1 am
apprehensive that they have called a
meeting in order to cut down even this,
b:cause the employers are objecting and
they are saying that they cannot pay even
this. I want to know this from the hon,
Minister. When only one rupee incre-



15 Oral Answers

ment has been recommended and when
the previous recommendations of 1960 have
not yet been implemented, what is the
purpose of calling this meeting, unless it
be to force the workers to accept further
compromises and further reductions ?

SHRI HATHI Shri Indrajit Gupta
has said as if the recommendations were
not read by me. It is not a question
of my knowing or not knowing then. The
point is that the recommendations are not
unanimous. The employers have said
something; the workers have said some-
thing else, and the chairman and indepen-
dent member have said another thing,
and again the independent member has
said that hc has said a certain thing but
his interpretation is something different.
Therefore, I cannot place the recommen-
dation of the wage board as such; I can
only place the decision of Government.
But 1 may assure the hon. Member that
the idea is not to cut from what the wage
board has recommended. The idea is that
if there is some correct understanding bet-
ween the workers and the employers, the
implementation would be casier than
would otherwise be the case.

SHRI E. K. NAYANAR: After four
years, a lifeless child has been given
brith to by the wage board.........

SHRI
child.

UMANATH: A still-born

SHRIE. K. NAYANAR: When the em-
loyers resist the recommendations favour-
able to the workers, the Labour Minister
is not prepared to implcment those recom-
mendations. We had an  evidence of
this on the first question today relating
to biris and cigarettes, and now we are
having the question relating to the
wage board.

Further, the wage board had recom-
mended by a majority that only one per
cent increase per year should be given
but the employers are resisting even that.
Particularly, the Birla textile mills are
resisting to give even the one rupee
increment. While Government may not
take a leninent attitude towards the
workers, will they be prepared to raise
the mearge wages which the workers are
getting mow and whether Government
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will be prepared to resist the millowners
recommendations?

SHRI HATHI: There are the recom-
mendations of the workers' representatives
also. The workers have also been asso-
ciated with the wage board. We have
their recommendations also, and we shall
certainly consider their recommendations

and see that the workers get some-
thing more.
SHRI E. K. NAYANAR: He is

surrendering when the owners resist.

SHRI HATHI: There is no question
of surrender,

oY TETITS TeATS : WeTH AEl-
74, HAT & wAAIL fgrgeanT & s
% A oY AR fad & Afe faeax
9T A F I AT EA AT W §
AT IFH AqrEl ARl F IR N A
qearaar g | & straAr qgan § e owar
FIFTT A 58 q10 F) SFAAAFT AT
FI1 Tad ®r§ qwarf ¢ 7 ofq gy @9
g ar I faei ®r wow I 9 =T
F@ & fau vl qrE) qagdd F1 3w
T & T & o g & 98 w5
ramar ¢ ?

SHRI HATHI: This question does not
relate 1o that. We have the Textile
Corporation for that,

MR SPEAKER: I think we have had
enough  supplementary  questions. If
further questions are asked, they will
only be repetitions. So, may l go ever
to the next question

SOME HON. MEMBERS: Yes.

SHRI HUKAM CHAND KACHWALIL:
rose—

SHRI KANWAR LAL GUPTA:
My name is also there in the list. So,
I may be permitted to ask a question.

MR. SPEAKER: If I were to call Shri
Kanwar Lal Gupta, then I would have
to call several others whose names appear
carlier 1o his,
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SHRI LOBO PRABHU: Shri Hukam
Chand Kachwai may be permitted. He
is a worker.

MR. SPEAKER. We should follow the
procedures laid down. I have to call
first those whose names are printed on
the list bzfore I call others. So, why
should the hon. Memb:r give encoura-
gemant for other whose names are not
there in the list?

o} ¥aTETE g Weqw  ARIEA,
Jder A A wF A fodigaww @
a7 1966 ¥ A1y & wrAr wnfgs o,
Ty fracam AT A § A
w7 Tawr o it aré § 78 aga
qgd st Sifge A 1 ¥ meAt wEIEw
Fag g AEAT § fF 9w a1 9@y &
az wré &, #7ifF g® & T g A
AT 91fgT 41, FM WFAT WEIET T8
eIl 30 fe o1 Y gverc daen
#, UF a1 ag KAAr Fed (1, 98
@ fF a1 /e IEwr A1 wEwry
@ AT gat a8 fe st g dEar
X IFF! A FC & o0 g A
oy w7y et foay mgaEr f
fawr-mrfors ar grefezafas gaw! Wik
feq T a1 1 & 9% 917 ? ¥y AT
w1 5w gvaey § #1% Afafew 2o

Ecilk il

SHRI HATHI: This is rather a very
wide question. The wage board recom-
mendations were received a month  back.
Both the workers and employers are
represented on this wage board. We
could at the most request then only
to expedite the report. But the other
question is rather a wider question,
namely what steps we can take to get
the recommendations implemented: Today
the wage boards are not statutory. It
is a non-statutory machinery, and so, the
implementation cannot be done statutorily.
That whole question is being discu-
ssed. It is before the national Labour
Commission. The Standing Labour
Committee has also appointed a sub-
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committee. I think they have completed
their deliberations. As soon as we get
the report, we shall see what further
steps should be taken to make these
recommendations  either statutory or
binding.

SHRI K. P. SINGH DEO: Since the
textile industry is in 2 way a monopoly
cither of the employers or of the emp-

loyees, what steps have Government
taken, while setting up the Wage
Board, to project the consumers’
interest also?

SHRI HATHI: The independent member
there looks to the economics of it, and
the Chairman is also there.

S QN . WETH AERT, Aug
# agdt g€ I w wgRAOC Wy
gu WY 37w & qrel w1 wfawf ®
1T UF I NE gFIT AT & Wi ag
e aF daar ¢ 9 aw goAr foaréd
Zar § | I9% arg Jw fonri wadde ®
qTe QI AT & @Y Al wEAANE &
&t &, 9T 9a #1E hEer g v ¢
ar I9%T gacHe & & fau wxf
aatalt A}, A & que wTRAr
fe worgdd &1 agat g€ a4 W g R
% fag, foaawr way w9 qfew g ar
qear § wdife ag faal w1 ¥@T gt
wqTT qgAdr &, e e fafown
®TH YT qTgAT § WY IHHRT FTO
£y A e, ag w91 o womA
®Y Fq7 F 7

SHRI HATHI: I have just replied in
answer to the previous question that this

is @ wider question and we are actually
considering  it.

&t ggw ww woa : & gOeI @
g1 wigar § fe ot ot ssloa qA
o AT wAar g, Y e g,
dzar §, ¥ear §, whr § W IEw
Iz ® fay fex oF st xav
NAuegfe N A e §
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Iuwr fawrfeal &' s o &
wifaw 7€t w17 @ € w0ife g I
W T G @ §, F9F IR IT
fadr g€ & 9l 3d® s g I
Ta # @A § W wogd ® fgal & an
F fa=re 7 w@T gy 1 A & St
sgn g fF o & @ foi & A
g wifgw o1 e & ag ey A gd
d fau gope w fadw w79
et ? WY wfasg § a6 W A
T faevr & "ot foid 73 39
% fou ot e $E w77 Iari ?

St grat . WA §EEq AW Og
Wyl f6 oad /1 @1 91 Faw
T, T A A gt it W ag
& o & 5w & @y A wrfed

As for the delay and all that, we
are also aware that it takes a long time
and therefore, we are considering the
whole structure of the Wage Board.

MR. SPEAKER: Question No. 63.

SHRI S. KUNDU: May I suggest that
Qn. No. 77 may also be taken with this.

MR. SPEAKER: No.

Study Group of National Commission
on Labour on Indian Rallways.

+

*63. SHRI G.C. NAIK :
SHRI A. SREEDHARAN :
SHRI D, AMAT :

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state:

(a) whether the Study Group which
was appointed by the National Commi-
ssion on Labour for fixing wages of
employees of Indian Railways has sub-
mitted its report to Government;

(b) if so, the main recommendations
of the report;

(t) -whether the recommendations
have since been considered by Govern-
ment; and .
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(d) ifso, the decisions taken there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD):
(@) to (d). The Study Group on
Rail Transport has submitted a report
to the National Commission on Labour.
Government is not seized of the matter
now and will consider it on receipt of
the recommendations of the Commission,

SHRI G. C. NAIK: Besides wages, whe-
ther the National Labour Commission
went into the other conditions of service
of various categories of railway employees,
specially guards, drivers, pointsmen,fire-
men and those in charge of the control
room at various stations and if so, what
were the recommendations made by the
National Commission in the regard?

SHRI BHAGWAT JHA AZAD: The
National Labour Commission has not yet
submitted its recommendations. So there
is nothing to say on this now.

SHRI C. AMAT: If the National Com-
mission could not submit its rcport by the
expected time, may | know from the
hon. Minister why the Railway Mini-
ster while presenting the Railway Bud-
get yesterday has taken into consider-
ation the additional financial burdens
the railways would have to bear?

SHRI BHAGWAT JHA AZAD: You
would appreciate that we could not com-
ment on this matter.

Export of Millet to China

+
*64. SHRI SHRI CHAND GOYAL :
SHRI NARENDRA SINGH MAHIDA:
SHRI YAIJNA DATT SHARMA :

Will the Minister of FOOD AND
AGRICULTURE b: pleased to state:

(a) whether it is a fact that
10,000 bags of Sava (Millet) from Maha-
rashtra were exported to China wvia
Shalimar in West Beongal;

(b) whether the traders had sought
permission of the State Government for
export of the commodity;
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(c) whether the Sava was loaded by
the Railway authorities and if not, the
circumstances in which it was loaded;
and

(d) the action taken or proposed to
bz taken by Government against the
culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
" ANNASAHIB SHINDE) : (a) About
10,000  bags of Sawa (Millet)

were booked from Maharashtra mainly
to Shalimar in West Bengal. There
is no evidence to icdicate that the Sawa
sent to Shalimar was exported to China.

(b) On: party had asked for a no
objection certificate for a similar export
stated to have bzen already made earlier,
which was refused. No permission was
sought for any of the exports b:fore
they were made.

(c) and (d). The Sawa was booked
by rail. The circumstances in  which
the booking took place and all other
relevant matters are still under investi-
gation by the Central Bureau of Investi-
gation. Further action will bz taken on
receipt of their report.

=1 st s & g4 AREm ¥
AT J g fs gAwr 9@ ag gEar
fast fF ag 10,000 Afear tw Far
F qretA aF g § 9 IES
arz 7 fewrag st & fF oag A
TTHFN AT GGAT § W G 9T ZEF
IeaRT TE gAr & v & AT Svear §
fe s e & T efee & swEt @
ot qEare o FH  ISHL FETUT
& 7 W s A ATy @ vad
%12 &7 faeea it as sai gor § 7

SHRI ANNASAHIB SHINDE : I have
submitted that the Central Bureau of
Investigation is going into all these
matters. So far there is no evidence to
indicate that the exports have taken place

as alleged, I do not want to express an
opinion but the C.B.I. is doing everything
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to find out whether such a thing took
place at all.

ot stam Maw ;¥ qg oY S
AR fF Far TR & 9 1w WETC
%t fowrad ardY € fs et & g
fagre & dorer wat &, Wl qdf arfe-
W & qr ¥ A 8 asd g
goliagaa 99 & Jarg? zw
fen &Y farwraat &Y ft qTEre A W
Fte qrarw waari g ?

SHRI ANNASAHIB SHINDE: This is
much beyond the purview of the question.
This is a special question relating to
exports from Maharashtra to Shalimar.

SHRI NARENDRA SINGH MAHIDA:
I should like to know the policy of the
Government. Does the Government of
India favour or disfavour exports to China
through Nepal, Macao or Hongkong
bzcause goods find their way through
Nepal and other places to China?

SHRI ANNASAHIB SHINDE: The
hon. Member can put a separate question
to the Commerce Ministry about the
general policy of the Government of India
regarding exports.

SHRI NARENDRA SINGH MAHIDA:
About food products,

THE MINISTER OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
JAGJIWAN RAM): We do not export any
foodgrains through any country to
China. That is the policy at present.

SHR1 HEM BARUA: Apart from things
smuggled into China from India and into
India from China, last year a number of
things were smuggled from China into
India via East Pakistan-Assam border;
they were to the tune of Rs. 7 crores
and they were detected. How is it possi-
ble for persons here to cxport millets to
China when we do not have any trade
agreement with China? What steps have
the Government taken to prosecute the
culprits who have violated the common
law and international ethics also?
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SHR1 ANNASAHIB SHINDE: Some
Bava was booked from some railway
station in Maharashtra to a railway
station in West Bengal and to some
station in U.P, and also New Delhi. I
have already said that the CBI investi-
gations so far do not indicate that such
exports have taken place.

Development of Malpe Port for Fishing

*65. SHRI K. LAKKAPPA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

() whether there is any proposal
under consideration of Government for
the development of Malpe Port for fishing
purpose in collaboration with a Yugoslav
firm;

(b) if so, whether the plans and
estimates have also been finalised; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CCOPERATION (SHRI
ANNASAHIB SHINDE): (a) The Govern-
ment of Mysore have proposed construc-
tion of a fishing harbour at Malpe for

which a preliminary project report has
been drawn up by a Yugoslav firm,

(b) No, Sir. The State Government
ave been requested to furnish a detailed
project report for consideration.

() The dectailed project report is
awaited.

SHRI K. LAKKAPPA: In view of the
serious shortage of food in the country,
may I know whether the Government of
India would have a new line of thinking
for implementing the development of
Malpe port in order to increase fishing in
this country? Recently, the Government
of Mysore has said that they met the
Government of India with a view to
taking action in this respect. What steps
have the Government of India taken in
this aspect to accelerate the action in
order to develop this port?

MR. SPEAKER: The report is awaited.

SHRI ANNASAHIB SHINDE: The
scheme is awaited. I would like to add
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that recently I myself visited some of these
ports and harbours. During the last one
year and a half, Rs. 42 lakhs have been
sanctioned to the Mysore Government,
for developing these harbours, by the
Government of India.

SHRI K.
question.

LAKKAPPA: Second

MR. SPEAKER: It is all right. He
would not give any better answer, Next
question,

FOOD 20NES

+

#67. SHRI R. BARUA :
SHRI MANIBHALI J. PATEL :
SHRI J. SUNDER LAL :
SHRI LOBO PRABHU :
SHRI §8.5. KOTHARI :
SHRI §.M. SOLANKI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the present position of the Govern-
ment stock of foodgrains;

(b) whether it is a fact that the prices
of foodgrains in States have comparative-
ly dropped;

(¢) whether in view of this, Govern-
ment propose to do away with the Single
State Food Zone system; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The present stock of rice,
wheat and coarse grains with Central and
Governments is about 4 million tonnes.
(b) to (d). Although the prices of
foodgrains have generally been easy the
situation does not warrant a major change
in the zonal pattern of restrictions on
movement of foodgrains in the middle of
the season. The policy will be reviewed as
usual in the next Chief Ministers’ Con-
ference before the cnsuing Rabi harvest.

SHRI R. BARUA: In view of the impro-
ved food position, public opinion is gaining
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ground for the abolition of the food
rones, but, at the same time, we cannot
forget that India’s food policy is largely
dependent on the vagaries of Nature.
Therefore, may 1 know whether the
Government will give the assurance that
they are not going to change this position
before getting a greater assurance or more
proof that the scientific improvement in
food production is largely developed,
particularly the irrigation aspect?

SHRI ANNASAHIB SHINDE: AslI
have already indicated in the main part of
my reply, generally the food policy is for-
mulated on the basis of the advice of the
Chief Ministers of the wvarious State
Governments, We usually have a con-
ference twice a year, onc before the
Kharif harvest and the other before the
Rabi harvest. We will naturally consult
the Chiel Ministers and on the basis of a
consensus emerging, we shall formulate
the future policy on food.

SHRI R. BARUA: In view of the diffe-
rent political complexion of the govern-
ments in different States, may I know
whether the Government have finally
decided to follow a uniform policy in
the matter of food procurement?

SHRI ANNASAHIB SHINDE: Our
general expericnce has been that despite
the different parties ruling in the different
States, there has been the necessary
co-operation forthcoming from the State
Governments.

SHRI LOBO PRABHU: Government
have been promising to reconsider this
question of zonal barriers for nearly two
years, Ever since I came to Parliament, that
has been the promise: that the Government
will consider it the next season. There
are three factors which have to be con-
sidered here.  First, the big, steep
difference in price in the producing areas
and the consuming areas rising from 40 to
100 per cent. Is it fair to the grower
that he should get a price which is 40 to
100 per cent less? Is it fair to the consu-
mer that he should pay 40 to 60 per cent
more than what is obtaining in the place
where it is grown? The third point is
this: it is more important and I hope the
Minister will not deny it. These barriers
are maintained to sustain smuggling.
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Because of this steep difference, smuggling
arises. 1 would like to know, without
imputing motives, and find out from
Government if they are concerned with
supporting smugglers.

THE MINISTER OF FOOD AND

AGRICULTURE (SHRI JAGJIWAN
RAM): These are arguments often
heard from the hon. member. He

should remember that except for rice
and wheat, as and when the situation in
the country cases, the various restrictions
on the foodgrains are being relaxed or
removed. In many States, restriction on
the movement of all other grains except
rice and wheat has been relaxed. But it
is not an unmixed blessing. Recently
there was a fall in the price of maize in
Mysore and I advised the removal of
restrictions. Only a few days back, I
have received a letter from Mysore
Government that although for a few days
after the removal of the restriction there
was some rise in prices, it has not been
an unmixed blessing to farmers in Mysore,
This oft-repeated argument of the hon.
member that removal of restriction itself
will give a very high price for the produ-
cers is not correct.

SHRI §. §. KOTHARI: The country's
balance of payments position has consider-
ably improved, thanks to increase in
exports and reduction in imports. Itis
expected that in two or three years, the
balance of payments is likely to balance,
il — it is a big *if’ — the Food Ministry
does not require any import of foodgrains.
Would the hon. Minister assure the House
that he will make every effort to ensure
that the foodgrain imports will be stopped
within the next few years? What are his
plans in this regard and what are his

expectations?

SHRI ANNASAHIB SHINDE: We
are making every effort to sec that
the production goes up and as
early as possible we become self-
sufficient in food production. If the hon,
member examines the figures for the last
few years, he will find a progressive re-
duction in imports.

SHRI JAGJIWAN RAM: We have najd
50 many times in the House that we have

fixed that by the year 1970-71, all con-
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cessional imports of foodgrains will be

stopped.

sl s Wy WsTM WEIET,
BT AW F FAF 9 qg I AGT
g9g ¥ ufdde 31 o fafaeed &
¥% fafreed a9 a9 9= T o-
fraaow @ fafeedr # g9 T
|y &Y g ag mrar €7 4 fF ag g9
It § uF =ragfes N 997 WK
wank ¥ 51 ur Sfam dgar &
#feT 3@ ® arg wgaT qzar § fF g
fromrfl e oI I AT F A &
9EH o9 g I §F A9 vATaw F
¥ fausgr g aragFE g Ay
IqTF UT AE AT qF A A A
e uuAT g arfady § & wF Ay
FL ST | afFT 99 Fo Wy ATt
W v 5 gu® wwy wifz
™3 FW W AR 2@ ¥ waren
faard® | sgr F7 ad 3z ¥
TR & @ a@ ® gfizwaw ¥
TYEqEE W FIGAF QAT £ Y G-
FAR @R | Faww @ g 5w
Af ¥ feardl Y feamr qsam @
W] 1 T A ¢ e ag efarn
® gAR frars wrE wgt Ty o fr g
T F AT FngT # fF arRt g
® tw Afa ¥ femrl s oar Wy
WIAAFITE w1 3 F7 W
AT § TR, A Aga A g
T TR ¥ wrdAr § B gw gw W
® T & fav ae wTw e e
& arar wngt e wx aw ag w7 S
® g & fog wrdan w3 ?

SHRI JAGJIWAN RAM: I have said
that when the position improves, we have
been relaxing the restrictions. Even the
wheat: zones have been enlarged. I do not
think the hon. member can arrogate to

herself the right to speak on behalf of all
the farmers.
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SHRI S. M. SOLANKI: We have dis-
cussed this question often in this
House and Government is persisting in not-
abolishing the food zones. Either the
Government should abolish the food zones
or they should allot sufficient quotas to
the States. Regarding the quota of rice, the
claim of Gujarat Government is being ig-
nored without justification and the Govern-
ment of India is not allotting sufficient
quota of rice to Gujarat. We are not
shouting in this House because, we are not
accustomed to shouting. I request the
Government to increase the quota of rice
to Gujarat.

MR. SPEAKER:
it is only a rcquest,

st mgrow fag st @ g A
ot @gq faaifcs fear & 1971 & ame
q AT WATAT &% FI3 FT Iq& g2
¥ & srrar wrear g fF ag e & fram
¥ IAT ATEAY § A7 FT G ZAR R IW
& fgam § =47 qrga) 3, #9\fF @t
&1 9 ar agq faat & s=ar @vaw &)
W T & A FT TE L
IFIar fvar § 99 #1 3g IT AW X
AT AEAr § 1 f5 osEEr ader
T8 97ed | vey feafa ¥ maT o 9
FI TUT FT FOg § I AT F¥ fAwraay
drag W & fo¥ F27 ®AE OO A
FTETT AT A3 ST TGAT FT gEASTH
FLET W SATIT WATH  IHL3T @A ?
uT 4g 1971 § I9TH WA AT G
AMELT & QAT HATAT T FI T A 74T
e

&t wretaw oW ;- § @Y ag ATAwT
g fr sty gzen @@g fegm § ok
AT ®T $g agat I w § 1 w0
= WA a1 IR I aEEy @A
1T | A T AW ® A AT O
I % A4 @ awATE | X gH AFA
fe e T Y W oW gAR qw
e A T WY g o & 3§
wZre %Y frpTer &7 g )

It is not a question;



29 Written Answers

sit sgrerw fay wre: goAr =T
"IT OF g F qEa Afew A o
aeT & & @ § 7 W15 I Al
g

st WA oW B O s fE
¥ wrwar ar fF aFAET gTEm &Y
WA @A §T G qTAAT & | 9T 994
9T ¥ 9ATT |9 AT @AT q7 IgHT
&= & &7 ¥, W wwar feaar oY
& | gATR 19 93T F€TF § W IqWY
ZH el fawreeT & 1 & &7 #Y s
&1 AT Argar g & w0y &7 w5 w7
®TE WAL ATT THT F21F T TE) T |
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e 52 & yevay fords ¥ fawrw
af it

*66. »t v wfag WA : 11 -mg
aar wfa 74 ag a7 £ F97 FT0
(%) ®171 ¥R ¥ 8T g ¥ U
fazqa feits faelt &, fawt semar fosr
# Fragd, s W% Agar w
fawra af el & qaqd sfwsrfot
ara aga a9 ufn & gfafm ok
AT FT Iew@ fwar §; W

(&) afz &, &g o % F14-
agr sy g’
qEET "AEw W e HAt (s owe
qWe  JEwerTHt) : () qar  (w):
I TR § A TFT #)
ar @ g AR ST gF 9% &
e X & & AT |

Satellite Station at Arvi (Poona)
*68. SHRI N.K. SANGHI:
SHRI RAMA CHANDRA VEERAPPA:
SHRI Y.A. PRASAD :

Will the Minister of COMMUNICA-
TIONS be pleased to state:
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(a) whether itisa fact that Atomic
Energy Department has bzen entrusted to
set up a Satellite Station at ‘Arvi, near
Poona;

(b) if so, what would be the estimated
cost of the project; and

(c) by what time the project is propos-
ed to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a) The
Department of Atomic Energy have been
entrusted with the construction of the
Satelllite Communications Earth Station at
Arvi, which on completion will be operat-
ed by the Overseas Communications
Service.

(b) Rs. 522 lakhs approximately.

(c) 31st October, 1969.

ow awm fafes wfgan
*69. =t ATCTOWN Fwwq @At

gAT wwe AT -
st TR erey faamdl:

sy fafe w41 ag T ® ¥
Finfw :

(%) %27 grar & & €@ F wAY-
fra frtr mr whew wrefta Wi
e awT gT gqeeafy & qrfcr e o
HHeq FT WX GO FT g1 freTar
mar & Forr® g wi o T @ e qER
Fwr % uw gur fafaw sfgar & aX &
af1um & wsBE ®1 44 wlaq= &y
T o

(@) ®a1 38 @wwEA F AMAR
aret geArTT  Afgeml ¥ Wi ®
e HTAT ¥ wEYNA w7, da7 6
at, = wik arferr § fvar
¢, agfoarg aur ¥ § wew L& qure)
& o= gfes fearr am Sy miw A1 g ;
ot
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() =fz gt, ot xv =dw & TP
¥ vy wfafsar § ?

fufw ey e wewm W (W Mfe
o) @ (%) oft gt

(=) < gr

(m) afz frarg wva=s  TEATRY
fafeal % & dareT W@t s fa@ @m0,
@ fe qnf, o vk arfeeara & fog
au &, &Y Y faarg geaesY 1 1w w7
wfgar 7@ a7 wwdl | T T Y qUr
wafue fafuat faarg wix faarg fasig
&t fedt fafu & arfeas =7 & faea &1

Scheme of Customs Service in Agricultural
Machinery for Farms

*70. SHRI CHANDRA SHEKHAR SINGH:

SHRI SARJOO PANDEY :

SHRI P.C. ADICHAN :

SHRI HARDAYAL DEVGUN :
SHRI BAL RAJ MADHOK :

SHRI D.C. SHARMA :

SHRI BENI SHANKER SHARMA :
SHRI BHOLA NATH MASTER :

Will the Minister of FOOD AND
AGRICULTURE be pleased 1o state;

(a) whether Government have any pro-
posal under consideration to organise a
customs service in agricultural machinery
for farms; and

(b) if so, the main features thercofl and
total cost involved therein?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
& COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) A scheme for the
establishment of Agricultural Machinery
Hiring Centres for the benefit of farmers
has been drawn up for implementation
during the 4th Five Year Plan,
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(b) The scheme provides for establish-
ment of Agricultural Machinery Hiring
Centres in the different States during the
4th Plan, each centre having 2 number
of crawler and wheeled tractors and other
agricultural machinery depending upon
the requirements of the arca where the
centres would be set up.

Each centre would have a workshop
attached to it. The workshop would
also undertake repairs of machines hired
under the scheme as well as of other
machines of cultivators on charge basis.

The centres would be organised and
operated by Agro-Industrics Corporations,
whercver these have been set up. In
the other States, State Governments may
take up the scheme directly. It is pro-
posed to set up 30 tractor hiring centres
during the 4th Plan period and the num-
ber would bs increased later based on
experience. The scheme would be taken
up in such of the States and areas where
intensive cultivation and multiple cropping
are developing at a fast rate. It will also
be taken up in areas where mechanisation
is necded and has to be popularised.

The cost of setting up of one Agricul-
tural Machinery Hiring Centre  would
come to about Rs. 20.37 lakhs—Rs. 17.87
lakhs for machinery and equipment and
Rs. 2.50 lakhs for buildings, etc. The
scheme would be financed on 509, equity
and 509% loan basis. The Central and
State Governments would contribute in
cqual proportion towards the equity share
capital of the Corporation. The loan
would be provided by the Government
of India to the State concerned depending
upon the need of the State Corporations
for loan assistance,

Seminar on Agricultural Finance

*71. DR. RAVEN SEN:
SHRI C. JANARDHANAN:
SHRI JAGESHWAR YADAY

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Reserve Bank of India
had recently organised a seminar on agri-
cultural finance in Bombay;
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(b) if so, suggestions made in the semi-
nar to improve the existing structure of

farm finance in the country;

(c) whether Government have consider-
ed these suggestions; and

(d) if so, decisions taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE)* (a) Yes, the Reserve Bank of
India had organised a Szminar from 6th
to 8th Dz:cembzr, 1968 at Bombay.

(b) to (d). Suggestions made in the
Seminar to improve the existing structure
of farm finance in the country and action
taken by the Government of India is
indicated in a statement laid on the Table
of the House. [Placed on the Table of
the House. See No. LT-40/69.]

Post Office in Laccadive Islands

*SHRI P. M. SAYEED: Will the Minis-
ter of COMMUNICATIONS bz pleased

to state:

(a) the numbzr of Post Offices function-
ing in Laccadive Islands at prescn®;

(b) whether Government have got any
plan to increase their number during

1968-69; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Nine, Sir.

(b) Noaoe, Sir.

(c) Does not arise.

qifeera & W@ owmat

*73 «WY wwrnitt arelt : ¥T Ww
o grwie woft ag qary & FoT ST
f:
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(%) ™0 ov ag ¥ ofeca ¥
fras srrdf W ww §;

(=) 3% & wfusim a0y & fer
T ==Y 9T agrar T ;

() =7 arraniqgY & Qe wrfy
femrr & fad ¥ar sgEedr #Y W k;
1L

() sramfagt & srer arawrd &
T 9T ¥47  qrieeaT g AT
qx-37agT fFar AT g ?

N\, qormre aay qawda warew ¥
T #A (W) W R W)
(%) 1968 & w=gwia gaf aqrfeears &
11,464 sufea w1 =iy |

(=) =wYT (). 7640 =ufw wramw
¥ fafed & & ofx 1940 forgu &
fafadi s &1

freafeq safwal &1 #fe & q7-
sGaeqrgd &1 & fog aga ¥ woar &
gate €qw eqrfen & fzg mr &1 qdf
qifeear & Wi warfaal w1 owrd
e ¥ zowwTeom qf@roAar ¥ )
aorar o1 W@ &1 e wiafow,
wegHTA aqr ey o aar wErae
¥ arer faw & faig &Y w1 fawr
fsar o w@r &1 A-FES ® =W
1 F@ & fA? G e [T
rearfe & fAmio & fod wo fa@ omd
g1 3% A IaIT a4qr Wi IIYH
Irat § Qo feaw & A v
fer ar @ &

() oft =¥
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Enforcement of Awards
By Labour Courts
*74, SHRT MOHAMED ISMAIL :
SHRI VISWANATHA MENON :
SHRI NAMBIAR :

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state;

(a) whether Government are consider-
ing any proposal to give power to the
Labour Courts to enforce their awards;

(b) if so, broad features ol the proposal;
and

(c) when this proposal is likely to b:
enforced?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.

(b) and (c). Do not arisc.

T wowTe yro wglae wfoat -
gfwa wifew wfaat & feg fag g
AT T FEqE

*75. Sl WUSIQ @ AVSY AT
WETH w07 AT 26 WA, 1968 F
wardfes w57 geqT 5890 F IWY
# gy ¥ Og qa19 F F97 w34 fF

(%) #77 §%= & fygor av Feamw
o x ¥t fafual & gqvr gt AR
¥ gWERA T AT AT FAT Y
L 14

(=) 37 T s SEad) kR
oYT 3 art ¥ #qv frares surw fed
mwE?

fefa aqv W wemmor wAY (ot
wfex ) : (%) Wi (@), FEg
AAZIAT &7 gEIANT ey AT @t
Ay freafafas waswAl g arer-
fow a1 —
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1. ®=x grar srfo dfzRT are-
Ifa frar & wdlT W@ §EIRA
fafiew qrgmeal & faq fafmez a=
fafgm feo & | F7r g A A9 w9
T U F1 qgr frar wR ST U
A F ATAR 9w qFIC ¥ A
1965-66 ¥ fau sfagfa =t =g
ufe w21 FT A T A1 FE FEIR
¥ & 9 aret ggr ufwr a@w & fag
FETAAT |

2. T §IFX 7 OFATH TG F
dfgmaz gragfa @ & qdla 71-
gfam srfaat & sragst & oo fafga
Ft wf Fra-qdra WY gATE FT 4
wAadl, F7ET qETAarT AT AT 9g
ag Agt aar g% f& fraAr gragfaat
fafga &rar & WAt € af 47 &5
fradt S®d age ) ST g@ER R
grag AT 3 & fao Y Fgr o

3. ¥ GO AAT FTAHT &
qdt7 A1 ghar Az grgfa &
fao aza &7 ufaat a9z #§ @t W
1 dfs dfmmT gragfa e
foo 17 & £ g0 sfagfa #v Ay 3,
gafan 3u% fau qgd Suetew @rgT
fraa feq o snfge & ) d&7 T T
IR 3T ATAl KT WG FAATHT 9
Iqgm fear oY oy a9y 99 Tfwa
whr @ & | ag wraer &« srafiwar
A 7l & TqrA 92 A= grafawar o
#gf g7 fafuat @< & & Fg a0
qFaT |

4. ¥F TOHIT ETA 1961 ¥ frgw
% wf geatwy afafa & Y 99 U
¥ gfeaa/sfan wra oo & war-
g ¥ sfaat qarg 9 wgT fear
arar g fF dw g & fodd #
Tar§ 7 wfagl ® T FH & fav
3qrg fu §, weraar, feg o fafase
IqTEY & AT A gEAAT Iy A {1
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5. 1959 ¥ wagfey arfew  anfaay
¥ fog wrarw Awaral & ol w2-
T fratg ag & wig & &t wf of |
qX 3% safeara mwfqal & ArAY §
qrez sfeg afan ¥ § swar w4 frar
war av | ¥ grEwfaw dar wlafy
Y g g A gfaa frarar f5
#fam I & a7 FTAT 74T TYAT WA
AT 99y § WY 91 39 e wean
wiwwifeal & arw § 1 afafy & wqar
T §TC F T dE qar g ar
fr fega qfeari & 813 #1 @z frar
qr 91T fFad it )y Fifza & afafa
A Iqawr 7 ¥ 7€ ufw F vy A qqr
®Y Iy At qAAY FAATE F A H
FraFr A 4

6. THY AFIT UST G T AEFTA
geqral wt ufnat fraa w1, fazix
3¢ faar ggFrdy &1 § a1 7w faar
g T I GgHT aqrHy F "EA Ay
wol & w7 & wfwat 78 )
qJgT | ggera weqrg a@fwy g £
30 97, 1968 FY ITGWT T HY TE GO
gAA & ®9 F 146 gfema qgwrdr
geamal & arq & foar agerd qw i
wqr &t af ufw 454 o 9T
oY |

7. ¥ AW ® F q@r§ T
feafa & a1t & g1 & Wi sy ag
IIIHT ITATAAT  S9TT T @ ¢
AT, ¥ TE FTHAE F T H AT
ST g

Schemes for Deep-Sea Fishing
*76. SHRI HIMATSINGKA: Will the

Minister of FOOD & AND AGRICUL-
TURE be pleased to state:

_ (a) the details of the schemes so far fina-
lised for decp-sea fishing and the lay-out
thereof;
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(b) whether any of the deep-sea fishing
project is being launched in Kerala, if so,
the details thereof, and the progress made
so far in pursuance thereof;

(c) the targets fixed for deep-sea fishing
in respect of Kerala and the country's
coests as a whole for 1968-69 and the
Fourth Five Year Plan; and

(d) whether any foreign aid/Assistance
is being secured therefor and if so, the
details in this rcgard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE). (a) The for-
mulations for the Fourth Plan envisage the
introduction of approximately 300 fishing
vessels involving a total investment of
about Rs. 30 crores in the private and
public sectors. Orders have already been
placed on Indian firms for the construction
of forty trawlers, and a scheme for import
of thirty trawlers and construction of an
additional numb:r of fifteen trawlers in
the country is being implemented.

(b) The Government of Kerala have
proposed the introduction of 31 vessels
in the public sector and 169 vessels in
the private sector during the Fourth Plan,
The vessels are proposed to be operated
from 9 fishing harbours which have
either been developed or are proposed to
be developed. Six out of the forty tra-
wlers for which orders have been placed
on Indian firms have b2en indented for
by the Government of Kerala. It is
expected that a substantial proportion of
the trawlers imported under the scheme
for import of 30 trawlers will be based in
Kerala.

{c) No target has bzen fixed for 1968-
69. However, with the introduction of
300 deep sea fishing vessels by the end
of the Fourth Plan the resulting addi-
tional annual production of fish is
estimated at 1.5 lakh tonnes and the
additional annual foreign exchange earn-
ing from export of fish and fish products
at Rs. 15 crorcs. In terms of the propo-
sals received from the Government of
Kerala, the state will be introducing 200
vessels in the public and private sectors
accounting for a fish production of one
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lakh tonnes and foreign exchange earning
of Rs. 10 crores per annum on full deve-
lopment.

(d) Technical assistance for survey
and training in improved methods of
fishing and fish-technology will continue
to bs obtained under the F.A.O./Expand-
ed Technical Assistance and Colombo Plan
Programmes. Assistance of the United
Nations Development Programme is ex-
pected for a survey of sardine and
mackeral resources. Two large training
vessels have recently bzen obtained as a
gift from the Government of Sweden and
are being used for training operatives.
Assistance from Norway through the Indo-
Norwegian Project is also being utilised
for survey, demonstration and training.
So far as vessels are concermed, it is
proposed to utilise indigenously built
vessels as far as possible for deep sea
fishing. A limited number of vessels may
have to bz imported  Such vessels may
be obtained through trade or credit
agreements. Under an agreement entered
into with the Government of Norway a
credit of 15 million Norwegian Kroner is
available specifically for purchase of
equipment (including vessels) for the
fishing industry. Proposals for forcign
collaboration in specialised fields of deep
sea fishing will also bz consid :red,

Report of National Commission on Labour

*77. SHRI ONKAR LAL BERWA :
SHRIMATI ILA PALCHOUDHURI:
SHRI S. KUNDU :

SHRI SHARDANAND :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that Govern-
ment have received the report of the
National Commission on Labour;

(b) if so, its main recommendations;

(¢) whether Government are considering
to convene a meeting of the Indian Labour
Conference to discuss the report; and

(d) the other steps taken to implement
the report?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION ( SHRI
BHAGWAT JHA AZAD ) (a) No, Sir.

(b) Does not arise

(¢) and (d). These would be considered
after Government have received the report.

Allotment of Rice to States

*78. SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have laid
down any criteria for the allotment of
rice to the States;

(b) if so, the details thereofl; and

(c) whether Government have wverified
the present allotment system in view of
the shortage of supply vis- a-vis the allot.
ment from various States to Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNA SAHIB
SHINDE ): (a) and (b). Allotments of rice
to the daficit States from the Central pool
are made on the basis of the anticipated
overall availability with the Centre and the
minimum distribution requirements of the
different States.

(c) On account of reasons beyond con-
trol actual movements are not equal to
allotments. This is, however, not the
fault of the present allotment system,

Central Warehousing Corporation

*79. DR. SUSHILA NAYAR :
SHRI PREM CHAND VERMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government of India have
made an assessment of working of Central
Warehousing Corporation during the last
5 years;
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(b) if so, the nature of irregularities
found during the above period; and

(c) the nature of action taken in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE): (a) A review of the working
of the Central Warehousing Corporation
is made every year on the basis of their
annual accounts. The Committee on
Public Undertakings ( 1967-68 ) have also
made a detailed assessment of the working
of the Corporation in their 9th Report
( 4th Lok Sabha ).

(b) No irregularities of any serious
nature have been brought to the notice of
Government so far,

(c) Does not arise.
Report of Committee on Untouchability

*80, SHRI YOGENDRA SHARMA :
SHRI BIBHUTI MISHRA :
SHRI RABI RAY :

SHRI R, K. SINHA:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether the Elayaperumal Committee
on untouchability has submitted its report;

(b) if so, the main recommendations
contained in the report;

(c) the decisions taken thereon; and

(d) whether a copy of the report will be
laid on the Table ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA)
(a) to (d). The Committee on Untoucha-
bility, Economic and Educational Deve-
lopment of the Scheduled Castes was
appointed on 27th April, 1965, and con-
sisted of seven members. On the 30th
January, 1969, Shri L. Elayaperumal
handed over to the Dcpartment a report
signed by four members. A few days
later, he informed the Department that
the Committee had received a note of
dissent from one of the members, Shri R.
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Achuthan, but had decided not to include
this minute of dissent in the report.
The circumstances under which two of the
other members could not sign the report
are also not yet clear. The former chaire
man has been requested to indicate the
facts in this regard, and also to send the
note of dissent.

The report will be released soon after
the aforesaid matters are clarified. Mean-
while, the substantive recommendations are
being examinzd.

Strike by the Workers of Hope Tea
Garden, West Bengal

*g1. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that about
1,000 workers of the Hope Tea Garden in
Nagrakata P.S. in Jalpaiguri are on strike
from the 8th May, 1968 protesting against
the dismissal of workers including the
Unit Secretary;

(b) whether it is also a fact that on
the morning of the S5th May, 1968 the
Manager of that garden (Mr. W. I,
Duglas) with some hired goondas with
swords and guns in hands entered the
houses of the workers and dragged female
workers from their rooms to join work;

(c) whether it is also a fact that the
goondas and the Deputy Commissioner,
Nagrakata opened fire upon a peaceful
meeting of workers injuring many; and

(d) if so, whether Government will
hold a judicial enquiry into the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
The information is being collected and
will be placed on the Table of the House
as soon as possible,

National Dairy Development Board Anand

*82, SHRI N. R. LASKAR: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that a novel
self-financing project costing Rs. 100
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crores has bzen proposed by the National
Dairy Dezvelopment Board at Anand to
preserve high-yielding milk cattle to
stimulate milk production;

(b) if so, what are the main features
of the scheme;

(c) in how many States the project
will slove the milk problem; and

(d) when the project is likely to start
working?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) A pro-
posal based on donated milk products
from overseas has bzen submitted by the
National Dairy Devclopment Board.

(b) The proposal cnvisages (i) obtain-
ing 1,26,000 tonnes of skimmed milk
powder and 42,000 tonnes of butter oil
from World Food Programme of the
United Nations spread over a pzriod of
five years, i.e. from 1969 to 1973; (ii) to
secure a dominant position in the
liquid milk market at each of the four
cities of Bombay, Calcutta, Delhi and
Madras; (iii) a programme for eviction
and resettlement of 100,000 high-yielding
milch animals in  3-years' sriod,
comm:ncing from the year 1969 ; (iv) genc-
rated funds from out of the sale of the
donated milk products estimated at
Rs. 99.51 crores being utilised on the
objectives mentioned in (ii) to (iv) above
and (v) the project being entrusted to the

National Dairy Development Board
which will assist the respective State
Governments.

(¢) The proposal envisages solving the
milk problem in four major cities only
viz, Bombay, Calcutta, D:lhi and
Madras.

(d) The proposal is under scrutiny.

Prices of Sugarcane

*33. SHRI BEDABRATA BARUA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) wether the sugar industry expressed
unwillingness to give cultivators last
year's price of cane;
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(b) if so, whether Government have
decided to fix a bottom price of cane;
and

(c) if not, what are the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) Yes, Sir.

(b) and (c). Government have fixed a
minimum price of sugarcane at Rs. 7.37
per quintal linked to a recovery of 9.4 per
cent or less. The sugar industry has,
however, becn advised to pay a cane
price of Rs.10/- per quintal,

Family Pensions to Industrial Workers

*84. SHRI P. RAMAMURTI :
SHRI SATYA NARAIN SINGH :
SHRI B. K. MODAK :

Will the Minister of LABOUR AND
REHABILITATION bz pleased to refer
to the reply given to Unstarred Question
No. 669 on the 14th November, 1968 and
state:

{a) whether Government have since
examined the reccommendations of the
Working Group on family pensions to
Industrial workers;

(b) if so, decision taken thereon; and

(c) if not, when the decision is likely
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c). The
recommendations are still ander examina-
tion. It is proposed to place the matter
before the next session of the Standing
Labour Committee.

Mid-Term Elections

*35, SHRI SRADHAKAR SUPAKAR:
‘Will the Minister of LAW be pleased to
state:

(a) the percentage of polling in the
mid-term elections in West Bengal, Bihar,
Uttar Pradesh and Punjab, State-wise;
and
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(b) the steps being taken to make the
clection process peaceful?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): (a) The percentage of poll accor-
ding to preliminary assessment in the Mid-
term Elections held in West Bengal, Bihar,
Uttar Pradesh and Punjab in February,
1969 was as follows: —

1. West Bengal 66.589%,
2. Bihar 50.47%
3. Uttar Pradesh 53.50%,
4. Punjab 71.67%
(b) The elections were held, by

and large, in a peaceful and
orderly manner., However, the Election
Cc ission are examining proposals to
ensure orderly and peaceful poll,

faer( afer & aen & fou womm @

*36. Y WW SwwTHW @t EAT
WA ®@r HAT ag JarT #1 F90
T fF .

(%) ¥ 7 &% & f ¥ wraw
q 2@ § ofre w1 w3fa A qEr
F 23 1965 ¥ frafaat &1 anearal
qr frIR F@ & fad o werg =
frg= fear ar;

(@) afz gt, ¥ wemma a9 3
TR 1 qyAr foard 24T @

(w) afx g, &t fobi & =ar gen
famfar & A

(%) 3% smaffaa & & fad
FTHT ¥T FTHATE T @V E ?

e o § e Wt
(e () wRy gy): (%) aw
(=). g, s

() arfos g FTE%A1 1,
fra & fremgfa Y Qwam aqar

fraerg orfer §, smafies sa<arfaa
T¥ §ORR 9X &1 s fawrw
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aftez g feg . frfa % WA
T gl FTAFN W TG WAATHI §
arfae gt AR 37 wraifaa W won
A SOl

YT wranr T warfaa feg o
faengfa st weaga &= *1 ger
fawrfor sw gz § -

(1) 2o woar wd-zve & JITIR
#1 Aifs & o frarfal o s
FET 99T § W gEfeT 9§ q9Ag
a # favr fear o o frard
wrfa® &5 § FA § qar frwr 6
wafagi & qmo o & 9% srafaw v
¥ grifas sgraaT &Y wrEEawar g,
safs o=ai # fau gererE ST
FrTIEWE |

(2) srifas wgraar ®1 ST
T & 77 TgA 929 @ F7 qNIC
fasT & &% w10 § AT 9T TER@ N
afcfeafaar € 1

(3) amifos  @grear SATTR WY
qoam & faq A @t o arawa-
Far § arfe agraar fag @ I ot
w1 gfcarfaa fear s %)

(4) T% gu &= fadrggar ara
o qdzT w71 § farafa & seqee
& fau amgEl srayoATEl g
SY SNTH FTEHA & fog og
(5) asffoaar #7z1, ®1d ®==1 qar
Wt Franfeat & g fadrg gy, o«
fafer wwre & wvag fawrafa
FYIT FTARA & T GATHH WO ®
w7 ¥ eqifqa Y I |
Agricaitural Development and Research
Programme

#87. SHRIMATI SAVITRI SHYAM:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:
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(a) whether the President of World
Bank, Mr. Rob:rt McNamara, studied
the progress of agricultural development
and research programmes in India during
his recent visit; and

(b) if so, the results thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The general purpose of the visit of
Mr. McNamara was to acquaint himsell
with the facts of the economic develop-
ment which had so far taken place in
India and therefore he was given only a
general background of the agriculture
development and also a general resume of
the research programmes in agriculture,
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WEIRTTRATRE

Arrest of Manager, Gujarat Unit of Food
Corporation of India

*39. SHRI GANESH GHOSH : Wwill
the Minister of FOOD & AGRI-
CULTURE be pleased to state: |

(a) whether the Manager, Gujarat Unit
of the Food Corporation of India was
arrested on the 30th December, 1968 ;

(b) ifso; the reasons for his arrest;
and

(c) action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) During investigation of a case
involving theft of stocks of foodgrains
belonging to the Food Corporation of
India and stored in Janta Rice Mills,
Lambha, Ahmedabad District, the Police
alleged evidence of conspiracy against
him.

(c) The officer has been placed under
suspension with effect from the 9th
January, 1969, pending further proceed-
ings in the case registered against the
officer.

Committee on Colourisation of Vanaspati

*90. SHRI HEM RAJ :
SHRI VALMIKI CHOUDHARY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Starred Question No,
707 on the 12th December, 1968 and state :

(a) for how long the report of the
Committee on the colourisation of
Vanaspati has been under consideration ;
and

(b) by what time a final decision will
be taken on it?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
& COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) About three years.

(b) The final decision ts expected to
be taken shortly.

Allotment of Rice to Kerala

*361. SHRI E. K. NAYAR: Will the
Minister of FOOD AND AGRICUL-
TURE b: pleased to state:

(a) the quantity of rice and wheat
supplied to the Kerala State in the years
1965, 1966, 1967 and 1968, scparately and

(b) the price at which these were
supplied, scparately, for each year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
& COOPERATION (SHRI ANNA SAHIB
SHINDE): The quantities of rice & wheat
supplied to the Fair Price Shops in
Kerala and other nominees of the Kerala
Government from F.C.I. Central depots
in Kerala during the years in question are
as under :

(Quantity in lakh tonnes

Rice Wheat
1965 9.10 3.3
1966 8.03 .21
1967 5.37 5.48
1968 5-85 4.7

(b) The Central Issue prices at which
these supplies were made varied from
time to time as follows :

Price (Coarse)

Period Price in Rs. per quintal
3.1.1965 to 14.11.65 63.00
15.11.1965 to 11.6.66 66.00
12,6.1966 to 14.12.66 69.00
15.12.1966 to 14.7.67 80.00
15.7.1967 to 31.12.67 B0.00
1.1.1968 onwards 96.00
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Wheat (Imported)
Period Price in Rs. per quintal
1. 1.1965 to 14.11.65 48.00
15.11.1965 to 12.11.66 50.00
13.11.1966 to 31.12.67 55.00
1.1.1968 to 16.6.68 67.00

17.6.1968 onwards
Red Variety
White Variety

70.00
90.00 upto 15.12.68
85.00 from 16.12.68

Ford Foundations Aid to Madhya Pradesh for
Intensive Agricultural District Programme

362. SHRI BABURAO PATEL: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the amount of Ford Foundation aid
given 1o Madhya Pradesh during the Third
Five Year Plan for Intensive Agricultural
District Programme;

(b) the nmames of districts selected in
Madhya Pradesh for experimentation with
dates and reasons for selection;

(c) whether it is a fact that the Intensive
Agricultural District Programms failed
miserably in Raipur and if so, to what
extent and why;

(d) names of other districts in Madhya
Pradesh where the intensive programme
was tried with a short summary of results
achieved in each district; and

(¢) what amount of aid on similar lines
will be available to Madhya Pradesh in the
near future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ): (a) Rs. 36.73 lakhs.

(b) The district of Raipur alone was
selected by the State Government for the
implementation of the Intensive Agricul-
tural District Programme (IADP) on the
basis of the criteria laid down by the
Government of India for the selection of
districts namely the availability of reasona-
bly assured rainfall or irrigation facilitics
over large areas; comparatively less of
natural hazards such as drought, flood,
drainage and acute soil conservation pro-
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blems, etc; existence of well developed
village institutions like Panchayats and
Cooperatives and maximum potentialities
for increasing agricultural production with-
in a short period of time. The district
of Raipur in Madhya Pradesh was one of
the seven districts selected in seven dif-
ferent States for implemcntation of the
Intensive Agricultural District Programme
with financial assistance from the Ford
Foundation during the Third Five Year
Plan. The programme was launched in
this district from the kharif season of
1961.

(c) No. LLA.D.P. has been successful in
Raipur district as evident from the increase
in per hectare yields of paddy which is
the main crop of the area, after the
introduction of the programme in the
district, The average yield of paddy in
the district increased from 9.1 quintals
per hectare, during the pre-package period
(1958—61) 10 9.6 quintals per hectare, as
against the average yield of 8.2 and 7.4
quintals per hectare in the adjoining
distts. and the State as a whole, respec-
tively during 1967-68. The increase in
per hectare yield of paddy in the district
was directly as a result of considerable
improvement in the adoption of improved
methods of farming under the programme.
The total consumption of nitrogenous
fertilizers in the district has gone up from
8172 tonnes in 1961-62 to 17276 tonnes in
1967-68 (in terms of ammonium sulphate)
and that of phosphatic fertilizers (super-
phosphate) from 2148 tonnes to 4068
tonnes during the same period. Similarly
there have been considerable improvement
in the district in the use of improved seeds
and adoption of plant protection measures
by the farmers.

(d) The LA.D.P. was not tried in any
district other than Raipur in Madhya
Pradesh.

(¢) Raipur is one of the five ‘Innovative
Districts’ selected for greater concentra-
tion of efforts during the Fourth Five
Year Plan. The Ford Foundation have
provided a team of Agricultural Experts
in different subject matter fields to assist
in the Planning and implementation of
the programme in the innovative districts,
including Raipur. They have also agreed
to provide experimental equipment and
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material to these districts as and when
needed to support the programme during
the Fourth Five Year Plan.

Election Symbol of Progressive
Muslim League Party

363. SHRI BABURAO PATEL:
SHR1 HARDAYAL DEVGUN:
SHRI SAMAR GUHA:

Will the Minister of LAW be pleased

1o state;

(a) whether it isa fact that a new
communal political party called the Pro-
gressive Muslim League has been formed
in West Bengal and the mid-term elections
were fought by this party with strictly
communal app:al;

(b) whether it is also a fact that the
above party has adopted a flag which
closely resembles the Pakistani Islamic
flag and whether they had applied to the
Election Commission for permission to
adopt it as their election symbol and if
s0, with what result; and

(c) the descriptions of the final election
symbol which this new communal party
was allowed to adopt?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) Yes, Sir, a new party called
the Progressive Muslim League has been
formed. However, the Government and
the Election Commission have no infor-
mation whether the candidates sponsored
by the party fought the election with
avowed communalism,

(b) The Election Commission has no
information whether the party has adopted
a flag similar to that of Pakistan. The
Party had applied to the Election Com-
mission for permission to adopt the
symbol *‘Crescent and Star™ as its election
symbol. The Commission at first agreed to
include this symbol with slight modification
in the list of free symbols for West Bengal
but on receiving a representation from
a national party against the inclusion of
a symbol which had political and religious
implications, the symbol was withdrawn
from the list of free symbol.

(c) The party, being a registered un-
recognised party, was not entitled to a
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reserved symbol and it had to choose one
of the free symbols for the State, The
free symbols which were available to the
candidates b:longing to the said party are
as under:—

(1) Bicycle, (2) Two Leaves, (3) Horse
and Rider, (4) A pair of Pigeons, (5) Hal-
dhar, (6) Elephant, (7) Swastik within a
circle, (8) Railway Engine, (9) Ship, (10)
Flaming Torch, (11) Camel, (12) Pot, (13)
Sewing Machine, (14) Tractor, (15) Hand
Pump, (16) Bow and Arrow, (17) Cultiva-
tor cutting crop, (18) Radio, (19) Fish,
(20) Eagle about to fly and (21) A woman
carrying basket on her head.
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Cost of Production of Sugar

165. BHRIJYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the average cost of production per
kilogram of sugar in India from 1960-61
to 1967-68, year-wise; and

(b) the average retail selling price in
ecach State, both controlled and open
markets separately from 1960-61 to 1967-
68, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a): Cost of production of
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sugar depends on several factors like cost
of sugarcane, actual recovery, duration of
the crushing season, cost of stores, salaries
and wages, depreciation, maintenances
and repairs, other overhcads and return
on capital employed. The Tarif Com-
mission had studied the cost structure of
sugar and submitted its report in 1959.
The Commission recommended four Cost
Schedules which were used from 1960-61
to 1964-65. Later on, a study was also
made by the Sugar Enquiry Commission,
which submitted its report in October,
1965 and recommended five Cost Sche-
dules which were used from 1965-66 to
1967-68.

(b) A statement giving the required
information is laid on the Table of the
House.  [Placed in Library See. No.
LT—41/69.]

Annapurna Cafeteria, Calcutta

366. SHRI JYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-

TURE be pleased to state:

(a) whether it is a fact that the ‘Anna-
purna Cafeteria’ on the Esplanade East,
Calcutta, is on the point of being wound
up; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Government is
not associated with the activities of the
‘Annapurna Cafeteria® Calcutta and has
no information in the matter.

Scholarships to Students of Scheduled
Castes{Scheduled Tribes In States

367. SHRI 8. M. SOLANKI: Wwill
the Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that the Central
Government sanction the amount for
scholarships and freeships to Scheduled
Castes and Scheduled Tribes and the
Government of Gujarat divide the amount
between low income caste Hindus and
other Backward Classes and as a result,
the Scheduled Castes and Scheduled Tribes
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students are not getting full advantage of
the scheme; and

(b) if so, whether the Central Govern-
ment has enquired into this matter and
has made any suggestions to the Govern-
ment of Gujarat in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(Dr. (SHRIMATI, PHULRENU GUHA):
(a) No; Sir.

(b) Does not arise,

Cooperatives

368. SHRI JYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the number of each type of co-
operatives in India and in West Bengal
from 1950-51 to 1968-69, year-wise;

(b) the number of owned capital and
loan capital of each type of co-operative
in India and in West Bengal from 1950-51
to 1968-69;

(c) number of each type of moribund
co-operative in India and in West Bengal
during the above period; and

(d) how many co-operatives in India
and in West Bengal have gone into ligui-
dation during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY): (a) to (d): Four
statements (a), (b), (c¢) & (d) indicating
the available information are laid on the
Table of the House. [Placed in Library
see No. LT—42/69.]
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Management of Cooperative Socleties

372, SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Unstarred Question No.
1602 on the 2Ist November, 1968 regard-
ing management of Co-operative Societies
and state:

(a) whether suggestions from the State
Governments have since been rececived;
and

(b) if so, the decision taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 8. GURU-
PADASWAMY): (a) The matter is still
under examination of the State Govern-
ments.

(b) Does not arise.

Supply of Foodgrains to Kerala

374. SHRI A. SREEDHARAN :
SHRI MANGALATHUMADAM :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

() the quantity of foodgrains, rice and
wheat separately, supplied to Kerala by
the Central Government during the year
1968;

(b) the quantity of rice requested to be
supplied by the State Government;

(c) whether there has been any short-
fall in the supply; and

(d) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHTB SHINDE): (a) The quantities of
rice and wheat despatched to depots in
Kerala during the year 1968 were 6.4 lakh
tonnes and 3.4 lakh tonnes respectively,
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(b) to (d). The Kerala Government
require for issuing 160 grams of rice per
adult per day throughout the State, about
75 thousand tonnes of rice per month.
Due to general shortage of rice in the
country, limitcd availability with the Centre
and the need to meet the minimal necds
of other deficit States, it has not been
possible to maintain regular supplies of
rice from the Central pool to Kerala at
this level. The Government of India have,
however, agreed to make up the shortfall
of rice by the additional supplies of wheat
and are maintaining sufficicnt stocks. The
card holders in Kerala have the option to
draw extra wheat in lieu of shortfall in
the quantum of rice ration in addition to
their normal wheat ration.

Sugar Production

375. SHRI MANIBHALI J. PATEL .
SHRI CHENGALRAYA NAIDU :
SHRI P.M. SAYEED :
SHRI A. SREEDHARAN :
SHRI S.K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI MAHARAIJ SINGH BHARATI:
SHRI S.M. BANERIEE :
SHR1 K. LAKKAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to State:

(a) whether it is a fact that the pro-
duction of sugar this year will reach the
target;

(b) if not, the reasons for the shortfall;

(c) the comparative figures of produc-
tion this year vis-g-vis last year;

(d) whether it would ease the position
for home consumption and whether the
official selling price will be lowered by
Government to benefit the consumer in
India; and

(¢) whether there will be increase in
export of sugar as compared to the previ-
ous years?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No target of production
of sugar has becn fixed for this year.

(b) Does not arise.

() The production of sugar this year
up to the 7th February, 1969, has been
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14.31 lakh tonnes, as against 14.23 lakh
tonnes up to the corresponding date last
year.

(d) The higher production of sugar
cxpected this year is likely to ease the
supply position of sugar in the country.
As a matter of fact, the quantity released
monthly has already been increased from
1.66 lakh tonnes in 1967-68 to 1.95 lakh
tonnes per month from January, 1969,
The ex-factory selling prices of levy sugar
were fixed zone-wise on the basis of the
estimates of working results of the factories
in the respective regions and in accordance
with the schedules framed by the Sugar
Enquiry Commission. These prices will
be revised after the crushing season is over
on the basis of the actual working results.

(e) During 1968-69, it is at present
proposcd to export about 95,000 tonnes
against the export of 99,000 tonnes in 1968,
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Trilingual Money Order Forms ia
non-Hindl Areas

378. DR. RANEN SEN: Will the
Minister of COMMUNICATIONS be
pleased to refer to the reply given to Un-
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starred Question No. 5602 on the 28th
March, 1968 and state:

(a) the progress since made in regard
to the proposed introduction of trilingual
money order forms in non-Hindi areas;
and

(b) the difficulties in the way of imple-
menting the proposals 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Translations into different regional langu-
ages duly vetted by State Governmants
have been reccived and trilinguil dummies
are under preparation.

(b) After the dummies are got ready,
they will be examin:d by the CCP & §
from the technical point of view whether
trilingual printing will be possible without
appreciably changing the size of the forms
so that they can fit in the existing.
machines.

Wage Structure In Tea Plantation Industry

379. DR. RANEN SEN ;
SHRI BHOGENDRA JHA :
SHRI P.C. ADICHAN :
SHRI INDRAJIT GUPTA :
SHRI DHIRESWAR KALITA :
SHRI MANIBHALI J. PATEL :
SHRI SITARAM KESRI :

Will the Minister of LABOUR AND
REHABILITATION bz pleased to state.

(a) whether it is a fact that a re-exa-
mination of the basis for wage structure
in the tea plantation industry has bsen
recommended by the study group on plan-
tations constituted by the National Com-
mission on Labour.

(b) whether Government has examined
this recommendation; and

() If so, decision taken thercon ?

MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a)to (c).
Government understand that the study
group has submitted a report to the
National Commission on Labour, Gove-
rament is not seized of this matter now
and will consider it on receipt of the
recommendations of the commission.
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Social Welfare scheme Of Laccadive Island

380. SHRI P. M. SAYEED: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) the nature of schemes formulated
under social welfare for Laccadive Islands
during the last three years; and

(b) the amounts sanctioned and spent
thercon during the last three years ?

MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) and (b) . Necessary information is
b:ing collected and will bz laid on the
table of the house,
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Report of Committee on Labour Welfare

183. SHRI MOHAMMAD ISMAIL :
SRRI P. RAMAMURTI :
SHRI GANESH GHOSH:
SHRI SATYANARAIN SINGH :
SHRI RANJIT SINGH :
SHRI JAGANNATH RAO JOSHI :
SHRI BR1J BHUSHAN LAL :
SHRI SURAJ BHAN :
SHRI RAM GOPAL SHALWALE :
SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government have received
the report of the Committee on Labour
Welfare appointed in Aungust, 1966;

(b) If so, details of the recommenda-
tions made;

() Action taken thercon; and
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(d) If not, when the report is likely to
be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) No.

(b) and (¢). Do not arise.

(d) The Committee has been requested
to submit its report by the 31st March,
1969,

Indifferent Attitude of Government Towards
Committee on Untouchability

3g4. SHRI SURAJ BHAN: Will the

Minister of SOCIAL WELFARE be
pleased 1o state:

(a) whether it is a fact that the already
meagre staff given to the Elaya Perumal
Committee appointed by Government to
look into the question of untouchability,
etc. was withdrawn therefrom before
the Committee could finalise its report;

(b) whether it is also a fact that the
office of the said Committee had also been
locked and scaled on the 25th January,
1969, thereby making it impossible for
the Committee members 1o perform the
duty assigned to them;

(c) whether it is further a fact that
the Committee members had to sit at the
house of a member for 5 days, engage
their own stenographers and typlsis and
arrange for getting the matter cyclostyled
and stitched at their own cost; and

(d) if so, the reasons for this indiffer-
ent attitude towards this Committee?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) to (d). The tenure of the Committee
expired on 25-1-1969, and no formal exten-
sion was asked for. During the last two
weeks of the tenure of the committee
nearly ten members of the staff of the
Department were assigned to assist the
Committee, and all typing work relating
to the report was completed by 25th
J y: some bers had also singned
the report by that date,
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The Committee voluntarily surrendered
the following members of its staff with
effect from 9-2-1968:—

Senior Investigatores 3
Junior Investigator 1
Steno Typists 2
Lower Division Clerks 2

The rest of the staff was continucd as
long as the Committee desircd.

On the 27th Janua-y, the S:cretary of
the Committee indicated that the Commit-
tee's work was completed, and he made
over charge of the rooms, office cquip-
ment, furniture etc. No request was
received from the Chairman or any member
of the Committee for the use of office
premises after that date.

Model Standing order for Coal Mines

385. SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI SATYA NARAIN SINGH:

Will the Minister of LABOUR AND
REHABILITATION bz pleascd to state:

(a) whether it is a fact that there are
no model standing orders for Coal Mines;

(b) if so, whether Government are
considering any modcl standing orders for
coal mines;

(c) if so, dectails of the draft mod:I

standing orders;

(d) whether Government have ascer-
tained the views of labour on these
orders; and

(¢) if mot, the reason thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No Sir.
The model standing orders appended to
the Industrial Employment (Standing
Orders) Central Rules, 1946 are appli-
cable to all industrial establishments in-
cludipg coal mines in the Central sphere
till certificd standing orders arc made
applicable 1o them.

(b) to (e). Separate Model Standing
Order for the Coal Mining Industry were

FEBRUARY 20, 1969

Written Answers 68

framsd by the Government of India to
meet the special needs of the industry
and were circulated to various employers’
Associations/Federations in  August, 1969,
While framing these Orders the views ex-
pressed by the representatives of the em-
ployers and workers organisations at the
meeting of the Sub-Committee of the
Industrial Committee on Coal Mining
held in Calcutta on the 12th and 13th
March, 1959 had bzen taken into account.
A number of proposals for the amend-
ment of these Model Standing Orders for
Coal Mining Industry were then received.
These proposals were placed before the
9th S:ssions of the Industrinl Committce
on Coal Mining held at Calcutta on the
10th and 11th August 1964, The Indust-
rial Commitice referred the matter to a
sub-Committee. In the light of the deci-
sions takcn at the meeting of the aforesaid
sub-committcc and by the Government,
revised Model Standing Orders were cir-
culatcd on 13.8.1965 to the employers'
Ascociations Federations for  adoption.
To give legal shaps to the Model Standing
Orders for coal mings, they were pub-
lished in Government of India Gazette
vide notification No. GSR 1414 dated
9.9.1966 inviting objections/suggestions
from all concerned. These supggestions
received from cmp'oyers organisations and
workers unions are under consideration '
for incorporating in the Modcl Standing
Orders for Coal Mines.

Problems of Sugar Industry

386. SHRI N.K. SANGHI :
SHRI R.R. SINGH DEO :
SHRI B.K. DAS CHOUDHURY :
SHRI SHRI CHAND GOYAL:
SHRI RAMACHANDRA VEERAPPA:
SHRI Y.A PRASAD :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that represent-
atives of the Sugar Industry held dis-
cussions with the Central Government on
the problems of the Sugar Industry in the
I1st week of January, 1969; and

(b) ifso, the nature of discussiohs
held and the out-come thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA
SAHIB SHINDE): (a) and (b). The re-
presentatives of the sugar industry mst the
Minister for Food and Agricu'ture on the
8th January, 1969. The qu:stion of sugar-
can: price, th: prospects of sugar p-o-
duction and exp:cted prices of sugar in
the free market were broadly discussed. The
desirability of the industry paying Rs. 10'-
per quintal as the price of sugarcane was
emphasised.

Amount Outstanding against Pakistan
for P & T Services.

387. SHRI N.K. SANGHI :
SHRI R.R. SINGH DEO :
SHRI Y.A. PRASAD :

SHRI RAMACHANDRA VEERAPPA:

Will  the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the outstanding amount against
Pakistan Government for telecommuni-
cation and Postal Ssrvices;

(b) the amount of telecommunication
equipment scized by Pakistan during 1965
conflict; and

(c) what steps have been taken by
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Re. 225.25 lalchs.

(b) Rs. 46.75 lakhs,

(c) The question of settlement of
past accounts in respect of Postal and
Telecommunication traffic as well as
return of telecommunication equipment
which was detained in Pakistan during
1965 conflict has been pressed from time
to time, The settlement of Telecommuni-
cation accounts was raised and pressed on
the last occasion in March-April 1968 at
the meeting between the representatives of
Indian and Pakistani Telecommunbication
Admipistrations, The Pakistan dele-
satiop refused to discuss this matter at
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that meeting and expressed the view that
this related to overall financial settlement
b:tween the two countries,

More Rice Mills

388. SHRI N.K. SANGHI :

SHRI MAHARAJ SINGH BHARATI
SHRI D.N. PATODIA :

SHRI CHINTAMANI PANIGRAHI:
SHRI NARENDRA SINGH MAHIDA:
SHRI Y.A. PRASAD :

SHRI RAMACHANDRA VEERAPPA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the Food
Corporation of India propose to set up 24
Rice Mills in different parts of the country ;

(b) If so, what would be the capa-
city of each mill; and

(c) the location of each and by what
time the final decision is likely to b=
taken in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) Yes.

(b) The capacity of each unit will be
4 tonne per hour.

(c) The locations for all the 24 mills
have not yet been finalised. The decision
is expected to bs taken soon,
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Fertiliver Production and Coasumption of
Targets:

391. SHRI HIMATSINGKA:
SHRI P.C. ADICHAN:
SHRI S.K. TAPURIAH:
SHRI VALMIKI CHOUDHARY:
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Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether his Ministry have lately
evolved revised targets of fertiliser produc-
tion and consumption for the Fourth Five
Year Plan;

(b) il so, what are the revised targets
and how far they are below or above the
originally proposed targets; and

(c) the main reasons for these

changes?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA
SAHIB SHINDE): (a) and (b). This
Ministry has prepared tentative estimates
of fertilisers during the Fourth Plan.
The Department of Petro-chemicals has
prepared tentative estimates of production
of fertilisers during the same period.
These estimatcs have not been finalised
and so the question of revised targets
does not arise. :

(¢) Does not arise,

Surplus Workers in Esso

392. SHRI HIMATSINGKA:
SHRI P.C. ADICHAN:
SHRI S.K. TAPURIAH:
SHRI VALMIKI CHOUDHARY:
SHRI1 S.M. BANERIJEE: '
SHRI A. SREEDHARAN:
SHRI D.N. PATODIA:

Will the Minister of LABOUR AND
REHABILITATION bz pleased to state:

(a) whether it 1is a fact that the Esso
authorities had declared over 350 of its
workers surplus despite the Tripartite
Committee meeting held in November last;

(b) if so, at what stage the matter
stood after the last meeting of the Tri-
partite Committee, and Government’s
reaction to the action of the Esso
company in declaring its workers surplus;
and

(c) at what stage the dispute between
the private oil companies and their
workers in general stands at present? -
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD):; (a) At the
tripartite meeting the representative of the
ESSO stated that the Company had sur-
plus workers but had no proposals for
effecting any retrenchment.

(b) Later, the . company proposed
retrenchment of 190 clerical staff and 160
labour staff in their [Eastern Region.
Thercupon conciliation proceedings were
started and a settlement in respzct of the
clerical staff was arrived at between the
management and the union on January
15, 1969. A scttlement in respect of
labour staff was rcached on February 6,
1969,

() The Commission of Inquiry which
was set up in July, 1967 1o look into the
general question of job security in oil
companies, is expected to  submit its
report by the end of March, 1969.

Per Capita Income of Agriculturists

393, SHR1 HIMATSINGKA:
SHRI P.C. ADICHAN:
SHRI A. SREEDHARAN:
SHRI 8. K. TAPURIAH:
SHRI VALMIKI CHOUDHARY:

-Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the per capita income of agricul-
turists during the year . 196768 and the
cstimated per capita income for 1968-69
in the country and how it compares with
" the corresponding figures in respect of the
States of Kerala, Bihar and Rajasthan;
and

(b) how these figures 'in respect of
‘Kerala, Rajasthan and Bihar compare
with those for other State/Union Terri-
toriesy

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Data on per
capita income of agriculturists arc not
- compiled separately in the National
Income at the All India Level or at the
Siate kevel. However, a statement show-

PHALGUNA 1, 1890 (SAKA)

Written Answers 73

ing the net income from Agriculture,
number of occupied persons, and net
income psr occupied person in selected
States for 1960-61 is laid on the Table of
the House, [Placed in Library. See No. LT-
44/69). Similar estimates regarding net
income per occupied person for later years
could not be worked out dus to non-avail-
ability of data in respect of number of
occupied persons in agriculture,

Agricultural Production

394, SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH.
SHRI GADILINGANA GOWD:
SHRI MEETHA LAL MEENA:
SHRI K. P. SINGH DEO:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state;

(a) how far the actual agriculture pro-
duction including food and other agricul-
tural products, during the first half of the
agricultural year 1968-69 compares with
during the first half of the year 1967-68
and 1966-67 respectively in each State;

(b) what is the rate of increase in
agricultural production likely to be
achieved during this year in each State;
and

(c) what, in the light of the actual
agricultural production so far, is the
likely target of agricultural production to
be struck during this year in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Firm estimates of actual
agricultural production including food
and other agricultural crops during the
first half of agricultural year 1968-69 (i.e.
kharif) would become available only
after the close of the agricultural year l.e,
sometime in July-August, 1969,

(b) The question does not arise,

(¢) The targets of production of
principal crops cnvisaged in the Plan for
1968-69 were as under:

Foodgrains 102 million tomnes.
Sugarcane (Gur) 12.5 million tonnes,
Oilseeds 10.0 ,, "

Cotton 67 . bales.

Jute &9 o
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These targets were visualized for normal
weather and since this year in some parts
of the country there has bezen drought it
is not possible to say if these targets are
likely to be achieved.

Andamans Development Corporation

395. SHRI ONKAR LAL BERWA:
SHRI N. R. LASKAR:
SHRI R. BARUA:

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state:

(a) whether it is a fact that Andamans
Development Corporation  has started
functioning;

(b) if so, the total share capital of the
Corporation; and

(c) whether it is also a fact that State
and Centre will share the amount of
capital in the Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No.
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(b) and (c). Do not arise.

Extension to Officers In the Minlstry

39%. DR. SUSHILA NAYAR: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the number of cases in which
extensions or reappointment in his Minis-
try had been given to Class 1 Officers
who were to be retired at the age of 58
years during the year 1968;

(b) the names of those officers, and

{c) the reasons for their cxlcmlon or
reappointmsnt?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD):
(a) Three.

(b) and (c). A statement giving the
required information is laid on the Table
of the House,

Statement

Cases in which extension or re-appointment has been given to Class I officer in the
Ministry of Labour, Employment and Rehablitation who were 10 retire at the age of 58

years during 1968.

S. No. Name of Officer

Reasons for the Extension or Re-appointment

1. Shri 8. L. Khanna, P. S8 to
Minister of Labour and Rehabili-
tation.

2. Shri H. K. Bhattacharjee, Deputy
Director of Mines Safety {'E.Iectn-
cal).

3. Shri K. S, Misra, Superintending
Engineer, (lmgatwn) Dandakaranyu
Pro_pecl

-Granted re-employment as his services
were required to be continued in the
public interest.

Due to paucity of senior experienced
Deputy Directors of Mines Safety (Elec-
trical),

Re-employed for two months in pub-
lic interest for continued supervision of
Paralkote Dam which was at a crygial
stage of construction.

Delegation seat abrosd by Ministry

397. DR. SUSHILA NAYAR:
SHRI D. AMAT;
SHRI1 K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of dclegations sent
abroad, during the. last two years by his
Ministry;

(b) the names of countries visited
by those delegations;

(¢) the amount spent by uchdelu-
gatlon; and

(d) the result achieved thereby?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, . AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) to (<).
Information  concerning the D:part-
ments of Food, Agriculture, Community
‘Development and Cooperation is laid
.on the Table of the Hourse. [Placed in
.Library. See No. LT-45/69].

(d) As the list shows, these delegations
‘have been to either technical meeting for
Specialists or to Conferences called by
bodies of which India is a member and
as such has obligations to participate in
the meetings elc. The conclusions and
decisions of these Confecrences and meet-
ings have been of considerable value to
Agricultural development in India.

Partial Decontrol of Sugar

398. SHRI BEDABRATA BARUA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleascd (o state:

(a) whether the aims of partial de-
control of sugar have becn achieved;
and

(b) if not, what steps are being taken
by Government this year to assure
cultivators reasonable price for cane?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) By and large, yes.

(b) Does not arise.

Bifurcation of Central Assam Division of
tho postal department, Assam

399. SHR1I BEDABRATA BARUA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(8) whether there is a proposal to
bifurcate the Central Assam Division of
the Postal Department in Assam into
two;, and

(b) if so, when the bifurcation is
likely to be completed?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH):
{a) Yes.

(b) The matter is undar active
consideration,

Retrenchment of employees of Food
Corporation of India

400. SHRI P. RAMAMURTI:
SHRI A. K. GOPALAN:
SHRI VISWANATHA MENON:
SHRI1 UMANATH:
SHRI HARDAYAL DEVGUN:

Will the Minister of FQOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact the Food
Corporation of India have retrenched
large number of direct recruited emp-
loyees with one and a hall years service
in Madras and Kerala Region in Decem-
ber, 1968;

(b) if so the total number of employ-
ces retrenched so far;

(c) reasoms for the retrenchment;
and

(d) steps taken by Government to re.
instate them?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD,AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Out of 150
messengers” watchmen appointed at Tan-
jore in Madras region, 27 persons were
given notices of discharge in December,
1968.

() These persons were appointed
purcly on temporary and ad-hoc basis
and did not possess prescribed educational
qualifications and were over-age.

(d) The Food Coroporation is consi-
dering how best the problem on these
27 employces could be satisfactorily
scitled.
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THaTH 2,504 T 76 4% & W
97 FAA FT HIATT & |

Ban on Qutsiders in Trade Unions

406. SHRI SITARAM KESRI:
SHRI R.K. SINHA:
SHRI S.K. TAPURIAH:

‘Will the Minister of LABOUR AND
REHABILITATION be pleased to
state: !

(a) whether it is a fact that Govern-
ment have decided not to permit outsiders
{from assuming leadership of trade unions
of all Industries and Szrvices;

(b) if so, the details thereof; and

(c) whether Government have also
decided to fix a maximum number of
trade unions of which an individual can
become an office-bearer?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c). No
such decisions have been taken. The
Government propose awaiting the recom-
mendations of the Mational Commission
on Labour before initiating any steps in
this regard.

System of Distribution ol'_ Tractors

407. SHRI SITARAM KESRI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the system
of distribution of tractors to farmers is
very defective and has led to a number of
complaints from farmers;

(b) what is the total requirement of
tractors from differcnt States in the coun-
try; and

(c) the steps which Government have
taken or propose to take in regard to
matters mentioned in parts (a) and (b)
above?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
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AND COOPERATION (SHRT ANNA-
SAHIB SHINDE): (a) The distribution of
tractors is on: of the basis of first-comz-
firsts erved. Therc have, however, been
some complaints of general nature against
actual distribution,

(b) 50,000-60,000 tractors during 1968-
69.

(<) The Government have decided
to import and distribute tractors to-
farmers through the wvarious State Agro-
Industries Coporations which are Govern-
ment companics. Bssides accelerating
and intensifying production of tractors
in the country, the Governm:nt propose
to import tractors from abroad to the
extent nscessary. During the current
financial year, th: Governm:nt has
cleared import of tractors to. the extent
of 15,000 nos. of wvarious makes and
sizes,

Use of religious places for Election
Campalgns in Mid-term Elections

408. SHRI HEM RAIJ: Will the Minis-
ter of LAW be pleased 1o state:

(a) the parties which used the religious
places and religious gatherings for their
election campaigns in the recent mid-term
ciections in the States of Punjab, U.P.,
Bihar and West Bengal; and

(b) whether their use has in any way
affected the holding of [air elections in
these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) and (b). The in-
formation is being collected.

Diversification of Indian Dietary

409. SHRI HEM RAJ:
SHRI GADILINGANA GOWD:

Will the Minister of FOOD AND
AGRICULTURE be plcased to state:

(a) wheth a prog for the
diversification of Indian dietary is going to
be implemented with the help of Inter-
national Organisation of Freedom from
Hunger Campaign and Food and Agri-
cultural Organisation; and
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(b) if so, its main features?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) Assistance under the Freedom From
Hunger Campaign has been given to four
Institutes of Catering Techmology and
Applied Nutrition at Bombay, Calcutta,
Madras and Delhi and also for establishing
a number of Mobile Food and Nutrition
Extension Units. The Catering Institu-
tes provide technical education in the
specialised fields of catering technology
and applied nutrition and also function
as an Extension Centre for propagating
the concepts of nutrition and promoting
suitable dietary habits. The mobile
units located in different States organise
demonstrations relating to balanced diet
and utilisation of subsidiary foods and
educate masses on msnu planning, scien-
tific and hygienic handling and cooking
of foods, avoidance of wastage, preserva-
tion of foodstuffs and allied matters
relating to conservation and utilisation of
foodstuffs.

Minor Lrrigation Works in Hilly Areas

410. SHRI HEM RAJ: Will the Mini-
ster of FOOD AND AGRICULTURE be
pleased 1o state:

(a) whether the programme for minor
irrigation works in Hilly areas by diffe-
rent modes viz. wells, water lift,
spraying, small dams has been finalised
for the Fourth Five Year Plan; and

(b) if so, what is the allocation for
it and which States and Union Territories
will derive benefits from i1?

. THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): () and (b). The minor
irrigation programme of the States and
Union Territories for the Fourth Five
Year Plan has not yet been finalised.
However, in the Fourth Plan proposals
for minor irrigation submitted by the

PHALGUNA 1, 1890 (SAKA)

Writien Answers 86

State Government of Assam, Jammu &
Kashmir, Uttar Prad:sh, Nagaland and
Union Territories of Himachal Pradesh,
Tripura and Manipur, adequite provision
has been made for minor irrigation works
like Kuhls, lift irrigation etc. in Hilly
areas. It has since been decidad that
central assistance to the State Govern-
ments for State Plan schemes from 1969-70
onwards will be in the form of block
grants and loans and will not be tied to
each Head of Development eg. ‘Minor
irrigation®, ‘Agricultural Production’ etc,
The question of schemewise Central allo-
cation doss not, therefore, arise as even
the existing practice of allocation of funds
according to Heads of Development has
been dispensed with.
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Popularisation of Indian Stamps in Foreign
Countries

415. SHRI K..P. SINGH DEO:
SHRI CHENGALRAYA NAIDU:
SHRI HARDAYAL DEVGUN:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that while
India produces about Rs. 72 lakhs worth
of Indian Stamps annually, the foreign
exchange eamned is only Rs. 1 5 lakhs in a
year inspite’ of the fact that India has
large variety of subjects to provide fetch-
ing design for the Indian Stamps;

(b} if so, the reasons thereof; and

(¢) the steps.laken by Government to
popularize Indian Stamps abroad with a
view to tapping the foreign exchenge?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
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CATIONS (SHRI SHER SINGH): (a)
Yes; but exact figures regarding foreign
exchange earnings cannot b: furnished as
no information regarding direct sales
abroad by stamp dealers is available But
so far as sales by the Post Office iself is
concerned, the foreign exchange tearned
averages about Rs, One lakh per year.

(b) As our stamps are not printed in
multi-colour, they are not attractive to
the foreign collectors,

() A multi-colour printing machine
is being imported and is expected to be
installcd in about a year's time when
colourful altractive stamps can be issued.
Steps have also been taken 1o improve the
marketing arrangements and advance
publicity abroad.

Development of Cotton Profuction during
Fourth Plan

416. SHRI K. P. SINGH DEO:
SHRI HARDAYAL DEVGUN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state.

(a) whether Government have formulat-
ed any programme for the centrally spon-
sored schemes to develop cotton produc-
tion during the Fourth Plan period;

(b) il so, the allocation proposed to be
made by Government for the purpose;
and

(¢) the salient features of the proposed
programme? '

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (1) Yes Sir. '

(b) During the Fourth Five Year Plan,
it is proposed to incur an expenditure of
about Rs. 390 lakhs on centrally sponsored
schemes to develop cotton production.

(c) The following schemes are proposed
to be implemented;

(i) Intensive Cultivation  (Central
Package areas) in irrigated and
assured rainfall areas, over nearly
4.70 lakh hectares annually.
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(ii) Organisation of Mass Plant Pro-
tection Campaigns in unirrigated
areas,

(iii) Production of Nucleus and Found-
ation seed of cotton.

(iv) Grading of Kapas in Central
Package Areas.

(v) Development of Sea Island Cotton
in Andhra Pradesh and Mysore.

Smoggling of Wheat into Delhi

417. SHRI K.P. SINGH DEO:
SHRI YAJNA DATT SHARMA:
SHRI KANWAR LAL GUPTA:
SHRI ONKAR SINGH:
SHRI J. B. SINGH:
SHRI SHARDA NAND:
SHRI RANJIT SINGH:
SHRI BAL RAJ MADHOK:
SHRI HARDAYAL DEVGUN:;
SHRI D. C. SHARMA:
SHRI BENI SHANKER SHARMA:
SHRI N.R. LASKAR:
SHRI R. BARUA:
SHRI ONKAR LAL BERWA:
SHRI D. N. PATODIA:

SHR1 NARENDRA KUMAR SALVE:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that with the ban
on free movement of wheat into Delhi
there has been large scale of smuggling
of wheat into Delhi resulting in the rise
of grain prices;

(B} whether it isalso a fact that there
is a difference of Rs. 30 per bag in the
price of wheat in Delhi and U. P.;

(c) whether it is further a fact that
to stabilize prices and to check smuggling
of foodgrains into Delhi, the Delhi Admi-
nistration has proposed a single wheat zone
comprising Delhi, Haryana, Punjab, Rajas-
than, U. P. and Madhya Pradesh;

* (d) if so, whether Governmcnt have
'lu_u'd to the proposal; :

(¢) if not, the reasons therefor; and
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(f) the alternative steps proposed to
be taken by Government in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Delhi is
part of Northern Food Zone. Wheat
could move into the Union territory from
the States of Panjab and Haryana, With
cffect from 13-1-69, wheat and wheat
products cou!d move freely into Delhi
from the State of Uttar Pradesh as well.
Since movement to Delhi is free from all
neighbouring major producing States,
there is no question of smuggling of wheat
into Delhi.

(b) No, Sir.

(c) No such proposal has becn
received.

(d) and (¢). Do not arise.

(f) Movement of wheat from U.P.

to Delhi has been permitted with effect
from 13-1-1969. Issue of wheat under the
public distribution system through fair
price shops continues to be in force and
the maintenance of this distribution helps
to keep prices of wheat in the open market
under check.

Release of P & T Workers who parti-
clpated in last General Strike

418. SHRI D, N. PATODIA;
SHRI S. M. BANERIJEE:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether itis a fact that Govern-
ment have since taken a decision to release
the Post and Telegraphs workers who had
bzen suspended ‘prosecuted in connection
with their participation in the strike on
the 19th September, 1968;

(b) whether it is also a fact that not
all Government employees had been
released under this scheme;

(¢) the number of employees who are
still under susp:nsion/prosecution; and

(d) Government’s attitude in' their
regard? ’
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THE MINISTER OR STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
("ATIONS (SHRI SHER SINGH): (a) and
(b). The orders issuad by Government relate
to re ‘axations in case of employees who
have b 'tcn suspended, arrested or prose-
cuted so.'¢ly under sec. 4 of the Essential
Sarvices N laintenance Ordinance 1968 or
for mere ab, tAce on 19th S:pt. 1968 in
the connection’ With the Jast strike.

(¢) The inforr Mation is being collected
from the subordi,\ate units and will bz
laid on the table ©f the Lock Sabha

shortly.

(d) The cascs of emple *Yees Dot covered
by the decision cited abov.? /.e. thosc in-
volved in instigation inciteme 0t under sec.
5 of the ordinance or under %Ry other
criminal law; will take their ov.”h course
depending on the outcome of the gourl/
departmental proceedings.

Rice Crop during Rabi Season.

419. SHRI D.N. PATODIA:
SHRI CHINTAMANI PANIGR&HIE

Will the Minister of FOOD AMIM
AGRICULTURE bs pleased to state:

(a) what are the prospects of rioe:
crop during the rabi season;

(b) what would be the total shor-
tage of rice within the country afler
rabi crop scaton; and

() the sources from which it is
likely to be procured?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD,AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Firm estimates of arca:
and production of summer rice crop
sown during the current rabi scason
would becoms available only after the
close of the Agricultural year, i.e. some
time in July-August, 1969.

(b) and (¢). The demand for food-
grains like that for other commodities is
elastic. One type of foodgrain can also
be substituted by another to a certain
extent. It is, therefore, difficult to assess
the requirements and shortage of rice
ip the country after the current rabi crop
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scason, Arrangements have, however, becr
made to import some rice form Burma,
Thailand and Australia, Some more rice
may also be imported from these and
and other foreign countries.

Marketing of Farm Produce and Fertilizers
through Cooperatives
420. SHRI D.N. PATODIA:
SHRI SITARAM KESRI:

Will the Minister of FOOD AND
AGRICULTURE be pleascd to state:

(a) whether it is a fact that Gowvern-
mcnt propose to give a great share to the
cooperatives for marketing of farm pro-
duce and fertilizers during the Fourth
Plan period;

(b) if so, whether the targets have been
«rawn.up in this connection; and

(c) how the targets compare with those
«during the Third Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI M.S. GURU-
PADASWAMY): (a) Yes. The coopera-
tives are expecled to play a significant
role in the marketing of farm produce
and distribution of fertilisers during the
Fourth Plan period.

(b) Yes.  Tentative targets for the
country as a whole have been drawn up.

(c) The cooperatives are expected to
handle Rs. 900 crores worth of agricultural
produce during the last year of the Fourth
Plan as against Rs. 360 crores during the
last year of the Third Plan period. As
regards fertilisers, the coop=rative distri-
bution system is likely to handle Rs. 650
crores worth of fertilizer in the last year
of the Fourth Plan as against Rs. B0
crores worth of fertilizer distributed in the
last year of the Third Plan. .

Corporation for State Farms

421. SHRI D. N. PATODIA:
SHRI HARDAYAL DEVGUN:
SHRI SITARAM KESRI:
SHRI BIBHUTI MISHRA:
SHRI YASHPAL SINGH:
SHRI K. P. SINGH DEO:

Will the Minister of FOOD nad AGRI-
CULTURE be pleased to state:
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(a) whether itisa fact that Govern-
ment propose to replace departmental
management and bring the State farms
under a corporation;

(b)in what way the departmental
management has been found lacking;

(c) the main functions proposed to be
assigned to this corporation; and

(d) when a decision in this regard will
be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI 'ANNASAHIB
SHINDE): (a) Yes.

(b) A departmental set-up does not
give the operational and administrative
fiexibility necessary for running commer-
cial organisations like State Farms. Such
a set-up also results in delays which are
detrimental to efficient business manage-
ment.

(c) The main functions of the Corpora-
ration will be to set up and run agricul-
tural farms for the production of seeds of
foodgrains, fibre crops, plantation crops,
oilseeds, fruits, etc.

(d) A decision to set up the Corpora-
tion has already been taken. It will
start functioning after the funds needed for
the purpose are voted by Parliament,

C.B.L. Investigation into Medical Relmbursesnent

cased In P & T Regions

422. SHRI D. N. PATODIA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of different Posts and
Telegraphs regions where the claims of
medical reimbursement bills appzar to be
excessive; and

(b) whether Government proposed to
solicit the assistance of the C. B. L. to
probe into some casses in these regions to
check submission of bogus Medical Bills?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
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No financial limits have ben laid down
for allowing reimbursement of medical
expenses. However in Andhra, Madras,
U. P. and Rajasthan the claim is above
the all India average.

(b) Assistance of the C.B.L. in investi-
gating suspicious medical claims is sought
as per orders of the Government.

New Telephone Connections in Colmbatore

423, SHRI E. K. NAYANAR:
SHRI NAMBIAR:
SHRI K. RAMANI:
SHRI P. P. ESTHOSE:

Will the Minister of COMMUNICA-
TIONS bz pleased to state:

(a) whether it is a fact that Posts and
Telegraphs Department is unable to
provide new telephone connections as
sanctioned by the Telephone Advisory
Committee due to shortage of parts and
other materials in Coimbatore; and

(b) if so, the steps taken by Govern-
ment to expedite the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
There is no general shortage as such of
stores or parts in Coimbatore proper and
telephones approved by the Telephone
Advisory Committee are being provided
in the normal course. There is, how.-
ever, shortage of underground cables in
some of the suburbs and 24 connections
are held up on that account out of a
total of 750 approved by the Telephone
Advisory Committee.

(b) There is a general shortage of
Telephone cables in the country. As soon
as the position of supply improves, the
provision of connection will bz expedited.

Sale of Imported Wheat

424. SHRI BHAGBAN DAS:
SHRL UMANATH.
SHRI K. RAMANI:
SHRI K. ANIRUDHAN:

Will the Minister of FOOD AND
AGRICULTURE b= pleased to state:



97 Fritten: Answers

(a) whethver the attention of Govern-
ment bas beea drawn to the speech made
by the Deputy Prime Minister in the
Annusl General meeting of the Associa-
ted Chamber of Commerce and Industry
at Calcutta on 14th December, 1968 in
which he said that Government arc
making profit on the sale of imported
wheat;

(b) if so, the total profit during last
two years, year-wise;

(c) whether Governmcnt propose to sell
the wheat at no loss no profit basic; and

(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) (2): Yes, Sir,

(b) During the last two Financial
years i.e. 1966-67 and 1967-68, no profits
were made in the sale of imported wheat,
The Government of India subsidized the
distribution of imported wheat during
these two years. With the fixation of
uniform issus prices for similar varieties
of imported and indigenous wheat w.c.f.
17-6-1968, profits are expscted to accrue
in the sale of imported wheat during the
current Financial year.,

(a) and (d). It is not possible for the
Government of India to sell imporied
wheat only om ‘no profit, no loss’
basis with the production of comparable
vagicties indigemously, The policy of the
Government is, however, to secll both
imported and indigenous wheat at ‘no
profit, no loss’ basis. Uniform prices
both for imported and indigenous wheat
of comparable varicties have, thercfore,
been fixed. The lomes involved in the
sale of indigenous wheat, the procure-
ment and the issuc prices of which are
Rs, 76/- and Rs. 70/- per quintal respec-
tively are expected to be made good by
the profits mede in the sale of imported
wheat.

Seper Bamars ina Deli

425. BHRI BAL RAJ MADHOK: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:
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(a) whether it is a fact that Super Bazars
have been opened in most major cities of
the country on a co-operative basis;

(b) whether it is also a fact that such
Super Bazars in different States are under
the control of the Department of co-opera-
tion in the respzctive States;

(c) whether itis also a fact that Co-
operation is a transferred subject according
to D:lhi Administration Act; and

(d) if so, the reasons for not vesting
control of Super Bazars in Delhi Admini-
stration?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. §. GURU-
PADASWAMY): (a) Yes, Sir.

(b) The Department Stores (Super
Bazars) in the different States are controlled
and managed by consumer co-operative
socicties, The State Governments and
the Registrars of Co-operative Societies of
the States concerned exercise statutory
powers, under Co-operative Law, in respect
of them, in the same way as other co-ope-
rative societies.

(c) Yes; under Section 27 of the Delhi
Administration Act of 1966, the Executive
Council of Delhi is competent to deal with
matters relating 1o co-operative socicties.

(d) The Delhi Admn, and the Registrar
of Co-operative Societies of Delhi exercise
all statutory powers under Co-operative
Law in respect of department stores (Super
Bazars) in Delhi, as in the case of other
co-operative, In the case of the Co-ope-
rative Stores Ltd., Delhi, which runs three
out of the four department stores (Super
Bazars) in Delhi, the bye-laws provide for
pomination of the Managing Committee,
including its President, Vice-President and
Sccretary by the Central Government for
the first five years, and this power is
accordingly exercised by the Central
iovernment.
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Informal Consultative Committees of
Parliament

426. SHRI BAL RAJ MADHOK:
SHRI PRAKASH VIR SHASTRI:
SHRI ONKAR SINGH:

SHRI J.B. SINGH:

SHRI SHARDA NAND:

SHRI KANWAR LAL GUPTA:
SHRI ATAL BIHARI VAJPAYEE:
SHRI RAM GOPAL SHALWALE:
SHRI RANIJIT SINGH:

SHRI BR1J BHUSAN LAL:

SHR1 JAGANNATH RAO JOSHI:
SHRI SURAJ BHAN:

Will the Minister of PARLIA-
MENTARY AFFAIRS bc pleased to
state:

(a) whether itis a fact that certain
members of parliament had made some
concrete suggestions to end the deadlock
between the Government and the opposi-
tion parties rcgarding Informal Consul-
tative Committees;

(b) whether it is also a fact that the
question was discusscd with the leaders of
the opposition parties; and

(c) if so, what was the ou‘come of the
meeting and what changes are proposed
to be made in the functioning of such
Committces to meet the opposition point
of view?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) Certain suggestions have
been received from the Opposition Parties
in order to improve the functioning of the
Informal Consultative Committees for
various Ministries,

(b) Yes.

(c) The suggestions received are under
aclive consideration,
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Redio Telophone Exchanges for the BemoBit
of Farmers .-

428. SHRI1 K.P, SINGH DEO:
SHRI1 B.K. DASCHOWDHURY:
SHRI SITARAM KESRI;

Will the Minister of OOMMU'NICA-
TIONS be pleased to state:

(2) whether it is a fact that Govern-
ment propose to instal a very high frequen-
cy radio telephons exchanges at selected
rural areas in the country for tbe benefit
of farmers;



101 Written Answers

(b) il so0, the details thercof and cost
involved; and

(c) the bensfits likely to be dzrived by
the farmers as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH):(a) The
Govt. proposes to instal  very high
frequency radio telephone links between
telephons exchanges as well as batween
exchanges and PCOs in rural areas in the
country. The Govt. also proposes to opcn
telephone connections in the rural arcas
using very high frequ:ncy radio telephone
links, -

(b) The Tele-communication Rescarch
Centre of the Indian P&T D ptt. has
develop:d VHF transreceivers for op:n-
ing links between telephone cxchanges
and between PCOs and telcphone ex-
changes. The equipment will  be
manufactured by M's. Indian Teleplone
Industries Ltd., Bangalore. This equip-
ment would be suitable fora distance
upto 50 Kilometers, The cost of the
apparatus along with accessorics and land
etc. is estimated at Rs. 30,000 for each
end. Itis expscied that this equipment
would bs available in bulk from 1Tl in
1970.

The Tele-communication Rescarch
Centre of the P&T D:ptr, is alco develop-
ing a lower power very high frequ:ncy
equipment for opcning of telephone
connections in those cases where the
normal landline media would cither not
b= suitable or would not be feasible. The
estimated cost of this equipment is bet-
ween Rs. 6,000 and Rs. 7,000 for a
terminal., Manufacture of this equipment
would also be undertaken by ITI.

(c) These techniques would enable
provision of rural tele-communication
facilities a little more easily and cheaply.
With these facilities the farmers would
be able to contract the tebsil or taluka
headquarters for various - purposes like
soeds, festilisers and repaits of  their
machinery and other equipments.
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Animal Husbandry Programme In Blhar

431. SHRI KAMESHWAR SINGH:
Will the Minister of FOOD & AGRICUL-
TURE be pleased to refer to reply givea
to Starred Question No, 550 on the 5th
December, 1968 and state:

(a) whether the Government of Bihar
have since prepared and coordinated
animal husbandry programme utilising
financial assistance offered by the gricul-
tural Revenue Corporation and the Com-
mercial Banks between the 1st July to Ist
October, 1968;

(b) if so, the details of the scheme;
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(c) if the scheme is not yet prepared
the reasons of delay; and

(d) the time to be taken in implement-
ing the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) The State Govern-
ment have not yet completed the Scheme,

(b) Does not arise.

(c) The information is being collected
from the State Govt.

(d) Does not arise.

Charges of Forgery and Fabrication of
Evidence agalnst Returning Officer,
Jammu and Kashmir,

432, SHRI VISWANATH MENON:
SHRI SATYANARAIN SINGH:
SHRI B.K. MODAK:

SHRI UMANATH:

SHRI A K. GOPALAN:

SHRI P. RAMAMURTL:

SHRI NAMBIAR:

SHRI JYOTIRMOY BASU:
SHRIMATI SUSEELA GOPALAN:

Will the Minister of LAW be pleased
to refer to the reply given to the Unstarred
Question No. 5068 on the 19th December,
1968 regarding charges of forgery and fabri-
cation of evidcnce against Returning
Officer, Jammu and Kashmir and state:

(a) the details of the statement filed
by the offices against the notices issued
by the J & K High Court;

(b) whether Government have ordered
any enquiry by C.B.l. or Vigilance Com-
mission;

(c) if o, the progress made in the
cnquiry; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) As the matter is pending
before the High Court, the Government
does not comsider it proper cither 1c ask
the officers concerncd to furnish the details
of the show cause petitions filed by them
against the notices issued by the High
Court or to call for that information from
the Court,
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(b) to (d). As the matter is pending
before the High Court, the Government
does not consider it proper to refer this
case to the C.B.I. or Vigilance commis-
sion.

Baffer Stock of Foodgralas

433, SHRI J.B. SINGH:
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND:
SHRI D.N. PATODIA:
SHRI HIMATSINGKA:
SHRI P.C. ADICHAN:
SHRI S.K. TAPURIAH:
SHRI M. SUDARSANAM:
SHRI RAMAVATAR SHASTRI:
SHRI SARJOO PANDEY:
BHRI YASUDEVAN NAIR:
DR. RANEN SEN:

SHRI CHANDRA SHEKHAR SINGH:

SHRI VALMIKI CHOUDHARY:
SHRI 5.R. DAMANI:

SHRI SRADHAKAR SUPAKAR:
SHRI SHRI GOPAL SABOO:

SHRI SITA RAM KESRI:

SHRI HARDAYAL DEVGUN:

SHRI RAGHUVIR SINGH SHASTRI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the prospects of food production
this year:

(b) whether Government would be
able to achieve the buffer stock target;

(c) if not, what will be the shortfall;
and

(d) the steps to be taken to achieve
the target?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (8) Despite the damage
caused by drought and floods in several
States, the overall prospects of food pro-
duction in 1968-69 arc good.

(b) Goverament expects to be able to
achieve the target by the end of the crop
year.

(c) and (d). Do not arise.

Prefit by Sagar Mills

434, SHRI MADHU LIMAYE: Will
the Mianister of FOOD AND AGRICUL-
TURE be pleased to state:
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(2) whether the Government have
collected information about the profits
carned by private and cooperative sector
sugar mills after the new sugar policy was
announced for 1967-68 season;

(b) the likely trend of profit this year;

(c) the prices actualy paid to the sugar-
cane growers this year; and

(d) the prevailing open market prices
in different arcas of India?

THE MINISTER OF STATE IN THE
MINISTRY OF FQOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) No, Sir. The
sugar produccd in 1967-68 was allotied
up-to December, 1968. The accounts
years of the factories, in a large number
of cases, do not coincide with the crushing
year. The sales of the 1967-68 season
sugar will appear in the returns of two
years which may include income from
other sources. A very eclaborate enquiry
will be necessary to determine the profits
made after partial decontrol.

(b) The profit this year will depend
on various factors viz., the recovery
obtained by sugar factories, the duration
of the scason and the prices of sugar in
the open market, These can be known
only after the year closes,

(c) A statement, showing the prices
of sugarcane being paid by sugar factories
during the year 1968-69, is attached.

(d) A statement, showing the prevailing
whole-sale prices of sugar in different
cousuming ceotres of India, is laid on
the Table of the House, [Placed in
Library, See No, LT-49/69].

Growing of Gisat Tomstoes in Assam

435, SHRI MADHU LIMAYE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the Government of India
are aware that a progressive farmer named
Shri Anandeswar Berua of Bahali village
in Assam had succeeded in growing giant
tomatocs each weighing two kilos; and

(b) whether there are any proposals to
propagate this new technique of growing
tomatoes in other parts of the country?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL.
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b). The
information is being collected from the
State Government and will be placed on
the Table of the Sabha as soon as it is
received.

Refugees in Assam

436. SHRI BISWANARAIN SHASTRI:
SHR1 CHENGALRAYA NAIDU:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that hundreds of
refugees have been pouring into Assam
every month;

(b) if so, the number of such refugees
who come to Assam during the last six
months of 1968; and

(c) whether Government are aware that
influx of refugces has created a problem
in Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
During the year 1968, on an average 394
migrants cntered Assam from East Pakis-
tan every month, During the six months
ending on the 29th December, 1968, 2098
migrants came (o Assam from East
Pakistan.

(¢) The Government of Assam under-
took to rchabilitate 12,000 families of new
migrants il.e. thosc who came over to
Assam from 1.1.1964 onwards. The
process is nearly completed. Arrange-
ments have been made for the rehabili-
tation, outside Assam, of families who
are in relief camps opened in Assam
and who are in excess of the quota of
12,000. Some of these families are
showing their reluctance to move outside
Assam. Efforts are being made to per-
suade them to go to sites of rehabilitation
preparced for them outside Assam. As
regards persons who have been cntering
Assam in recent months, the Government
of Assam were advised during discussions
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which took place in the month of May
last year, when Shri D. R. Chavan, the
then D:puty Minister, Rehabilitation,
visited Assam in this connection, to send
these persons, after neccessary screening,
direct to the reliel camp at Mana n=ar
Raipur in Madhya Pradesh, which is
manag:d by the Government of India.
All refugees who enter Assam and who
are in excess of the quota of 12,000
families will, according to present plans,
be resettled outside Assam,

Financial Assistance to Scheduled Castes Tribes
for Development of their Agricultural Lands

437. SHRI GADILINGANA GOWD:
Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:

(a) whether Government have formulat-
ed any scheme for giving financial assis-
tance and other concessions to the Sche-
duled Castes;Tribes for the development
of their agricultural lands;

(b) if so, the details thereof; and

(<) the State-wise allocation during the
Fourth Five-Year Plan? :

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) to (c). There is no scheme
for financial assistance to scheduled castes/
Tribes for development of agricultural
lands in the Central sector. There are
scparate schemes for soil comservation,
minor irrigation, construction of field
channels, supply of fertilizers, etc All
these schemes, however, fall in the State
sector programmes. Revised proposals
have not yet been received from the State
Governments after the finalization of their
Fourth Five-Year Plans by the Planning
Commission. Allocation in respect of
these schemes in the State Sector are not
yet available.

A proposal is under consideration of
the Government of India to provide neces-
sary facilitics to that catcgory of small
farmers, who arc not viable and economic
to-day, but who can casily become credit
worthy after certain improvements are
made to their land. The ‘proposal envi-
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sages . taking up of this programme in
sclected areas through an appropriate
agency to be set up in the area concerned.
This agency will concentrate on providing
the necessary facilities, such as community
wells, private tubewells for a group of
farmers, State' tubewells, custom service
for land levelling, power sprayers, tractors
and other equipments, etc. Under this
scheme, .no _financial assistance is to be
given directly to the small farmers.
Farmers would have to pay economic
rents for using the equipment and the
facilities. The agency selected is however
proposed to be provided with adequate
funds to equip itself with the equipment
pecessary and also to cover the risk of
advancing loans to small farmers. The
scheme is still under consideration.

'

As far as cooperative credit is concern-
ed, the primary credit societies which
provide medium term loans and land
development banks which provide long
term loans for dévelopment of agricultural

land do not at present offer any special’

concession regarding rate of interest or
epayment period to any particular section
of the community, In order to ensue equi-
table apportionment of available loan funds
and to see that the small cultivators, who
constitute a significant section of Scheduled
Castes[Tribes, get a fair share, credit
policies of the cooperative credit socicties
are being re-oriented and liberalized in
l'avour of the smaller cultivators, It has
been accepted as 'a general policy that
the loan should be granted on the basis
of the, repaying capacity and not exclu-
swel;r on the value of the security offered
in terms of land, Fixation of maximum
credit limit for individual members is
one of the measures adopted fot limiting
the amount of loan an individual can get
so that the awvailable resources are not
availed of only by a few big cultivators
in the form of large-sized loans, Some
other measures which have been suggested
include fixation of minimum viable units
in terms of acrage for various items
relating to land development so that
loans can be advanced to small farmers
and repayment schedule in respect of such
Joans, can be fixed on the basis of their
repaying capacity. The implementation of
these suggestions by cooperatives which
are autonomous non-official institutions is
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sought to be achieved through continuous
persuasion.

Sheep Breeding Cenire in Kutch Reglon

438. SHRI GADILINGANA GOWD:
Will the Minister of FOOD & AGRICUL-
TURE be pleasad to state;

(a) whether it is a fact that Government
were contemplating to open a sheep breed-
ing centre in Kutch region;

(b) if so, the progress made in this
regard; and

(c) the expenditure to be incurred and
the cxpzacted carnings per annum?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) Yecs, Sir.

(b) The Government of Gujarat has

. proposed a site measuring about 4,700

acres arca near Nalia in Abdasa Taluka
of Kutch district for establishment of a
large sheep breeding farm as a centrally
sponsored scheme, The suitability of this
site with regard to its scils and ground
water resources and the possibility of
increasing the area to about 7,000 acres
is under consideration with the State
Government,

(c) A detailed project report for the
proposed farm indicating Imter alia the
number of sheep to be maintained, esti-
mated expenditure and the expected re-
ceipts would be drawn up alter a site is
finally selected, However, under the
model scheme for establishment of large
sheep breeding forms prepared some years
ago, the estimated outlay for such a farm
for a period of 4 years is Rs. 17.85 lakhs
and the estimated annual reccipts from
5th year onwards is Rs. 2.07 lakhs. The
stud sheep that would be produced at the
farm would help to improve the produc-
tivity of sheep thereby resulting in step-
ping up of their income.

Export of Foodgrains

439, SHRI GADILINGANA GOWD:
Will the Minister of FOOD & AGRICUL-
TURE be pleased to statej
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(a) the names of foodgrains with quan-
tities thereof exported to various countries
during the years 1967 and 1968;

(b) the names of countries to which
these were exported;

(c) the rate at which the sales were
effected; and

(d) the foreign exchange earned thereby?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) to (d). The requisite iafor-
mation is being collected an:l will be laid
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EXTENSION TO CLASS 1 OFFICERS
IN MINISTRY

440. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of FOODS AND
AGRICULTURE be pleased to state:

(a) the number of cases in  his Minis-
try in which extension of service or
re-appointment has been given 1o class
1 Officers who were going to be retired
at the age of 58 during the year, 1968;

(a) the names of of those officers; and
(c) the reasons for their extension
or re-appointment?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD,AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (BHRI ANNASAHIB

on the Table of the Sabha. SHINDE): (a) Eight (8).
() & (c).
Names of the officers who Whether Reasons,
attained the retiring age of 58 extension
years during 1968 and were or-re-
given extension or re-appoint- appointment.
ment. .
1 2 3
1. Shri N. 5. Verma, Asstt, Extension This is the only Institute of
Director National Sugar Instti. its kind in the country. It is
Kanpur, engaged in teaching, research and
advisory activities in relation to
2. Dr. J. P. Shukla, Pro- —do— the sugar industry and allied
fessar of Bio-Chemistry. matters. All these officers were
Scientific/Technical personnel and
3. S8hri S . L. Phansalkar, —do— were employed on very important

Chief Technologist, Poona Cell,
National Sugar Instt,

4. Shri 8. K. Aga, Dire-
ctor Central State Farm, Sura-
garh.

5. Dr R. V. Tamhane, Jt.
Commr. (SC)

6. Dr. P. Bhattacharya,
Animal Husbandry Commi-
ssioner, ~ -

Re-employment

Extension

work in the National Sugar Insti-
tute. It was decided to allow
them extension in public inte-
rest.

Continuation of an experiment to
post retired Inspector Genersl
of Police for bringing discipline
in to the system and to mini-
mise losses due to pilferage ctc-

In the case of Animal Husban-
dry Commissiomner and Imspector
General of Forests action has
already be taken for appoisting
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1 ' 2

3

7. Shri Har Singh,
Inspector General of Forests.

8. Bhri K. S. Subbarao,
Director Regional Office, Sugar-
cane Development, New Delbi.

CULTIVATION OF FALLOW LAND
BY A SCIENTIST BY APPLYING
ISRAELI METHODS
44l. SHRIMATI ILA PALCHOUD-
HURI: Will the Minister of FOOD AND
AGRICULTURE be pleascd to state:
(a) whether Goverament's attention
hasbeen drawa 10 & mews published
in the Amrita Bazor Patrika of the In
Jamuary, 196D to the fact that ome Shri
Satish Chandra Das Gupta, & scientist

Extension

Extension

substitutes on their retirement
and only very shart term  eXien-
sioni were given so that top
techaical posts of the Dopartment-
may mot lie vacant till the subs-
titutes join. In the case of Jgint
Commissioner  (SC), extenwon
was given for anly one year as
his Deputy's posts was vacant 'due
to his temporary deputation
abroad and as another officer
under him had resigned ‘and
his post was also vacamt. It
was felt that in the interest of
performance and contiouity of
work, the continuation of Joint
Commissionsr (8C) would be
n:cessary. A requisition has,
however, already been sent to
the Union Public Service
Commissicn to select a suitable
cficer for the post.

He was employed through the
Union Public Service Commis-
sion on depulation for a period
of 4 years. He was selected
through the Commission in Feb.
ruary 68, At the time of his
selection, he was considered to-
pether  with  younger officers
available, but UPSC found him
more suitable for appointment
and recommended his appoint-
ment t@ the post for 4 years. i.e.
upto 30th March, 1970. He
attained the age of S8th years
in the same year that he was
sclected by UPSC. He has,
therefore, been given am enten-
sion of service up to the age
of 60 years sinoe this post carr-
ied highly specialised functions
and suitable younger officers
were not available.

has wurned, by applying Israeli methods,
an cight acre plot of fallow land in
village Gogra in Bankura District (West
Bengal) into fertile soil and has grown
on it abowt 5.25 toancs of paddy;

{c) whether it is a fact that he claims
that similarly other fallow lands in other
parts of West Bengal could be brought
under cultivation; and

(c) if so, ihe steps taken, if any, to0
contact Shri Satish Chanda Dus Gupta
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with a view 1o utilise his talents and
experience to bring fallow lands in India

und-r tultwanon" ' -

THE MINISTER OF STATE [N THE
MINISTRY OF 'FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE): (a) A letter to that eff-
ect hag appeared in the 'Lmets' column
of lhc P!pgr

(l:) and (). The information is being
collected and will be placed ‘on the Table
of the Sabha as early as poss:ble

Laliodr Policy for Tribal People

442. SHRI CHENGALRAYA NAIDU:
- SHRI D. R. PARMAR:
SHRI P, N. SOLANKI;
SHRI DEVEN SEN:
. SHRI KIKAR SINGH:
SHRI ONKAR. LAL BERWA:
SHRI R. K. AMIN;
. SHRI R. G. AMIN:
SHRI YAINA DATT s:-uLRMA
SHRI S. M. BANERJEE: )
SHRI NARENDRA SINGH
. " MAHIDA;
'SHRI BEDABRATA BARUA:
SHRI MANIBHAI J. PATEL:
. SHRI CHINTAMANI PANIGRAHI:
SHRI SHARDA NAND: .
SHRI KANWAR LAL GUPTA:
SHRI ONKAR SINGH: |
SHRI J. B. SINGH:
. SHRI RABI RAY;

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:
"ta) whether it is a fact that a study
group for tribal labour, tonstituted by
the Naticnal Commissien on Labour,
in its exhaustive report has recommend:d
the nzed to evolve a suitable employment
policy for tribal people in industrial jobs
and for undertaking an intensive progra-
mme for nmnglhcmn; and dlmslfy:n;
of tribal ¢conomy;

(b) the other suggesting made in the
report; and

(c) the reaction of the Central Govern-
mént on these mcommendnti_ons?

THE MINISTER OF STATE IN THE
MINISTRY . OF. LABOUR, EMPLOY-

v
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MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
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'Gbvernment understand that the Study

Group for Tribal Labour has submitted
a report to the National Commission on
Labour., Government is not, however,
seizzd of the matter now and will consi-
der it on recepit of the recommendation
of the Commission.

WASTE LAND SURVEYS AND RECL-
AMATION COMMITTEE

443. SHRI CHENGALRYA NANDU:
Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:

(@) whether it is a fact that waste
Land Surveys and Reclamation Commi-
ittee have submitted in their report that
one-sevenith of India is waste land :

(b) if so, whether it is also fact that
they have pointed out that the reclamation
of waste land and eff:ctive pest control
measures would have helped India to be.
come self-sufficient in food and that pro-
gress of land. ‘reclamation - was slow;

(c) what other recommendations have
been made by the waste land Reclamation
Committee; and

«)

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNASA.-
HIB SHINDE): (a) The wasteland Survey
and Reclamation Committee set up by
the Government of India in 1959 indenti-
fied 12.23 lakh acres of culturable waste-
lands in blocks of more than 250 acres.

Government’s reactions thereto?

(b) The wasteland Survey and Re-
clamation Committee estimated that by
reclaiming land identified by it additional
annual production of the order of 3.74
lakh tonnes should accrue. No specific
recommendations aboul pest control pro-
gramme has been made Iw this ,Com-
mittee. i

(¢) The Commitlee made scparate
set of  recommendations for each Btate
surveyed by it and its reports in respect

of Andhra Pradesh, Bihar, Gujarat,
Jammu & Kashmir, Kerala, Madhya
Pradesh, Tamil Nadu,  Maharashira,

Mysore,  Punjab, Uttar FPradesh gpd
West Bengal are published, documents,
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¢d) The Siate ‘Governments are
taking necessary action the recommenila-
tions made by the Committee. On the
recommendations of the Committee, a
Centrally sponsored scheme was also
taken up by the Ministry of Food,
Agriculture, Community Development
and Co-operation and so far 1.08 lakh
families have been resetticd on 4,72 lakh
acres of reclaimed lani. On the recom-
mendations. of N.D.C, this scheme now
stanis transferred to the Siate Sector from
1969-70.
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WT ¥ WXy widfza o2 & faacw
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Commemorative Stamp In memory of
Mabarajn Sayaji Rso Gackwad Baroda.

446. SBHRI NARENDRA BINGH
MAHIDA: Will the Minister of COM-
MUNICATIONS be pleased of state:

(a) whether Government had received
some suggestions in the past to issue
commemorative postal stamps in memory
of a great reformer Maharaja Sayaji Rao
Gackwad of Baroda;

(b) if so, whether Government propose
to issue 2 commemorative stamp and if
50 when; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND COM-
UNICATIONS (SHRI SHER SINGH):
(&) Yes,

(b) and (c). The proposal had been
examined by the Philatelic Advisory
committee on several occasions in the past
but the committee did not find it feasible
to accommodnate the issue,

FEBRUARY 20, 1960

Written Anywers 120

Intens Beation of Fishing Activity
Certain Areas

448. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FOOD
& AGRICULTURE be pleased to state:

(a) whether Governm:nt's attention
has been drawn to the statemznt of Dr.
N.K. Panikar, Director of the National
Institute of Oceanography, N:=w Delhi
that there is a big scope for boosting
prawn exports from India; and

(b) if so, the steps which are being taken
to intensify fishing activity in areas such
as Gulf of Kutch, head of the Bay of
B:ngal, parts of the eastern coast, mouths
of the Krishna and Godavari and Bombay
and Goa coasi?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) Yes, Sir.

(b) Government are conscious of the
importance of increased exploitation of
prawn particularly in view of its expont
potential and have already taken several
measures with this end in view,

An exploratory survey station is pro-
posed to be established at Kandla when
vessels for which orders have already been
placed, become available. These wessels
will conduct survey for fish resources
including shrimp in the Gulf of Kutch.
The number of prawn fishing boats in the
Bombay-Goa Coast is being increased
under Govt. aided programmes as well as
with financial assistance from the Agri-
culture Refinance Corporation. Explora-
tory survey by the Dzep Sea Fishing
Organisation of the Gowt. of India in
this area will also be intensified when the
additional vessels for which orders have
been placed, are received. The mumber
of mechanised boats operating around the
mouths of the Krishna and Godavari is
also being increased. Under the Explora-
tory programme, the head of the Bay of
PBengal will be surveyed by medium sized
vessels of the Govt, of India, Part of
the East Coast has already been surveyed
and the remaining areas will be covered
during the 4th Plan by the Deep Sea
Fishing Stations located in Tuticorin and
Vizagapataam,
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Estimate of Preduction of Rabi Crop

449, SHRI NARENDRA SINGH
MAHRIDA:

SHRI VALMIKI CHOUDHARY:

Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:

(a) the estimates of production of rabi
crop in the various state;

(b) how these compare with the actual
production of rabi crop of last year; and

(c) what steps are being taken to
further increase the food production?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY. DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) Firm estimates of produc-
tion of rabi crops for diffsrcat States for
1968-69 would become available only after
the close of agriculture year, 1968-69 f.e,
some time in July-Augest, 1968,

(b) Do:s not arise.

(c) For increaising food production a
““New Strategy”’ has been adopted since
1966-67. The main plants of the strategy
are cultivation of the high yielding varie-
ties of seed, multiple cropping minor
irrigation for intcnsive cultivation, organi-
sed provision of inputs like fertilisers and
pesticides, tim:ly and liberal credit facilities
including instilutional finance, farmer's
education and training and intensification
of research. The «fforts for raising food-
Sraims production are propossd to by further
intensified under the Fourh Five Year Plan,
which also plays stromg emphasis upon
credit for small farms institutional and
financing of agriculiural development
farm machin+ry services and area develop-
ment particularly bases upom  water
uses,

Sugaresse Breeding Institwie
450. SHRI SATYA NARAIN SINGH:
SHRIMATI SUSEELA GOPALAN:;
SHRI P. P. ESTHOSE:
Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:
(a) whether the BSugar-Can: Breeding
Institate is conducting some research in
collaboration with the Agriculture Dzpart-
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ments of som: of the State Governm-nts
on Bugar-can: breeding; -
(b) if so, total amount of monzy sanc-
tioned by the U. 5. Government and the
Indlan Government respectively; and

(c) whether the U. 5. Governmeat is
giving money from PL. 480 fuai?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION, (SHRI ANNA SAHIB
SHINDE): (a) Yes, 8ir, Sugarcane Breed-
ing Indtitute Coimbatore, assists the vari-
ous sugarcane growing States of Indla,
like U. P., Bihar, Punjab and Andhra
Pradesh, by supplying to them sugarcane
“Auff™ (true sed) from certain varieties
and crosses which are made at Coimbatore
at the specific requests of the State
Depirtments of Agriculture. The latter
also rezeive sced material of nmew varietics
cvolved thrcugh breeding and released by
the Sugarcane Breeding Tastitote from time
to time. The “fluff™ received by the
State D:partm:nts of Agriculture are
utilised py them for seclecting out superior
varieties adopted to the local conditions in
the States.

(b) The U. 5. Government has not
sanctioned any money for the
kind of work indicated in part (a) of
reply. The Governmeat of ladia ahe
have not allocated separate funds for this
purpose, but it is ome of the mormal
items. of Cuty of the Sugarcane Breeding
Institute at Coimbatore to supply the
“fluff’’ to thre State Depariments of Agri-
culture,

(c) Does not arise,

Procurement of Milk from Gujarat

451, BHRI M. L. SONDHI: Will the
Minister of FOOD & AGRICULTURE
be pleased to state:

(a) whether it isa fact that a large
quantity of milk is being obtained for
Delhi Milk Scheme from Gujarat; and

() if s0, how long it will take for
Dethi Milk Scheme to issue miTk tokems
to the persons who are on the waiting
list?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE;
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) Procurement of milk from
Mchsana in Gujarat State has been taken
up oh an experimental basis. “Arrange-
ments for obtainmg milk on the long
term basis are still under consideration.
Lack of railway milk tankers is a limiting
factor. Steps are being taken to over-
come. this,

(b). with considerable improvemcnt in
procurement of milk from local sources,
and receipt of small quanl:ty from
Mehsana. the Scheme has been able to
glear about . 45,000 applications out of
about 80,000. applicaticns, received by it.
It is difficult tq indicate how long it may
take to issue milk to all applicants cn the
waiting list.

Selth-t M'Rm at Belurl, Shri
Krishnaparl (Purnes)

452, SHRI M. L. SONDHI: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to staté:

() whether it is a fact that 55 refugee
families from East Bangal, who are to be
rehabilitated as. businzssmen have not yet
been rehabilitated at Belury Shri Krishna-
puri in D:strlct Purnea;

. (b) if so. th: reasons therefor; and

* (c) the time by which they are likely to
be rehabilitated and provldcd with esscn-
tial social amienities?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMFLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a): The State
Govetnfnent has reported thut 64 displaced
families from .East Pakistan were settled
as. Small Traders at Belury Shrikrishna-
puri in the year 1952. As 6 families had
left, their vacancies were filled in by 6
ngew migrant families who were sent to
the colony in October, 1968. All the
old rm;rant families. are reported to be
doing well. New tnigrant families have
also bgm paid Rs, 1,000/- each as first
msﬂ'lment towards ‘business.loan and they
hgye : started some, bus:ness. .

(b) and (c). Do not arise,
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Retmbilitation of Refugees in -
Madbubanl Colony

453. SHRI M. L. SONDHI: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that 68 refugee
families of East Bengal were given assu-
rance for rehabilitation as small businzss-
mcn in the N:w Town Scheme at Madhu-
bani Colcny, Purnea District, Bihar;

(b) if so, the reasons for which they
have not so far been rehabilitated; and

(¢) the period by which they are likely
to b: rehabiltated and provided with
other facilities like roads, bridges and a
school for educaticn of their children?

THE MINISTER OF STATE IN.THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a)to (c).
Some of the families of displaced persons
from East Pakistan, who had been settled
as small businessmen/traders in  the
Madhubani Coleny in Bihar by grant of
business/house-building loans, came to
Delhi in Dzcember, 1968, to represent that
they had not becn able to rehabilitate them-
selves and requested for further assistance.
Their case was considered in consultation
with the State Government and instruc-
tions have since been issued to the State
Government for further assistance to the
families settled in this Colony. The main
items of further assistance s.nnmoned
inter-alia, are as under:—

(i) Additicnal business loans may be
. given, where necessary, to the
families cn  merits of each case to
enable them to start their businsss

.. afresh; .

- (ii) - Familics, who were ncither pro-
vided stalls/business sites mnor
given a loan of Rs. 500/- for
construction of stalls, should be
given a loan of Rs. 500/- per
family for putting up stall: for
_carrying on business;

(iii) A loan of Rs. 500/- may be given
to such families who requires this
assistance for carrying out repairs
to their houses; ) )

~(iv) A bridge .over the ‘nala, which
separates the colony from the

' main town, should be constructed;
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.2, Since the families:in question have
to settle afresh, it has been decided, asa
special case, that maintenance assistance
according to the approved scales, may
also bs given to them ‘afresh. ~ This shiould
b: given from the date on which the
additicnal loan was given to the family,

3, Itis n>t possible to indicate the
exact period by which these families are
likely to bz rehabilitated. The additional
rehabilitation assistamce, as enumerated
above, will bz extended to these fanilies
immediately. Further progress of rehabi-
litation will largely dep-:nd on the élforts
of 'the families concernsd, It is hoped
that they will soon be able to rehabilitate
themselves.

Rmﬁﬂ of East Pakistan Rel!pu
) in Sll'llh District :
454, SHRI M.L. SONDHI: Will the
Minister of LABOUR AND REHABILI-
TATION be p!uscd to state:

(a) whether it is a fact that adequate
amnmcnts for’ rehabilitation of East
Pakistan refugees settled in Chandannagar
Colony (District Sarguja) have not yet
been made; _

(b) il so, the reasons theecfor; and

(t) the time by which ‘they “are likely
to be rehabilitated at Sarguja?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR,; EMPLOY-
MENT AND .REHABILITATION (6HRI'
BHAGWAT JHA AZAD): (a) THE State
Government report that it is not a fact
that adequate arrangements for rehabilita-
tion of n:w migrants ffom East Pakistan
in Cnandn‘nmnr Colony in . Sarguja
District in Madhya Pradesh have not yc‘l
bzen made; | -

(b) Pocs pot arise., th

() Chandannkgar is an africultural’
rebabilitation colony: Rehabilitation . on-
land is inevitably a process-in-time and
requires not only Government assistance
but inter-alia also some enterprise, initla-
tive. and determination on the part of
the migrants themselves, The migrants
in this coleny are in the process of
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rehabilitation and success and completion
of the scheme will depend amongst - other
things on the migrants hard work. and
determination. T

East Pakistan Refagees ln Madhys Pradesh

455. SHRI M. L. SO‘NDH.i;WiII the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a} the numbzr of refugee fl.mllim from
East Pakistan sent to Madhya Prldesh for
resettlement originally;

(b) the mumber - of families which
deserted the area and the -Teasons therefor;
and

(c) the facilities which ' have been pro-
vided to them by Government including
provision for water suﬂlcienl ﬂ)f agtricultural

purposes?

THE MINISTER OF STATE IN'THE
MINISTRY OF LABOUR EMPLOY-
MENT AND REHABILITATION' (SHRI
BHAGWAT JHA AZAD): (z) 8,844
families in 'all so far, as reported by the
State' Government,

(b) The Government-of Madhya Pradesh
have reported that 3,842 families have
deserted rehabilitation sites. The soils and
climatic conditions in Madhya Pradesh
are different from those obtaining in East
Pakistan; this partly accounts for -the
migrants’ inability to adjust themselves to
their new environment. Besides, reliance
on doles in camps for long periods of time,
desire’ to settle down in West B:ngal or
in its vicinity, rumouts about improvement
in conditions and return’ of mormalcy ih
East Pakistan and drought and scarcity
conditions in the rehabilitation sites during
the three years 1965-66, 1966-67 and 1967-68
have further contributed * td ~ d>sertions,
Bome mischievous . glements are albwo
reported o have played. on.the sentiments
of the migrants by holding out promises
of alternative rescttlement opportunities in
West Bengal and elsewheye.

(¢) The Government of fndia are spénd.
ing, on an average, about ' Rd. 12,000/- on
rehabilitation.of each migrant agriculturist
famity in these Projects. This consists of
the cost of construction of.- residentiaf
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accommodation, roads, school-cum-commu-
nity centres, medical facilities, water supply
arrangements, seeds, fertilizers, bullocks,
pesticides, maintenance  assistance and
supply of rice/wheat at subsidize rates,
provision of subsidiary occupation for
migrant agriculturist families, etc. Provi-
sion is also made for businzss loans for
non-agriculturist families. In addition,
irrigation schemes involving an estimated
expenditure of Rs. 34.66 lakhs have been
sanctioned for providing irrigation facilities
to the migrant settlers in Panna and
Sarguja Rehabilitation areas.

Increase ln the Rate of Interest om
Employees Provideat Faad.

456. SHR1 VALMIKI CHOUDHARY:
Will the Minister of LABOUR AND
REHABILITATION be pleascd to state:

‘(a) whether the C:ntral Board of
Trustees, Employees Provident Fund, had
at its meeting held in New Dzlhi in
January this year recommend:d enhance-
ment m the rate of interest amd that 50
per cent of the Fund accumulation should
be invested in C-ntral Government
securities and the remaining 50 per cenmt
in State Governm:nt und other guarnteed
securities; and

(b) if o, -Government's dszcision on
these and other recommendations, if any,
mads: at that meeting?

THE MINISTER OF STATE IS THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (8HRI
BHAGWAT JHA AZAD): (a) Yes.

(b) The recommendations of the Board
which require Central Government's
approval including those referred 10 in
part (a) are under consideration of Govern-
met,

Secowd Telephons Manufacturing Factory

457. SHRI V. NARASIMHA RAO:
SHRI BHOLA NATH MASTER:
SHRI GEORGE FERNANDES:
SHRI R. K. SINHA:
SHRI LOBO PRABHU:
Will the Minister of COMMUNICA-
TION be pleased to state:

(n) whether it is a fact that there isa
proposal to build a secomd telephom:
manufacturing factory;
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(b) if s0, the proposed site amd the total
expenditure involved on the plant; and

(c) the like date of completion and the

number of telephones to be manufactured
in a year?

THE MINISTER OF STATE
IN THE MINISTRY OF INFOR-
MATION AND BROADCASTING,
AND COMMUNICATIONS (SHRI
SHER SINGH): (a) There is a proposal 1o
set up a new factory for the manpufactuse
of long distance transmission equipment
to augment the production of the Indian
Telephon: Industries Limited, Bangalore.

(b) No decision has so far been taken
about the location of the proposed new
factory. Accordisg to preliminary esti-
mater, the capital exp:nditure on the new
factory is expzcted to be about Rs. 245
lakhs.

(c) The factory is expected to reach
full production in stages in five years.
It is estimated to manufacture long dis-
tance transmission equipment of the value
of Rs. 15.5 crores during the first five
years.

Taye (W wtw) ¥ eywrfor ey
oy wr frwrio

458. oY wuw WTS goN: ¥ WWTC
a7Y og xary o gar w2 fr

(¥) wage (ss7 w2w) & arnfar
Ty ¥z w1 Frrfer v o wroew
wox w7 fawrc } ;

(W) *m §T A TW wi
autey srafawar & § ; ot
() afx 2 &1 cu¥ Fav W § 7

YT ey srerest S ST
¥ vew st (W fg) : () W
t fv mwifer cvava &) g W

frafr ®sd 1970 % T A ge @
e |
(w) = () wearfaa it v

iiﬂii‘aﬁm’tﬂrifm%@q



129 Written Answers = PHALGUNA 1, 1890 (SAKA) Written Answers 130

fawifa ofe & ag7ox =R o @
&7 ®7 gy grafawar & )
I w e ® ffu-sd gE R &
auIfeT TRES o ATy T &R 1972
# firqr ar g |

Scholarship to Orissa Students of Post-
Matric Classes

459, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) how many students belonging to
scheduled castes, scheduled tribes and
other Economic Backward Classes were
studying in Orissa in post-matric classes
in the years 1967-68 and 1968-69 till 1st
February, 1969;

(b) how many of them applied for
scholarships during the same period and
how many got it; and

(c) the amount of money that the
Central Government gave to Orissa in
1967-68 and 1968-69 for this purpose?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) to (c). The information has been
called for from the State Govermment
and will be laid on the Table of House
when received.

Automatic Telephone Exchanges in Orissa

460. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the names of the places where
automatic telephone exchanges are proposed
to be opened in Orissa during 1968-69; and

(b) the names of the places where the
12 long distance P.C.Os and 15 local
P.C.Os arc proposed to be opened in
1968-697

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH):
(a) 1. Barpalli:

2. Basudevepur:

3. Jaleshwar:

4. Junagarh:

(b

Nimapara:

(i) Long distance PCOs are proposed

to be opened in Orissa during 1968-69 at
the following places.

L I R

-
L

(ii)

Darakote
Antai
Tigeria
Konarka
Badasahi
Aul.
Malkangiri
Bongamunda
Bargaon
Pitala

Bari Cuttack
Dasrathpur.

Local PCOs are proposed to be

opened at the following places.

Lol ol

8.

9.
10. &
12.

13.
14.
15.

Ghasipur
Jaganath Vallab
Charbatia P.O.
Bhajipet P.O.

Keonjhar Bazar
(N.D.S.0. PO)

Chitrakar Street,
Parlakhemendi

Talcher Thermal Station
P.O.

Cuttack (Tulasipur)
Joda
11. Bhubaneswar (2 PCOs)

Sorting Office
(Parlakhemendi)

Rourkela
Sambalpur
Berhampur,
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Withholding of press despatches and tele-
grams from Cuttack and Bhubaneswar

461. SHRI S. KUNDU:
SHRI RABI RAY:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that the post and telcgraph authorities
at Cuttack and Bhubaneswar withheld
press despatches and  telegrams in the
months of November-December, 1968;

(b) whether Government have received
protest from the Utkal Journalist Associa-
tion in this regard; and

(c) if so, whether Government have
held any person responsible for this act?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Yes, Sir. In the month of November 16
press telegrams were cither withheld or
delayed on the advice of the District
Magistrate, Cuttack,

(b) Yes, Sir.

(c) The matter is being looked into
and the cnquiry is in process. Necessary
action, as called for, will be taken in due
course,

Bye-Election in Jatusana Constituency in
Haryana

462. SHRI SHRICHAND GOYAL:

Will the Minister of LAW be pleased to
state;

(a) whether the Election Commission
has reccived complaints regarding the
misuse of Government machinary in the
bye-election at Jatusana in Haryana, held
on the 15th Decembzr, 1968;

(b) if so, the action taken thereon; and

(c) if no action has been taken, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) On the 15th December,
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1968, the date of poll, a telegram was
received from Rao Birender Singh, Presi-
dent Vishal Haryana Party, complaining
that the whole government machinery
was openly helping the Congress candi-
date and that the police was detaining
and terrorising his party workers. An-
other telegram was also received from
Shri Mani Ram Bagri, complaining that
police was terrorising voters.

(b) and (c). The Chiel Election
Commissioner accompanied by the
Deputy Election Commissioner toured
the constituency from the moming
of the day of the poll till the completion
of the poll. In almost the first polling
station which the Chief Election Commis-
sioner visited, he was met by Shri S.M.
Joshi, M.P., Rao Birender Singh, M.L.A.,
Shri Mani Ram Bagri and others. He
asked them whether they had any com-
plaints regarding the election and they
said that they were satisfied with the
manner in which the poll was going.
The Election was peaceful,

Ban on use of Milk for Making Sweets

463. SHRI SHRI CHAND GOYAL:
Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:

(a) whether the All India Womens'
Conference in its 37th Annual Conference
held at Chandigarh in December, 1968,
has adopted a unanimous resolution
demanding of Government enforcement
of the strict ban on the use of milk in
the preparation of sweets and diversion
of the same for the use of children, the

sick and for nursing expectant mothers;
and

(b) the action taken or proposed {o
be taken by Government in this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) There solution in question
is as follows:

Resolution No 4. (Seventh Meeting of
N.NAC.)

“The Committee noted with grave
concern the indiscriminate use of milk
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for the production of sweets and ice-cream
in the country, while the vulnerable seg-
ments of the population do not get even
the barest minimum of this nutritious
food. The Committee accepted in
principle the policy of prohibiting the
use of milk for- making sweets in country
and all supplies of milk and milk products
should be preferably reserved for the
vulnerable segments of the population.
However, in this connection, the Commit-
tee further recommeneded that until and
unless social awareness is created among
the people to favour a suitable enforcing
machinery for equitable distribution of
milk for the needy population, the prohi-
bition of milk for the production of sweets
and ice-cream will not be of much use.”

(b} this has been sent by the Direclor
General of Health Sszrvices to all State
Govts. and Union Territories for suitab le
action.

Theft of Telephone poles and Wire in
Punjab

464. SHRI SHRI CHAND GOYAL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether itis a fact that telephone
poles along with wires have been stolen
along a 15-miles stretch of the Moga
Canal in Punjab;

(b) whether it is also a fact that the
theft of wire-poles of telephon: is on the
increase; and

(¢) the steps taken, if any by Govern.
ment to check such thefts?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a) 21
Posts and 1750 K.G. iron wire were found
stolen on Moge/ Phidda Canal Telephone
line by E.S.T. Frozepore during Inspec-
tion on 7-3-1968.

(b) No.

(c) The case was immediately reported
to the Police authorities who are investi-
pating in the matter. Close liison is
being maintained with Police authorities
and periodical meetings are being held to
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devise ways and means to protect lines
open to frequent thefts,
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Theft of Copper Wire at Jullundur

466. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that 52§ quintals
of recovered copper wire (300 Ibs per mile)
is missing in Jullundur East Engineering
Division of Punjab Circle; and
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(b) whether any responsibility has since
been fixed for the said loss and if so, the
action taken against the delinquents?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a) No.

(b) Question does not arise.

Gazetted Officers in the Posts and
Telegraphs Department

467. SHRI SURAJ BHAN: Will the
7 Minister of COMMUNICATIONS be
pleased to state:

(2) the number of Posts and Telegaphs
gazetted officers working at Delhi/New
Delhi, continuosly for more than ten
years;

(b) the period of stay of the officers of
longest stay at Delhi/New Delhi at present;

(c) the period of tenure of the gazetted
officers in the Posts and Telegraphs Depart-
ment; and

(d) whether it is a fact that the orders
of transfer of some gazetted officers in
Posts and Telegraphs Depariment posted
at Delhi were cancelled last year on
account of lack of finances?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a) 20.

(b) November, 1949,

(c) The period of tenure is four years
on a post, but if during this period or in
continuation thereof, an officer is trans-
ferred or promoted to another post in the
same station he can be retained in that
station for a period not exceeding six years.
However, in certain cases officers are
allowed to stay beyond this period in the
exigencies of service or on compassionate
grounds.

(d) No. A general ban on rotational
transfers was, however, imposed last year,
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Refagees from Pakistan

469. SHRI SURAJ BHAN: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) the total number of refugees who
came to India from Pakistan by the end
of 1968; and

(b) the total amount spent on their
rehabilitation by the end of 19687

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD):(a) About 97.65
lakh persons.

(b) Total amount spent
upto 31-3-68 Rs. 482.56 crores
Budget provision
(R. E.) for 1968-69 Rs. 27.12 crores

Total: Rs. 509.68 crores

Delimitation of Constituencies in Kerala

470. SHR1 MANGALATHUMADAM:
Will the Minister of LAW be pleased to
state:

(2) whether it is a fact that some dis-
cussion  took place between the local
Congress leaders of Kerala and the Chief
Election Commissioner during his recent
visit to Nagercoil; and

(b) the main topics discussed with
regard to the delimitation of constituencies
conscquent to the proposed formation of
two new districts in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) No, Sir.

(b) Does not arise.

New Public Call Offices in Kerala Region

471. SHRI MANGALATHUMADAM:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of nmew Public Call
Offices opened in the Kerala region during
the last six months;
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(b) whether any survey was, conducted
by the Postmaster Gencral or the Posts
and Telegraphs Directorate in this regard;

and

(c) the additional expenditure involved
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COM-
MUNICATIONS (SHRI SHER SINGH):
(a) Number of new long distance Public
Call Offices opened in Kerala during the
last six months is 5. Besides this 23
local PCOs were also opencd.

(b) The gemeral policy to open new
P.C. O.s is laid down by P & T Direc-
torate. The proposals to open new PCO
are examined by the Postmaster General
in accordance with that policy, after
engincering survey of individual schemes.
A total of 109 schemes including 40 long
distance ones have been sanctioned after
survey.

(c) The total expenditure involved in
opening 28 new Public Call Offices (local
& long distance) is about Rs. 2 lakhs.
The execution of 109 sanctioned schemes
will involve a further out-lay of about
Rs. 7.5 lakhs.
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Wheat Imported under PL 480

475. SHRI S. M. BANERJEE: Wwill
the Minister of FOOD AND AGRICUL-

TURE be pleased to state:

(a) whether the quality of wheat now
being received under PL 480 is somewhat
inferior as compared to the past; and

(b) if so, whether this question has been
taken up with the Government of U.S5.A.
and if so, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) No, Sir.

(b) Does not arise.
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FCI Warehouse in Faizabad Division, U. P,

477. SHRI R. K. SINHA: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether the Food Corporation of
India has a plan to open a warchouse/
godown in the Faizabad Division of U.P.;
and

(b) if so, when and if not the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNA SAHIB
SHINDE): (a) and (b). Yes, Sir. The
F.C.IL. are alrcady operating hired godowns
at Faizabad, Balrampur, Bharaich, Nan-
para, Partapgarh and Barabanki, They
have now sanctioned construction of
godowns of 5,000 tonnes capacity each at
Faizabad and Barabanki.

OM Rajinder Nagar Colony, New Delhi

478. SHRI NIHAL SINGH: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) the number of houses in the old
Rajinder Nagar colony, New Delhi;

(b) the number of houses in this colony
which have boundary walls/hedges/fencing
around them; and

(c) the policy of Government/Municipal
Corporation of Delhi in connection with
the demolishing of boundary walls of the
houses in this colony?

THE MINISTER OF STATE IN THB
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Presumably,
the Hon'ble Member wishes to know the
number of houses in Old Rajindernagar
Colony built by the erstwhile Ministry of
Rehabilitation. This number is 2347,
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(b) and (c), The information is being
collected and will be laid on the Table of
the Sabha.

Recommendation of National Commision on
Labour on Jute Industry

479. SHRI A. SREEDHARAN:
SHRI SITARAM KESRI:
SHRI K. LAKKAPPA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question
No. 3399 on the 5th December, 1968 and
state:

(a) whether Government have since
reccived the recommendations of the
National Commission on labour in respect
of Jute Industry;

(b) if so, whether they have also been
considered by Government; and

(c) if so, the extent to which they have
been accepted?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.

(b) and (c). Do not arise.
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Y gAowfen (i) sgwrd afafadi &
oTE I9Fey Hifwa werrar gfward |

(@) wgd gwadia g § faoow
wfafaal & qraat w1 gad7 2T I
wogr gfaard W woi &1 fage
¥ gry wigs gaET }aewT o wfow
T ] Fr AT § AR GHT: @
% faeg frT-F=i ot qgwrar afafaadl
F T fE4T ST HT ATIAT | AGAT

C.B.I. Probe of Delhi Milk Scheme

482. SHRI PREM CHAND VERMA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that members of
Delhi Milk Scheme Advisory Committee
have made charges of misappropriation
and maladministration of the Scheme and
demanded a probe by C,B.1;

(b) if so, what charges have been made
by the members and whether any preli-
minary enguiries have been made and if
50, the results of the same; and

(c) whether Government agree to make
a thorough probe into the allegations and
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). In the meeting of
the Advisory Committee held on the 10th
October, 1968, one of the members alleged
that skimmed milk powder intended for
the Delhi Milk Scheme was being sold
in the market. The member was request-
ed to furnish details, so that further
enquirics could be made. No details have
been furnished by the Member so far. A
physical verification of the milk powder
stock was, however carried out on 12th
September, 1968 in the normal course,
and minor discrepancies in stocks were
found which are under reconciliation.

(c) Yes, Sir. Government would get
thorough enquiries made into any specific
allegation.
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Import of Rice

483, SHRI S.K. TAPURIAH:
SHRI VISHWA NATH PANDEY:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have imported
rice during the last twelve months;
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(b) if so, the quantity thereof and the
countries from which it has been imported;

(c) whether all imports have been on
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been purchased from private parties as well;
and

(d) the rates of each import and the
total amount of foreign exchange spent?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) Yes, Sir.

(b) and (c). A statement giving the

Government to Government basis or has required information is attached.
Statement

Name of the Quantity purchased Quantity purchased

country On Government account through Private Parties

(Qiy. in 000 M. T.)
Thailand 118.0 112.1
Burma 108.7 —_
U.A.R. 39.6 42.8
Philippine — 18.8
Cambodia —_ 6.3
Total Rice 266.3 180.0

(d) The price of rice which arrived in
India in 1968 ranged from $ 118.47 to
$ 163.00 per metric ton FOB in the casc
of Government to Government purchases
and from $ 146.50 to $ 171.00 per metric
ton on C&F basis in the case of purchases
from private parties. The total amount
of foreign exchange spent on import of
rice during January, 1968 to December,
1968 was Rupees 4415.6 Lakhs,

Parliament Session in South

484. SHRI B.K. DASCHOWDHURY:
SHRI MANGALATHUMADAM:;
SHRI A. SREEDHARAN:

SHRI K. LAKKAPPA:

SHRI HUKAM CHAND KACH-
WAI:

SHRI BIBHUTI MISHRA:

SHKI RAGHUVIR SINGH SHA-
STRI:

SHRI VALMIKI CHOUDHARY:

Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to
state;

(a) whether the Parlimentary Commi-
ttee appointed for to explore the feasibility

" of holding a Parliment Session in South

has since submitted its report;

(b) if so, the decision of Government
in regard thereto; and

(c) whether Government propose to lay
a copy of the report of the Committee
on the Table?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) No, Sir.

(b) and (c). Do not arise,
New procedure for iseuing Ballot papers

485. SHRI B. K. DASCHOWDHURY:
Will the Minister of LAW be pleased to
state:

(a) whether the new procedure of
issuing ballot papers with the counter
signature of returning officers and sealing
of each ballat box after tying it and putting
it in a cloth bag had been experienced In
the mid-term elections; and
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(b) if so, the reactions of the voters

and the political parties to the new
experiment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) Yes, Sir. (The ballot
papers are signed by the Presiding officers
of the polling stations before the comm-
encement of the poll and not by the
Returning officer of the constituency as
mentioned in the Question).

(b) The reaction of the voters and the
political parties scem to be good as not
a single objection has been received to
the new procedure from anybody.

Installation of Tube-Wells in Samastipur
smb-Division of Darbhanga Distt. (Bibar)

486, SHRI YAMUNA  PRASAD
MANDAL: Will the Minister of FOOD
AND AGRICULTURE be pleased tc
state:

(a) how many tubewells have been
installed in Samastipur Sub-Division of
Darbhanga District (Bihar) up-till now;

(b) what are the proposals during the
year 1969 for the installation of tubewells
in that fertile area of Samastipur Sub-
Division of Darbhanga (Bihar).

(¢) how much financial aid has been
sanctioned by Government and how much
invested uptill now; and

(d) whether there is any proposal
for the utilisation of underground water
by boring through electricity pumping
sets?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a} to (d). The
information is being collected from the
Government of Bihar and will on receipt
be placed on the Table of the Sabha.

Scratiny of Labour Policy by International
Labour Organisation
487. SHRI GEORGE FERNANDES:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:
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(a) whether his attention has been
drawn to the approach made to the Inter-
national Labour Organisation by the Joint
meeting of all central organisations of
labour except the INTUC, that the
International Labour Organisation to send
a faci-finding Mission to India to inquire
into the suppression of trade Union rights
in the country;

(b) whether Government would endorse
this move and agree to submit its labour
policy to scrutiny by the 1. L. O.; and

(¢) if so, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Govern-
ment has no information that such an
approach has been made.

(b} and {c). Do not arise,

Refusal by Barbers to cut hair of Harljans
in Sisoli town of Muzafarnagar

488. SHRI GEORGE FERNANDES:

SHRI SAMAR GUHA:

SHRI K. LAKKAPPA:

SHRI SURENDRANATH
DWIVEDY:

SHRI J. AHMED:

SHRI DINKER DESAI:

SHRI BABURAO PATEL:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether his attention has been
drawn 1o a P. T. I. dispatch in the news
papers of the 8th January, 1969 that bar-
bers in Sisoli town in Muzafarnagar district
have refused to cut the hair of Harijans;

(b) whether the harijans in a complaint
to Minister of Food and Agriculture have
stated that the district authorities have
failed to take action in this matter;

(¢) whether the facts of this case have
been investigated; and

(d) the action taken thereon?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Reports to this effect have appeared
in the press,

(b) Yes.

(¢) and (d). The State Government have
been asked to make an investigation and
report on the action taken,

Cooperative Socleties in Delhi

489. SHRI RANJIT SINGH:
SHRI BAL RAJ MADHOK:
SHRI HARDAYAL DEVGUN:
SHRI D. C. SHARMA:
SHRI BENI SHANKER SHARMA:
SHRI P. C. ADICHAN:
SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether 500 cooperative societies
are under liquidation and 200 defunct in
Declhi out of a total of 2,300 cooperative
societies;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY): (a) to (c). Out of 2881
societies in Delhi, at present, 611 are
under liquidation and 285 are dormant.
Those societies whose working and finan-
cial condition were unsatisfactory and
which had stopped functioning were
brought under liquidation as the investi-
gation by the Registrar of Cooperative
Societies, Delhi, showed that there was
no hope for their revival. As regards
socicties brought under liquidation, liqui-
dators have been appointed to pl
the formalities connected with liquidation.
As regards the dormant societies, investi-
gation is in progress and mecessary action
will be taken after completion of investi-
gations,
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Self-Sufficiency In Food Production in States

490. SHRI RANIJIT SINGH:
SHRI BAL RAJ MADHOK:
SHRI HARDAYAL DEVGUN:
SHRI D. C. SHARMA:
SHRI BENI SHANKER SHARMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the State which are self-sufficient in
the matter of Food production at present;

(b) the States which have a shortfall
and the quantity by which they fall short;
and

(c) the steps taken to make the deficit
States surplus?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). On the basis of
the pattern of Government distribution of
foodgrains during the last few years, it can
be said that during a year of normal
production and taking all foodgrains to-
gether, Andhra Pradssh, Madhya Pradesh,
Orissa and Punjab can be classified as
surplus States, Assam, Haryana, Rajasthan
and Madras are more or less self-sufficient
States and the rest as deficit States. The
estimates of production of foodgrains for
different States for 1968-69 are not yet
available. It is therefore, not possible to
indicate how far the production in the
deficit States will fall short of their require-
ments in the current year.

(c) Steps to increase production of food-
grains have been taken in deficit States
as well as surplus States including intro-
duction of high-yielding varietics, multiple
cropping, minor irrigation for intensive
cultivation, organised provision of inputs
like fertilisers and pesticides, timely and
liberal credit facilities including institu-
tional finance, farmers’ education and
training, and intensification of research.
These steps will help the deficit States
to reduce their defigit. However, each
State is nmot expected to become sell-
sufficient since the crop pattern in each
State is determined by agro-climate and
other factors.
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Decline of Loan by LD.A. for setting up
Telecommunication Facilities

491. SHRI M. N. REDDY:
SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR:
SHRI R. BARUNA:
SHRI ONKAR LAL BERWA:
SHRI S. K. TAPURIAH:

SHRI NARENDRA SINGH MAHIDA:
SHRI RAMACHANDRA VEERAPPA:

SHRI K. P. SINGH DEO:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it isa fact that Govern-
ment had requested the International
Development Agency to grant substantial
loan for setting up the telecommunication
facilities;

(b) whether itis also a fact that the
International Development Agency has
declined the request on the grounds that the
loan advanced in the past of the order of
Rs, 120 crores for identical purpose has
not been utilised properly;

() the reaction of Government as a
result of the Intermational Development
Agency not agreeing to grant the loan;
and

(d) how and in what manner the tele-
communication facilities would be streng-
thened in the next threc years without
depending upon loan from the Internatio-
nal Monetary Agencies;

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Yes, Sir.

() No, Sir. The two loans so far
obtained by the P & T Department from
1DA were for 75 million U.S. dollars and
these have been fully utilised. Negotia-
tions for a third IDA loan are in progress.

(c) Does not arise,
(d) Foreign exchange is essential for

direct import of equipment and cables not
manufactured in the country or in short
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supply, and also for import of raw
matcrials and components for sustaining
the production in the State-owned
factories. Efforts are also being made to
get bilateral credits from advanced coun-
tries. The foreign exchange requirements
during the first three years of the Fourth
Five Year Plan are of the order of Rs. 81
crores. The development of telecommu-
nication facilities will be adversely affected
in case foreign exchange is not made
available.

Loan for Telecommunications Facilities
by International Development Agency

492. SHRI M.N. REDDY:
SHRI K.P. SINGH DEO:

Will the Minister of COMMUNICA-
TIONS be pleased to statc:

(a) the Quantum of loan advanced by
the International Development Agency for
setting up telecommunication facilities
during the last five years with the terms
and conditions in regard to the repayment;

(b) how far that 2mount had been
utilised, detailing the major heads against
which the amount had been spent;

(c) whether the returns from this
are enough to repay the interest and prin-
cipal;

(d) if so, the details thereof; and

(e) if not, why not and how the
repayment is effected?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a) Two
credits for a total amount of U.S. dollars
75 million (approximately Rs. 35.71 crores
pre-devaluation) were obtained from the
International Development Association
(an affiliate of the World Bank). The
first loan was for § 42 million and the
second for § 33 million.

The main terms of these credits are:
(i) The credits are interest-free but there

is a service charge § three-fourth of
one per cent ( } of 19%) per annum
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on the principal amount of the
credit withdrawn and outstanding
from time to time.

(ii) There shall be no re-payment during
the first 10 years but the principal
amount is to be repaid in half-yearly
instalments over a period of 40
years thereafter.

(b) The credits were utilised to the ex-
tent of U.S. 8§ 74.79 million (approx. Rs.
35.61 crores pre-devaluation). Details
showing the major heads against which
the credits were utilised are shown in the
statements placed on the Table of the Lok
Sabha. [Placed in Library. See N>, LT-
50/69].

(¢) to (e). Forcign exchange loans are
taken by the Government of India and
repayment of these loans is also arranged
by Government of India. The rupee
investment for the Telecommunications
Programme including the rupee equivalent
of the Foreign exchange component, is
met partly out of the P&T Department's
own resources and partly out of borrowings
from the Government of India on which
interest at the rate of 6.75% per annum
is paid.

Stamp in Honour of Bharatidasan

493. SHRI MAYAVAN: Will the
Minister of COMMUNICATIONS be
pleased to state:

{a) whether Government have received
any proposal for the issue of postage
stamps in honour of the eminent Tamil
poet, Bharatidasan; and

(b) if so, the <Cecision taken on the
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Yes.

(b) The proposal was examined by the
Philatelic Advisory Committec, but it
could not be accommodated.
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Take-over of Food Department Work
by Food Corporation of India

494. SHRI SHASHI BHUSHAN:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the work of Food Depart-
ment is being taken over by the Food
Corporation of India gradually;

(b) if so, how many wings of the
Department have been  taken over by the
Corporation so far; and

(c) whether Government are going to
open new avenues and projects to enlarge
the scope of the Ministry?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The executive functions of
the Food Department relating to the
handling of grains both imported and
indigenous internal procurement, move-
ment storage and distribution are being
taken over by the Food Corporation in a
phased manner,

(b) The field operations in the
MNorthern Eastern and Southern Regions
have been taken over. Of the Western
Region only depots in Madhya Pradesh
have been taken-over,

(¢) There arc no proposals at present
under consideration.

Social Service Wing

495. SHRI SHASHI BHUSHAN:
Will the Minister of SOCIAL WELFARE
be pleased 1o state:

(a) whether the Social Service Wing
is manned by Government officers with no
practical social service field experience; *
and

(b) if so, whether Government propose
to replace the existing Welfare Officers by
experienced social workers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR.  (SHRIMATI)  PHULRENU
GUHA): (a) No, Sir.

(b) Does not arise,
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Data on Unemployment

496. SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that no reliable
data has been collected in regard to the
unemployment by his Ministry ; and

(b) if so, steps Government propose o
take to rectify this defect?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The only information collected by the
Ministry of Labour and Employment
which gives some indication about the
extent of unemployment relates 10 the
figures of employment-seekers on the Live
Register of Employment Exchanges.

(b) The Planning Commission have set
up a Committee of Experts on Unemploy-
ment Estimates in August, 1968. The
Committee will examine and make recom-
mendations inter alia on the various aspects
regarding employment, unemployment and
under-employment in the rural and urban
areas and the methodology for estimating
labour force growth.

Educated Unemployed

497. SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state;
the number of educated youngmen in the
country who are registered with the employ-
ment exchanges at present?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
Total number of educated job seekers * on
the Live Register of Employment Ex-
changes as on 31.12.68 was 13,09,340.

Tripartite Machinery

498. SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Tripartite Machinery

set up after so many years of labour is
cracking;
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(b) if so, the reasons therefor; and

(c) steps Government propose lo take
to save and sirengthen this Machinery?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA AZAD):
(a) No, Sir,

(b} Does not arise.

(c) Measures to strengthen the tripartite
machinery will be considered after the
receipt of the recommendations of the
National Commission on Labour which is
looking into the matter.

Second Cotton Textile Wage Board

499. SHR1 SURENDRANATH DWIVEDY:
SHRI DINKAR DESAL:
SHRI K. LAKKAPPA:
SHRI SAMAR GUHA:
SHRI J. AHMED:

Will the Minister of LABOUR AND
REHABILITATION be pleased 1o state:

(a) whether it is a fact that the report
submitted by the Second Cenftral Wage
Board for the Cotton Textile Industry has
not been unanimous;

(b) if so, whether Government propose
to appoint a third Wage Board for the
Textile Industry; and

(c) if not, whether Government propose
to refer the report for consideration to
the Indian Labour Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes.

(b) No.

(¢) The report is to be considered at
a meeting on the 25th February, 1969, to
which the rep tatives of ployers,
workers, Central and State Governments,
have been invited.

*Matriculates and above,
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Fall in Employmeat Market

503. SHRI SAMAR GUHA:
SHRI P. VISWAMBHARAN:
SHRI K. LAKKAPPA:
SHRI SURENDRANATH DWIVEDY

Will the Minister of LABOUR AND
REHABILITATION be pleased 1o state:

(a) whether it is a fact that there has
been a sharp fall in the employment
market in the coun'ry;

(b) if so, the fields of employment
where the fall is bigger; and

(c) the steps being taken to keep up
the plan target?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a;
According 1o Employment Market Studies
employment in the organised seclor
recorded a fractional increase of 0.89%
during 1966-67 and 0.1%) in 1967-68 as
against 5.3% in 1964-65 and 3.1% in
1965-66.

(b) According 1o the same studies
employment dwindled during 1967-68 in
Mining & Quarrying and Construction.

fe) Various development programmes
proposed to be undertaken in the Fourth
Plan are expecied to provide more employ-
ment opportunities.

Proposal to send Trade Union Leaders
Abroad

504. SHRI SAMAR GUHA:
SHRI K. LAKKAPPA:
SHRI SURENDRANATH DWIVEDY:
SHRI J. AHMED:
SHRI DINKAR DESAL:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether itis a fact that Govern-
ment have made plans to send a large
number of trade union leaders 1o some
European countries to undergo training in
trade union working where the trade union
movement is most successful; and

(b) if so, the coun‘ries where they are
being sent?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No.

(b) Does not arise.
Rice Procurement in West Bengal

505. SHRI INDRAJIT GUPTA:
SHRIMATI ILAPALCHAUDHURI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total amount of rice procured
by Government agencies in West Bengal
from December 1968 up-lo-date;

(b) whether this is adequate to meet
the state's statutory ralion requirements
during the coming year; and

(¢) if not, the monthly quota sanctioned
from Central stocks to meet the anticipat-
ed deficity?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE: (a) The total quantity of rice
procured for Government during the
current crop season which started from
1st November, 1968, up to the 7th
February, 1969, was 2.1 lakh tonnes.

{b) No, Sir.

(¢) Further procurement in West Bengal
is in progress. On present indication, no
substantial deficit of rice is expecled in
West Bengal this year. However, alloca-
tions of rice from Central stocks to that
State will conlinue 1o be made on the
basis of actual need, Centre's availability
and the demands from other rice ecating
States.

Compensation to Refugees from East
Pakistsn

506. SHRI SAMAR GUHA: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether itis a fact that payment
of compensation for the properties left
by the refugees from West Pakistan helped
their speedy rehabijlitation;
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(b) whether the East Pakistan refugees
were not given compensation for their
properties left in East Pakistan on an
understanding that facilities for movement
of refugees on the two sides of the dividing
line of East Pakistan and India will remain
unhampered and freedom to deal with
their propzrties will not be denied in any
way;

(c) whether the freedom for movement
of refugees now does not exist as a result
of introduciion of passport system between
East Pakistan and India and the right to
deal with their properties has been denied
by the Government of Pakistan; and

(d) If so, whether Government propose
to re-open the issue of giving compensa-
tion to the refugees from East Pakistan
in order to help them in their efforts for
economic rehabilitation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c):
Compensation for the properties left by
the refugees from West Pakistan was paid
in pursuance of the arrangements made
beiween India and Pakistan, according to
which, due to mass migralion, cvacuee
laws were legislated in both the countries.
This has, undoubtedly, helped the refugees
from West Pakistan in their rehabilitation.
The refugees from East Pakistan could not
be paid comp:nsation for the properiies
left by them in East Pakistan as, accord-
ing to the provisions of the Nehru-Liaguat
Pact of April, 1950 they retain their
proprictary rights in these properiies
and they can sell or exchange their proper-
ties. The Government of Pakistan have,
however, made it extremely difficult for
the refugses fo visit East Pakistan and
dispose of their properties.

(d) There is no such proposal before
the Government at present,

Expenditure on Dispisced Persons from
East Pakistan

307. SHRI SAMAR GUHA: Will the
Minister of LABOUR AND REHABI-

LITATION be pleased 1o state:

(a) the total amount spent so far by
Government for rehabilitation of refugees
from West Pakistan;
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(b) the amount given to the West
Pakistan refugees as compensation for the
properties left by them in West Pakistan,

(c) the amount spent by Government
for relief and rehabilitation of the refugees
from East Pakistan;

(d) the amount spenl for keeping the
refugees fiom East Pakistan in camps
since partition and the amount spent for
their rehabilitation; and

(e) the number of rcfugees fiom East
Pakistan kept in camps since parlition
(upto 1968) and the number of them still
in camps?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Rs. 204.11
crores upto the 31st March, 1968.

(b) Rs. 190.46 crores upto
December, 1968,

the 3ist

(c) Rs. 278.45
March, 1968,

crores up‘o the 3lst

(d) Reliecf—Rs. 88.77 crores
Rehabilitation—Rs.  189.68
up'o 31-3-68,

crores

(8) The number of refugees from East
Pakistan kep! in camps varied from time
to time and was dependent on fresh admis-
sions thercin and dispersals therefrom Lo
the rehabilitation sites. The largest num-
ber of refugees kept in the camps was 2,84
lakhs in January, 1965. At the end of
January, 1969, 61,391 persons were living
in camps.

Bank credit against security of Wheat

508. SHRI BHOGENDRA JHA: Will
the Minister of FOOD AND AGRICUL-
TUREpa pleased to refer to the reply
given the Unstarred Question No. 667 on
the 14th Novemnber, 1968 and state:

(a) whether information with regard
to the Bank credit aganist the security of
wheat provided by the Commercial Banks,
up to the beginning of 1969 has since been
received; and

(b) if so, the details thereof?

FEBRUARY 20, 1969

Written Answers 164

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b). According
to the latest information published by the
Reserve Bank in the monthly bulletin for
December, 1968, the credit aganist the
securily of wheat provided by the schedul-
ed commercial banks as on 27-9-1968 stood
at Rs, 116.68 crores. Informalion atout
later period is not yet available.

Indebtedness of Agriculture Laboarers

509. SHRI BHOGENDRA JHA: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
given to Starred Question No. 699 on the
2nd December, 1968 and state:

(a) whether information from Stales
regarding charging of more than double of
the principal loan as interest as a punish-
able offence has by now been collected;
and

(b) if <o, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE!: (a) Yes, Sir. Information from
the Siate Union Territories have been
collected excep:. the States of Jammu &
Kashmir, Nagaland and Rajasthan and
Union Tenitory of NEFA.

(b) Details are given in the stalement
laid on the Table of the House. [Placed
in Library. See No. LT-51/69.]
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Educated Unemployed in U.P.

511. SHR1 VISHWA NATH PANDEY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the number of educated unemployed
parsons registered with the employment
exchange in Uttar Pradesh during 1967-68;

(b) the number of persons belonging
10 Scheduled Castes and Scheduled Tribes
among them;

(c) total number of technically quali-
fied persons among them;

(d) the number of persons employed
through employment exchangss; and

{¢) the number of technically qualified
persons belonging to Scheduled Castes and
Scheduled Tribes separately?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b).

Type of applicants

No. of registrations effected
during July 1967—June, 1968,

1. Educated job-seekers®
(Matriculates & abowvc)

2. Scheduled Castes®
(including illiterates)

3, Scheduled Tribes*
(including illiterates)

(c) Number of applicants
registered for technical
trades who were on the
live register as on 30th
June, 1968:**

2,18,068

93,210

”

23,888

* Statistics of educated job-seckers are being collected at half-yearly intervals ending

June and December each year.
Scheduled Tribes are not available.

Separate figures of educated Scheduled Castes and

** Information in regard to educated applicants who techmically qualified is not separat-

cly available.
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(d) and (e)
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Type of applicants

No. of placement effected
during July, 1967 — June, 1968,

1. Educated job-seckers
(Matriculates & above).

2. Scheduled Castes*
(including illiterates)

3. Scheduled Tribes*
(including illiterates)

17,453

9,801

12

Cultivable Land in U.P.

512, SHRI VISHWA NATH PAN-
DEY: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total culiivable land in Uttar
Pradesh and how much of it has yet to
depend upon the wvagaries of nature and
has not been provided with irrigati-n
facilities so far;

(b) the progress made in the various
minor irrigation projects in Uttar Pradesh
so far, by what time each is likely to be
completed and how far additional land
would come wunder irrigation thereby;
and

(c) how far cultivable land in Uttar
Pradesh would still remain unirrigated
at the end of the Fourth Five Years
Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (8) to (c).
The information is being collecied from
the Govt. of Uttar Pradesh and will
on receipt be laid on the Table of the
Sabha,

Agricultural Commission

513. SHRI VISHWA NATH PAN-
DEY: Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply givea to Unstarred Question

No. 4251 on the
and state:

12th December, 1968

(a) whether Government have fina-
lised the proposal to set up an Agricul-
tural Commission; and

(b) if of the details ofits terms of
reference and personnel?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Not yet.
Sir.

(b) The ques'ion does not arise.
Crop. Insurance Scheme

514. SHRI VISHWA NATH PANDEY:
SHRI SURAJ BHAN:
SHRI ATAL BIHARI VAJPAYEE:
SHRI JAGANNATH RAO JOSHI:
SHRI BR1J BHUSHAN LAL:
SHRI RANJIT SINGH:

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
reply given to Unstarred Question No.
577 on the I4th November, 1968 and
state:

(a) whether Government have since
finalised the consideration of the crop
insurance scheme;

(b) if o, the nature thercof; and
(c) when it is going to be implemented?

* Separate figures of
qualifications are not available.

Scheduled Castes and Scheduled Tribes

having technical
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The details of Crop. Insurance Scheme are
still under consideration of the Gowvern-
ment.

(e} The Scheme will be implemented
asand when the State Governments
decide to do so afler the Bill on Crop
Insurance js passed by Parliament,

Dasabhai Nalk Committee on Harijans of
Gujarat Villages

515. SHRI GEORGE FERNANDES:
SHRIMATI SUSEELA GOPALAN;
SHRI C. K. CHAKRAPANI:
SHRI BHAGABAN DAS:

SHRI SATYA NARAIN SINGH:
SHRI1 VALMIKI CHOUDHARY:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether his attention has been
drawn to the finding of the Dasabhai Naik
Committee appointed by the Gujarat
Government to inquire into the condi-
tions of Harijans that in several villages
in Surat District harijans are not allowed
to draw water from the public wells
and that hair dressers do not offer their
services 1o harijans;

(b) whether the Committee has also
found that the harijans are also used as
slaves in these villages by the landlords;

(¢) if so, action taken to eradicate
these practices and action taken against
the officlals who have failed to report
this matter so far; and

(d) if no action has been taken, the
reasons therefor?

THE MINISTER OF STATE |IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI) PHUL-
RENU GUHA); (a) to (d), The Com-
mittee appoinied by the State Govern-
ment has not yet submitted its report.
If the observations ascribed to the Com-
mittee are correct, that body will
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itself, no doubt, suggest remedial measures
to the State Government in due course.

Wage Board for Port and Dock Workers

516. SHRI GEORGE FERNANDES:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the date on which the Wage Boan!
for the port and dock workers was set up;

(b} whether any time-limit was set for
the Board to submit its report;

(¢) whether there has been an inordi-
nate delay in the submission of the report;
and

(d) when the Wage Board is finally
expected to submit its reports?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) 13th
November, 1964,

(b) No, Sir.

(c) and (d). The Board has to deal with
complex issues which have important
implications both for the port under-
takings and labour. The Board is trying
to arrive at agreed decisions to the maxi-
mum extent possible and this has pro-
longed its deliberations. The Board’s
final report is now expected by the end of
April next.
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Public call ofice for Sangrampur, Monghyr

518. SHRI MADHU LIMAYE: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that a represcn-
tation has been made by the people of
Sangrampur district Monghyr, Bihar that
a Public Call Office be established therc;

(b) whether itis a fact that this isa
block headquarter and an important trad-
ing centre;

(c) whether it is also a fact that already
Tarapur is connected with Belharby a
telephone line and that Sangrampur con-
pection will not require large outlay on
telephons lines;

(d) whether such demands in respect of
other blocks have boen conceded; and
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(e) if so, the reaction of Government to
this demand?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND [IN THE
DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
The case for opening a PCO at Sangram-
pur was initiated by a letter dt. 15-1-69
from the Hon. Member addressed to the
Minister for Communications.

(b) Yes, Sir.

(c) The scheme for providing a Public
Call Office at Sangrampur envisages con-
necting it by a pair of wires for a distance
of 25 miles including erecting a mew line
for 13 miles from Tarapur to Sangrampur,
involving an outlay of abow Rs. 35,000/ -.

(d) As per the present policy of the
Department the provision of long distance
PCOs at block headquarters is limited to
schemes which are remunerative.

(¢) However the scheme for opening a
Public Call Office at Sangrampur has
been sanctioned even though it involves
loss to the Dcpartment considering the
fact that this is 25 miles from the ncarest
telephone exchange, entitling it to b=
treated as a remote localily in accordance
with the policy of the Government.

Agricultural Credit in West Bengal

519. SHRI JYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a). amount of agricultural credit advanc-
ed to the farmers in each police station
of 24.parganas district (West Bengal)
through coopcrative and various Govern-
ment agencies year by year from 1964-65
to 1968-69; and

(b) the number of farmers covered in
each police station of the district year by
year from 1964-65 to 1968-697

THE MINISTER OF STATE IN THE
MINISTRY OF FOQD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY): (a) and (b). The infor-
mation is being collected and will be laid
on the Table of the Sabha,
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Unclalmed Childrea

520. SHRI JYOTIRMOY BASU:
SHRI SAMAR GUHA:

Will the Minister of SOCIAL WEL-
FARE be pleased to state;

(a) whether Government have any data
of unclaimed children im India;

(b) the total number of unclaimed
children in cach State from 1965-66 to
1968-69, year wise;

(c) whether Government have any
scheme to bring them up; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. (SHRIMATI) PHULRENU
GUHA): (a) and (b). No statistical survey
has been undertaken in respect of the
unclaimed children in India and as such
no data is available in this regard,

(c) and (d), Homes and orphanages are
being run by Government as well as by
voluntary organisations for care and main-
tenance of destitute and unclaimed children
to the extent of financial resourees avail-
able,

Fisherles Corporation of India and
West Bengal Fishery Corporation

521. SHRI BADRUDDUJA: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Fishery Corporation of
India and West Bengal Fishery Corpora-
tion are functioning;

(b) if so, the details of their activities
during the years 1967-68 and 1969-70;

(c) whether Government have any
doep-sea fishing scheme in West Bongal;

(d) if so, whether the scheme is in
operation; and

(o) if-mot, when the ssmo is expected
0 be in operation?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir,

(b) Since its inception the Central
Fisheries Corporation has been undertak-
ing the marketing of fish, mainly in
Calcutta, and also taking over water areas
for developmeat. During 1967-68 and
1968-69 (upto 30-11-68) the Corporation
procured and marketed 1108 and 1291
tonnes of fish respectively. The Corpora-
tion has taken over a number of reservoirs
in the States of Gujarat and West Bengal
as well as in the D.V.C.

Information on the activities of the
‘West Bengal Fishery Corporation is being
collected and will be placed on the table
of the Sabha.

(¢) to (¢). The Central Goveinment
do not have any scheme for commercial
deep sea fishing in the public sector. The
Government of West Bengal have drawn
up a scheme under the Fourth Five Year
Plan for commercial deep-sea fishing with
three trawlers, out of which one is pro-
grammed for acquisition in 1969-70,

Retreachment of Employees in Private
Firms in West Bengal

522, SHRI S, N. MAITL: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state;

(a) whether it is a fact that a number
of industrial and merchantile firms in West
Bengal have adopted a policy of dspens-
ing with the services of sons of the soil in
a planned manner;

(b) whether “Philips India", *‘Bird
and Co." and ‘‘Basaati Cotton Mill"* have
Tecently dispensed with the services of a
large number of employees ;

(c) if 5o, the names and the designa-
tions of the emplayees thus disorissed by
the management of the abovementioned
concens; amd

(d) steps if any, taken or being taken
to emsure service security for the sons of
the s0il in cvery Smta?



175 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA AZAD):
(a) No specific complaint or allegation has
been received from any union or organisa-
tion.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-52/69.]

(d) Apart from the procedure laid down
in the Industrial Disputes Act, 1947 no
special steps have becn taken.

Supply of Sugarcane to Sugar Mills

523. SHRI K., SURYANARAYANA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the quantity of sugarcane supplied
to the various sugar mills in various States
during the current crushing period since
the Ist November, 1968 upto the 15th
January, 1969 as also the terms and rates
paid at which supplies were made;

(b) the quantity of sugarcane supplied to
the varlous sugar mills and price paid to the
farmers in various States during the sam:
period in the last crushing season (i.e.
from 1st November, 1967 to the 15th
January, 1968);

(¢) whether Government are aware that
some of the factories are not taking the
entire cane as per contract entered for the
current crushing season;

(d) the names of factories which are
not taking the cane ; and

(e) if so, what steps have been propos-
ed by Governmcnt thercon 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
A statement giving the required informa-
tion is laid on the Table of the House,
[Placed in Library. See No. LT-5369.]

(c) and (d). No spccific complaint has
been received, but a general complaint
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was received from the Andhra Cane
Growers'  Association that sugarcane
millers in Andhra Pradesh were refusing
to crush the entire bonded cane.

(e} The State Government was request-
ed to enquire into the matter.

Installation of Tube-wells in Andhra
Pradesh

524. SHRI D. B. RAJU: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) how many tube-wells installed
during 1968-69 in Andhra Pradesh;

(b) whether all those tube-wells were
installed by Government or by individuals,
with District-wise details; and

(¢) the details of financial assistance
and other facilities which were given to
the farmers by Government for installing
tube-wells by individuals?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE); (a) to (c).
The information is being collected from
the Government of Andhra Pradesh and
will on receipt b: placed on the Table of
the Sabha.

Landless Peasants Settled in Dandakaranya
Project

525. SHRI MANGALATHUMADAM:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the number of landless peasants
from Kerala resettled in Dandakaranya

project;

(b) whether it is a fact that their living
conditions are not satisfactory; and

(c) if so, the steps taken by Government
to improve their conditions of living?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a): There are
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no landless peasants from Kerala resettled
in Dandakaranya Project.

(b) and (c). Do not arise.

Branch Post Offices at Yelivila and Vadur
in Andhra Pradesh

526. SHRI D. B. RAJU: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fuct that several re-
presentations were made to open branch
post offices at Velivila village in Naraspur
Talug and Vadur village in Tanuku Talug
in West Godavary district in Andhra
Pradesh; and

(b) if so, the action taken by Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
and (b). Rep ions for the opening of
a post office at Velivila village were receiv-
ed and the Postmaster General, Hyderabad
has approved the proposal to establish a
post office at Velivila village.

There was a branch post office at Vadur
and this was closed down on 31-1-1966
because of non-payment of the due non-
returnable contribution by any of the
interested parly. There were no fresh
representations since then for the opening
of a post office at Vadur. However, the
Postmaster General, Andhra Circle has
now been requested to re-examine the

proposal,
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¥ gzl mAET §Y SwETT,
fewml o Tema TaAfy &
I o Far g A

(=) afz g, &t 57 guEal w1
X ¥ fa¥ aTery w1 warft w1

@y
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ww, gy, wmufoe feew oot
WO WA ¥ e WA (s g
Q®o JuaweRTHl) (%) WX (@). 7
Fg A% g ¢ 5 swraE: S9N
¥ wgFrd wreRlaA FY 9F¥FT A0
aqrfa, aeqal 2w ¥ W F efez § wrd
mTeA ¥ gy ffeat qar w3

q7, 1968 ¥ wEw ¥ gu gEy whA

aqT gEwTieaT wfagi & avw § fawe
fear war ar ) xw wEdwA & fread
aqr fawfe Tog g #1 99gaq
ey & farg it a€ §

‘ared ¥’ W IR

529. st W@ AT WEEC : A47
wu aq pfe H9 A q@= & FaO
I fr :

(%) a1 FTFR I Egrfam AY
wf e 30 ¥ g w7 s
¥ 7 foer® varfam frar §

(@) =a% faq sar seq fraifa
fem war @1 W zER wET ¥
feaar wfas senaa fear ol 5@ 3
feaar qz & gwr ; WX

() ¥sfai g wgAgAnE, @,
Fre1, wETE WY feeet § waw A A
fawt & fow gar QveAr dare ¥ 0§
aifs ag gifewa fear o &% 1% &7
FTCEEl g da< #Y 7 gaw Afzat
aWIFq fewal a% TEW 7 ¢

wu, gfr wmufoe fewm o
WEETT WATHT W T WAt (ot e
wifge fed) : (%) s, 1969 &
qER AFE ¥ 2764 W (NEE WA
O 400 ww) Taw Afeat daic
§ Afw tw vt F1 RNfowm gena
g

(w) 1968-69 & fag fawifer
w57 290 Wiw wrAw  www fzgt €
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€W Ay ¥ gw feam gangT WX AT
g, TEer qar At faem oad A
gaifer o< &l 41 slan w9 fgo a7
& AT & F

(7) #rat grar fafws oFel 9
dar< & af mEd Taw VA q@a @
"1 ¥ WAF @AY gEEA wr &
S1dt @ afs SrameaTaw ¥ T 3w
frrcn & &% @ zaw QA (75
) dare 7@ ¥ fau o oF gem™
¢ fomd fa@ewT awr & wiewga
wiw i F ) At g £ o g@er

Aeq S¥IM § wrehm W faw
TIRT UL W Wy

530. st WO WYY WY E
wt 9T ¥fw /A1 gg @A AT §9
30 fe :

(%) #ar wikdftg arw faow 1 a7
TG HOA GATGTC FTAWT H qex wAW
# 17 qre T9% FT q127 AT § ; AW

(/) %1 A I W FICW FAT §
5 awgre waT & fag odef & §9
# frge fag o safwal = wivw wa
Y Frer T & wf o Afww o ¥
A AT A A A ?

wiw, pfe, amufas e aar
WEETC WATORT W T WY (e
arfgw fere?) : (F) & 7

(=) s v Y 9z

fugre & fe fak oF wrariaa IdTe

531, +it TRTWATT ®AT : ¥ W@
way pfr @Y 33 q@T A FO ALA
fs :

(%) smag aw g fs 3.50 wI%
Ty geq & faRwY & wrfaa wEm-
forr sd<w foad oF ax ¥ fagre Tog
¥ fon fev oF &
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(w) afx g, &1 3a% o T €

L1 .
() saF fao farigre wfumfal

¥ fag s Frgagr M AT wWrag ?

www, pfe, amufoe feww o
WEWTT RYATHT § T R (W W
wfgw k) : (%) & (). & 74t
arer(r fagre weg & whit wdr
AT fed 97 g9 g 9 W&
L uill]

Farm Production During 1968-69

532. SHRI RABI RAY:
SHRI S. M. SOLANKI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the estimated farm production in
1968-69, State-wise; and

(b) the details thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) end (b). Firm estimates of
agricultural production for the cwrrent
year 1968-69 for different States are ex-
pected to become available afier the close
of the agriculture year i.e. by July-August,
1969,

ey freard vee

533. &t TINTS GTSWTS o ¥aT
wre awr e wAY ag AWF I oFU
T fF .

(%) #a1 7g s% § f& gooiw
maLT #1 I 2 ¥W W A W

femar wim ¥Y wew qdw wORTT
¥ afed ¥ sy goeTe & ferordy

L
(®) w1 @t mraxa w sfa
6 25-30.39X WA AT g P o
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Tl ag v aF QT WA 9l 9%
g A fafa ¥ aff wr i ;

(w) srag At wx g f5 g o
9f grarz A fag ¥ g MagT w
faar feat agraar & FqAM HT AT
femr a1 oY ®7r A7 AT AW AR [
78 fem war @ se @ifs wfy ad a3

W, A

() afx gt, &t FHrC FRIT CraAT
fag & warq2qqeqr qroq &% F wuA
o< faerc w34t ?

we, gfw, mqufee feww o
EeTT AAATET | T Wt (ot wen-
wifge ) : (F) A Naga s
froer geafea wsg sFTd W
aYqq #r facta fear mar & cq ad
# 3T g2 e A1 qge fr fear
AT GIT § WYT AT 9T ATHT FY WA
famr ar wr

(@) femard Mazy = wowe
fraerg 7ava< 1963 & far war ar
wX 39§99 & §U 349 WX W@ w7
YT g7 92 X @ Y faraw &
fear mar @1 [geawma # @ frar
war | ey dear LT-54/69]

() afcax & 1960 & wrwiz Wiy
# meagT fawrenred w0 W@
fear ar 1 fawiT-nedt & arazT Qrovar
¥ w19 &1 qAfawiwa feqr qar a1 W
ag wwa fear war ar e v TrEy
& AT ¥ gowwTy ¥ fedt weg
By AwAT W wafeafa # wiazT
YT § € AHET €1 DA AN W
&, wr: dvwar B afewm w1 ¥ wAd
# waw Jo17 & fau fawrfad €
aevwry, Tfoex & 7y Frgfa fiear fe
qfcex ¥t fawrfeer o oI TR
Fr eqrfae qaoAty MNaTT w FTE-
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faw frmeoar ot yfr dear & & &0
wifgy w1 3% oftwg N @4 T@mAT
Fifgg 1 1 wwgEe, 1961 & MazT £
gEre A fag & wadiw olq fzar
T41 | TW NETT F §I9F § I 96
1 w41 fF Mrazal 1 fewga & semarn
9T §FAT ¢ | W WK A fag ¥
fewart MagA F garEET WIH-
friTar & wrerT 9T SA S dmww
N o TAET 1963 ¥ faeard -
gz ®r gmrafas frgw o ofae
F o gre ¥ ¥ forar | qufy geoie
MaTT B T AT F w0
X XA e g R, aarfy gt
aw feerardt Maza &1 wrry § Og
I ot qu 7 g awr ) few o
feerard sirazA & @AY ¥ grfa gy
@

(w) =g fraia fsar mar f qaod
g fesart mMazgAt &1 gEEfE
fag oy =wum: I9T 72 AT geIARW
FUETY ®T A fzar oma |

AU W1 Y AT

534, «t SwwAIC Srest ;o s47
fufw 5t ag Far * g FI7 fF

(%) war ag aw § fF AT faum-
o fratea of 7 & grafag wfasd
¥ fasg TwRww IS AT 9T
IR AT ¥ Q9 qA0AT 14
t fe gur yrr ¥ wimafas @7 %
qaer ¢ feg §

(=) %q1 7g W sx § fv o=
TIOTHY TYT IVEAW  FqIATHd A1AT
¥ o xw W A gfee Y ;AR

() afz gt, ot og gffeea @
Ffay v wdadl AL e
W waral & ey wiafreard @ %
a¥ ? '

FEBRUARY 20, 1969

Written Answery 184

fafg waem § Iquet (ﬂl‘l.o
gaw a¥wm) @ (F) ot et !
(=) st gt!

() 1967 %1 fraiwa =maff §o 1—
arm faal aarw MRew |14 6k
wHe WMo wrg (ffam wifeex) &
UNEATT I=9 qMAHG  FIa araE
22 wwem, 1967w faw v fAaiq &
fefmm mff|t N wR =TS
TE 4Y | R o faaf g o=
a9 gy & grHa "9 fFe oo
9T IHAT AAEWd T A i
wfrafaaad qrdt s woff &1 qaeAl
F griAT & far 3sw Aammw w9
sfa sfeq w7 fgar | s=vaw  ~a@Ey
gra W & fagzrg 9 F qvi
s 7 faw fear & sifese #r
sfor-geas # freafafas feomt wfa-
fafaa %1 wme :

“Rrgr FE fratea w10 J¥ar T

¥ foo woha, frad sarfaes

weaafora &1 1
gy ¥ gg W fafazma fear e
wirsa # g sfeac ot frgfea fed
ot fraiea &4 & 89 § A€ & o
o feefar mfwat, sgmw fefm
aifeaT ar fratew s wife-
T & &9 § fod) 9% 9 afy ag Fgea
& @t ag frgfm qoa w s @
a1 faafsd srEm &Y S v,
[T W d TH wifea ¥ fawg
qTAEfA% EEAEr ARE 1 WX
19 fegme, 1968 & 98 frafaa
w7 fagr ) g @i walfere &, ard=
B W¥ZAY, 1968 W UWEUTA Iv
ararera gra few au fadda & fasg
WG ¥ IO AEEd & ama
st wrgd w1 T oA W
wA ¥ @y go, ot W § 9w
freg waif wf wrate wrdardr &
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Wy & fau o wAEA  TwEdTA
FTFTT & qTaA gEg fpar | Tered
g A, frafega wiqw & qoes
A ¥ o, §W owfew ¥ fawg
frara oW 23 SI99, 1969 FY
yfedge ¢ faar

Demonstration by the Resldents of Indian
Enclaves in Pakistan before the Deputy
Commissioner Office at Jalpalguri

535. SHRIMATI JYOTSNA CHANDA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that more than
200 people residing in the Indian enclaves
in Pakistan territory came in procession
and staged an hour's stay in front of the
office of the Deputy Commissioner of
Jalpaiguri on the 13th January, 1969 to
press their demands for the rchabilitation
of distressed Indians in these enclaves; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) The
Government of West Bengal have reported
that about 50-60 persons displaced from
Indian enclaves in East Pakistan came on
the 13th January, 1969, in front of the
office of the Deputy Commissioner,

Jalpaiguri.

(b) 1t has been decided that the persons

affected by the proposed transfer of Indian
Enclaves, will be treated on the same
footing, as the ncw migrants from East
Pakistan, for rehabilitation benefits.

Statutory Base to Social Welfare Board

536. SHRI SRINIBAS MISRA: Will
the Minister of SOCIAL WELFARE be

pleased to state:
(a) whether Government is conside-

ring giving a statwory base to the
Social Welfare Boards;

(b) if so, the salient feature of the
proposed statute; and
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(e) if not, whether Government pro-
pos¢ to give any other legal status to
these Boards?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU
GUHA): (a) No, Sir.

(b) Does not arise.

(¢) Government have taken a decision
to register the General Social Welfare
Board asa charitable Company under
Scction 25 of the Companies’ Act, 1956,

Centre-State Relations

537. SHRI NARENDRA KUMAR
SALVE: Will the Minister of LAW be
pleased to state:

(a) whether it is a fact that his
Minisiry has recently communicated to
the Administrative Reforms Commission
that the Constitution does not visualise
any machinery for Centre-State relations;
and

(b) ifso, the reasons and grounds
on which such interprelation has been
made?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) No communication
was sent in recent months.

(b) Does not arise.

wrong fore atar (Teve witw) &
teitam A

539. =it wiTwT gAY : ¥TT Hwre
=AY T FATY ¥ FAT FI fF

(%) s 78 =% & fF xrTg,
fwar aizr, IO a¥w ¥ T Jar
Y sqarqr AEF WY AL

(@) #1 ag #t 9w § s qrog
HET A ¥T 0% Buq § are agt o7
e qATA & fau Tw w7 AF  dATA %
srare grar § o agt 9T wo-fewr
#+x a1 ofaw a1 A & ; W
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() ofe g, @y #ar agr o< -
YT ¥AT FT sgACAT FY FroAy ?

AT AW TETCN T HOT FeATHT
# Tgwedt (ot stdfeg): (%) of gt

(=) et

(7) ITvE § FE Far
=ETAT F KT 9577 fFwdT &)

Echeduled Tribes in Madhya Pradesh

540. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of SOCIAL
WELFARE be pleased to statc:

(a) whether the economic, educational
and social development of Scheduled
Tribes in Madhya Pradesh is satisfac'ory;

(b) whether the entire Tribal area of
Madhya Pradesh has been covered by
Tribal Development Blocks.

(e) if dot, by what time it is likely
to be covered in Full;

(d) whether all tribal villages of
Madhya Pradesh are provided with wells;
and

(e} if not, the time
would be done?

by which this

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR.(SHRIMATI) PHULRENU GUHA):
(a), Yes, Sir, development is commen-

surate with the investments made from
time 1o time*
(b) and (c). Al areas with a concen-

tratioms of tribal population of 66§% and

atove have been covered. There
isno proposal to establish blocks in
other areas.

(d) and (e). There is no comprehensive
programme for wells in the Backward
Classes Sector. This is a matter which
has to be dealt with by the State Govern-
ment unier the Public Health Sector.
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Supply of Free Water for Growing of
Green Mamure

541, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(2) the blames of States providing
water free of cost or at concessional
price for growing green manure; and

(b) the extent of concessions given
by States with details for each States?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (8) and  (b).
A statement giving the required infor-
mation State-wise is laid on the Table of
Sabha, [Placed in Library. See No. LT-
55/69]

Tribals in Madhya Pradesh

542. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
SOCIAL WELFARE be pleased to rtate:

(a) the percentage of education amongst
Tribals of Madhya Pradesh in comparison
to Assam, Maharashtra and Gujarat;

(b) the reasons for the disparity;

(e) the hostel accommodation so far
provided for Madhya Pradesh Tribals and
the number of hostels provided for them;

(d) whether more hostel accommodation
is proposed to be provided for tribals in
Madhya Pradesh; and

(e) if so, by what time and if not the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR.(SHRIMATI) PHULRENU GUHA):
(a) and (b). The percentage of literacy in
the Scheduled Tribes population aecording
to 1961 Census, is 5.10, 23.58, 7.21 and
11.69 in Madhya Pradesh, Assam, Mahgra-
shtira and Gujarat respectively. The
Socio-economic conditions vary from area
to area and from tribe to tribe.
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(c) 715 hostels with 18140 seats.

(d) and {¢) More hostels are provided
for in the :Fourth Five-Year Plap.

New Hybrid Varieties of Seed Released
by Central Varlety Release Committee

543. SHRI SHIVA CHANDRA JHA:
SHRI NARENDRA SINGH MAHIDA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Central
Variety Release Commiltee has approved
the reloase of new hybrid varieties of maize
jowar, bajra, potato and rice seeds for
general cul'ivation in the country;

(b) if so, the specific advantages of the
new varieties wvis-g-vis the past oncs and
details thereof; and

(¢) the States in which these new
varicties have been recommended for
cultivation and the estimated yield per acre
that will go up because of them?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (a) to (c). A statement is laid
on the Table of the House., [Placed in
Library, See. No. LT-56,69].

Election Campaign by Prime Minister

544. SHRI SHIVA CHANDRA JHA:
Will the Minister of LAW be pleased to
state:

(a) whether it is a fact that the Prime
Minister made the mid-term election
campaign tour in Bihar in general and
in the Darbhanga District (Bihar) in parti-
cular;

(b) if so, the specific places where she
addressed public mectings and the kinds
of arrangements made by Governmnt for
and the total amount of money spent
thereon by Government for those meetings;

(c) whether she addressed an election
public meetings at Behipur in  Behera
Constituency in Darbhanga Dis'rict (Bihar)
and whether there was any disturbance
in the meeting; and

(d) if so, the details thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) to (d). The information is
being collected.

dreay (Wew sw) § w2 W faw

545, ot wgua wigoare @ s
ww aar gy 70 gg qary € g9
I fr :

(%) #7r 7@ &% § f& 7o wdw
AT ¥ Awnag fad (Frard ageer)
¥ Teamrd &x ¥ g N faw
e & fan argda ard fear

(=) #arag Wt &9 § s o
iz § fag &=y & fag &7
FER F wafa st af ;o

() ¥=fg g wF TF WA
edrgfa & A0 ?

ww, gfe, smuofre fesw awr
wEETT weATew | ey wet ( oft -
ag o) : (%) WY (). Ty woeTe
& gt widt v€ ¥ W wr BNy 9
I §AT T 9T T fray ordm )

(1) T® wawqr & gawr W@ @
A IFAT |

Ay (wew siw) F dohe

¥ v
546. st mvqTw wigeere o ¥W
swre 77l 7% T # gar v fe

(%) fwmrg (wer stw) ¥ ¥
safeal R derr ferd § Pl @
mre qF PR e A ¥ fa
saafa amT ¥ 4t

(a) war 7x &% § f& wifue
q% omT WU dam off 9w
¥Y ¥y & sy ff feg av;
X
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() =& swmew ¥ SRR A ¥
wTaaATEr #Y § 7

QUAT AT TAICY WIT T TP
wg § TR weat (s A Teg) o (%)
¥ |

(=) o, &t !

(7) 77 *vwmw awr O F1
fra® fow & frarteT avalt 7€ argw
fegr o¥fr 7 @rzw ¥ fao
ST S A 3 AR g
IW-THE grd &1 F fqo #ig-
arforary qf §T & w1 E S ma
¢ 5 i, fece & AT ) syaway
*T Y wroAft

wwifen asfiat & st & wroo
A

547. it amq v wigeare : Far
% aa grfe Wt 7z q@eA F Fr
w3 fr :

(%) TTawrdy qar g &x
& o ¥ oaarfaq wa0AT §F s
Fow ar fom s QAT
T E; A

(=) ww earfaa =dts oF 52 &
feay =fasl &1 w7 w7t § 7

SR, Qe aq gAate wAre
H g AW (st WrTeR WY W) ¢
(%) ar gwar & waay, fedr of
afas ®Y s ¥ TE garar qa7 &

(=) or #§ wg fafewa )
fwar war &1

wvqrefa wamt & foq Iwfrar

548, st TATEATC @TENY ;€T
fufw w5t ag a@d ¥ Fa7 w00 fr .

(%) ofeww swmer, fagre, =%
S WY donA § gewrafy A Aw
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¥ fad oY TR AT H @ M 7,
IR gaF-gaw e fRadr g ;

(&) @5 Ty § ITAV, IFAR
ger fad & ;

(m) fraifaa sefiEard 7Y, g9
weqr foat §; =T

(9) fa7 sedrzard &Y swd
e @1 wE ff, ITRY, TETAR W
TaaTT, &1 fradr ¢ 7

fafe sixem & somt (st 70
gw wew) ¢ (%) ¥ (7). ;e faaca
(Fmaw 1, 2, 3 91T 4) @39 ¥ w2+
o Ry qo ¥ [graswa § @ far
| 2Wad d&8w LT-57/69]

(9) wmErd Frda F 9 w@ Y

gz WX Tt e qETeTe
wiwfeai

549. =it TATEATT WrENr ¢ T
HATC HAT AT IANT AT HAr w9y fR

(%) afz ag a= & f7 fage & w2
Mz W= 7 R FTogE s
it 3 gfawe sz w3 ¥ fa
T gagFx afafeat wofo 2
€ g

(=) afz gt, &Y 9% =zew fry
AT 9T qA T AW IAF ATH §q7
t;

() #7m a7 <Y aut F Far F A€
FUTEAT ]

(w) afx gt, & SaFT WU FAE

(¥) @ & =gd ¥ wwT-waw
fron-feas a7 ¥lreva ®Fve qay
™ § W A frm St & avew TEy
t;

(%) wmr ©= afafedi o) dse ¥
#t wfemeat apw AT A
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(a) afz g, @ ¥ frr wF aY §;
o

(@) =Y gT F & fordr w7 F14-
Tt F w7 fawc g ?

FWAT AGT TN W HUTC HeAT-
wq § tv Aot (s A Fag) : (F)
i, gt

(=) avT g s @ feai &
arel & faeg g afafedt & wfe-
fafae 21 g &, g w1 i &
A% Tz 7Y oA fadw qv AviEA
FWEN :

qeAT WX T &Y ST |drg-
#1¢ gfafaal & @szedi a7 oF g
AT 92 9T @ § | [TFaETEg H @
& wdy | ey dEIW LT—58/69]

() =, gt

(=) arfegl #Y stey g2 &4, -
E1F ITArETET 37 faFmmai #§ o
o e I IF F= F1 wfawa
sfes 7 & amwat § ey sgaear
¥ FTE AT FAT |

(%) 31 fzawax, 1968 %Y @wrcd
g iy fage QY aot & qaw eArET

gagere afafa gra AqT f&y T
FAFTAT ¥ G FH AFR & —

qzar Tt
fagiq s 257 78
e A 899 203
(W TrER AT q7A)
(=) =, 7@

(=) 9¥x (o). 7o & adff 333
qzaT § it @ um AvT IW 9C W

550. =it qwWWATC ATEAY : EWT
wwre 55T gy qawy €Y por v e o

(%) gz % gw fewr sfea &
qg T
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(@) = qtw a9t ¥ S et
w1 g¥ § W G AT €W Faw A
wEear §1 9T frgm oifaw som
s

(7) qEAT & e Far Ay T
aw @ & woar gft 97 6 gf o
feaar anr saar gift 1 ;Wi

(v) gft fr &7 & wqar amw
#Y qg17 & fow, ofar ot &, FTE AT
a7 FTgaATE FA 7 fawc g ?

AT qYT TATCN WIT  HATC 7oAT-
wg & e weNr (it @ Tag) ¢ (W)
31-1-69 ¥ 6388 ;

(=) = atw awl & qzar & &A-
T F fau faadt w=ofs & faw
T T §, IAFr A foramar war

ti—

1963-64 31.91 s w9
1964-65 35.50 sr &4
1965-66 42,11 a8 ®0Y
1966-67 61.56 ==& s
1967-68 68.79 wTE TR

o & wted 2T avay 4@ ¢ {fF
fafes eV & sqq & wisy waw-
o AN & T |

(7) fawrfts fraai & fearr
I w@Erdl, I91 EE-Ar, FHIRE
w1 tfeqt & grew ¥ griv WY amw
¥ fgma &1 % TYEWT @A FY
syaeqr w1 7% § sl oF fadw ®|uT
9T oF fady ¥ar &1 fgarw @y €
#1§ srxeqr A 3

() s & 7€ 3zar1 )
qzwr & Feier & fawt ot wwmar ofe

551. sft TwTEATC wredt ;o wAT
wwTe AT ag WA &) F F fE

(%) qzar & 31 wrd, 1967 wr
rrEYT-aTewY gT e fami &
g feaet Tfr awmar ot ;
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(=) ¥ gz, TIT I,
sTqrfeay TT /I ANAT T AHA-HAT
faar Tf amaT o
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Closure of Tyre Manufacturing Concerns

552. SHRI LOBO PRABHU: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply
given to Unstarred Question No. 3452 on
the 5th December, 1968 and state:

(a) whether in view of the continued
closure of the Tyre Manufacturing concerns
due to labour trouble Central Government
propose to take any step to solve the
dispute;

(b) whether in view of the grave
reduction in production affecling both
public and private transport and leading
to black-marketing all over the country,
Government consider it their responsibili-
ty to advise the State Government to end
the strike by referring the dispute for
adjudication; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c). The
matter falls in the State sphere.

Purchase of Rice and Ragi by Food Cor-
poration of India

553. SHRI LABO PRABHU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the quantities of rice and ragi which
the Food <Corporation of India would
purchase at commercial prices and the
arcas in which such purchases would be
made; '

(b) the percentage of difference between
procurement prices and current commercial
prices; and

(¢) the reasons for the distinction
between those who pay procurement prices
and those who pay commercial prices?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE): (8) The Food Carporation of
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India have not so far made any purchase
at commercial prices of rice’ and ragi
during the current kharif season nor is any
such purchase con'emplated during the
remaining part of the season.

(b) and (c). Do not arise.

Postage rates for Newspapers

554. SHRI LOBO PRABHU:
SHRI YASHPAL SINGH:
SHRI SEZHIYAN:
SHRI B. K. DASCHOWDHURY:
SHRI Y. A. PRASAD:
SHRI DEORAO PATIL:
SHRI RAMACHANDRA VEER-
APPA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether a sample survey of a num-
ber of newspapers has been conducted after
the introduction of higher postal rates;

(b) if so, the details thereof:

(c) the action which Government have
taken on the recommendalions of the
Southern Zonc Ministers of Public
Information that the postag> rates on
newspapers should be reduced; and

(d) whether Governmant propose to
tax light in order to earn the paltry diff-
erenze by revising the Postal Rates?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS ¢(SHRI SHER SINGH): (a)
Yes, Sir, a sample survey of number of
newspapzrs transmitlted by post has been
conducted.

(b} A statement showing thc number
of newspapers transmitted by post during
one week in August in each of last five
years is laid on the Table of the House.
(Placed in Library. See No. LT—59/69.)
The postage rates for newspapsrs were
revisad with effect from 15th My, 1968.
It would be scen from the statement that
the August, 1968 ‘eaqumeration figures do
not reveal any signifteant fall in the number
of nswipapers trimsmilted by poat.
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(c) The recommendiation has been re-
ceived on 17-2-69 ani is being examined.

(d) No, Sir, the postage rate is not a
tax, but a fee to cover the cost of the
service reniered by the P&T Dapactm:nt,

Retrenchment of Workers in Manipur
P.W.D.

555. SHRI M. MEGHACHANDRA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether an application for reference
to Tribunal was received from two Mani-
pur P.W.D. Workers' organisations on the
issue of retrenchment of nearly 400 workers
from the Manipur P.W.D,;

(b) if so, the action taken thereof; and

(c) if not, the reasons for delay in
referring the dispute to the Tribunal?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a) No,
Sir.

(b) and (c). Do not arise.

Minimum Income Limit For Schalar-
ships for Scheduled Castes and
Scheduled Tribes

556. SHRI S. M. SOLANKI: Will
the Minister of SOCIAL WELFARE bz
plzaszd to state;

(a) wheth:r Gov:rnm:nt has decided
to fix th: minimum incom: limit of Rs.
5,000 instead of Ri. 3,600 annial incom:s
limit far Schzduled Castes and Schxduled
Tribzs to g:t fresships and scholarships;
and

(b) if so, ths reasons thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI)
PHULRENU GUHA): (a) ani (b). The
maximum imcome: limit already prescribed
is Rs. 6,000/ per anoum.
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Projects Assisted by World Food
Programme

557. SHRI GEORGE FERNANDES:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state;

(a) the particulars of the projects
which are presently receiving assistanc:
from the World Food Programme
(WFP) ;

(b) the terms under which this assis-
tance is recoived;

(¢} whether Government have approach-
ed the World Food Programme for
further assistanc: to any old or new pro-

jects; and
(d) if sov, the details there f?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNA SAHIB SHINDE): (a) The parti-
culars of the projccts which are presently
receiving astistanc: from the WFP are
given in the Statem:n' laii on the Table
of the House. [Placed in Library. See No.
LT—60/69.]

(b) World Food Programme Assistance
in the form of food ani food-stuffs is
reczived free of cost at the port of deli-
very in India.

(c) and (d). The Government of India
have approached the WFP for assistanc:
in respret of seven projects, details of
which are given in the Statement laid on
the Table of the Hous:. [Placed in Library,
See. No. LT—60'69.]
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PAPERS LAID ON THE TABLE
Audit Report (Civil) on Revenue
Receipts, 1968 (Hindi version)

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
IAH): On behalf of Shri Morarji R. Desai,
1beg to lay on the Table a copy of the



%01 Papers Laid

Audit Report (Civil) on Revenue Rece-
ipts, 1968 (Hindi version) under article
151(1) of the; Constitution read with
sub-section 3(ii) of section 3 of the
Official Languages Act, 1963 [Placed in
Library, See No. LT-28 69.]

WEST BENGAL PANCHAYAT ACT
AND UTTAR PRADESH PANCHA-
YAT RAJ (AMENDMENT) ACT

SHE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI M. §,
GURUPADASWAMY): | beg to lay on
the Table:

(1" A copy each of the following
Notifications, under sub-section (4)
of section 120 of the West Bengal
Panchayat Act, 1957 read with

" clause (¢)(iv) of the Proclamation
dated the 20th February, 1968,
issued by the President in relation
to the State of West Bengal:

(i) Notification No. 74;74-Panch Pub-
lished in Calcutta Gazette dated
the 26th December, 1968 making
certain amendments to the West
Bengal Panchayat Rules, 1958,

(iiy Notification  No.  7518-Panch
published in Calcutta Gazette,
dated the 26th December, 1968
making certain amendments to
the West Bengal Anchal and Gram
Panchayat (Account and Audit)
Rules, 1959.

(2) A copy of the Uttar Pradesh
Panchayat Raj (Amendment)Act,
1968 (Hindi and Englich versions)
President’s Act, No. 38 of 1968
published in Gazette of India
dated -the 28th December, 1968,
under sub-section (3) of section
3 of the Uttar Pradesh State
Legislature (Delegation of Powers)
Act, 1968. [Placed in Library,
See No. LT-29/69].

ANNUAL REPORT OF U.P. STATE AGRO-

INDUSTRIAL CORPORATION LTD.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA
SAHIB SHINDE): 1begto lay on the
Table:
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A copy of the Annual Report of
the U.P. State Agro-Industrial
Corporation Limited, Lucknow,
for the year 1967-68 along with
the Audited Accounts and the
comments of the Comptroller ani
Auditor General thereon, under
sub-section (1} of section 619A
of the Companies Act, 1956.
[Placed in Library, See No.
LT-3069.]

A copy of the Audited Accounts
of the Animal Welfare Board
for the year 1967-68, under sub-
rule (4) of Rule 24 of the Ani.
mal Welfare Board (Administra.
tion) Rules 1962. [Placed in
Library, See No. LT-31/69.]

(3) () A copy of the Uttar Pradesh

(i)

“)

0]

(i)

Imposition of Ceiling on Land
Holdings (First Amendment) Rules
1967 (Hindi ani English versions)
published in Notification No. 312/
1-A-12/165 in Uttar Pradesh Gaz-
ette dated the 16th September,
1967 uncer sub-section (3) of
section 44 of the Uttar Pradesh
Imposition of Ceiling on Land
Holdings Act, 1960, with the clause
(c) (iv) of the Proclamation dated
the 25th February, 1968 as varied
by Proclamation dated the 15th
April, 1968, issued by the Presi-
dent in relation to the State of
Uttar Pradesh.

A statement showing reasons for
delay in laying the above Noti-
fication. Placed in Library, See
Neo. LT-32/69.]

A copy each of the following
President’s Acts (Hindi and
English  versions) under sub-
section (3) of Section 3 of the Bihar
State Legislature (Delegation of
Powers) Act, 1968:

The Bihar Land Reforms (Vali-
dation) Act, 1969 (President’s
Act No. 2 of 1969) published in
Gazette of India dated the 16th
January, 1969.

The Ranchi District Tana
Bhagat Ralyats’  Agricultural
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Lands Restoration (Amendment)
Act, 1969 (President's Act No.
3 of 1969) published in Gazette
of India dated the 16th January,
1969,

(iii) The Chhota Nagpur Tenancy
(Amendment) Act, 1969 (President’s
Act No. 4 of 1969) published in
Gazette of India dated the 25th
January, 1969.

(iv) The Bihar Tenancy (Amendment)
Act, 1969 (President’s Act No. 7
of 1969) published in Gazetie of
India dated the Tth February,
1969. [Placed in Library. See No.
LT-33/69.]

REPORT OF THE ADMINISTRATIVE

REFORMS COMMISSION ON AD-

MINISTRATION OF UNION TERRI-
TORIES AND NEFA.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): On behalf of
Shri Vidya Charan Shukla, I beg to lay
on the Table a copy of the Report of the
Administrative Reforms Commission on
Administration of Union Territories and
NEFA. [Placed in Library. See No, LT-
34/69.]

NOTIFICATION UNDER INDIAN

TELEGRAPH ACT AND UNDER

ARTICLE 309 OF THE CONSTITU-
TION.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND COMMUNI-
CATIONS (SHRI SHER SINGH): I beg
to lay on the Table:

(1) A copy each of the following

Notifications wunder sub-section
(5) of section 7 cf the Indian
Telegraph Act, 1885.

(i) The Indian Telegraph (Ninth
Amendment) Rules 1968, publi-
shed in Notification No. G.S.R.
57 (English version) and G.S.R.

“58 (Hindi version) in Gazette of
India dated the 11th January, 1969.

(ii) The Indian Telegraph (First
Amendment) Rules, 1969, publish-
ed in Notification No. G.S.R
98 (English version). and G.S.R.
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99 (Hindi version) in Gazette of
India dated the 18th January,
1969.

(2) A copy each of the following
Notificaticns (Hindi and English
versicns) issued under article 309
of the Constituticn:

(i) The Posts and Telegraphs Depart-
ment Operator-cum-Mechanic for
Trench Digging Machines Recruit-
ment Rules, 1968, published in
Motification No, G.S.R. 2037 in
Gazetle of India dated the 23rd
MNovember, 1968,

(iiy The Posts and Telegraphs Des-
patch Riders Recruitment Rules,
1968, published in Notificaticn
No. G.S,R, 2120 in Gazettc of
India dated the 7th December,
1968.

(iii) The Posts and Telegraphs Depart-
ment Postal Machine Assistants
(class TII) Recruitment Rules,
1968, published in Notificaticn
No. G.S.R. 2121 in Gazette of
India dated the 7th December,
1968. [Placed in _Library. See
No, LT-35/69.]

PAPERS UNDER SECTION 36 OF
THE EMPLOYEES' STATE
INSURANCE ACT.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI' BHAGWAT JHA AZAD): On
behalf of Shri S.C. Jamir 1 begto lay
on the Table a copy each of the follow-
ing papers undecr scction 36 of the Em-
ployees' State Insurance Act, 1948:—

(1) Audited Accounts of the Em-

ployees’ State Insurance Corpora-
tion for the year 1966-67.

(2) Annual Report of the Em-
ployees' State Insurance Corpora-
tion for the year 1967-68. [Placed
in Library. Seé¢ No. LT-36,69.]

NOTIFICATIONS UNDER REPRESEN-
TATION OF THE PEOPLE ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.YUNUS
SALEEM): 1 beg to lay on the Table: .

(1) A copy each -of the following

_ Notifications under sub-section (2)
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of section 9 of the Repre_sentaf.ion
of the People Act, 1950:

() S.0. 4388 published in Gazette of
India dated the 7th December,
1968, making certain corrections
in the Delimitation of Parlia-
mentary and Assembly Constitu-
encies Order, 1966 in respect of
Pondicherry.

(ii) S.0. 4657 published in Gazette of
India dated the 3lst December,
1968 making certain corrections
in the Delimitation of Parlia-
mentary and Assembly Constitu-
encies Order, 1966 in respect of
the State of Nagaland. [Placed in
Library. See No. LT-37/69.]

(2) A copy each of the following
Notifications under sub-section
(3) of section 169 of the Repre-
sentation of the People Act, 1951:

(i) The Conduct of Elections (Third
Amendment) Rules, 1968 publish=-
ed in Nolification No. S.0.
4542 in Gazette of India dated
the 20th December, 1968.

(ii) 8.0. 269 published in Gazette of
India dated the 16th January, 1969
containing corrigenda to Notifica-
tion No. 5.0, 4542 dated the 20th
December, 1968. [Placed in Lib-
rary, See No., LT-38/69.]

(3 A copy of the Uttar Pradesh
Hindu Public Religious Institu-
‘tions (Prevention of Dissipation
of Properties) (Temporary Powers)
Continuance Act, 1968 (Hindi and
English versions) (President’s Act
. No. 36 of 1968) published in
Gazette of India dated the 13th
December, 1968, under sub-
secion (3) of section 3 of the
Uttar Pradesh State Legislature
(Delegation of Powers) Act, 1968.
[Placed in Library. See No., LT-
39/69.]

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
~ FORTY-THIRD REPORT
SHRI  BHALJIBHAI PARMAR
(Dohed); 1 beg to present the: Forty
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third Report of the Committee on Private
Members® Bills and Resolutians,

ESTIMATES COMMITTEE
SIxTY-SEVENTH REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal) : 1 beg to present the Bixty-
seventh Report of the Estimates Committes
on action taken by Government on the
recommendations contained in the Twenty-
ninth Report of the Estimates Committes
on Ministry of Railways—Commercial and
other cognate matters—Travel Concessions
allowed to Railway Employees.

PUBLIC ACCOUNTS COMMITTEE
FORTIETH REPORT

SHRI M. R. MASANI (Rajkot) : 1
beg to present the Fortieth Report of
the Public Accounts Committee on Appro-
priation Accounts (P & T), 1966-67 and
Audit Report (P & T) 1968.

COMMITTEE ON PUBLIC
UNDERTAKINGS

TWENTY-FOURTH REPORT

SHRI G. S, DHILLON (Taran Taran):
1 beg to present the Twenty-fourth Report
of the Committee on Public Undertakings
on action taken by Government on the
recommendations contained in the Thirty-
sixth Report of the Committee on Public
Undertakings (Third Lok Sabha) on Indian
Qil Corporation Ltd. (Refineries Division).

12-03 brs.

MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS—Conrd.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI
INDIRA GANDHI): Mr. Speaker, Sir,
it is after a long time that we have
a motion of no-confidence which is on
some specific issues. Even though such
motions have become matters of
routine, which was what my hon. i
Shri H. N. Mukerjee objected to, if \you
have them on specific issues it is cortalgly
better than the wusual omnibus N
‘Although the motion is on specific issuos
there were many hon. Members, and some
partid) who did not want to join in the
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censure motion, but they still took the

opportunity to bring in issues of their own |

which had been deliberately left out by
the movers of the motion.

First of all, 1 would like to congratulate
all those who have succeeded in these
clections. We would certainly have liked
our Congress colleagues to win but we
accept the verdict of the electorate. And
those who are sitting in this House or in
the Assemblies should not feel that we
resent their presence. Onm the contrary,
we welcome them and we hopz they will
make valuable contribution to the debates
and the work cf this House and of the
various Assemblies.

AN HON. MEMBER: Very kind of
you.

SHRIMATI INDIRA GANDHI: Some-
body said “very kind of you. Certainly,
1 am always kind. 1 will take this oppor-
tunity to congratulate them,

1 do not know why Shri Vajpayee is
hiding behind there. 1 was very unhappy
about what he said yesterday. He said
that 1 had abused his parly during the
elections, but 1 am glad to say that he
tcok the right attitude with regard to
abuses namely, that he did not mind
abuses. However, 1 would like to make
it very clear that 1 did not abuse his party
or any others. 1 did not abuse, but I did
speak very strongly about certain aspects,
not only concerning his party but with
regard to other parties also, which to my
mind were not in the national interest.

SHRI S. M. BANERJEE (Kanpur):
Except the Congress.

SHRIMATI INDIRA GANDHI: Well,
I will come 1o that point later.

It was with regard to communalism,
I do not want to deal with that matter
now. 1 will come to that also later. In
respect of Jan Sangh, I said we are not
against Jan Sangh; nor did 1 tell anybody
not to vote for Jan Sangh, But I did
appeal to the public that in respect of the
parties which had certain postures which
were not conducive to national peace,
harmony and unity, the public themselves
should make these periics understand that
this attitude must be discarded. On that
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1 spoke strongly. 1 did not speak strongly
against any particular party but against
what 1 considered was a wrong attitude,

and 1 certainly spoke very strongly about
that.

Now I donot really have to say any-
thing against the hon. Member, Shri
Dandecker. It was a little amusing to see
what paper he chose to quote from, be-
cause we all know that amongst the news-
papers which appear in England, The
Daily Express is one which has been
consistently anti-Indian. During our free-
dom struggle, after our freedom struggle,
whether we were fighting with Pakistan
or whatever we were doing, it has taken
a very ccnsistent anti-Indian stand, and
it was a little amusing that of all the
newspapers which appeared there, he
should have chosen this particular one
from which to quote.

The main question raised by the mover
of the motion was with regard to the
Senas. When I spoke just now about the
Jan Sangh, and in all the speeches 1 made
a point not only to speak against the com-
munal point of vicw, in an anti-communal
stancz, but also against any kind of
attitude which promoted casteism, region-
alism or parochialism which could make
anybody who was an Indian citizen feel
that he did not enjoy equal rights with
any other citiz:n, regardless of where he
was living. He might not be living at a
place today but he might like to live there
tomorrow. Today he may be living in
Delhi, but tomorrow he may want to
live in Tamil Nadu, Andhra Pradesh, West
Bengal or somewhere else. Every Indian
citizen must have that freedom,

1 do not know what to say, We use
strong words on all occasions and some-
times when we really want to stress some-
thing, we have 10 use the same words.
What has happened recently in  Bombay,
what has happened between the people of
Telengana and Andhra, or what has
happened in other parts of India,

is certainly most deplorable and absolutely
indefensible.

1 have spoken out very strongly against
Shiv Sena and all such senas on various
occasions, and I have absolutely no hesi-
tation in saying here also that such move-
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ments constitute a very serious threat to
the development, progress and unity of
the country.

Yesterday the Home Minister dealt at
length with the unfair charge that there
had bezn either inaction or neglect in this
matter by the State Government or by the
Centre, It is not always easy to decide
when action is to be taken. Somelimes
when you take action a little earlier, it
provokes agitation and the hon. Memb:rs
are the first 10 ask ““Why was action
taken merely when a person had said
something, but actually nothing had been
done?” So, it is very difficult, sitting
at a distance, to judge the time for taking
action. 1 am very clear jn my mind
that, apart from this incident—and 1 want
also to assure the many Membears of the
Opposition who took up this point yester-
day—we must not think that the maiter
is over. We have now to consider how
this should b:x dealt with., But this is
not a matter which can b: dealt with
only by Government. This is a matter in
which we must all do some heart-scarch-
ing among ourselves......(Inrerruption).

SHRI RANGA (Srikakulam): What is
the contribution of Government? You
have taken up the responsibility.

SHRIMATI INDIRA GANDHI: Cer-
tainly it is a responsibility of the Govern-
ment but in the state of affairs and the
politics of the country as they are today,
I think, every party plays an important
role. Previously other parties were not
in government and they could perhaps say
that they had nothing to do with such
issues, but now every party hasa hand
in government. Some of them have it
today; som: may not have it today. But
it is not only a question of bzing in
governmen’; the question is when you find
a solution what attitude will the people
take, because if any party decides then to
exploit the situation no matter how good
the solution may be it cannot be a lasting
solution and it can only bring forth new
problems. This is what has been hap-
pening. Many solutions have been found
but somehow the question gets re-opened.
There are many in our couniry—we can-
not deny it—who do feel very much emo-

tionally involved whenever it is a question
of community, region, language or caste.
Conlitions in the modern world are such
that it is somewhat natural because people
want things, and there are nat enough
things to g> rounl. Therefore matters
like caste, region and so on are exploited.,

1 am very sorry that the name of one of
our great and lion-hearted heroes has been
associated with such a movement., [ had
the privilege of having part of my edu-
cation in the part of the country where
Shivaji operated, that is, Poona, and most
of our excursions and so on were to some
of the old forts which he captured. 1
grew up to regard him as a national hero
ani not asa Maharashtrian hero or as
a hero of a particular region. Although
1 have not been connected i the same
way with Sardar Lachit of Assam, he also
had a great name in our history. These
are people who belong to the nation and
1 think that it is very unfortunate that
their names should in any way be associat-
ed with mavements which are limited to
a very small or particular part of the
country,

SHRI PILOO MODY (Godhra): Who
did that?

SHRIMATI INDIRA GANDHI: Obvi-
ously it is the Sena that is using his name,
His name should be for all-india move-
ments which go towards building up the
country and making the country greater,

Bombay is one of our great countries.

SHRI RABI RAY (Puri):
not a country.

Itis a city,

SHRIMATI INDIRA GANDHI: Iam
sorry. | meant, city.

It is a cosmopolitan city. All these big
cities have been built by many communi-
ties. People from different parts of the
country have brought in their money,
their industry and their talent. This is
how these cities have grown and prospered
and any movement which aims at shutting
out anybody from them will result in
bringing the cities down; instead of their
rising and growing and adding to the
gencral strength of the country, they will
become much narrower in character,
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1 would like to make cne brief point in
passing and that is, in all such debates,
some hon. Members have a great deal to
say aboul the police and we talk about
them as if the police belongs to ome
other country. Now, they may behave
well or nmot well but they are Indians.
Most of them are from relatively poor
families also. They do not come from the
top families or from what are called the
‘exploiting classes” as some people call
them. We all have to help in creating
an atmosphere where they can have a
more positive attitude and a morce friendly
attitude. 1 think, this also is the res-
ponsibility of all of us. Much has chang-
ed alrcady. The police training is not
as it was. There is a constant cffort made
to sec that thcy view their job not only
as a law and order job but also of helping
the people.

SHRI M. L. SONDHI (New Delhi):
‘Are you satisficd with what the police did
in the Indraprastha Bhavan?

SHRIMATI INDIRA GANDHI: No.
1 am certainly not satisficd. We have
had plenty to say about that in this House.
The Home Minister spoke about it. We
have spoken about it in the House and
outside. That is not the only occasion.
There have been other occasions also
which are not satisfactory. There are
times when they lose their heads, or certain
individuals amongst them lose their heads.
That happens amongst many other people
also, not only amongst the police.

All that I am ftrying to say is that
these issues should not be exploited for
narrow party loyalties nor used for mutual
recrimipation or blaming one another.
These are, as many Members have pointed
out, larger national issues and we must
all do some heart-searching about them,

1 was decply touched by the manoner in
which the hon, Member, Shri Nath Pai,
spoke yesterday because he, obviously,
felt the matter very deeply and he was
speaking with great cmotion. We share
that emotion and that decp distress.  As
I said, unless we raise these matters to
& higher level, it will not be possible
to’ solve them, 1 do not wish to indulge
in any accusations because 1 am'fully
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aware that these narrow-mitded clements
of one kind or the other do exist
amongst us all. Perhaps, no party is
free from them. But somec parties have
stressed various points. For instance, as
I said carlicr, the Jan Sangh has a point
of view about minorities which I do not
think is in the interest of the unity of
the country. Then, we have other parties
herc who think that only some of the
people are “pcople” and the others are
somebody clse, It is not being made
clear at all asto who the others arc.
If they are not people of the country,
who are they, where can they go, if they
leave the country?

ot wes fagrt ad (FwgR):
§ gutA §A wElzar #1 @9 ¥ Qwa
T2 FAigar | #fEw w7 /9 aq9-foa §
fagamg Fxar & | w7ar ww g

sitwat gfa wisdt @ &7 med) are
T AY 1 gad vw qrdf A qw oA g

wt wrw fapdt ammddt ;DA E)
frar AT &, 34t & wzaw a1 &

sitadt gfaa widt : &3 7z ars
721 & ff % oY qrdf & o A sl
g1

W1 gen wA weAm (I5HT) ¢
IqFT ATY FAT § 7

SHRIMATI INDIRA GANDHI: As 1
said earlier, there arcstill many pcople
in the country who do fall prey to
feclings of  communalism, castcism,
regionalism, etc. I have not said,
ncither during the elections nor in this
House nor anmywhere clse, that the
Congress Party is perfect. But we have
made a constant effort to try and fight
these divisive tendencies from  the
beginning. We do not deny them...

'BHRI RANGA: Not afterwards,
SHRIMATI INDIRA GANDHI: From
the beginning, which means in the begin-
ning and also afterwards.

SHRI RANGA; But not now.

i
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SHRIMATI INDIRA GANDHI: And
¢ven now.

So, the question is of secing how, if
this kind of feelings persist in the country,
we can see that, instead of their being
exploited, they are channelised in a
directicn where they add to national
strength, because I am not against...

SHRI RANGA: Will the Prime
Minister be good cnough to tell us as
to what is the centribution that the
Government is making? What is the
good of philosophising cn the advice of
some friends? We can all philosophize...
(Interruption) You are respensible for
law and order in the country, What is
the positive  centribution that the
Government is making? (Interruptions)

SHRIMATI INDIRA GANDHI:
Government has done many things. 1
do not think that I am ecxpecled now
to take each item and say  what
the Government has done in the matter,
Usually, when something has happened
each matter, has been taken up for dis-
cussicn and the Home Minister or
whoever isin charge has dealt with il
in great detail and cvery member, or
at least many members, have been given
full opportunity of expressing their views.
This is not the time to go into thosc
details. ..

SHRI RANGA: That is exactly what
you are expected to do as Prime
Minister. You are not a philosopher.

SHRIMATI INDIRA GANDHI: Un-
less we agree on the philosophy, it is
very difficult to go on. The major philo-
sophy to be now agresd upon is whether
all parties represented in the House do
ccnsider this as a national problem and
are, therefore, willing to help in its
solution. This is the philosophy that
has to be agreed upon. Governmeat
can, and does, deal with it through
mapy methods. 1 have been in constamt
touch with the Chief Ministers of Maha-
rashtra and Andhra Pradesh throughout
thess days, tryiog to find out what has
been happening from day 1o day and
what other measures could be takenm.
They are doing all they can. There are
many problems which .are not solved.

1 am not saying that all the probléms are
solved. But whenever any solution is
found—there is no solution which can
please everybody—, there is always
room for creating a movement or
ereating a feeling or rousing emotion or
rousing passions amcng the people to
exploit whatever is not to their liking.
That is why I am asking for the co-
operaticn of all parties. There are
many matters in which some of us are
not invelved; the people of some States
are involved; there are other matters in
which the people of other States are
involved...

st ay femg (qiT) : ggy A%
HFT A T & S F AT GEANT
I | (aoqem) 78 Y q@ A
R 39 3w & T8 qhT AT E |

SHRIMATI INDIRA GANDHI: I do
not think that this isa point that has
to be replied to. (Interruptions)

MR. SPEAKER: Order, order. T can
un'ersiand interruptions, but not this way
of shouting. In Parliamentary democracy,
a little interrupticn by leaders of the
Oppasition is allowed, but not  shouting.
Human beings talk ; they don't shout.
May 1, thercfore, request the hon.
members to allow her to talk? You
cannot compel her to say what you want
her to say...

ot 7y fowd : gum w74 ag@m
AtT Erdf 1gragamm ¥ €1

MR, SPEAKER: [ am onmy legs.
Mr. Madhu Limaye may please resume
his seat.

There Is as much freedom to reply to
the debate asshe chooses to and not
as you want her to do. You may
like it or may not Ilike it
Later on, if you want some other
ioformation, that is a different matter,
But she should not be disturbed during
her speech. A little imterruption mow
and then is permitted in Parlismentary
democracy ; it is not objected to. But
the speech must not be disturbed
out, o .
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SHRIMATI INDIRA GANDHI: I
had not thought of reply to such a
print, but 1 do want to say that the
whole House is aware that 1 am living,
and quite happily living, in an exceedingly
small house. But I do not think that it
is the right house as permansnt residence
for a Prime Minister mainly becausc of
the inconvenience which it causes to the
people who come to visit the Prime
Minister; I am not cnly talking of high
dignitaries but also of all Members of
Parliament. 1 might say that Members
of Parliament from almost all parties—
not the hon, Member’s Party but many
other parties—have complained to me...
{Interruptions)

SHRI M. L. SONDHI (New Delhi):
Your staff did not allow us to g inside.

SHRIMATI INDIRA GANDHI: The
proposal is not to build a Jarge house
but to build a house which will be
functional for the duties of the Prime
Minister of this great country.

SHRI BAL RAJ MADHOK (South
Delhi): Formerly we had Teen Murli
House as the Prime Minister's residence;
then we had 10, Janpath; now we are
going 10 have 20,  Janpath;
after some time it will be 50, Janpath;
every time the Prime Minister changes, is
there going to be a2 new house for the
Prime Minister?

SHRIMATI INDIRA GANDHI: 1
think the Hon. Member had not heard
what 1 had said. | said ‘permanent resi-
dence’.

In the course of the decbate it was
perhaps natural that a lot should be
said about the mid-term elections. In a
democracy, parlies do go up and do go
down also. There is nothing strange
about this. Yet, we scem to get very
excited every time one seat goes here or
goes there. The non-Cengress parties are
not used to winning. So, naturally, when
they win, there is a great deal of
excilement. We also are not used to
losing; so, when we lose we also have a
good deal of excitement.

SH.RII S.M. BANERJEE: We have
to lose but our chains,
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SHRIMATI INDIRA GANDHIL: It
is time now that we take democracy in its
stride, and we welcome those who win
and sympathisc with those who do na
win.

The political scenz has changel. |
think it is rediculous to say, as som: hon.
Members have said, that nothing has bien
done for the last 20 years. Just before I
started spsaking, it was the tail enli of the
Question Hour, and I come into the House
Just in time 1o see here an hon. Member
from the Swatantra Party talking about
the improved economic picture, the going
up of exports....

SOME HON. MEMBERS: He was from
the Jan Sangh and not from the Swatantra
Party. Lel her not mix up.

SHRI1 PILOO MODY (Godhra): The
Swatantra Party knows better,

SHRI S. §. KOTHARI (Mandsaur):
I was talking only about exports.

SHRIMATI INDIRA GANDHI: Whe-
ther the hon. Member from the Swatantra
Party or the Jan Sangh would like 10
believe it or not, the economic picture
has improved. 1t has not improved a very
great deal but it has improved and it
has improved afier a great deal of
hardship ani very many hard-
ships which the country faced. As
the President has rightly said in his Address,
it is not the Government alone which has
faced all these difficulties, but it is the
people of India, ani [ think that every
time we make these remarks that nothing
has changed, we are casting aspersions not
merely on the Government but really on
the people of India who have faced these
difficulties with tremendous courage and
endurance.

Recently, during these elections, I had
the opportunity of going to many villages.
Of course, no one will deny that there
poverty in this country, but no one will
deny also that there have been vast changes,
changes not cnly cn the visible tangible
things that one can see—these are also
there—but changes in the outlook of the
people. I do not want to depend upon
the verdict of foreigners, but quite often
our friends opposite are quoting from
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them. Recently,
who had lived in a certain village about
seveteen years ago and who had worked
there. He has returned there now and
has now spoken about the many changes
which have come about. This village is
not one where thereany special progr-
amme or any special effort. It is just one
of the ordinary villages of North India,
and it is not a village in one of the
advanced States like Punjab or any other
State which is advanced in agriculture or
in anything else.

AN HON. MEMBER: Name the village.

SHRIMATI INDIRA GANDHI: What
has changed the people? It is democracy
which has changed them. It is develop-
ment which has changed them. It is
progress which has changed them, an1 we
have brought about these changes. We
have to take cognizance of the fact that
this has brought about an entire change in
the outlook of the people because there is
toilay a whole new post-Independence
gencraticn which takes freec'om for granted,
not only national freedom but freedom of
speech and all the other frecoms that we
have....

SHRI PILOO MODY: Funlamental
freedoms.

SHRIMATI INDIRA GANDHI: They
want the benefits of science ani techno-
logy. They have new problems. They
are facing new challenges and they seck
new answers to them. 1 do not think
that this is our failure. 1 think it is our
success that the people lolay are going up
their o!d sense of resignaticn and apathy.
Today, they have new problems and they
are secking new answers and they are out
to get them, and in that process they will
try out many things; they may make mis-
takes; they may co something which we
may not ccensider right, but nevertheless,
they have the freecom to do it, and we
ascept that freeCom. We certainly do
not want out people io be resigned to
poverty or want or to any of the other
difficulties to which they are subject now.
But we know that all these things cannot
be Cone suddenly.

1 am not saying that there are not
regional disparities. We do knsw that in
every State, even in the so-called advanced

there was somebody .

States, there are pockets which are eco-
nomically backward and where much needs
to be done. We are making an effort in
the Plan to see how it can be done. But
it cannot be done even in the range of a
plan because the problem is far too large.

I'think it was Shri George Fernandes
who had made some remarks about illitera-
cy. 1 have got the census figures in
regard to how literacy has grown. 1 am
sorry that paper has got mixed up and I
do not find it just now, but I am willing
to scnd th: information to him later,
Agiin, I might say that | am saying this
not bzcause | am complacent or satisfied;
1 am not, [ do not think that any of us
can afford to b: satisfied. But it is not
right to kecp on repzating that nothing has
been done. I can say that things are being
done, but they are not sufficient, and much
more has to be done and that is a position
with which nobody will quarrel.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): How much has been done?

SHRIM ATIINDIRA GANDHI : A tre-
mendous deal has been done for those who
arc willing to see; but if he keeps his eyes
closed, it coes not matter what amount of
progress has been made......

SHRI PILOO MODY: Is she also taking
credit for the population explosion?

SHRIMATI INDIRA GANDHI: Yester-
day, the Home Minister expressed our view
by wishing well to the Opposition and
to all the non-Congress Government that
may come into being and he added our
wish that the United Front might also be
able to keep their unity, whatever their
fricnds, and whatever their views and
mixed persuasions may be. We know
that last time they were not able
to stand the weight of their unity,
1 hope that now their friends are even
larger in number and the weight is
even greater they will have the strength
and broad enough shoulders to keep
them.

1 have said this on wvarious occasions
and I would like to repeat it here that we
offer full co-operation to all those who
have been clected and all the Govern-
ment which have come or will come into
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being. The Government of India will deal
fairly with all the States. Here, you must
realise that it is not only the non-Congress
States that think we arc unfair, but it is
also the Congress States that think zo, and
that is due to something which is beyond
our control, nmamely the very limited re-
sources at our disposal. But within those
limited recources, we shall certainly do
whatever we can. Certainly, I must say
here that whatever the Members of the
various parties may say on the floor of the
House, some of their leaders who were
Chief Ministers in the States have tried to
be helpful and co-operative, but of course
on some matiers they have not been, and
Iam sure the hon. Members are fully
aware of this also.

The Centre doss want to co-operate.
But co-operation is not so casy when it is
unilateral. In this, we have to sit toge-
ther. We do exps=ct some co-operation
from the State Government also, specially
on matters which concern not only that
Government  but have repercussions in
other parts of the country, So 1 sincercly
hope that since we are looking at some
of these problems from the much larger
national point of view, we will also kecp
this in view as to how we can co-operate.
hon. Members have remarked, the political
picture has changed and we have to see
how to keep the unity of the country in this
changing picture where there are govern-
ments of different persuasion in differcnt
States which have to work together, to
keep the country together. This can only
be if we all sit tog:ther and {ind some way
of co-operation. It may be that you
cannot do it all at once but if every party
would like to lay stress on its own points
then again it will be very difficult to keep
the different States together.

SHRI S. M. BANERJEE: Let us all
decide.

SHRIMATI INDIRA GANDHI: Tt is
enough if the Chief Ministers decide, not
all of us.

Talking of elections again, this time
also there were many prophecies about
them, but our people have belied the
prophecies of . cynics and prophots of
doom. The House is aware that there
was ¢ven an attempt to boycolt the elec-
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tions. Nevertheless, a large number of
people did participate and oaly in 28 out
of a lakh odd stations was a repoll found
I think we should take satis-
faction from these results which do not
belong to one party or another but to the
great people of India and to this great
country.

SHRI OM PRAKASH TYAGI (Mora-
dabad): What about the corruption
going on in the country?

SHRIMATI INDIRA GANDHI: The
matter of corruption also has been re-
peatedly discussed. It is not limited to
any onc part of the country or another.

SHRI RANGA: Ask Shri Hanuman-
thaiya.

SHRIMATI INDIRA GANDHI: We
have said repeatedly that wherever there
is something wrong, certainly it should be
looked in'o and a remedy found. What
1 am (rying to say here is that I have not
gone inlo some very specific issues raised
because they are going to come up in this
very budget session, whether during the
budget debate or in the dcbate on the
President’s Address, Therefore, 1 did not
wish to take up time on that here now
(Interruptions).

When we sprak of unity, we have to
sec that we transcend our narrow parly
interests and reject any course intcnded
to bring our system into contempt or bring
about the slightest crack in the unily of
the country or the slightest feeling of
insecurity to any citizen of India. 1 am
sure that with this all rightminded people
will agree.

I know that somctimes people take up
a cause which seems to them just. But
we have found in every case that it is not
possible to fully control these things. I
am specially unhappy to hear from many
places where there was trouble thata
large number of children get involved.
This is neither promoting the cause which
they have at heart nor promoting the
interests of these young people who are
at an impressionable stage of their lives.
We must all see how we can keep them
out of such disturbances.
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SHRI GIRRAJ SARAN SINGH
(Mathura): She herself started it. -

SHRIMATI INDIRA ‘GANDHI: We
have npever - started anything like this.
When the country was not free, it was an
entirely different situation. At that time,
all cilizens had to get together to free the
country. I am glad that we did it. I am
glad during the fighting on our borders,
the enlire coun'ry got together. But this
is not the way to solve problems belween
one Stale and another or belween Indians
living in the same State.

1t is this kind of violence and distur-
bance which must be deplored and con-
demned in the strongest possible terms.
I have no hesitation in doing so. 1 should
like 10 assure Members from all parts of
the couniry—in this we seck the co-opera-
tion of all the parties—that it is the
Government’s endeavour to enable all the
Indian national to live and work frecly in
any part of the country. We must work
for an India which is one and which is not
fragmented, as our great poet Tagore said,
by narrow domestic walls, an India in
which there are no high or low, no
privileged or under-privileged, and no “sons
of the soil’ other than frec and equal
cilizens.

We should take up these problems at
this level. We have been discussing
various problems. If in this session we
can narrow them down to specific pro-
blems, 1 am sure it will be possible to
deal with them in a way which would bz
satisfactory to all people and which would
be helpful to the. State Governments. I
should like to express my deep sorrow at
what happened in certain places......

SHRI HEM BARUA (Mangaldai):
What have you done to remove the basic
causes: of this unrest?

SHRIMATI INDIRA  GANDHI: I
have touched upon the basic causes. They
are partly economic, partly political and
partly social.

SHRI HEM BARUA: In Assam the
number of unemployed is four lakhs.

SHRIMATI INDIRA GANDHI:
Unemployment comes within the economic

problems. Thatis why I say that we
must sit together and try to work out
some solutions...(Interruptions. )

AN HON. MEMBER: What about
the implementation of the Mahajan
report?

SHRIMATI INDIRA GANDHI:
do mot think that this is the right place
to take up all these matters. I have made
an indirect reference to all these maiters,
though I have not mentioned them speoi-

Lfically, When a solution is found to a

difficult problem, it cannot please every-
body; it leaves a loophole over which
some sections of the people are aroused
and they aro exploited by different parlies
...(Interruptions,) 1 am sorry wo cannot
have a dialogue here in this way...(Inter-
ruptions.)

MR. SPEAKER: Order, order.
Even the two of you wio are in the
Opposition are unable to agree among
yourselves.

SHRIMATI INDIRA GANDHI: Any
solution that is found leaves some cause
for dissatisfaction for some sections of our
people. We must get together and find
the largest measure of agreement and
arrive at a basis and all the political
parties should help in this role. Then
only can difficult problems be solved.
Otherwise, no matter what report is accept-
ed, the way is left open for some kind of
disturbance and agitation. All problems
cannot be solved marely by the Govern-
m:nt; they can only be solved if all the
parties agres to a common understanding
since the oountry is facing such serious
problems. We may have different views
with regard to economic development and
so an, but on other matters which affoct
us all we should get together.

SHRI BAL RAJ MADHOK: When
there arc disputes among States, there
should be somo national criteria on the
basis of which a settlement can be made.
You do not lay down amy criteria but
work up the regional feolings.

SHRIMATI INDIRA GANDHI: This
js not the- place to discuss the whols
matter. It had been discussed and some
criteria was suggested. We have 0 see
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that everybody accepts the criteria. 1
request my hon. friends to withdraw their
motion of no-confidence and decide 1o get
together and try to find solutions to our
great national problems.

SHRI P. RAMAMURTI (Madurai):
Mr. Speaker, Sir, 1 am afraid that after
listening 1o all the speeches from the
Treasury Benches and from the Congress
party, what we have heard is nothing but
a futile and profound excrcise in evasion.
Specific questions were asked, specific
problems were raised, specific issues were
raised and specific charges were made.
‘What is the answer that the Congress
Government, the Minister and the members
of the Congress party have given to these
specific charges?

I just take these three things one by
one. First, the Shiv Sena, There is my
friend Mr. Shan‘ilal Shah. When 1 heard
his speech, 1 was reminded of the profes-
sional witnesses in the criminal courts. He
said that the Congress party did not take
the help of the Shiv Sena in the elections.
There was Mr. Chavan who was there to
contradict him. He said that the Congress
party unfortunately was the victim of its
own gullibility. Therefore, 1 do not want
to argue that. Ewverytime 1 have seen
this, and therefore, 1 said that Mr
Shantilal Shah was speaking just like a
professional prosecution witness in the
criminal court.

Then, with regard to the -elections,
what did Mr. Chavan say? Mr. Chavan
stated that every party became gullible.
He said that the Shiv Sena took advan-
tage of the gullibility of every party includ-
ing the Congress party. What is this
gullibility., I do not understand. Here
was the Congress party which knew that
during the elections the Shiv Sena was
raising anti-cocial feelings against the
other people. It was indulging in burn-
ing houses, in violence against different
sections of the people and it was looting.
What is the gullibility about? But gullibi-
lity—yes, all these things might happen
but still it might help me in my elections!
That is his idea about it, and therefore he
does not answer that. He tried to evade
that question. He said that every party
was gullible and therefore you cannot
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blame the Congress party alone. I do not
want to go into the details.

We had again Mr. Shantilal Shah com-
ing as a Daniel to deliver the judgment.
He comes and says that the communist
parly is as bad as the other party. Iam
not now concerned with the communist
party being good or bad, He can have
his opinion. But granting that the
communist party is alco as bad a party,
granting that it is so for argument’s sake,
I would ask, what did this Government
do when the Shiv Sena was indulging in
arson and loot and murder and rape, It
is a specific question. What did his
Government do when from 1948 to 1951,
the members of the communist party were
put in jail? OQur entire party was shut
up in jail without trial, in detention. What
is the attitude? Why this discrimination
towards the Shiv Sena? And you say
it is as bad as the communist party. That
is the crux of the whole problem.

SHRI HANUMANTHAIYA (Banga-
lore): They have also been arrested.

SHRI P. RAMAMURTI: Yes; but what
did this Government to two years back?
A specific question was asked, and some-
body said, ‘*After all, how can the Con-
gress party hurt against itself?" That is
what somebody asked I am amazed
at it. Mr. Chamberlain first supported
Hitler, but ultimately Hitler turned against
Great Britain. Is that an argument to
say that Chamberlain did not support
Hitler in the carlier period? What is
this answer? He did have some reasons.
Similarly, the Shiv Sena was supported
and encouraged, both, for solid class
reasons, Therefore, this argument does
not at all cut any ice,

The Home Minister again was trying
to evade the issue. Here was a specific
question of that drama. He talks of the
heading. He was not aware of what was
going to happen and what the drama was
about, But ultimately the Chief Minister
did attend the drama. In that drama,
the Chief Minister, Mr Naik, who attend-
ed it—the drama conducted at the anniver-
sary of the Marmik—sat through it, and
what did he say? No paper has published
what Mr. Chavan now says that he has
said. First, the Chief Minister praised
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the drama. He told them of ths story
of his own village. And he blessed that
whole ideology, and now, when Mr
Chavan asked for an explanation, two
years afier, he gives the story thus: *I
also said that poor South Indians are
after all our brethren.” After having
said all that, he says that poor South
Indians are afier all our brethren. This
is his story. (Interruptions.) Does this
matter call for an enquiry or not? In 1946
and 1947 how many people were beaten
up and how many huts were burn!? We
also asked, what is the action taken by
the Maharashtra Government in all these
cases? To these questions, Mr Chavan
dare not give an answer because the
answer will be nil.

SHRI KARTIK ORAON (Lohar-
daga): Who will answer Naxalbari
in Bengal? (Interruptions).

SHRI P. RAMAMURTI: That is why
I say that it is an exercise in evasion:

Mr. Chavan was trying to make out
that 1 was speaking with great gusio
because of the victory of the United Front
in Bengal. T never talked about victory.
After hearing many Congress members,
it appeared to me that when the Bengal,
Bihar and other Governments were toppled
the Congress Party was not in power,
but it was the Jan Sangh or the SSP or
some other party which was in power
these were their handiworks and not the
handiwork of the Congress. We are not
concerned now about the result of the
clections with regard to Jan Sangh or
other parties. The simple question here

* was that the Congress Party adopted a
certain political philosophy, i.e. toppling
elected Governments with  minorities.
Under what plea did the Congress lend its
support to such puppet  minority
Governments? For that purpose, you
misused the authority of the Government,
This is not something new. In 1956, the
strength of the PSP was only 19 in a
House of -134 in Kerala, But still you
supported the PSP in forming a Govern-
ment. This degradation of public morai-
ty, this degeneration, has been practised
by the Congress after the last general elec-
tioms. This was the question we raised.
We never asked about who wom or who
did mot win the election. | never ralsed

the question, how many seats the Congress
got.

What was the attitude of the Congress
in early years? In 1937, when the late
Dr. N.B. Khare defeated, we asked him to
resign and face the electorate. When
Hafiz Mohammad Ibrahim who was elec-
ted on a Muslim League ticket later on
joined the Congress as minister in U.P, the
Congress asked him to resign and stand
for election from UP again. Where is
that Congress Party and where is the
Congress Parly of today which has degene-
rated to this extent? It is this degenera-
tion that has been given the order of the
boot by the electorate not only in Bengal
but in every State. That was the question
raised, to which there is no answer.

When you cannot answer that simple
quesiion, other points are being raised. It
is said, for example, that those people who
are now in the United Front after two
years will come and probably regret.
Well, Shri Chavan can see only his own
face in the mirror; he cannot see other
people’s faces in the mirror. After all,
let him look back as to what happened
in 1960 when the Congress Parly formed
a United Front with Muslim League, PSP
and other parties in Kerala to fight the
Communist Party. What happened to
your alliance with the PSP? What
happened to your alliance with the Muslim
League? Let them answer. After all,
you can sec your own face and not the
faces of other people. That is why you
are raising that question.

The other question is about Telengana.
Shri Chavan again tries to evade the whole
issue. He says every body is responsible for
those mistakes that have been commit-
ted. It is not a question of a general
problem. Here was a specific problem.
There is a statutory provision. That law
passed by Parliament, which has been
agreed to by the entire elected legislators
of Telengena, lays down the principle in
which the revenues of the State can be
spent between Telengana and other parts.
The ratio is 40:60. Allegations have
been made that during the last five years,
after you left the State, Sir, in 1964, year
after year more than Rs. 10 crores ear-
marked under the provisions of this Act
for expenditure in Telengana have been
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returned without being spent. This issue
has been raised in the Council. Yet no
remedy was there. 1 would ask, does that
man deserve to continue as Chief Minister
of a State who deliberately defies the law
made by Parliament and creates a situation
in which people’s anger is roused? Why
don’t you have an inquiry into that? I
would have withdrawn my resolution if
you had agreed 1o institute an inquiry into
the whole question. You dare not do
that because that would upret the nicety of
balance of forces inside the Congress Party.
That is where the whole question comes.
The incidents that have happened there are
not ordinary incidents. Rape has been
committed, murder has been committed,
programmes have been there against some
people and it is admitied that certain
people belonging to your own party, certain
disgruntled politicians are responsible fecr
all that,

SHRI NARENDRA KUMAR SALVE
(Betul): Did Narayana belong to that
parly?

SHRI MANUBHAI PATEL (Dabhoi):

‘What about George in Kerala who was
recently murdered?

SHRI P. RAMAMURTI: Narayana
is in jail but not your disgruntled politi-
cians, 1If, for example, the Home
Minister or the Prime Minister had said
that they would institute an enquiry and
find out who are the culprits behind this
orgy of violencc then I would have accept-
ed that.  But they dare not do it because
1 know that it would upset the nicety of
balance of force inside the Congress Party.
They are moral lepars.  When they could
get the people of Telengana set against
the pecple of Andhra Pradesh they are
not ordinary pecople, they are not ordinary
criminals; they are moral lepers who have
to be shunned by society, and the party
which screens these lepers, the party which
has no guts to take action against them,
that parly is also & moral leper in the
country; nothing more than that. Other-
wise they would have come forward and
pilloried those poople. That is why I say
that the government run by such a pany
must go. Where is the high pedestal that
the Ccngress Party had 25 years ago and
to what degrading depths has it fallen

today? ..
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They talk of backward -areas.-
There was a team from the Planning
Commission which went to Uttar Pradesh
and made certain recommendations with
regard to these backward areas. The
Central Government will take the responsi-
bility of developing them. On the basis
of that report, when Shri Umanath put a
question in Parliament and raised the issue
with regard to Padukkotan, the then
Planning Minister, Shri Bhagwat, said that
it is for the State Government to identify
the areas and once the areas are identified
the Central Government will take up the
responsibility of allocating additional funds
for the development of those backward
areas. Then, subsequently, Shri Umanath
pursued it and asked a question whether
the Madras Government has identified
certain such areas. Pat came the answer
from another Minister, Shri Asoka Mehta,
yes they have identified the areas, but the
responsibility for developing such areas
rests with the State and the Centre has
no responsibility whatscever., Therefore
itis not a question of asking for the
co-operation. What was the attitude of
the Central Government on this very
question and attitude even today? Your
attitude is one of total neglect,

When Shrimati Tarkeshwari Shinha
was speaking yesterday, I was under the
impression that two or three years back
Bengal, Orissa and Uttar Pradesh were
flowing with milk and honey and only when
the Uniled Front Governments or non-Con-
gress Governments came to power all the
factories were closed down and starvation
was the order of the day whereas earlier
wonderful things had happened. This is
what I thought when I heard her say that
there was no such thing as recession, all
the factories were closed down in Bengal
and other places because of the policies of
the United Front Governments. May 1
ask her: why were factories closed down
in Uttar Pradesh, Bombay and Mysore
which is the homeland of the Congress
President himself? Why were they closed
down in o many places if there was no
recession and the Central Government has
nothing to do with it? 1 was oanly sorry
for her. Afier all, it is a sikka, a bad
coin which has been rejected. by the peo-
ple. After the.election propaganda they
did in the country, in West Bengal and
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‘other States, I thought she would have
learnt the verdict of the people that this
coin is a bad coin which will not be taken
by the people.

Then 1 would only point out that she
is in very dangerous and slippery ground
when she referred to the incident in
Venmani in Tanjore. Yes, a gruesome
incident has happened there. 'When that
incident 100k place we were in Ernakulam
and we came to know atout it over the
radio. The moment the Chicf Minister
came to know about it, he shed tears and
issued a statement in downright condemna-
tion of that act and stated that strong
action will be taken against the people
who are responsible for it. Since he was
ill, he sent iwo Ministers to Venmani to
go and see the position. May 1 ask
what Shri Vasant Rao Naik was
doing when Shiv Sena goondas were
burning hutments or pulling down shops?
What was he coing?

SHRI MADHU LIMAYE: He was con-
ferring with Bal Thackeray.

SHRI P. RAMAMURTI: Did he go and
at least try to console the people? Where
is the statement that he has issued? When
1 reached Madras on hearing of the Ven-
mani incident, the message of Shri Anna-
durai was their ‘“‘come immediately’,
The moment | rcached Madras 1 was
worken up very early to see him. We
discussed the problem and decided what
we should do. We decided that en-
crgetic stepts should be taken for prose-
cuting the people responsible for the
incident and for changing the po'ice officers
so that prosecution can be coniucted by
others. It was decided within one hour.
May I ask whether Shri Vasant Rao Naik
has ever condemned the incidents at
Bombay or took prompt action to deal
with the culprits? Therefore, let them
not talk very lightly of ather parties. He
belongs to a parly which has a shameful
and regrettable record. Among all parties
in Madras, the Congress was the only
party which till today did not shed any
ear over this incident.

They did rot come out in coademna-
tion of the incident. On the other hand,
the statement they had issued oaly stated
that it was the Communist Party that was
responsible for this.

SHRI VASUDEVAN NAIR (Pear-
made): Political.

SHRI P. RAMAMURTI: Yes. They
said, “Because you demanded the wages
cf the agricultural labourers, those people
were angry; they beat you and ultimately
they killed you; therefore, you are respon-
sible: do not raise the question of wages."”
This is the party for which Shrimati
Tarkeshwari Sinha was flowing so
eloquently.

As I said, not a single point that I had
raised has been answered by them.  here
has been an attempt at evasion. People
were talking about the necessity of this
debate. This debate has convinced many
people, 1 am sure, of the necessity of this
motion of noconfidence. As a result of
this discussion, I am sure, the DMK
Party, who migh; have felt otherwise,
would support me today. After I have
heard the speech of Shri Vajpayee yester-
day, when he said that after hearing the
debate for two days he was convinced that
the people who moved the motion were
not so very wrong, I am su~s that he will
feel convinced that we were not only not
wrong but we were absolutely right and he
also will support it. I am absolutely
certain that if there is conscience among
people on the other side and if they are
given the freedom to vote, at least some
of them will voie for the motion. There-
fore I am putting this motion not no
ordinary grounds but on grounds of public
and political morality. On every one of
these counts the Congress Party whic
runs the Government has been found to be
wanting. It is dragging the country dowa
the drain. Therefore I say that this
motion must be accepted.  All people who
have got conscience will accept this
motion and all those people, who are not
prepared to accept the dictates of their
coascience for the sordid interests of the
party, may vote against it but history will
record that all people with a conscience
voted for the motion.

MR. SPEAKER: Now I shall put the
motion to the vote of the House.

SHRI S. M. BANERJEE: Why do
you not ask them whether they are prepar-
ed to resign?
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MR. SPEAKER:

1 thought, after the
Prime Minister’s appeal, I should ask the
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Mover whether he is withdrawing the

motion. The question is:

Division No. 1]

Abraham, Shri K. M,
Ahmed, Shri J.

Ayarwal, Shri Ram Singh
Banerjee, Shri S.M.

Barua, Shri Hem

Behera, Shri Baidhar
Berwa, Shri Onkar Lal
Bhagaban Das, Shri

Bharat Singh, Shri

Bharti, Shri Maharaj Singh
Chakrapani, Shri C. K.
Chandra Shri Shekhar Singh,
Devgun, Shri Hardayal
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Ghosh, Shri Ganesh

Goel, Shri Shri Chand
Gopalan, Shri A. K.
Gowda, Shri M. H.

Gupta, Shri Indrajit

Gupta, Shri Kanwar Lal
Janardhanan, Shri C.

Jha, Shri Bhogendra

Jha, Shri §. C.

Joshi, Shri Jagannath Rao
Joshi, Shri 5. M.

Kachwai, Shri Hukam Chand

Achal Singh, Shri
Agadi, Shri S.A.

Aga, Shri Ahmad
Ahmed, Shri F.A.
Anjanappa, Shri B.
Ankineedu, Shri
Anthony, Shri Frank
Arumugam, Shri R.S.
Asghar Husain, Shri
Azad, Shri Bhagwat Jha
Ba bunath Singh, Shri
Bajaj, Shri Kamalnayan
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barrow, Shri

““That this House expresses its want of
confidence in the Council Ministers.”

The Lok Sabha divided

AYES

Kalita, Shri Dhireswar
Kamalanathan, Shri
Kameshwar Singh, Shri
Kandappan, Shri 8.
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Kisku, Shri A. K.
Kothari, Shri S. S.
Krishna, Shri 5. M.
Kuchelar, Shri G.
Kundu, Shri S.
Lakkappa, Shri K.
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Maiti, Shri S. N.
Mangalathumadom, Shri
Maran, Shri Murasoli

* Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Modak, Shri B. K.
Mohammed Sheriff, Shri
Molahu Prasad, Shri
Mukerjee, Shri H. N.
Mair, Shri N. Sreekantan
Nair, Shri Vasudevan

NOES

Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P.L.

Basu, Dr. Maitreyee
Basumatari, Shri D.
Baswant, Shri

Besra, Shri S.C.

Bhagat, Shri B.R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R.D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B.N.
Bhattacharyya, Shri C.K.
Bohra, Shri Onkarlal

[13.11 brs.

Nath Pai, Shri

Nayanar, Shri E. K.
Nihal Singh, Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patel, Shri J. H.

Patil, Shri N. R.

Ram Charan, Shri
Ramani, Shri K.

Ray, Shri Rabi

Sait, Shri Ebrahim Sulaiman
Samanta, Shri 8, C.
Sambandhan, Shri S. K.
Satya MNarain Singh, Shri
Sen, Shri Deven

Sen, Dr. Ranen

Sharma, Shri Yogendra
Shastri, Shri R.
Sivasankaran, Shri
Somasundaram, Shri S.D.
Sondhi, Shri M. L.
Suraj Bhan, Shri
Thakur, Shri Gunanand
Umanath, Shri

Vajpayee, Shri A. B.
Viswambharam, Shri P.
Viswanathan, Shri G.

Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R.L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri Y.B.
Dalbir Singh, Shri
Das, Shri N.T.
Dasappa, Shri Tulsidas
Deoghare, Shri N.R.
Desai, Shri Morariji
Deshmukh, Shri B.D.
Deshmukh, Shri K.G,

*Wrongly voted for *AYES'.
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Devinder Singh, Shri
Dhillon, Shri G.S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G.C,
Ering, Shri D.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K.R.
Ganga Devi, Shrimati
Gautam, Shri C.D.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.
Gudadmini, Shri B.K.
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hazarika, Shri J.N,
Hem Raj, Shri
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V.N.
Jagjiwan Ram, Shri
Kahandole, Shri Z.M,
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A.S.
Katham, Shri B.N.
Kesri, Shri Sitaram
Khadilkar, Shri
Khan, Shri MLA,
Kinder Lal, Shri
Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri MR,
Krishnan, Shri G.Y.
Kureel, Shri B.N.
Kushok Bakula, Shri
Lakshmikanthamma, Shri-
mati
Lalit Sen, Shri
Laskar, Shri N.R,
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Mahajan, Shri Bikram
Chand

Maharaj Singh, Shri

Mahida, Shri Narendra
Singh

Mahishi, Dr. Sarojini

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad

Mane, Shri Shankarrao

Marandi, Shri

Masuria Din, Shri

Mehta, Shri Asoka

Mehta, Shri P.M.

Melkote, Dr.,

Menon, Shri Govinda

Minimata, Shrimati Agam
Dass Guru

Mirza, Shri Bakar Ali

Mishra, Shri Bibhuti

Mishra, Shri G.S.

Mohinder Kaur, Shrimati

Mrityunjay Prasad, Shri

Mudrika Singh, Shri

Mukerjee, Shrimati Sharda

Murthi, Shri B.S.

Murti, Shri M.S.

Nageshwar, Shri

Naghnoor, Shri M.N.

Naidu, Shri Chengalraya

MNanda, Shri

Nayar, Dr. Sushila

Oraon, Shri Kartik

Palchoudhuri, Shrimati Ila

Panigrahi, Shri Chintamani

Pant, Shri K.C.

Parmar, Shri Bhaljibhai

Partap Singh, Shri

Parthasarathy, Shri

Patel, Shri Manibhai J,

Patel, Shri Manubhai

Patil, Shri AV,

Patil, Shri Deorao

Patil, Shri S.B.

Patil, Shri S.D.

Poonacha, Shri C.M.

Pramanik, Shri J.N.

Qureshi, Shri Shaffi

Radhabai, Shrimati B,

Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajani Gandha, Kumari

Raju, Shri D.B.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Ramshekhar Prasad Singh,
Shri

Rana, Shri M.B.

Rane, Shri

Rao, Shri Jaganath

Rso, Dr. K.L.

Rao, Shri K. Narayana

Rao, Shri J. Ramapathi

Rao, Shri Thirumala

Rao, Dr. YK.RYV.

Redi, Shri G.S.

Reddi, Shrl Ganga

Reddy, Shri M.N.
Reddy, Shri P. Antony
Reddy, Shri R.D.
Reddy, Shrimati Sudha V.
Reddy, Shri Surendar
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S.K.

Saigal, Shri A.S.

Saleem, Shri M.Y.
Sambasivam, Shri
Sanghi, Shri N.K.
Sanjit Rupji, Shri

Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P.G.

Sethi, Shri P.C.

Shah, Shrimati Jayaben
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri M.R.
Sharma, Shri N.K.
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T.M.

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S.N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddeshwar Prasad, Shri
Singh, Shri DN,

Sinha, Shri R.K.

Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Sonar, Dr. A.G,
Sonavane, Shri

Sunder Lal, Shri
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tiwary, Shri K.N.
Tripathi, Shri K.D,

Tula Ram, Shri

Uikey, Shri M.G.
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Sari Chandra Joet
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MR. SPEAKER: The result*® of the
division is:

Ayes—83; Noes—213,

The motlon was negatived

SOME HON.
shame!

MEMBERS: Shame,

MR. SPEAKER: Now, we adjourn for
Lunch to meet again at 14.15 hrs.

13.15 hrs.

The Lok Sabha adjourned for Lunch
till fifteen minutes past fourteen of
the Clock

The Lok Sabha reassembled afier Lunch
at nineteen minutes past Fourteen of
the Clock

[SHRI THIRUMALA RAO in the Chair]

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS

MR. CHAIRMAN: Now we take up
the motion of thanks on the ‘President's
Address.

Shrimati Sushlia Rohatgi:
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st griter Qi (faex) ¢
warefa wgaa, & weara vt g

Trezafa #1 a1 ¥ g7 A=l § 0w
gHTATT weqa fear o ¢

UfF ¥ T A TRAT AT
¥ grer Uwufa & 3w wfa-
g ® fag W fF SR
17 5@, 1969 § ©w A™Y
AT €9% #T AT garel ®
auw 3 &t gqT &Y §, IR
wea=q wrArdr g1

¥ mreg arardt § 5w w1 gEw
TTT A gaw fawr e & oegafa
qERT 7 A1 "fwarew 17 s@d sy
fear § su% arra § o g7 faw
@ AR AR JEH AT H 79 /AR
gEEdl 9% WOEl AT 9gET 4% )
With your permission, 1 would like to
draw your kind attention to a few things.
First and foremost, it is a ceremonial
ritual every year that the President takes
the trouble of coming and addressing both
the Houses; but though it is a ceremony
and a ritual, it is & very solemn occasion;
it is not only heralded by the sounding
of bugles, followed by the taking of a
procession here, but it is also a solemn
occasion when the President takes the
trouble of taking stock or having a reap-
praisal of what has happened in the
country during the last year and also pin-
pointing the difficulties and turmoils which
are confronting the nation at present.
While mirroring those difficulties at the
same time asking the nation to reflect
upon the shape of things to come. There-
fore. I say that it is an extremely solemn
occasion; it is solemn not merely because
the most cxalted person and the most

$The following Members also recorded their votes.
AYES: Shri Janeshwar Misra; Shri Jai Singh and Shri Mohammad Ismail.
NOES; Shri Narendra Kumar Salve and Shri Bhola Nath Master.
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esteemed personality of the country comes
here to give his Address, but it is solemn
because the various impoirtant facets of
our national life are brought before ms,
and we as the representatives of the
country here have to face them and
discharge the duties which we are called
upon to do.

Now, what are the main factors to
which our very esteemed President has
drawn our attention? First and foremost,
there is a dual note present in his Address,
a note of great optimism so far as our
agricultural production is conc:rned, and
at the same time a note of pessimism so far
as our political, social and economic
conditions as prevalent in the country
today are concerned. This duality runs
through the entire Address. We as the
Members of this soverecign Parliament
have to pinpoint our attention on those
main factors, keeping in view the
optimism shown by him on the one hand
and also the note of pessimism which he
has sounded.

MR. CHAIRMAN: 1 would like to
make an announcement with regard to
the amendments. I would like hon.
Members who want to move amendments
to select the amendments which they want
to move and be ready with the numbers
of those amendments, and afterwards, 1
shall call them and they may stand up
and mention the numbers and the amend-
ments will then be taken as moved,

SHRIMATI SUSHILA ROHATGI:
Last ycar when the President was pleased
to deliver his Address, there was a lament-
able state of affairs in the country. The
country had just then faced two famines.
We had to face a difficult state of affairs.
Large tracts of land had beem parched.
People in various States had been facing
starvation and hunger. The sources of
drinking ‘water had dried up, and it was
an extremely difficult and lamentable state
of affairs that we had to face. Butin
spite of this, the country under the rule
of this Government which has been for
the last two days censured by the sponsors
of the cemsure motion, and which had
the courage and the vision and the
broad mindedness to come to their relief,

faczd the situation well; relief was rushed
to the famin:-stricken p:ople; aid was
sent where it was necessary and  madicine
was sent where it was necessary anla
difficult state of affairs was brought under
control.

Then, another situation which had
engulfed the country immediately after
the famine was floods. The floods had
submergsd larg: tracts in West Bengal,
Assam and Sikkim; it was more or less
like a deluge ani large tracts of areas
were under water.  The rivers had over-
swept their banks; bridges had collapied
and roads had collapsed. Som: of us
who had occasion to tour as Members of
the PAC had occasion to see the havoc
caused by thc Tiesta river, for instance,
We know what amount of havoc has been
caused on account of land slides and flood
waters. It must be said to the credit of
the Army and it must be said to the
discretion and fortitude and th: power of
resilience of our people and their courage
and strength and to the vision of this
Government which has beca castigated
for nothing for the last two days, that
we stood unitedly in the face of all these
difficulties. When the President pays a
tribute, surely we wholcheartedly endorse
it and say that at that juncture of turmoil
the nation had stood firmly as a rock
behind the Government, and aid was
rushed wherever it was necessary, It is
in the face of these turmoils that the
President has becn pleased to commend
the remarkable achicvement in the field
of agricultural production.

Today, we now that because of the policy
enunciated by this Government, because
of the sp:edy implementation of these
policies, because of the planning of (his
Government, because of the support given
by the pzople as a whole and because ol
planning, agricultural production has leapt
up by bounds. There is an overall
increase of 6 million tomnes. What has
this been due to? This has been due to the
fact that there has been planning.
This planning is not the planning done by
the Government alonz but it is planning
done based on the nceds of the people
and for the people, in which the pecople
bad reposed confidence. The people gave
their support. So, it is the people’s
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planning. They realised the importance
of planning. With the co-opzration of
the p=ople as a whole, whether it be the
farmer in the farms or the factory worker
in the factories, and with the harnessing
and mobilisation of resources, we find that
today there has been an improvement so
far as agricultural production is con-
cerned. On  account of this increase in
national production, the national income
has gone up by Rs. 1400 crores, which is
not a small sum when we realise that this
has been achieved in the course of just
one year.

Apart from the incentives given by
Government in the form of scientific
methods, improved secds, fertilisers, and
irrigation and electricity and remunerative
prices to the farmers and the loans given
by the various banks, we should also
remember that there has been price
stability. The index of prices had gone
down from 211 to 205 as pointed out'by
the President. We find that there is an
air of faith which has been restored among
the peopls as a whole. That is not a
small achievement by any mcans.

While endorsing throughly the policy
launched upan by Government and which
has been accepted by the p=ople at largs,
I would like to point out that certain
changes are absolutely necessary in this
direction. First and foremost, 1 would
suggest that the time has come when the
system of zones must go. We must not
think in terms of different States or
zones and how much each State produces
but we must think in terms of food as
a national commodity, and the zon:s
being a disincentive should go. The
sooner Government remove these z>nes,
the better it is for all of us.

I would also welcome the setting up of
the Irrigation Commission. Those of us
who have been touring the constituencies
either because of the elections or on our
own have found that in our villages there
are two things which require the topmost
priority. The first is the provision of
irrigation facilities to our farmers. 1 would
pay a tribute to our farmers for the
patient manner in which they have im-
proved the production. The scientifically im-

proved seeds require more irrigation and
water but they are not able to get them.
Therefore, 1 welcome the setting up of
the Imrigation Commission. I would
plead with Government that they should
rush irrigational facilities and other facili-
ties at the cheapest rates possible to the
rural areas. The second thing which
should receive priority in the rural areas
is the setting up of a network of roads.
Those of us who stay in the cities hardly
know the conditions prevailing in the
interior rural areas.

Now that we are drawing up the Fourth
Plan in its final form, 1 would beg of the
Planning Commission, the Prime Minister
and the Finance Minister—fortunately the
Finance Minister is present in the House;
I am sure he would welcome this idea—
when Government are straining their
utmost to give all their attention in think-
ing out the plans necessary for the country
to take into consideration the necessity
of setting up of a network of roads thro-
ughout our rural villages and to give
higher priority to that type of activity
and less to the construction of big build-
ings in all the big cities like Delhi, Cal-
cutta and Bombay. The stage has come,
when we who have accepted socialism
as our goal, must give priority to the right
things. Government offices can do with-
out big palatial buildings and funds can
be diverted to the construction of a net-
work of roads in the villages so that the
villages get the roads which are necessary,
which are not only a means of communi-
cation but also provide other facilities.

The note of optimism is also to be
noticed in the field of indusiry, We have
passed through great turmoil herein the
field of industry. I can only say that it is
heartening and encouraging to see that
our exports have gone up by Rs. 117
crores and imports are reduced by Rs. 107
crores. But to create an industrial en-
vironment, it is absolutely necessary to
have stability and an air of certainty. In
this connection, I would like to ask a
questicn of my friends in the Opposition,
specially Shri Ramamurti, who waxed
ecloquent two days ago while he was
ccndemning the activities of Shiv Scna,
which he should have condemned, which
every Indian should rightly have dome,
what was happening preciously at this
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time two years ago when the UF Govem-
ment was in power in Bengal. Was
there not the same air of uncertainty, the
same air of intimidation, terror, lawless-
ness, chaos and confusion prevailing in
West B:ngal? In such an atmosphere of
lawlessness, can any industry flourish?

SHRI YOGENDRA SHARMA (Bzgu-
sarai): You have got the popular verdict
whether there was lawlessness or not.

AN HON. MEMBER: We know what
it is. They are rowdies.

SHRI YOGENDRA SHARMA: For
you the people are rowdies. You have
become such sort of people.

SHRIMATI SUSHILA ROHATGI: 1
have got the people’s verdict and I bow
to it. At the same timz, 1 would like
my hon. friend to remcmber what is the
verdict of the people in UP also, where
there has been intimidation, where there
has been terrorisation, where people have
been forced to vote against their conscicnce.

We are fully aware of what happened
in Bengal. 1 was there for a week and
1 know. While our Government was
rushing food to the needy, the hungry and
the starving, here are our friends in the
Opposition, who have the gumption and
audacity to blame and censure Govern-
ment, were putting obstacles for putting
through such schemes. I would ask of
them: was it their duty only to indulge
in gheraos and bundhs and closing down
of industrial establishments? Will such
tactics help us to raise ourselves to the
status to which we all aspire?

Shri Ramamurti quoted and compared
some figures of man-hours lost. He
said that Government had lost 3}
million man hours in disputes, in arbi-
tration and soon and loss due to
gheraos was only 67,000 hours. I would
ask of him and every other member of
the Opposition, is this the time when we
should be indulging in such acts of re-
tardation of industrial progress, is this the
time to do such things when we should
be doing everything in our power to
achieve the higher things to which we all
aspire, things which will do good to our
people and usher in the welfare state
which is our aim and goal? Can we
afford to waste 67,000 valuable hours at
this juncture? I would ask him and his

colleagues to search their hearts and give
an answer whether we can do it or not.

Secondly, can an entreprencur have
the enterprise, courage and wisdom to
launch on new industrial ventures under
such inhibiting conditions? Therefore,
1 would beg of the Opposition friends not
to fritter away their ensrgies in these
destructive pursuits but harness them to
the mnational interest so that industrial
developmsnt can go ahead with speed,
unimpeded and accelerated, so that our
economy which is self-generating now may
rise to higher levels and we might be
in a position to do greater goad to our
people, which is the ultimate goal of
all of us in the country.

Coming to the third point, 1 would like
to draw attention to the fact that there
were many of us on that side who blamed
the Government at the time food scarcity
and famine conditions were prevailing.
From the Swatantra parly, Prof. Ranga
had been spsaking. 1 have gone through
some of his post speeches; they are
brilliant spseches and I place himona
high pedestal and 1 have great apprecia-.
tion and admiration for his speechesd
Probably in 1961 or 1965, he expresseen
his grave coubts about PL 480 and en-
quired whether this assistance under PL
480 would not lead to complacency in the
nation in the matter of food production.
He isa great logician and I hope he
would correct himself on this particular
point when he realises that foodgrains
production has gone up in this country
because of programmes launched by the
Government with PL 480 assistance a
couple of years back. Many of our friends
condemned plaoning. Some said that
the Government should not have & plan
holiday. But is it not nscessary for a
responsible Government to pause ada
weigh whether every penny in its public
exchequer is used properly? Is it not
necessary to do so especially in the climate
of uncertainty about foreign assistance?
Should not the Governmeant take stock of
the resources which are limited and try
to fall back upon its own resources,
ecarnings and savings. I think
the Government should be congra-
tulated having embarked upon this
policy so that they will be in a position
to give us all these things by doing things
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cn an ambitious scale. The Planning
Commission says that there are priorities
before the country. Things have to be
considered in different light now. Luxury
aspect must be given a lower priority and
there should be focus on the basic neces-
saries of life. 1do not see why there
is so much need of second chambers in
the States, This is my own personal
view; Government may disagree with this
view. But we should look at things from
the economic angle. The amounts spent
on them can be utilised for better uses.

Another point which had been high-
lighted by the President and touched upon
by the Members is youth and education.
Never before in history had there bcen
such a cataclysm. Why is it so not only
in our country but in other places also?
Is it not necessary for us, as responmsible
persons, to give them lead and direction?
The youth of even affluent countries like
the USA, France and Japan have gone
astray. Is there not a great deal of frus-
tration and disillusionment and discontent
among our youth? As responsible Mem-
bers of the Congress, we must analyse
the reascns, WMot long ago, in 1967, in
my maiden speech on the budget I sug-
gested the creation of a Directorate of
Youth and 1 congratulate the Prime
Minister for having taken initiative in this
matter. She had always sympathy and
appreciation for the students and their
problems and 1 am sure the new depart-
ment will diagnose the malaise correctly
and find out the reasons why the youth are
behaving in this manner and how are
they played upon by the political parties.
The Congress and the Opposition parties
are all equally concermed with the future
of the country and we cannot mortgage
the future of our country and the. aspira-
tions of our youth by quibblings and
bickerings and narrow mindedness. 1 make
this appcal to all Members. There is the
cresed of violence and it is spreading all
over the world now,

It may be in other countries, but can
India subscribe to a creed which is abso-
lutely alien and foreign to us? Can we,
Members sitting here, subscribe to & creed
of violence, which is against the wvery
traditions of our country? Can we subs-
cribe to a creed, those of us who belicve
in justice and mnon-violent theories of

Ashoka—it is the Ashok Chakra which
we have accepted as our own symbol—
can we give in so easily and take it for
granted that violence has become the order
of the day? Itis for us to think over
it, for those who propound the theories
of non-violence, non-interfcrence and non-
involvement in our foreign affairs, for
those of us who have got a place in
international affairs. India has got a
place in international affairs today and
the high pedestal which has come to us
through our policy of peace and nonm-
violence and non-involvement which India
has chosen, which follows intrinsically
a policy of non-violence. How is it that
we can just sit and let those violent
actions to take place, whether they are in
Maharashtra, whether they are in West
B:ngal, whether they take place in Uttar
Pradesh or in any other part of the coun-
try? We have to have a policy of intros-
pection and find out the reasom. It is
not only economic; it is not only social;
it is not only educational. It is malaise
which has a cancerous growth. I would
beg of the Opposition leaders to think of
it; let us umite our hearts together and
ask ourselves, how is it that the. creed
of voilence which is so alien to our coun-
try has come up, and is it going to sweep
us off our feet. We have to think about
it in & very, very serious manner,

It is not a question of Shiv Sena alone,
I remember iwo years ago when the Shiv
Sena came into existence, I was the first
person from the Congress Party to have
moved a resolution under the No-Day-Yet-
Named Motions which never came up
because the day is not yet named! But
the motion is there. Shiv Sena, Gopal
Sena, Lachit Sena, whatever be the Sena,
they have no existence in this country where
we have accepted a democratic way of life.
fore, I would like to say that it is
for us 1o sit together and search our hearts
and consider and wax eloquent on a matter
which concerns our very existence and the
very survival of the people in this coun-
try.

Last of all, I would like to draw your
atlention to a matter which is extremeley
vexing but which is extremely clear to us.
Some of our fine speakers yesterday and
the day before waxed cloquent on the
matter of Centre-State rolations, The
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Prime Minister has very categorically and
very clearly laid down that it for the
West Bengal Government to behave pro-
perly and that the Centre would be following
the actions which the Government have
laid down according to the terms of the
Constitution. 1 would like to pay my
tribute to the great man who has departed,
Mr Annadurai, who have laid down a
very great example to show how good
relations could exist between the Centre
and the States even in these abnormal
times.

But I would like to point out and tell
my Jan Sangh friends who are somchow
absent today...
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He alone represents his party now, but he is
quite big enough: I can quite understand:
of course, he is equal to a party. Now,
all 1 have to say is that the Centre-State
relation is a new phenomenon which has
developed in the last few years, following
the harrowing experiences of the last two
years because of warious defections, be-
cause violent sections came inlo existence;
because of various unholy and unprincipled
alliances, certain things have been happen-
ing which have not doae credit to any
party, the Congress or any other party
sitting there.  All [ would like to say is
that in this delicate matter of Centre-State
relationship, we have seen the wisdom and
tested the wisdom of our Constitution-
makers, the vision and the broad-mindedness
which inpired the framers of our Constitu-
tion. We have seen that it is explicily
laid down therein, that we have just to
behave in a proper manner, in a disciplined
manner and it is necessary,

Here, 1 have to submit ooe thing. 1
was reading through the speeches and [
find that our friend, Shri Nath Pai, a
couple of years back, had accused the
Congreus party by saying that it is a pary
which is going on a ship on the unchartered
seas without any leader and without any
rudder. All that I would like 1o say is

this: now, what is happening? What was
happening in the past clections and what
is happening now? In Uttar Pradesh, all
the constituents of the Opposition, as we
have been secing, were going on a ship of
political adventure. They were without
any leader and without rudder. They had
no policy even. Their nineteen point
common programme had flondered on the
uncharted seas. In the absence of any
discipline, each party was going at the
other's throat and the boat capsized. The
only persons who would reach the shore
safely was the person who had 20 years'
training under the Congress—Mr Charan
Singh. If they say that the Congress
should not sit at the cenlre, because it has
forfeited the confilence of the people, I
would say that in spite of the reverses, the
Congress is still the party which has come
out in a majorty... (Interruptions).

SHRI PILOO MODY (Godhra): I
am wondering whether you are replying
to the no-confidence motion or speaking
on the President’s Address.

SHRIMATI SUSHILA ROHATGI:
During the discussion on the no-coafidence
motion, people were speaking on the
President’s Address instead of on the no-
confidence motion.

SHRI PILOO MODY: So, you are
reversing the tables?

SHRI SUSHILA ROHATGI: No; I am
setting them straight. At this stage, it
is not for us to say which party is in the
right and which is in the worng. I1f by a
simple process of logic, they say that be-
cause Congress has been ousted from these
States, it should vacate, let it be applied
to every conslituent of the SVD in UP,
where every party except the Congress
has been thrown out. If we have
no right to sit here, none of the
constituents of the opposition have the
right to stay there cither.

The President’s Address is an occasion
of great solemnity and it behoves the
dignity of the President and the Members
of Parliament  who represent the soverei-
gnty and supremacy of the ballot—even if
the ballot goes against us, it is the people
will and we respect it. The challenge
today is not to any party. The challenge
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today is the anti-democratic elements in
the country, There I hope all the cynicism
all the fears and doubts expressed by so
many people, including Sir Winston
Churchill who said that Indian people
were a people of straw and if they were
given power, they would not be able to
run the government for a single day, have
boen falsified and wo have shown that
democracy will live in this country. We have
shown that the people have survived it.
In the name of democracy, I beg of the
opposition parties to think together, to
plan together and to work together in
cooperation with the Government.

SHRI R. D. REDDY (Kavali): Sir,
I rise to second motion of thanks moved
by the hon. lady member. Two years
ago, when the country was in the grip of
famine, we all realised that no selfrespect-
ing nation can afford to be deficit in food
and we made a solemn resolve to wipe off
this deficit and become self-sufficient in
food in the course of two or three years.
Since then, the Government has taken
every step to achieve this objective. No
doubt the agricultural season was favour-
able last year. This year it has not been
so good; The increase in food production
which we have achieved is not due entirely
to the good agricultural season. It has
been entirely due to the several steps that
Government has taken in the direction of
helping the ryots to produce more food.

The less ryols have now begun to
develop agriculture in a scientific manner.
They are exploiting all the ground water
and using improved agricultural machi-
nery. Manure has been given to them in
good quantities in proper time, even if it
had to be imported. High vyielding
varieties and intemsive cropping patterns
have been introduced. Due to all these
things, even when the scason was is not
§ood and the crop had to be grown late, we
have been able to increase food production.

Credit facilities, by cooperatives was
considered not to be sufficient and there-
fore, under the social control legislation,
commercial banks have been asked to
provide a large volume of additional Credit
to the farmers. 1 would therefore <ubmit
that these steps that have been taken by
the Government have helped the agricul-
turists in good manner and they have
been able to usc. all these facilitics and
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cnable the country to produce mere food-
stuffs,

The national income has been reported
to have gone up by 9.1 per cent. The
national objective last year of ecliminating
reliance on foreign aid for foodstuffs is
likely to be achieved. In the field of
industry also the process of recovery has
been achieved. Imports have gone down
and exports have gone up. This would
clearly indicate that we are trying to
realise our objective and in course of time
we will be able to export from this
country the goods that we manufacture
and they will be in demand in other
countries. In the same direction we are
also trying to have import substitution in
this country and in that way help the
indigenous industries. Thus we will be
able to rely more upon locally manu-
factured goods and less dependent on
imported machinery.

These are things which have been pro-
minently mentioned in the President's
Address. The President spoke elo-
quently of how the country has already
turned the corner in both agriculture and
industrial recovery. He also paid a
glowing tribute to the fortitude of the
people who worked hard to overcome
the distress of two droughts. They have
proved to us beyond all doubt that God
helps those who help themselves. And
let us all, as Members of this great
Parliament, try to emulate their noble
example and be worthy of the trust
imposed in us,

The President’s Address has highlighted
the imperative need for national discipline
at a time when all kinds of parochial,
tuiouk‘nd communal forces are again
raising ™eir ugly heads in the country.
Whether it be in Bengal, Andhra Pradesh
or Bombay, wherever, it is, parties,
leaders of all sections have condemned
these acts of violence,. When it suits
some persons they condemn some acti-
vities at some time and some others
condemn them at other times. But I
appeal to all Members of this House that
all of us should be united in condemning
these activities whether it be in Bengal,
Andhra Pradesh or Bombay. It is abso-
hately necessary that stern steps should be
taken by the Government to sce that
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most of these Senas, wherever they have
acted improperly, wherever they have
been responsible for these atrocities, they
should be liquidated or wiped out.
There are other organisations which are
helping the country and doing some
service, I am not speaking of such
organisations. But organisations of this
kind must be stern'y dealt with whether
they are persons who had at some prior
time helped the Congress Government or
their elections. We must now take stern
action against all these organisations.

There can be no political stability or
economic progress without a sense of dis-
cipline amongst the people. We must
bring back the spirit of high patriotism
and sense of participation which charac-
terised the freedom movement to galvanise
the enthusiasm of the people for creating
a better India of Gandhi's and Nehru's
dreams. That should be our effort and
in that the Parliament has a great duty to
give the necessary lead to the people
through constructive debate and responsi-
ble criticism. The opposition is there to
criticise the actions of the Government
wherever they are faully. But wherever
they are good it must be appreciated.

The Prime Minister also a year ago
invited leaders of the Opposition to co-
operate with her, She has convened a
number of meetings in order to seek their
cooperation and advice and thereupon to
take decisions to conduct herself under
Government in the interest of the country.
1 appeal to all Members of the House,
particularly the leaders of the Opposition,
that they shou'd cooperate with the
Prime Minister and give a helping hand
to her to administer the affairs of the
country in the best interests of the people.

What India needs today is orderly
development and our parliamentary system
offers the necessary political forum for it.
In the last 22 years of independence,
India has gone through many trials and
tribulations—including wars, famine and
civil strife—but it has managed somehow
lo emerge stronger from these ordeals
because of its sound political foundations.

The big challenge that is facing the
nation today is to bridge the gulf between
poverty and progress. The Central
Government, under the leadership of

Nehru, Shastri and now Shrimati Gandhi,
has made a gallant effort to rebuild the
Indian society on the basis of social
justice and equality of opportunity for its
people. But what the country is now
facing is essentially a race against time.
We have 10 build ourselves, as it were,
from the cow-dung age to the atomic age.
We are a poor country with one foot
still deeply imbedded in the murky past
but the other foot jauntily poised for a
major step forward into a new eora of
opportunily and promises for its people.
In the ultimate analysis, human beings
matter more than atom bombs. 1f we
have the will to progress, we can casily
generate the capacity of march ahead as
a nation.

A country is also measured by the
electricity it consumes. There are regional
imbalances in several States and it is
necessary to set those things right. In
Andhra Pradesh we have got regional
imbalances in the matter of power.
Whereas the all India average of power is
very high, the average for Andhra is very
low. Therefore, if in the Fourth Plan
additional aid is not given t. Andhra
Pradesh to generate more electricity, the
disparity will become greater. I, there-
fore, appeal to the Central Government
cither to assist the State Government 1o
take up more power projects or the Centre
themselves should have a scheme as they
are having in Madras and Bombay, which
will help us to move forward, Because
most of our resources have so far been
spent on agricultue, we find it difficult to
raise resources 1o mect this demand.

Both in her own right and as Nehru's
daughter, Shrimati Indira Gandhi today
symbolises in hersell all that is best in us
as a people deserving a better opportunity
for ourselves and our children. She
stands out as a shining example of our
patriotism, sense of unity and all that is
best in us a< a people. And it is our duty
as good Indians to give her a helping hand
in creating a better India, an India worthy
of Gandhiji's and Nechru's sacrifice,

MR. CHAIRMAN: Motion moved
that an address be presented in the follow-
ing terms:—

‘That the Members of Lok Sabha
assembled in this Session are deeply grate-
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ful 10 the President for the Address which
he has been pleased to deliver to both
Houses of Parliament assembled together
on the 17th February, 1969."

There is a large numbsr of amend-
ments (o the Motion of Thanks on the
President’s  Address. Hon. Members
present in the House who are desirous of
moving their amendments may send slips
to the Table within 15 minutes indicating
the serial numbers of the amendments
they would like to move.

SHRI N. SREEKANTAN NAIR: It is
against your earlier ruling.

MR.CHAIRMAN: This is the procedure
that is being followed. 1 do not have a
list af all the amendments on my Table.
So, I would request hon. Members to give
the numbers of their amendments for
which they have given notice,

SHRI RANGA: Mr Chairman, I am
sorry I could not send the amendment
sufficiently early. Therefore, it has not
been numbered. 1 would seck your per-
mission and the permission of the House
for moving it.

SHRI KANWAR LAL
(Delhi Sadar): I beg to move:

GUPTA

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address no
mention has becn made of the steps
to improve the conditions of Hari-
jans and Scheduled Tribes.” (1)

That at the end of the motion, the
following be added, namcly:—

“but regret that in the Address no
mention has becn made of steps
to settle the Maharashtra Myzore
border dispute leading to distur-
bances in Bombay." (2)

That at the end of the molion, the
following be added, namcly:—

“but regret that in the Address no
mention has been made of any steps
to liberate the illegally occupied Indian
territory by Pakistan and China.” (3)
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That at the end of the motion, the foll-
owing be added, namely:—

“but regret that in the Address no
mention has been made of any steps
to establish diplomatic relution with
Israil and Taiwan." (4)

That at the end of the motion, the foll-
owing be added, namely:—

“but regret that in the Address no
mention has been made of any specific
steps to check the misuse of Govern-
ment machinery and funds in future
as was donc in recent elections of
five States and to take effective steps
50 that voters may be able to cast
their votes freely.”” (5)

‘That at the end of motion, the follow-
ing be added, namely:—

“but regret that in the Address no
mention has becn made of any steps
to ensure that Radio Peace and
Progress of Russia does not interfere
in ow: internal affairs.” (6)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address no
mention has been made that the
money taken from Gurudwara Prab-
andhak Committee for the site of
Kotwali in Delhi where Gurus made
sacrifices will be retumed to the
Committec and the site will be given
free.” (7)

That at the cnd of the motion, the
following be added, namely: —

“but regret that the Address does not
mention the steps Government pro-
pose to take to meet the situation
created by Pakistan's not carrying
cul the principles of Tashkent Agree-
ment.”” (8)

That at the end of the motion, the
following bz added, namely:—

“but regret that the Address does not
mention why Government wants to
talk with China and Pakistan when
they have not ‘agreed to vacawe our
territory.” (9) ’
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'SHRI N. SREEKANTAN NAIR: I
beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that no effective measures
have been outlined in the Address to
stop the orgy of arson, loot and
murder that is being periodically
unleashed in Bombay by the Shiva
S=na against the people and commu-
nities of South India.” (10)

That at the end of the motion, the fol-
lowing be added, namely:—

“but regret that no effective measures
have been outlined in the Address to
give a better deal to the States in
view of the rapidly worsening? Centre-
State rclationship.”  (11)

That at the end of the motion, the fol-
lowing be added, namely:—

“‘but regret that no positive steps have
been outlined in the Address to help
the backward States like Kerala, to
catch up with the more advanced
States by rendering better financial
help and by enforcing an effective
p>licy of licensing in the Private Sec-
tor and establishing Public S=ctor
undertakings in such States.”  (12)

SHRI SHRI CHAND GOYAL (Chandi-
garh); I beg to move:

That at the end of the motion, the fol-
lowing be acded, namely:—

*‘but regret that in the Address there is
no mention of the appalling and
disastrous conditions in the drought
affected areas of Bikaner, Barmer,
Jaisalmer and Jodhpur in the State
of Rajasthan, where there is paucity
of drinking water, food and fodder
for human beings as well as cattle,”
(13)

That at the end of the motion, the fol-

lowing be added, nemely:—

“*but regret that in the Address there is
no Assurance regarding the establish-
ment of a desert development autho-
rity.”  (14) ’

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address there is
no mention at the Russian interfer-
ence in our internal affairs through the
Moscow Radio and the Radio Peace
and Progress, during the recent mid-
term election campaign and the con-
sequent failure of the Government to
lodge a timely, strong and effective
protest in this behalf.” (15)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address there is
no mention of the failure of the Go-
vernment to vacate all punishments
which had been awarded to the Cen-
tral Government employees as a
consequence of the strike of Septem-
ber 19, 1968. (16)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address neither
any anxicty has been expressed  re-
garding the ever increasing prices of
cssential commodities nor any steps
have been suggested to check them,”
()]

That at the cnd of the motion, the
following b: added, namely:—

“‘but regret that in the Address there is
no mention of any scheme to bring
at par the industrially backward Sta-
tes like Haryana, Rajasthan and
Union Territory of Chandigarh, with
the indusirially advapced States.”
(18)

That at the c¢nd of the motion, the
following be added, namely:—

.**but regret that in the Address neither
any anxiety has been expressed re-
garding the increasing economic dis-
parity nor any directions have been
issued 1o fix the minimum and the
maximum cxpendable incomes.” (19)

_That at the end of the motion, the
following be added, namely:—
“*but regret that in. the Address there is
no mention of the ‘Plan Holiday,'
that has resulted from the failure
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of the Government to formulate the
Fourth Five Year Plan in time." (20)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address there is
no mention of any steps for recover-
ing arcas of Kashmir occupied by
Pakistan and the Indian territory
grabbed by China and the failure
of the overall foreign policy of the
Government.” (21)

That at the end of the moticn, the
following be added, namely:—

“‘but regret that the Address does not
menticn the growing unemloyment
of the educated as well as uneducat-
ed people in the country and the
failure of the Government to check
the same.” (22)

That at the end of the moticn, the
following be added, namely:—

“but regret that in the Address there is
no mention of the failure of the
Government to introduce the three-
tier Panchayati Raj System through-
out the length and breadth of the
country.” (23)

That at the end of the motion, the
following be added, nemely:—

“but regret that in the Address there is
no mention of the failure of the
Government to introduce prohibition
throughout the country even after 22
years of Independence.” (24)

That at the end of the motion, ihe
following be added, namely:—

“but regret that the Address fails to
take note of the fact that separation
of judiciary and the executive has
not been cffected in the entire coun-
try, even though 19 years have elaps-
ed after the enforcement of the
Constitution.” (25)

That at the end of the motion, the
following be added, namely:—

“but regret fhat the Address does not
mention the failure of the Govern-
ment to ban the slaughter of cows

and calves and other milck cattle in
the country.”  (26)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
mention the failure of the Govemn-
ment to check the recurring losses in
Public Sector Undertakings.” (27)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
contain any programme to correct
regional imbalance in development
work and the failure of the
Government to rapidly develop
backward areas of the country.” (28)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails to
take note that even after 19 years of
the enforcement of the Constitution,
the universally condemned practice
of untouchabilily is being practised
in one form or the other.” (29)

That at the end of the motion, the fol-
lowing be added, namely:—

“but regret that the Address fails to
take note of the failure of the
Government to provide drinking
water to all human beings and cattle
in the country ecven after 22 years
of Independence.” (30)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address contains no
assurance of reoricnting our ecduca-
tion system to serve more adequately
the needs of the nation.’ @an

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
spell out the Government’s stand on
manufacture of nuclear weapons in
view of the failure to check . nuclear
proliferation and particularly it view
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of the fact that China is making
great strides in that field.” (32)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
make a mention of the glaring
malpractices comunitted during the
mid-term elections, more specially
the vicious propaganda carried out
appealing fo the religious, cast and
regional sentiments of the prople
and the colossal use of money,” (33)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
suggest any satisfactory solution
of the serious students’ trouble,
brewing in most of the parts of the
country.” (M)

That at the end of the motion, the
following be added, namely;—

“‘but regret that the Address does not
make a meation of the said plight
of primary teachers in the country
and fails to mention the measures
to improve their lot."* (35)

That at the end of the motion, the
following be added, namely:—

“‘but regret that the Address makes no
mention of any effective steps for
bringing about a happier relation-
ship between the Union and the
State Governments in the changed
circumstances due to the emergence
of non-Congress Governments in a
numbzr of State in the country.”

(36)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
mention about the need to provide
irrigation water wherever irrigation
is possible,” (37)

That at the end of the motion, the

following be added, namely:—

“but regrot that thore is Bo mention in
the Addross about the scrapping of
the policy of antomatios in L.I.C.,
Railways and oil compandes.”  (38)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention
in the Address of the failure of the
Government to provide for any
representative clected body for the
administration of the Union Terri-
tory of Chandigarh.” (39)

That at the end of the motion, the
following be added, namely;—

““but regret that in the Address there
is mo mention of the failure of the
Government to provide for a Rajya
Sabha seat for the Union Territory
of Chandigarh, which is altogether
unrepresented in Rajya Babha at
present,”  (40)

That at the end of the motion, the
following be added, namely:—

“‘but regret that in the Address there is
no mention of the. failure of the
Government to convert the Punjab
University, Chandigarh into a
Central  University, devoted to
research and higher studies.” (41)

SHRIK. M. ABRAHAM (Kottayam):
I beg to move ;

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govemn:
ment to reinstate all the victimised
Central Governmeat employeces after
the strike of the Central Government
Employees on the 19th Semptember,
1968." (72)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to institute judicial enquiry
into police firings during the Govern-
ment employees strike at Pathankot,
Bikaner and other places.” (73)

That st the end of the motion, the
following be added, namely:— "

“but regret the failure of the Gevern-
ment to give sufficient food subsidy
to Kerala Government." (‘M_)
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That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to include Cochin Shipyard
as a priority project in the Fourth
Five Year Plan.” (75)

That at the end of the molion, the
following be acdsd, nymecly:—

“'but regret the failure of the Govern-
ment to take adequate steps to
_improve Centre-State relations.” (76)

That at the end of the motion, the
following be added, namely:—

“‘but regret the failure of the Govern-
" ment to consider sympathetically the
alternative Fourth Five Year Plan
suggssted by the Keraln Government.
(m

- That at the end -of the motion, the
following be added, nam:ly:—

“but regret the failure of the Govern-
ment to take strong measures against
the activities of Shiv  Swnma in
Borhbay.” (78)

- That at the cnd of the mo.ion, the
following be added, namely:—

“but rngret the fiilure of the Govern-
ment Lo take costructive steps lo
improve relations with  People's
Republic of Ching and Pakistan.™ (79)

That at the end of the motion, the
following be added, namely:—

“but regret the fa:lure of the Govemn-
ment to take ﬁrm steps - agaipst the
aclivities ofCIA in lndm o (30]

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to nationalise foreign oil com.
panies and banks." (81)

That at the end ofthe otion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to ban the introduction of
electronic computors in Public and
Private Seuor Industries in India.”
@) : -

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
“ment to intervene in the disputes in
Hotels in New Delhi over the
question' of non-implementation of
the Wage Board Report.” (83)

That at the. end of the motion, the
following b= added, namely: —

*‘but regret the d:lay in taking decisions
by the Government on the Wage
Board Report for th: Engincering
Industries.” (84) .

That at the end of the motion, the
following be added namely:—

“but regret the failure of the Govern-
ment to criticise the police firing cn
the peaceful demonstrators protest-
ing against compulsory vasectomy
_in Haryana State." (85)

That at-lhe end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to put an end to the repression
of backward communities in Andhra
Pradesh.’ " (86)

That at the end of the motion, the
following be added, hamely:—

“but regret th: failure of the Govern-
ment to criticise the police repression
01 the Telengana pcople during the
recent  agitation - for a separate
State." (87)

That at the end of the motmn the
foliowing be added, namely:—

“but regret the failure of the Govern-
ment to criticise the action of the
Jammu & Kashmir Government for
the repressive measures against the
State Government employees.” (ss)

That at the. 'end of . the motion the
following be added, namely:—

“but regret the failure of the Govern-
ment to criticise the victimisation of
trade umton leaders by the manage-
ment of Central Electronic Engineers

Institute at  Pilanj,

» Rijasthan.” (89)- .
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That at the end of the motion, the
following be added, namely:—

“but regrat the failure of the Govern-
ment to take action against the
subversive activities of Dalai Lama
in India.” (90)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment lo point oul growing corrup-
tion at the Ministerial level.” (91)

That at the end of the meotion, the
following be added, namely:—

““but regret the failure of the Govern-
ment to criticise the setting up of
the Anglo U.S. mi'itary bascs in the
Indian Ocean.” (92)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to support the proposals of
Dr. Ho-Chi-Minh of North Vie'nam
for settlement of Vie'nam issue.” (93)

SHRI DEVEN SEN (Asansol) : Sir,
1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention of
the steps to curb the phenomenal
increase in profits and assets of some
of the big business magnates.” (94)

That at the end of the motion, the
following be added, namely:—

“but regret that no steps have been
suggested to check the rise in
unemployment.”™ (95)

That at the end of the motion, the
following be added, namely:—

“but regret that on steps have been
: llmedtol:ombu! the fall in real
wages.” (96)

That at the end of the “motion, the

following b: added; namely:—

“but regret that mo steps have been
sugg:sted for the implementation of
the recommendations of the Coal
Wag: Board for in‘roduction of
gratuity.” (97)

That at the end of the motion, the
following bz add=d, namely:—

“but regret the failure to provide
for the improvement of the Calcutta
Metropolitan area.’ (98)

That at the end of the motion, the
following be added, namely:—

“but rcgrest the failure to provide for
the construction of a second bridge
over river Heoghly." (99)

That at the end of the motion, the
following be added, namely:—

“but regret the absence of any integ-
rated scheme for the supply of
drinking water in the Asan-ol sub-
divisicn of Burdwan.” (100)

SHRI SURENDRANATH DWIVEDI
(Kendrapara): I beg to to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is no meatioa of
the 8th Thermo-nuclear explosion
carried out by China and its implica-
tions for the security of India and
for world peace.” (101)

That at the end of the motioa, the
following be added, namely.—

‘““but regret that the Address does not
make a firm commitment regarding
the formulation of the Fourth Five
Year Plan.” (102)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no motion of
steps 10 redeem the solemn pledge
given to Parliament on 14th Novem-
ber, 1962, to recover the territory
occupied by China." ¢103) :
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That at the end of the molion, the
following be added, namely:—

‘“‘but regret the absence of any mention
of concre.e steps to protect the legiti-
mate interests of the Indian nationals
and of the people of Indian origin
living abroad.'" (104)

That at the end of the motion, the
following be added, namely :—

“‘but regret the failure to mention the
recert outbursts and widespread
violence involving immense loss of
property in many parts of the country
and particularly in Bombay and
Andhra Pradesh.” (105)

That at the end of the motion, the
following be added, namely:—

“‘but regret that the Address makes no
mention of any steps to correct re-
gional imbalances in development
and the growing disparity between
States.””  (106)

That at the end of the motion, the
following be added, namely:—

“but regret that no concrete steps are
indicated in the Address to solve the
growing unemploymeat problem in
the country.”™ (107)

That at the end of the motion, the
following be added, name'y.—

“but regret the failure to indicate any
concrete steps to constitute a council
for solving problems arising out of
Centre-State relations and inter-State
relations.”  (108)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention of
the growing pressure and repression
and denial of the basic rights to the
Scheduled Castes and Scheduled
Tribes and other weaker sections of
the community." (109)

That at the end of the motion, the
following be added, namely:—
*buat regret the failure to solve the re-
curring calamities of famine, drought
and floods.” (110}

That at the end of the motion, the
following be added, mamely :—

“but regret that the Address fails to
mention the steps for solving the
shortage of food, imadequacy of
drinking water, particularly in the
rural areas.” (111)

SHR1 CHINTAMANI PANIGRAHI
(Bhubaneswar): I beg to move :

That at the end of the motion, the
fol'owirg be added, namely:—

“‘but regret that there is no mention in
the Address of the definite steps
proposed to be taken at the earliest
to ensure the six minimum needs of
the vast masses of this country, i.e.
food, housing, clothing, employment,
health and education within the com-
ing year.” (112)

That at the end of the motion, the
following be added, namely.—

“but regret that there is no indication
in the Address of the steps contem-
plated for preventing undue increase
in urban land values and for putting
a ceiling on urban property.”
(113)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention in
the Address of the need for taking
speedy measures for extracting rare
atomic minerals found in Orissa.”
(114)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no indication
in the Address of the need for locat-
ing a Naval Shipyard at the Chilka
Lake in Orissa™ (115)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no indication
in the Address of the need for setting
up of the Naval Trmining Imstitute
at Chilka Lake.” (116)
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That at the end of the motioh, the
following be added, namely;—

“but regret that there is no mention in
the Address of the unprecedented
flood and cycloe which seriously
affected the eatire district of Puri,
Ganjam and part of Cuttack district
in Orissa in last October.” (117)

That at the end of the motion, the
following be added, namely:—

‘‘but regrot that there is no indication
in the Address of the awareness of
the growing gap between the rich few
and the wast multitude of poor
people in the country and the steps
contemplated for reducing this grow-
ing economic disparities.” (118)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no recogni-
tion in the Address of the gap
between profession and practice in
respect of timely supply of agricul-
tural inputs to the farmers in the
State of Orissa, where they have not
been able to get the supply of
calcium and other fertilisers for their
Taichung paddy which they had
grown with great enthusiasm.”
(119)

That at the ‘end of the moihl;. the
following be added, namely:—

“but regret that no indications have
+  been glven:in the Address about the
taking up of Ranibhadra and 'Gania
Barrage Irrigation Scheme in Orissa
which was surveyed .and for which
preliminary works were under-
taken.” (120)

| [

Thatat the ead of the motion, the
following be added substituted:—

“but regret that there is no mention in
the Address of the problem of
projecting - the areas  around
Chilka Lake from heavy idundations
of flood water and from drought as
well® (131

That at the end of the motion, the

following be added, mamely:—

‘“‘but regret that there it no mention in
the Address of the problem of silting
up of the mouth of Chilka Lake, a
national asset and of the steps to be
taken for saving the Lake from
silting and helping the 36,000 fisher-
men families solely depeading on
fishing from this Lake.” (122)

That at the end of the motioa, the

following be added, namely;—

“'but regret that there is no mehtion, in

the Address for developing Chilka
Lake, Kantilo, Mundiapada and
Attri (Hot springs) in Orism as
important national tourist centres."
(123)

That at the end of the motion, the

following be added, namely:—

““but regret that there is no mention in

the Address of the indefinite closure
of the Agricultural University in
Bhubaneswar set up with Central
assistance for the last B0 days.”
(124)

That at the ead of the motion, the

following be added, namely:—

“but regret that there is no mention in

the Address of the ‘steps takén for
undertaking oil exploration works in
Mahgriadi Basin and Chilka estuaries
in Orissa which has proved oil bear-
ing.” (125)

T TR LI 4

That at the end of the motion, the

following be added, namely :—

.
1

“‘but regret that the Address has failed
to take note of the fact that thous-
ands of landless people in Orima und

in other States have not yet got lands

and eve lands under their oocupa-
tions have Bot boen settled with
them by the various State Govern-
ment 9o far and fu re- the
peasants are being in spite of
the, cleat dipective, of the Planning
Gothmtjssion for giving lnds o the
landless.” (128)

iy
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That at the end of the motioa, the
following bz added, namely:—

“but regret that the
failed to recognisc the growing unrest
among the students and youth of our
country and does not spell out the
mind of the Government for setting
up of a National Youth Commission
for handling this problem methodical-
ly and scicntifically in a phased and
systematic manner.” (127)

That at the end of the motion, the
following be added, namely:—

“‘but regret that the Address has not
given any indication regarding the
amalgamation of all the outlying
Oriya speaking tracts into Qrissa in
the near future.””. (128)

That at the end of the motion, the
following be added, mamely:—

" wbut regret that the Address does not
outline any dynamic programme
which can instil faith and confidence
among the people in respect of re-

" moval of abject poverty and hunger'-

of the vast masses.” (129)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
take note of the serious and grave
strictures passed ‘by the Supreme
Court against the Orissa Govern-
ment in respect of its Kendu Leaves
Orders, wherein the loss of revenue
by way of profits to the State Exc]:&
quer comes to about one crore of
rupees.” (130)

SHRI GEORGE FERNANDES (Bom-
bay South): 1 beg to move:

That at the end of the motion, lhe fol-
lowing be added, namely:—

<. “but regret that the Address does not
’ mention about the increasing number
of illiterates in the 'country and the
need for wiping out illiteracy within

!;Lf specified period of time ' (131)

Address has -

FEBRUARY 20, 1969  President's Address (M) ~ 268

That at the end of the moti n, the
following be added, namely:—

“but regret that the Address does not
mention the need for immediate
settlement of the boundary disputes
between the various States of the
Union, and especially of the Maha-
rashtra-Mysore boundary dispute.”
(132)

That at the end of the motion, the
following be added, namely:—

*‘but regret that there is no mention in
the Address of the "Government em-
ployees who were killed in the brutal
police firings during the strike of
September 19, 1968.” (133)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention in
the Address of the Government's
determination to recover Indian terri-
tory currently under Chinese, Pakis-
tani or Ceylonese occupation.” (134)

That at the end of the motion, the
following be added, namely:—

““but regret that there is no mention in
the Address of the need for the aboli-
tion of Food Zones in the country.”
(135)

That at the end of the motion, the
following be added, namely:—

“but regret that no specific plans
and programmes for eradicating
uncmployment in the country have
been enunciated in the Address.”
(136)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no .mention in
the Address of the legitimate demand
of the people of the under-developed
regions of the country for more
equitable economic developmnt e
(137)

' That at the end of the motion, the
following be added, namely:— ,

“but regret that there is no mention in
the Address of the breakdown of law
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and order -in- Bombay during -the

second week of February, 1969, and-

the terrible’ orgy of violence, loot
. and arson and the death of 57 per-
sons in police firings in Bombay.™
(138)

That at tbc end of the mouon, the
following be added, namely:—

, "‘but regret that the Address makes no
mention of the immediate need to
put a ceiling on individual expendi-
ture in the country at Rs. 1500 per
month so as to divert intermal re-
sources from wasteful consumption
to useful production."” (139)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address makes no
mention of the brutal killings of
Harijans and other under priviledged
people in all parts of the country and
the total denial of constitutional and
human rights to a large portion of
our people.” (140)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
mention abous the killing of landless
labourers - and their families by burn-
ing their huts-in Tanjavur District.”
(141)

That at the- end, of .the: motion,- the
following be added, namely:— .

4‘but regret that the Address does .not
mention the pew threat posed to the
country’s security by China’s begm.
ning to stock-pile nuclear weapons.”
(142)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not

, . mention the need of a massive house

construction programme especially

in metropolitan centres like Bombay

where more than. half the city's

population are living . without
houses.” (143)

That at the end of the .motion, the
following be added, namely:—
. i
““but regret that the Address makes no
mention of the need to .have free,
uniform primary education in the
country.” (144)

That at the end of the motion, the
following be added, namely:—

. 1
. “but regret that the Address makes no
mention of the need to recognise
trade unions by deciding the represen-
tative status of the unions by means

of a secret ballot.” (145)

That ‘at the cnd of the motion, the
following be added, namely:—

“but regret that the Address makes no

« mention of the need to carry out a
project in co-operation with the
World Health Organisation to eradi-
cate small pox, malaria and cholera
from the country.” (146)

. That at the end of the motion, the
following be added, namely;—

. “but regret that the Address makes no
mention of the problems of the
teachers and of ways and means to
raise the teacher’s status in the
country.” (147)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address makes no
mention of the need to nationalise the
basic industries like steel, cement,
textiles, chemicals, oils, etc., and for
the nationalisation of banks and
general insurance.” (148)

That at the end of the mo‘ion, the
following be added, namely:—

“but regret that the Address makes no
mention of the ever growing disparity
between the rich and the poor in the
country, and the need to remove
these disparities."” (149)

* That at the end of the motion, the
following be added, namely:—

“but regret that the Address makes no
mention of the various substances of
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communal riots in the country and
the sense of imsecurity prevailing
among the muslimé and other
minorities.”  (150)

That at the end of the motion, the
following be added, namely.—

“but regret that the Address makes no
mention of -the surrender of 327
square miles of Indian territory to
Pakistan in the Ramn of Kutch,
despite the opposition wvoiced by the
people of the country against such a
surrender.” (151)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address makes no
mention of the need to provide free
medical treatment to every citizen."
(152)

That at the end of the motion, the
followtng be added, namely:—

“‘but regret that the Address makes no
mention of the need to provide all
facilities and opportunities to scien-
tists and scholars, so that the brain
drain from the country may be
stopped und men like Dr. H.Khorana
do not feel the need to leave the
country.” (153)

That at the end of the motion, the
following be added, namely:—

. “but regret that the Address makes no

- .mlbg of!hl need to adopt a price
policy in whith balanee is maintained
between the prices of agricultural
and industrial produce, and in which
manufactured goods are not so!d at
more than one and a half times the
cost of production and transport,
and the prices of foodgrains -do not
change by more than 20 per. cent
belween two harvests,” (154) .

‘That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
mention ‘the ‘heed of a Seven Vear
Plan to provide irrigation-water to all
land where irrigation is posgible.”
(155)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address does not
mention the need for creating a Land
Army to bring under the plough all
the fallow land in the country; and
for the distribution of land among
the landless labourers.” (156)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address makes no
mention of the new problems facing
the younger generation and the need
to find fresh solutions to these
challenges facing the youth of the
country.” (157)

That at the end of the motion, the
following be added, namely;—

“but regret that the Address makes no
mention of the need to reduce the
age of adult frenchise to 18 years.”
(158)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address makes no
mention of the need to set up a
permanent commission to inquire
into cases of corruption against
ministers and public servants,” (159)

That at the end of tht motion, the
following be added, namely:—

“but aegret that the - Address makes .no
mention of the peed tq, introduce
fiood control measures in, the country
to prevent the co'ossal loss of life
and property every year diring the
monsoons.” (160)

That at the end of the motion, the
following be added, namely:—

e 1A t . . =
*but regret tha(,the Address makes no
mention of the f yri
waged by the African ppople against
white colonialism In Angola, South
Africa, Rhodesla and ecisewhere.”
(161)
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SHRI SHIVA CHANDRA JHA
(Madhubani): I beg te move:

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has been
made for further reforms in land-
ownership in agriculture through the
village ownership of land.” (162)

That at the end of the motion, the
following be added, namely:—

“but regret that no notice has been
taken of the growing concentration
of ownership and power in the
industrial sector.” (163)

That at the end of the motion, the
following be added, namely:—

“but regret that no light has been
thrown on how unemployment would
be abolished and the era of full
emp'oyment would be ushered in.”

(164)

That at the end of the motion, the
following be added, namely:—

*“but regret that no path has been
shown as to how the rise in the
prices would be checked without the
stoppage of deficit finance.” (165)

That at the end of the motion, the
following be added, namely:—

“but regret that nothing has been said
about India’s export’s to Britain
which are hampered by the import
security scheme imposed by Britain.”
(166) . .

: T4 4 Te

That at the end of the monon the

folidwing hlﬂu;led oately:— © '

“but rclru, that no, light, has been
thrown on how the unexcavated
historfcal places would be made.. ithe
tourist centres.” (167)

"plltlt the end of the motion, the
followin, be added, namely:—

‘‘but regret thiat no clear cut line has

besn taken for speeding up the
village electrification work.”  (168)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has been
made that the coming plans
would be made more indicative of
the future course of the Indian
economy as used to be in vogue under
the past three Five Year Plans.”
(169)

That at the end of the motion, the
following be added, namely:—

‘‘but regret to say that no step is
visualised for making the workers'
participation in the public sector
undertaking for increasing production
and efficiency.” (170)

That at the end of the moiton, the
following be added, namely;—

“‘but regret that nothing has been said
about the freezing of the portion of
the PL480 retained by the American
Embassy in New Delhi for lessening
the foreign aid burden.” (171)

That at the end of the motion, the
following be added, namely:—

“but regret that while India's first
Uranium Mine and Mill at Jaduguda,
Bihar, has been commissicned, no
step is being visualised for setting
up an atomic plant in Bihar which
it well deserves.” (172)

That at the end of the motion, the
following be added, namely: —

‘‘but regret that bothing has been said
for introducing ‘mobile voting system
so that bogus polling in the country

. ‘bestopped.’ ' (193)"
R T T

‘That at the end of the motion, the

following be added, namely:—

‘‘but regret that no new policy seems
to be visualised for stopping Centre-
State tensions and other regional and
communal tensions.” (174) |

That at the end of the motion, t
following be added, nlmel

“but regret to say that the mlchmery
for Joint Consultation and Compul-
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sory Arbitration has been a total
failure,”” (175)

That at the end of the motion, the
following be added, namely:—

“but regret to say that nothing has been
pointed as to how the so-called Azad
Kashmir can be liberated from
Pakistan's occupation.” (176)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has been
made about the immediate withdra-
wal of the American forces from
Vietnam for solving the Vietnam
problem.”™ (177)

That at the end of the motion, the
following be added, namely;—

“but regret to say that nothing has been
said about the withdrawal of the
American fleet from the Mediter-
ranean Waters for having a lasting
peace in West Asia.” (178)

That at the end of the motion, the
following be added, namely:—

“but regret to say that much cons-
picuous consumption was made in
the reception of foreign dignitaries
to India last year." (179)

That at the end of the motion, the
following be added, namely:—

“‘but regret to say that no Bill is being
brought by the Government for
recongnising the Maithili language
in the Eighth Schedule of the Cons-
titution of India.”” (180)

SHRI MOHAMMAD ISMAIL (Bar-
rackpore): 1 beg to move:

Thatat the end of the motion, the
following be added, namely—

“but regret to note the failure of the
Government lo prevent retrenchment
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of about 50,000 workers in Jute
industry.” (181)

That at the end of the motion the
following be added, namely:—

“but regret to note the failure of the
Government to stop retrenchment
measures of Texmaco, Saxby,
Britaina Engineering M. M. C.
Bumn & Co., Braithwaith and other
Engineering units in West Bengal.”

(182)

That at the end of the motion, the
following be added, namely:—

“but regret to no‘e the failure of the
Government to  derecognise  the
INTUC  Union in  Durgapur
Steel Plan despite participation of
.the _leaders in sabotage aclivities
and to recognise the most representa-
tive INTUC union.”™ (183)

That at the end of the motion, the
following be added, namely;—

“but regret to note the failure of the
Hidustan Steel Limited, manigement
to absorb all the existing security
staff in the new security organisa-
tion.”  (184) '

That at the end of the motion, the
following be added, namely;—

“but regret to mote the failure to ban
‘automation in all private and public
sector undertakings.” (185)

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure to reha-
bilitate all thell':'.asr. Pakistan refugeés
in permanent settiements.” (186)

That at the end of the motion, the
fol'owing be added, namely:—

“but regret to note the failure to supply
adequate quantity of foodgrains in
‘deficit States like West Bengal and
to permit the deficit States procure
surplus foodgrains  from other
‘States.”  (187)
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That at the end of the motion, the
following be added, namely:—

“but regret to note the failure to
condemn the police firing on minority
community in Calcutta on 3lst
January 1969.”" (188)

That at the end of the motion, the
following be added, namely;:—

“but regret to note the failure of the
Government to take adequate
measures to rehabilitate the victims
of communal riots in - Ranchi,
Nagpur, Meerut, Allahabad and
other places.” (189)

That at the end of the molion the
following te added, namely;,—

“but regret to note the failure of the
Government to take firm action
against officials encouraging commu-
nal riots in various centres.” (190)

That at the end of the motion, the
following te added, namely:—

“but regret to note the failure to con-
demn R.S.S. for its communal
activities and suggest measures to

ban it.” (191)

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure to
condemn brutal police repression on
agricultural workers. in Te'engana
villages.” (192)

That at the end of the motion, the fol-
lowing te added, namely:—

““but regret to note the failure to take
firm action against Lachit Sena in
Assam State for subversive acti-
vities.” (193)

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure to take
action against administrators respon-
sible for not informing the people

in advance about the danger of flood
in North Bengal.” (194)

That at the end of the motion, the
following be added, namely:—

“‘but regret to note the failure to
effectively intervene in strike of
Bengal Immunity workers despile
its prolongation for over 3 months."
(195)

That at the end of the moiion, the
following be added, namely:—

“but regret to note the failure to take
action against the management of
Bengal Immunity for not honouring
agreement with the Union.” (196)

That at the end of the motion, the
following be added, namely;:—

“but regret to no'e the failure of the
Government to provide retaining
allowance to umemployed engineers
as demanded by young engineers in
their agitation.” (197)

That at the end of the motion, the
following be added, hamely:—

“but regret to note the failure to take
measures to provide adequa'e jobs
for qualified engineers." (198)

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure to ensure
need-based minimum wage to all
the industrial workers as suggested
by the 15ih Indian Labour Confer-
ence." (199)

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure to in-
troduce wholesale state trading in
foodgrains through the Food Cor-
poration of India." (200)

That at thc end of the motion, the
following be added, namely:—

“‘but regret to note the failure to ensure
adequate supply of necessities of life
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through proper control over produc-
tion of these commeodities.” (201)

That at the end of the motion, the
following be added, namely;—

“but regret to note the failure to keep
the prices under control of all the
essential commodities to prevent
deterioration in standard of living
of the common people.” (202)

That at the end of thé motion, the
following be added, namely:—

“but regret to note the failure of the
Government to grant adequate dear-
ness allowance to all the workers and
employees to ensure cent per cent,
neutralisation in the rise in cost of
living." (203)

That at the end of the motion, the
following be added, namely:—

“but regret to note the failure to merge
the dearness allowance in the basic
wages for all the industrial workers
and salaried employees.” (204)

That at the end of the motion, the fol-
lowing be added, namely:—

“but regret to note the failure to
encourage ancillary industries to
engineering industry 1o  produce
spare parts.” (205)

That at the end of the motion, the
following be added, namely:

“but regret to note the failure of
Government to play its role as
Chairman of the . International

v -Controt Commission in -Viemam,”
(206)

That at the end of the motion, the
following be added, namely:—

“'but regret to note the failure to con-
demn the anti-communist and anti-
Chinese trends in India directly
~helped by U.S. mmu m the
country.” (207) o

That at the end of the mouon. the
following be added, . namely:— "
“but regret to note the failure to” take
initiative in quitting the Common-
1 wealth." (208)
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That at the end of the motion, the
following be added, namely:—

‘““but regret to no'e the failure to mention
corruption among army officials and
the nesd to take steps to prevent
it." (209)

That at the end of the motion, the
following be added, namely:—

““but regret to note the failure to put
an end to comtract system in the
defence department.” (210)

That at the end of the motion, the
following be added, namely :—

“‘but regret to note the failure to men-
tion the need to stop privy purses to
former princes.”” (211)

That at the end of the motion, the
following be added, namely :—

““but regret to note the failure to
abolish Zamindaris system and distri-
bution of land to the tillers.” (212)

That at the end of the motion, the
following be added, namely :—

“‘but regret to note the failure to pro-
vide loans to the tillers with a view
to free them from the clutches of
money lenders.” (213)

That at the end of the motion, the
fo llowing be added, namely :—

“%but regret to note the failure to - con-
demn the State Governments ‘which
bhave not implemented the legislation
regarding the ' conditions-+of+ Bidi
workers.”" (214)

That at the end of the motion, the
following be added, namely :—

“but regret to note the ifhilure to
:mpou total ban on fomrd trading
in codton.™  (215) !

That at the end of thc motion, the
fgllowing be added, namely :—

“but regret to mote the failuré to
prevent closure of textile mills in
Bombay, Ahmedaball, Coimbatore,
West Bengal, etc.” (216)
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That at the end of the motion, the
following be added, namely :—

“but regret to note the failure to
unearth the black money and use it
for the npational development.”
@17

That at the end of the motion the
following be added, namely :

“but regret to note the failure to ban
retrenchment, lay-off and closures in
all the industrial establishments.”
(218)

That at the end of the motion, the
following te added, namety :—

“but regret to note the failure to in-
crease the benefits under the E.S.I.
scheme by increasing the contribution
of the employers.”. (219)

That at the end of the the motion, the
following be added, namely :—

““but regret to note the failure 1o take
over the India Electric Works Limit-
ed of Calcutta despite its closure for
18 months and payment of wages to
the employees.”. (220)

That at the end of the motion the
following be added namely :—

“but regret to note the failure to pay
the employers share of contribution
to the Provident Fund by the India
Electric Works, Calcutta prior to its
taking over by the Government.'’.

@

That at the end of the motion, the
following be added, namely ;—

“but regret to note the failure to regu-
la'e wages for workers in Chemical
Industry.” (222)

That at the end of the motion, the
following be added, namely :—

“but regret to note the failure to
condemn the role played by the
Congress Parly in encouraging com-
munalism, provincialism and caste-
ism in the country.” (223)

That at the end of the motion, the
following be added, namely :—

“but regret to note the failure to take
adequate steps to improve the deteri-
orating conditions of mumicipalities
in different parts of the country.”
(224)

That at the end of the motion, the
following be added, namely :—

““but regrot to note the failure to ensure

noh-discrithination fowards Muslim

* community in giving jobs in Govern-
ment services.”  (225)

That at the end of the motion the
following be added, namely :—

“but regret to no'e the failure to criti-
cise role of Press Advisory Council
in approving the controversial article
on the eve of mid-tetm poll which
was  published in Statesman,
Calcutta on 26th January, hurting the
feelings of minority community.”.
(226)

SHRI SHEQPUJAN SHASTRI

(Bikramganj) I beg to move:

That at the end of the motion, the
following be added, name'y :—

“but regret to no'e that there is no
mention in the Address of the acute
shortage of irrigation facilities,
fertilisers, insecticides, improved
seeds, modemn farm implements,
tractors, etc.” (239)

That at the end of the motion, the
following be added, namely :—

“but regret to note that there is no
mention in the Address of any machi-
nery to ensure equitable distribution
of national income.” (240)

That at the end of the motion, the

following be added, namely :—

“but regret to notc that there is no
mention in the Address of any solu-
tion to the problem of unemploy-
ment." (241)
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That at the end of the motion, the
following be added, namely :—

“but regret to note that there is no
mention in the Address of Gramdan,
which is a very simple method to
exploit the internal resources of the
country.” (242)

That at the end of the motion, the
following be added, name'y :—

“but regret to note that there is no
mention in the Address of any speci-
fic modes of repayment of foreign
loans.” (243)

That at the end of the motion, the
following be adced, namely :—

‘“but regret to no'e that in the Address
a mere expression of a pious hope
has teen made regarding formation
of slable Governments in States.™
(244)

That at the end of the motion, the

following be added, namely:—

“but regret to note that there is no
mention in the Address of inherent
inconsistency between nationalism
and sccularism."  (245)

SHR1 RAMAVATAR
(Patna): 1 teg to move :

SHASTRI

That at the end of the motion, the
following te added, namely:—

“*but regret that there is no mention in
the Address of following a non-
capitalist way, i.e., the socialistic
way for all-round development of
the country by giving up the capita-
listic way.”  (304)

That at the end of the motion, the
following be added, namely:—

“*but regret that in spite of 22 years of
independence, the rich have become
richer and the poor poorer.”  (305)

That at the end of the motion, the
following be added, namely:—

“‘but regret that there is no mention in
the Address of the concentration of

30 per cent of nation’s wealth in
the hands of the Tata's and the
Birlas."  (306)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention in
the Address of the hold of 75
monopolist  capitalist  families on
country's economy.” (307)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention
in the Address of the measures to
root out poverty from the country.”

(308)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention
in the Address of failure to end
unemployment.”  (309)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention
in the Address of stepping up the
pace of industrialisation in the
country.”  (310)

That at the end of th: motion, the
following be added, namely:—

“but regret that there is no mention
in the Address of measures to make
the country self-reliant in the field
of industry.” (311)

That at the end of the motion, the
following be added, namely:—

““but regret that there is no mention
in the Address of curbing rapidly
increasing monopolistic tendency in
industry.”” ( 312)

That at the end of the motion, the
following be added, namely:—

“‘but regret that there is no mention
in the Address of nationalisation of
foreign capital.” (313) |
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That at the end of the motion, the

following be added, namely:—

“but regret that there is no mention in
the Address of the nationalisation
of basic industries in the country.”
- (314)

That at the end of the motion, the
following be added, namely:—

“btut regret that there is no mention
in the Address of nationalisation of
tea plantations.” (315}

That at the end of the motion, the
following be add=d, namely:—

“but regret that there is no mention in
the Address of the failure to check
the taking out of the country of
millions of rupees each year by
foreign capitalists by way of profits,

(316)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention
in the Address of improving the
critical economic condition of the
country by unearething hoarded black
money, realising tax arrears amount-
ing to crores of rupces from capita-
lists, nationalisation of  banks,
nationalisation of foreign trade,
wholesaled trade of foodgrains and
nationalisation of 0il Companies
and abolition of privy purses.” (317)

That ai the end of the meotion, the
following te added, name'y:—

“but regret that there is no mention in
the Address of having closer relations
with socialist countries and giving
up the policy of dependence on
colonial and . capitalist countries
for healthy economic development
of the country.” (318)

That at the end of the motion, the
following be added namely:—

“but regret that there is mo mention
in the Address of removing the
obstacles in the way of economic

v . ,progress effectively.’ (319)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention in
the Address of the nced of basic
ageicultural reform to increase agri-
cultural production.’” (320)

That at the end of the motion, the
following be added, name'y:—

‘“‘but regret that there is no mention in
the Address of expeditious comple-
tion of major irrigation projects in
the country to increase agricultural
production.” (321)

That at the end of the motion, the
following be added namely:—

“but regret that there is no mention in
the Address of implementation of
Tenancy Laws amended by first U.F.
Government of Bihar." (322)

That at the end of the motion, the
following be added, name'y;:—

“‘but regret that there is no mention in
the Address of providing seeds and
fertilizers at cheap ra'es in order
to increase agricultural production.®’

(323)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mantion in
the Address of concre'e proposals to
bring stability in prices.”” (324)

That at the end of th: motion, the
following be added, namely.—

“but regret to note that in the Address
there is no mention of getling reason-
able prices paid to the farmers."

(325)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention of providing
industrial material to farmers at
choap prices.” (326)
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That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention of reducing the
price of the sugar.” (327)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention regarding fixing
4he reasonable prices of the cash
crops Jike jute, cotton, oil-seeds,
sugarcanes.” (328) .

That at th: end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention of providing
special facilities to the farmers to
improve cultivation.” (329)

That at the end of the motion, the
following be added, namely:—

“‘but regret to note that in the Address
there is no mention of distributing
free the Govermnment fallow land
among the agricultural labourers and
the poor farmers.” (330)

That at the end of the motion, the
following be added, name'y:—

““but regret to note that in the Address
there is no mention of giving pro-
prietory rights of land to the
agricultyral labourers.” (331)

That at the end of the motion, the
following be added, namely: —

“but regret to note that in the Address
there is no mention of taking any
concrete step to  increase the
minimum wages of th: agricultural
labourers.” (332)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention of ending our
dependence on others in regard to
fertilisers.” (333)
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* That at the emd of the motioa, the
following be added, namely:—

‘“but regret to note that in the Address
there is no mention of reducing the
prices of the catables being supplied
through the ration shops. (334)

That at the end of the motion, the
following be added, namely:—

““but regret to mote that in the Address
there is mention of checking the
misuse of funds being carried on
under the pretext of family plann-
ing." (33%)

That at the cnd of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention of usurpation
of the increased national income by
the capitalists.”” (336)

That at the end of the motion, the
following be added, namely:—

“but regret to notc that in the Address
there is no mention of the equitable
distribution of the national income
among the workers' class.” (337)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in Address
there is no mention of the failure of
Government in giving the profit of
the increased production to the
labourers.” (338)

That at the end of the motion, the
following be added, namely:—

#but regrot to note that in the Address
there is mo mention of providing
employment to the unemployed
engineers of the country.” (339)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention of any. sghemes
to provide smploymant te’ the lacs

i 1 of educated pereons of the “r;o}
N T ¢ (
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That at the end of the motion, the
following be added, namely:—

“‘but regret to note that in the Address
there is no mention of the agita-
tions being launched by students and
the youth of the country to pro‘est
against unzmployment.” (341)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention regarding setting
up large-scale industries in the
country to combat unemployment,”

(342)

That at the end of the motion, the
following be added, namely:—

““but regret to note that in the Address
there is no mention of any concrete
scheme to save the various parts of
the country from the onslaught of
drought.” (343)

That at the end of the meotion, the
following be added, namely:—

“but regret to note that in the Address
there is no mention of the failure to
further reduce the import.” (344)

That at the end of the motion, the
following be added, namely:—

“but regret to no'e that in the Address
there is no mention of any schemes
to develop famous tourist centres of
the country.” (345)

That at the end of the motion, the
following be added, namely:—

“‘but regret to no'e that in the Address
there is no mention of the failure to
implement and comp'ete the irriga-
tion projects of Bihar." (346)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no men‘ion of the failure to
reduce the rates of electricity in
Bihar." (347)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
there is no men'ion of the causes of
inordinate delay taking place in the
imp'ementation of the Fourth Five
Year Plan." (348)

That at the end of the motion, the
following be addel, name'y;—

““but regret to no‘e that in the Address
there is no mention of the failure to
expose the forces at work to obstruct
secretly the expansion of the public
sector." (349)

That at the end of the motion, the
following be added, namely;:—

“but regret to no‘e that in the Address
there is no mention of the measures
to exp'oit sources within the country
to get rid of the foreign loans.” (350)

That at the end of the motion, the
following be added, name'y:—

“but regret to no*e that in the Address
there isno mention of holding Con-
gress Pariy and Government respon-
sible for the political instability in
the country.™ (351)

That at the end of the motion, the
following be a‘de i, namely:—

“but regret to no'e that in the Address
there is no mention of the anti-
people policy of the Congress Party
and the Government of India to
topple the non-Congress Govern-
ments by encouraging defections.”
(352)

That at the end of the motion, the
following be added, name'y;—

“but regret to note that in the Address
no mention has been made to con-
demn the efforts to bring about fall
of the Kerala Govcmmm}." (353)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
no mention has been made to con-
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cemn the free use of the American
Money of the C. 1. A. and P. L. 480
during the recent mid-term elections.”
(354)

That at the end of the motion, the
following be added, name'y:—

‘‘but regret'to note that in the Address
there is no mention of the un-Zemo-
cratic activities during the mid-term
elections in Bihar to prevent the
voters, particu'arly Muslim, Harijan
and backward <class vo'ers from
casting their votes.” (355)

SHRI HUKAM CHAND KACHWAI
‘(Ujjain): I beg to move:—

That at the end of the motion, the
following be added, namely:—

“‘but regrét to note that in the ‘Address
no mention ‘has been made of the
interference ma“e by some foreign
countries in the internal affairs of
India during the recent mid-term
clections.” (356)

That at the end of the motion, the
following be added, namely:—

“‘but regret to no'e that in the Address
no mention has been made of the
increases in ‘the violent tenlencies
seen in the mid-tcrm ¢'ections.’ (357)

That at the end of th: motion, the
following be addei, namely:—

“*but regret to mote that in the Address
no mention has been made of the
measures to be acopted to check the
loss of cattle wealth, to make libzral
the policy of granting loans to agri-
culturists, to make available tractors
etc. at cheap rates to the cultivators,
etc.” (358)

That at the end of the motion, the
following be added, name'y:—

“but regret to note that in the Address
no mention has been made of the
policy to te adopted by Government
in the coming years for the propa-
gation and spread of Hindi.” (359)
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That at the end of .the motion, the
following be added, namey:—

“‘but regret to note that in the Address
no mention has teen made of the
elements engaged in the conversion
of Harijans and Adiavsis into
Christianity by the "Christian mis-
sionaries and of the misuse of foreign
money by the foreign missionaries."
(360)

That at the end of the motion, the
following be added, namely:—

“but regret to note that in the Address
no mention had -been ‘made of the
attrocities being  perpetrated on
Harijans in various parts of the
country and of steps proposed to
te taken for their betterment .and
providing employment to them.”
(361)

That at the end of the motion, the
following be added, namely:—

“but regret to -note that in the ‘Address
no mention has been made of the
solution of the problem of incceasing
unemployment.in the country, .parti-
cularly that of the young engineering
ani o'her gra‘uates.” (362)

That at the end of the motion, the
following te added, namely:—

“but regret:to note that:in the Address
no men‘ion has been made of the
closure of textile mills in the country
at times resulting in large ‘scale un-
employment of workers and:the pro-
posed solution to this problem.™(363)

That at the end of the motion, the

‘following be added, ' namely:—

“but regret to note that in the Address
no mention has been made of the
policy of Government for checking
the increasing prices in the country.”
(364)

SHRI YABHWANT SINGH KUSH-
WAH (Bhind): 1.beg to-move:

That at the end of the motion, the
following “be added, namely:—

“but regeet :to ‘mote Bno meation has

been made in it of the steps,proposed
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tothe tdlen for the progsess of the
comntry anil pegple im -view of the
basic requirement of the people.”
(366)

SHRI DEVEN SEN: I beg to move:—

‘That -at the end of the ‘motion, the
followmg rhe:added, namely:—

“but regret the failure to -restore the
recognition of various trade unions
.participating in the strike of the 19th
September, 1968." (366)

That at the end of the motion, the
following be added .namely:—

“‘but .regret .the failure to reinstate such
Central Government employess as were
suspanded -or .dismissed for participa-
-tion.in the:sirike of the 19th Septem-
ber, 1968." (367)

That at the end of the motion, the
following be added, namely:—.

“but regret the drastic measures curtail-
ing the rights of the -workers.” (368)

SHRI HARDAYAL DEVGUN
Dethi): .1 bgg.to . move:—

(East

That at the end of the motion, the
following be added, namely;—

“but regret that no mcntion.has been
.made.in the Address to.the growing
.danger to.the integrijy of .Uke country
‘by- the- activities of pro-Pak.and pro-
China elements.” (378)

That at the .end of the .molion, the
following be added, namely:—

*but regret .that:no meation has been
made about .development of .atomic
.deterrent in.the country (o meet the
growing danger from -Chisa and
Pakistan." (379)

That .at the .end .of the motion, the
following be added, namely:—

“but regret .that .00 .mseation has.keen
made of the failure of the Govern-
ment .40 Te-think mbout its foreign
~policy in ‘the -light of shift in the

Russian Policy in regardto Pakistan
.and West Asia." (380)

That at the end of the mo'ion, the
‘following ‘be added, nanrely:—

“but regret that no mention has been
made about the need .of regional
cooperation with the countries of
South East Asia including Taiwan to
meel the threat posed by Communist
China to the entire region.”™ (381)

That at ‘the end of the motion, the .
following be atided, namely:—

“‘but regret that no mention has been
made of the plight of Indian origin
in African countries who are being
squeezed out by their respective
Governments.” (382)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has been
made of the discriminatory attilude
of U. K. towards India and tue
people of Indian origin.” (383)

That at the end of the molion, the
following be added, namely:—

“but regret that no mention has been
made of the intefference by U.S.S.R.
through its Radio Peace and Progress
into the internal affairs of India."
(384)

That at the end of the motion, the
following be added, namely:—

“but regret that nothing has been said
about the steps to be taken to fully
integrate Jammu and Kashmir State
with the rest of Jadia and libera'e
1/3rd .part of-it still under hastile
occupation of Communist China.”
(383)

That at the end of the motion, the
Tollowing be added, namely:—

“but regret that nothing has bcen said
about the stepsto be taken to Tiberate
the Indian territory umder hostile
occupation of Communist China.”
-(386)
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That at the end of the motion, the

following be added, namely:—

“but regret that no mention has been
made of the growing threat to Indian
security from the Sea because of in-
creasing activity of Russian fleet in
the Indian Ocean area." (387)

That at the end of the motion, the
following be added, namely:—

“*but regret that no'hing has been said
about the step-motherly treatment
of the Central Government towards
Delhi Administration in regard to
funds for the development of Delhi.”
(388)

That at the end of the motion, the
following be added, namley:—

“but regret that no mention has been
made of the neel for setting up a
Housing Corporation for the metro-
politan region 1o meet the growing
housing problem of Delhi.” (389)

That at theend of the motion, the

following be added, namely:—

“but regret that no mention has been
made regarding the sleps to be taken
to improve the condition of urbanis-
el wvillages falling in fast expanling
capital city of Delhi.”" (390)

That at the end of the motion, the

following be added, namely:—

“but regret that no mention has been
made of the problem of Govemn-
ment employees in Delhi and the
sieps to be taken to solve them.”
(391)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has be:n
made in regard to the steps to be
taken to supply milk to the people of
trans Jamuna colonies of De'hi by
the Delhi Milk Scheme.” (392)

That at the end of the motion, the
following be added, namely:—

“‘but regret that no mention, has been
made in regard to the steps to be
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taken to amead and re-draft the
Master Plan for Delhi.” (393)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has been
made of sleps to build new bridges
particularly one near Shanti Vana to
link the trans-Jamuna colonies with
Delhi main. * (394)

SHRI E. K. NAYANAR (Palghat): I
beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Government is
betraying a dangerous sense of com-
placency and  se!f-satisfaction in
regard to the serious nature and
extent of the economic and political
crisis facing the country.” (395)

That at the end of the motion, the
following be ad’ed, namely:—

“but regret that the Government has
not mace an honest effort to lay
here the basic causes under lying the
failures and shortcomings of its
policies during the past and by
gloating over the serious crisis in
all its wvarious manifestations—
economic, social and political — is
painting a deceptive and rosy pic-
ture to lull the consciousness and
vigilance of the people against the
dangerous pitfalls ahead.” (396)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails to
make any mention of the complete
bankruptcy of the Central Govern-
ment's policies towards non-Congress
Governments in general and the
U.F. Governments of West Bengal
and Kerala in particular since the
last geneoral electioms.” (397)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails to
take note of the Central Govern-



ment’s . policy of subversion of
parliamentary Democracy, of ecmas-
culation of States' autonomy, of
toppling the non-Congress Govern-
ments and of squeezing out and
such Governments through the most
immoral, unconstitutional and
arbitrary  exercise of economic,
political and administrative powers
of Centre including denial of food,
financial resources and even legisla-
tive competence of such Sta‘es.” (398)

That at the end of the motion, the

following be added, namely:—

“‘but regret that the Address fails to
take note of the fact that the Govern-
ment's chosen path of Capitalist
development of the country has result-
ed in the unprecedented development
of monopolies, in the increas-
ing and humiliating dependance
of our country on foreign
imperialist aid and the consequent
danger to national Independence, in
the expropriation and ruination of
millions upon millions of peasants
from the land, impoverishment of
the working people, economic and
social oppression of agricultural
labour, and Harijans and Adivasis,
the collapse of the small enterpren-
eurs, and the decline and even
threatened extinction of the traditional
industries, in the mounting unemploy-
ment, wegecuts, increasing workload,
and fall in wages of industrial
labour and high prices of the
necessities of life of the common

" people.” (399)
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That at the end of the motion, the

following be added, namely:—

“but regret that the Address fails to
record that the so called recovery in
large segment of industry has been
achieved at the cost of the ruination
and closure of a number of weaker
units, by resort to rationalisation
retrenchment, increase in workload,
depression of wages and prolonged
unemployment of millions of indus-
trial workers.” (401)

That at the end of the niotion, the

following be added, namely: —

“but regret that the Address fails to
note the fact that the so called striking
improvement in the balance of pay-
ments is offset by fall in value of
the rupce due to devaluation and
what little achievments has been there
is made by the pumping of enormous
amount of subsidies paid by the
Government out of the tax payer’s
money to the big industrialists cad
exporters.' (402)

That at the end of the motion, the

following be added, namely:—

“but regret that the President’'s Address
ignores the fact that the technolo-
gical improvement in agriculture is
leading to rise and strengthening of
a powerful class of capitalist land.
lords and the simultaneous expropria-
tion of millions of small and middle
peasants and increasing unemploy-
ment of agricultural labour, thus
resulting in distress and destitution
stalking the countryside.” (403)

That at the end of the motion, the
following be added, namely;— That at the end of the motion, the

following be added, namely:—

“but regret that the Address while
noting the decisive upward turn in
agriculture fails to record the pri-
marily it has been the result of the
fortuitous circumstances of two
consecutive good monsoons and
glots over the havoc caused by
.unprecedented floods in many parts
of the country and the still existing
conditions of drought and famine in
vast arcas.”: (400)

“but regret that the President’s Address
ignores the stark replities that most of
the agricultural inputs made avail-
able by the Government in the
form of credit, fertilisers, machinery
improved seeds etc., are all cornered
by the rich peasants and capitalist
landlords and have not made any
impact on the poor and middle
peasants,” (404)
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That at the.end of the motion, the
following be added, namely:—

“‘but regret that the President’s Address
while being complacent about the
increase in food production and
procurements fails to note that the
Kerala People are being still. denied
an adequate quantum of ration by
the Central Government.' (405)

That at the end of the motion, the
following be added, namely:—

“but regret that the President’s Address
ignores the problems of over B0 tex-
tile mills which have been closed
down and the unemployment of
about 75,000 textlie workers in the
country.” (406)

That at the end of the motion, the
following be added, namely:—

“but regret that the President’s Address
ignores the still continuing crisis in
the engineering Industry.” (407)

That at the end of the motion, the
following be added, namely:—

“'but regret that the President’s Address
ignores the vast problems of under
utilisation of industrial capacity and
the consequent huge waste of scarce
national resources.” (408)

That at the end of the motion, the
following be added; namely:—

“but regret that the President’s Address
ignores the stupendous scale and
extent of unemployed and' under-
employed.” (409)

That at the end of the motion, the
following be added, namely :—

“but regret that the President’s. Address
ignores the basic causes underlying
the recent growth of communal,
parochial and other fissiparous
tendencies and tensions gripping the
country and poisoning the body
politic and is silent on the policies
of the Government which: have. led to
this serious situation and: on:the role

played-by the reactionary, anti-demo-
cratic and. communal, anti-pational
forces including ocongfessmen in
aggravating-the -situation.” (410)

That at the. end of the mation, the
following be added, namely:—-

“but regret that the Prosident’s Address
is.silent on the umprocedented and
savage. repressian. unlcashed, on the
Central Government employees in
anticipation of, during and afier the
19th Sep‘ember strike and the extre-
mely undemesratic and vindictive
victimisation. of thousands. of eme
ployees.” (411)

SHRI EBRAHIM SULAIMAN' SAIT
(Kozhikoce): 1 beg to move:—

That at' the end' of the motion, the
followimg be added, namely —

“but regret that no- serious notice has
been' taken of* the distressing situa-
tion created by- the contimuance of
the aggressive communal and
regional violence i various parts of
the country.”  (420)

That: at the end- of the motion, the
following be adtied, namely: —

“but: regret that long pending vital
question of giving Wrdb-its rightful
place: lms: been ignored* in the
Address.”™ (421)

THat at the, end of the mation, the
following be added, namely:—

“but regret that there is no indication
in. the Address of any effaative
drive to eradicate corruption which
is progressively eating into the vitals
of the ecanomics of the couniry.”
(422)

That at.the end. of the: mosiom, the
following be added, mamely:—

“but regrot. that the muck talled of
soculaniem is. honourad: more-in the
beeach: then in its ebssevamce as
wilmessad by tho repestsdi instances
of wanton demmlition. af mangues and
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desecration, and appropriation of
grave-yards,” (423)

SHRI RAMAVATAR SHASTRI: 1
beg to move:—

That at the. end of the motion, the
following be added, namely:—

‘““but regret.that. there is no, mention in
the Address of the failure of Central
Governmept to resign considering
the result of mid-term elections as
an expression. of no-confidence in
Congress Government, at the Cen-
tre.”” (424)

That at. the end of the motion, the
following te added, namely:—

“but regret that there is no mention in
the Address of non-implementation.
of decisions taken in the National
Integration. Council Meeting held at
Srinagar.’” (425)

That at. the end of the motipn, the
following te added, namely :—

“but regret that there is no mention
in the Address of the policy of torpe-
doing the decisions of National In-
tegration Council taken at Srinagar."
(426)

That at the end of the motion, the

following be added, namely:—

“hut regret. thet. theye is no mention in
the Addross of condemning com-
munal riots and. their instigators.”
(427)

That.at. the: end. of the motion, the
following be added, namely:—

“'but. regyet thatthese is no mention.in
tha Addpess af. the need for banning
oomminal: propegenda.”  (428)

That at. the- end of the motion, the
foliowing be added, namely:—

“‘but.regret that there.is no mention in
the Address. of declaring the R.S.S.
unlawful which is the author of com-
mynaktonsion apd communael riots."”
(5

That at the end of the maotion, the
following be added, namely:—

“but regret that there is no mention in
the Address of banning such fascist
organisations as Shiv Sena and
Lachet, Sena who spread. riots and
hatred between various sects and
communities.”  (430)

That at the end of the motion, the
following be added:—

“but regret that there is no mention in
the Address of orgies of looting,
arson and other anti-socia) acts in
Bombay by Shiv Sena resulting in
complete disruption of daily life in
the city.”’ (431)

That at the end of the motion, the
following be added:—

“but regret that there is no mention in
the Address about accepling the 10
point charter of demands of Central
Government employees.” (432)

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention in
the Address of the in‘ention to re-
move the  discontentment of
Central Government employees by
acceding to their demands regarding
needbased minimum wages, neutrali-
sation of dearmess, increase in D.A.
clc.”  (433)

That at the end of the motion, the
fallowing be added, namely:—

“‘but regret that there is no mention in
the Address of withdrawal of various
types of action taken against
Central Government  employ-
ecs in connection with token strike
of 19th September, 1968." (434)

That at the end: of the meotion, the
following be added, namely:—

“‘but regret that there is no mention, in
the Addross of withdrawing cases
filed against Central Govemment
amployees in connection with: rpcent
sirika"  (438).
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That at the end of the mention, the
following be added, namely:—

“‘but regret that there is no mention in
the Address about withdrawal of
orders de-recognising Government
employees' unions." (436)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does not
condemn fascist ordinance issued to
crush the strike of Central Govern-
ment employees.” (437)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention
in the Address of scrapping such
laws as are aimed at crushing just
agitations of Government employees.”
(438)

That at the end of the motion, the
following be addel, namely:—

“but regret that there is no mention in
the Address of the need for giving
special grants to - States for granting
D. A. at Central rates 10 non-
Gazetted States Government emplo-
yees."" (439)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention in
the Address of the failure to accept
the just demands of non-gazetted
employees of Bihar Gowvernment.™
(440)

SHR1 RABI RAY (Puri):
move:—

I beg to

That at the end of the motion, the
following be added, namely:—

*“but regret that in the Address no men-
tion has been made of any steps to
eradicate poverty, malnutrition as
recently revealed by the National
Sample Survey analysis based on
the datas of 1963 and 1964, wherein
it has been amply proved that one
third of our country’s population
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live in absolute poverty expending
less than Rs. 15/- per month in the
rural areas and Rs. 24 in the urban
arcas.” (442)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address no men-
tion has been made of any strong
action against those people who
perpetrated atrocities in the name
of Shiv Sena on the non-Maha-
rashtrians of Bombay and thereby
undermining the very basis of our
nationhood and deviding the nation
into two categories of citizens
such as sons of the soil and sons of
the sky." (443)

That at the end of the motion, the
following te adde !, namely:—

“but regret that in the Address no men-
tion has been made of the pheno-
menal increase in the number of
unemployed persons in the country
so as lo give them .employment
through investing enough money in
forming the land-army and literary-
army and to bring fallow land under
cultivation and eradicate illiteracy
respectively.” (444)

That at the end of the motion, the
following be adided, namely;—

“but regret that in the Address no men-
tion has been made of any step to
remove regional imbalances among
different States and different regions
in the single State.” (445)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address no men-
tion has been made of steps to re-
move the use of English language
in schools, colleges, universities,
secretariat and to immediately switch
over to mother tongue media." (446)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has teen
made of the need to fix a maximum
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That at the end of the motion, the
following be added, namely:—

ceiling on expenditure at Rs. 1500,/-
per month for every Indian and there-
by making a saving of three thousand
crores of rupees per year, which can ““but regret that in the Address no
easily be invested to develop agricul- mention has been made of any steps
ture and industry.’ (448) to strengthen the defence of the

country by taking recourse to mili-

tary service among the persons in

That at the end of the motion, the the age group of 24 to 26.” (454)

following be added, namely:—

That at the end of the motion, the

“but regrel that in the Address, no following be added, namely:—

mention has been made of any effec-
tive steps for the removal of un-
touchability to give a fair deal to
the Adivasis ani Harijans of the
country during Ganihi - Centenary
year.” (449)

“but regret that in the Address no men-
tion has been made of the need for
giving adequate relief to millions of
people who have b:zen made home-
Jess by the floods and cyclones in
Puri and Ganjam districts of Orissa,
Jalpaiguri in West Bengal and famine
affected districts of Rajasthan." (455)

That at the end of the motion, the
following te added, namely:—

That at the end of the motion, the
following be added, namely:—

“‘but regret that in the Address no
mention has been made of the need
to take over the entire Birla House,
where Mahatma Gandhi breathed
his last during Gandhi Centenary
year.'" (450)

““but regret that no mention has been
made in Address of the need to set
up a Commission of Enquiry on the
pattern of Vivian Bose Commission
to enquire into the allegations against

That at the end of the motion, the 4
the Birlas.,” (456)

following be added, namely:—

That at the end of the motion, the

“but t that in the Addr
oy priliooilinus< o8 o following be added, namely:—

mention has been made of any steps
for the eradication of casteism from
the services by giving promotion to
those public servants, who would
take to inter-caste marriages.” (451)

“but regret that no mention has been
made in the Address of governmental
interference in the mid-term polls.”
(457)

That at the end of the motion, the

That at the end of th tion, the
following be added, namely:— e motion

following be added, namely:—

“but regret that in the Address no

“‘but t that no mention h
mention has been made of the need sl g " Sticm ks ‘esn

made of the reported proposal of

to give diplomatic recognition to
East Germany and Taiwan.' (452)

That at the end of the motion, the

following be added, namely:—

““but regret that in the Address no

building a house for the Prime
Minister by spending twenty lakhs of
rupecs resulting in wasteful expendi-
ture during Gandhi centenary year
while millions of people are without
any hut whatsoever.”" (458)

That at the end of the motion, the
following be added, namely:—

mention has been made of having no
, truck with the Peking Government
until they recognise the independence
of Tibet and restore to India those “but regret that no mention has been
lands which she occupied in 1962.” made in the Address of spending of
(453) 19 lakhs of rupees on. the Prime
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Minister's. election: teurr amly im
Bihar in the recent elections.” (459)

SHRI" MAHANT  DIGVIJAI' NATH
(Gorakhpur): I'beg to move:

That at the end. of the motion, the
following be added, namely:—

“‘but regret that no assurance has been
given in the Address to ban cow-
slaughter, to prevent large scale of
conversian of Tribals by Christian
missionaries and large scale infiltra-
tions of Pakistan Muslims into
India.” (464)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention in
the Address of any steps to.stop such
family planning dtive as is fatal for
Indian culture and democracy.” (465)

SHRL HUKAM CHAND KACHWALI :
1: bog: to- move!

That at the end of the: motion, the
following be added, namely:—

*‘but regret. that: there:is no mention in
the Address of a compromise between
the employecs and: Government.”
(A6

That at the end of the motion, the
following be added, namely:—

“but regret that thererin, no memtion in
the Address of permitting employees
1@y oxgaess their oginion- frecly. and
withdrewing:the.laws aiming at stifling
their: voion*' (467)

That at the ead of the: motion, the
following be: added, namoly;—.

“but regrg; that thare is no- mention of
the need to withdraw the Criminal
and: Elestion, kaws (Amendment)
Bill, 1968 which: adms at simogling
Opposition Parties.” (468)

Thet: ot: tha ed: of the metiom, the
faliowing: bo-agdded; namely.—
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‘‘hut regret. that there is go. maeation of
the: forces  that divide, pepple against
each ather in the name. of nationalism
and secularism.” (469)

That at the end of the mation, the
following be added, namely:—

“but regret that there-is no mention.of
the taking over of the construction
of Rajasthan Canal. (470)

That at th: end: of the motion, the
following: be added, namely:—

“but regret that there is no mention of
developing Barauli and Gandhi Sagar
Atomic Power Stations as tourist
centres.’’ (471)

That at the end of the motion, the
following be added, namely:—

“‘but- regyet that there is no. mention of
the need to. seek co-operation of
minorities in, country’s, development
and: Family Planning Programmes.”
(472)

That at the end of the motion, the
following be added, namely;—

“but regret that there is no mention.of
floods and drought in Rajasthan."
47)

That at the end of the motion, the
follawing be added, namely:—

“‘but regret that there is no mention of
unemployment of engineers- and' the
steps to remeve-such-usemployment.”
(474)

SHR1' INDRAJIT GUPTA (Alipare):
I beg: to- move:

That at the end of the motion, the
following: be: added;, namely; —

““but regret that the Address makes no
mention of the sirike: by, Ceptral
Goverenmani: employees om: the: 19th
Septambegy, 1968, and the mpressive
measiims used against them." (481)

Thet &t tbe end of the: masiom, the
following be added, namely:—
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“but regret that the Address does not
mention any propasal lo. withdsaw
the disciplinary measures.and: court
cases against, aver 10,000 Central
Government employees.” (482)

That at the end of the motion, the
following te added, namely:—

““but regret that the Address does not
refer to the alarming growth of
communal and anti-secular forces
like the Shiv Sena and R.S.5.” 483)

That at the end of the motion, the
following be added namely:—

“but regret that the Address does not
refer to the plight of displaced
persons ffom Past Pakistan and the
need to rehabilitate them.”  (484)

That at the end of the motion, the
following: be added, namely:—

“but regret Government's failure to
build up an adequate buffer- stock
of foodgmins t0.meet the country’s
minimum: requirements.”  (484)

That at the end of the motion, the
following: be added, namaly:—

“but regret Government's refusal to
recognise the: German: Democratic
Ropublic.” (486)

That at the end of the motien, the
following be added, namely:—

“but regret. Gowemmeni's failure to
demand unequivocally the with-
dragal. of U.S: tnoops. fromm Viet-
nam.” (487),

That at the end of the motion, the
following be added, namely:—

“but regret Govemnment's. failuma to
give fair treatment to the non-Con-
gress State Governments.”  (488)

SHRT RAMAVATAR SHASTRI: I
beg to move:

Thet at the end of the motion, the
following be added, mmetly:—

“but regret Government's. failure. to
settle dispute with employees;” (489)

That at the end of* the motion; the
following be added, namely:—.

“but regret that Government = have
violated the tripartite degisions by
not referring their disputes with: the
Central Government. employees, to
the arbitrator.” (490)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address makes no
mention.of the need. far the reim-
bursement of salaries of. non-gazetted
emplayees of. the. Bihar Govarnment
for the period of their 20 days’
strike.”  (491)

That at the end of the motion, the
following be added| namely;—

“but regrat that in the Adsress: there
is no mention to stop the retrench-
ment. of the nen.garetted employees
of the Bihar Government: baing' done
from time to time.”™ (492)

That at the end of the motion, the
following be added, namely:—

““but regret that in the Address thers is -
no mention of making any change
in the anti-labour policy of the
Govornment,”  (493)

That at. the end of the. motiem, the
following be added, namelyi—

“‘but: ragrok that in the Adtiress theye is
no mentign. of any cencrale sep
to raise the standard of living of the
workors.'  (494)

That at the end of the motion, the .
following be added, namely:—

“but regret that it the Addhess thereis
no mention of any action to. raise
the salarics. of the. warkaors and also
to give them othar facilities.”
(495)

That at the, and of the motion,, the
following be added, namely:—
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“but regret that in the Address there is
no mention of making payment of
bonus to the workers and employees
in every case.” (496)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address contains
no mention of enforcing effectively
the labour laws.” (497)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address there is
no mention punishing capitalists for
violating labour laws.” (498)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address there is
no assurance to stop using police to
suppress labour movements.”  (499)

That at the end of the motion, the
{following be added, namely:—

“‘but regret that in the Address there is
no 'mention of the failure to check
bureaucrats from controlling Govern-
ment machinery.” (500)

That at the end of the motion, the
following be added, namely:—

“‘but regret that no mention has been
made to make the education cheap so
that it is made available to the com-
mon people.” (501)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no meation of
the necessity of uniform syllabus for
the entire country,” (502)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention of
the necessity of revising the standard
of education." (503)

. That at the end of the motion, the
following be added, namely:—
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“but regret that there is no mention of
the necessity of imparting education
in mother tongue and regional
languages.”” (504)

That at the end of the motion, the
following be added, namely:—

*“but regret that there is no mention of
taking effective steps to stop inhuman
atrocities being perpetrated on Hari-
jans.”  (505)

That at the end of the motion, the
following be added, namely:—

“but regret that no emphasis has been
laid on the necessity of good neigh-
bourly relations with China and
Pakistan,™  (506)

That at the end of the motion, the
following be added, namely;—

‘“‘but regret that there is no mention of
the necessity for taking an initiative
for solving the disputes with China."
(507)

That at the end of the motion, the
following be added, namely:—

“‘but regret that there is no mention of
following the policy of according
recognition to  East Germany,"
(508)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention of
starting and increasing trade with
North Viet Nam, North Korea and
Cuba.” (509)

~ Thatat the end of the motion, the
following be added, namely:—

“but regret that there is no mention,
of stopping the import of foodgrains
under P.L. 480." (510)

That at the end of the motion, the
following be added, namely;:—
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““‘but regret that there is no mention of
checking American infiltration into
the Indian universities."” (511)

That at the end of the motion, the
following be added, namely:—

“but regret thit there is no mention of
the need to expel the American Peace
Corps from the country.” (512)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention of
finding out a solution to the drink-
ing water problem.” (513)

That at the end of the motion, the
following be added, namely:—

““but regret that there is no mention of
the necessity of ending the imprison-
ment of the non-gazetted employees
of Jammu and Kashmir Government
and of releasing them.” (514)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention of
acceding to the demand of the re-
moval of the Governor of West
Bengal.”  (515)

That at the end of the motion, the
following be added, namely:—

“*‘but regret that there is no mention of
acceding to the just demands of the
electricity workers.of Bihar and thus
ending their State-wide  strike.”
(516)

That at the end of the motion, the
following be added, namecly:—

““but regret that there is no reference to
entrust the administration of the
Patna city to the residents by hold-
ing elections to the Patna Corpora-
tion soon.” (517)

That at the end of the motion, the
following . be added, namely:—

“but regret that there is no mention of
the need to support the four-point

proposals of the North Viet Nam
Government for the solution of Viet
Nam problem.” (518)

That at the end of the motion, the
following be added, namely:—

“‘but regret that there is no mention of
the necessity of special financial aid
to Bihar Uttar Pradesh and other
backward States.” (519)

That at the end of the motion, the
following be added, namely:—

“‘but regret that there is no mention of
the necessity of hundred per cent
grant being given by Government for
improvement in the slums of Patna
city and other big cities.”" (520)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention
of the necessity of construction of
a bridge over Ganga river.”" (521)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention of
the need for extension of industries
in Bihar and setting up of factories
particularly in North Bihar." (522)

That at the end of the motion, the
following be added, namely: —

“*but regret that there is no mention of
improving the miscrable economic
condition of the colliery labourers of
Bihar.” (523)

That at the end of the motion, the

following be added, namely:—

“but regret that there is no mention of
any concrete steps for emsuring the
imp'ementation of the recommenda-
tions of various Wage Boards." (524)

That at the end of the motion, l!-\e
following be added, namely/—

“but regret that there is no mention of
the reinstatement of the suspended
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employses of sthe Potts .and Tele-
graphs Department of Bikar.” {525)

That at the end of the motion the
fidllowing “be adied, -namely: —

“but regret that the Address contains
no steps to root.out the bribemy and
corruption -rampant :in-our mational
life." «(526)

That at the end of the motion, the
ddllowing.be added, mamely:— )

““but regret that in the Address there
ids:no meention of constituting 4 thigh-
PoweT committee to engquire into  the
wchurges of corruption 'against the
.Ministers and high officials.’” .(527)

That at the end of the motion, the
following be added, namely:—

‘“but regret that in the Address there
*is'no-mention of any -¢ffective -steps
‘to ‘chetk eviction -of farmers from
‘their land." (528)

That at the end .of the motiom, the
following be added, mamely:—

““but ‘vegoet that in the Address there
1§smo mention to abolish land. revenue
.en uneconomic -cultivation.' (529)

That at the end of the motion, the
-following be added, namely:—

*‘but regret that in the Address there is
no mention ‘to introduce -slab-rates
of income-tax after -dbdlithing land
revenue system.” (530)

That at the end of the motion, the
rfollowing be atided, mamely:—

“‘but regret that in the Address there
ismo -meation of vedueing the rates
of wectricityfor irrigation."” :(531)

That :at :the .emd ‘of ‘the motion, the
following be added, namely:—

“but regret (hat in the Address -thereis
no mention of any concrete steps to
‘snfeguard the: imterosts “of - the*wminori-
‘Hee."” ((532)
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That at stheeendwf ‘the 'motion, 'the
following be wdded, mamely: —

“but regret that in the Address there
ds'no ‘mention of giving @ respect-
able place to Lirdu Uenguage.” -(533)

That at the end of tthe ‘motion, the
following be atided, namely:—

“but regret that in the Address there
is-no-mention .of giving full rights to
Urdu speaking people (to submit
applications in the Courts in Urdu
-and ‘to:stully Urdu in schaols.” {(534)

That -at the end of ‘the motion, the
following be added namely:—

“‘but regret that in ‘the Address ‘mo
mention has been made of writing
‘the mames of the Railway Btations in
'Urlu-and of the -printing 'of ‘Ration
Cartls ant étectoral 'rolls m Urdu."
(539)

That at the end of the motion, the
Hollowing'be added, namely:—

“but regret that in the Address there is
‘no mention of any steps to Bevelop
all other ‘languages of the country
alongwith- Hndi.™ (536)

That at the end of the motion, the
following be added, namély:—

“but regret that in the . Address there is
no mention of apy proper and legal
steps to protect the land of the
tribal people."” (537)

That at the end of the motion, the
Jfollowing be added, namely:—

“but regret that in the Address there is
.o .mention of abolishing for.ever
sgricultural indebtedness.” (538)

That at «the cemnd +of ‘the motien, the
following be added, namely:—

“‘bert pegretithat-in the Address thare is
no meationof taking w8y comcieie
steps (o root out casteism, communal-
ism, provineialsm und parochieiism
-in/the.country.” - (539)
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That at the end :of the ‘motion,:the
:followingbe uiiided namely:—

““‘but pagret that in-the -Address thereiis
mo mention of -bringing dbout parity
sin:therprices iof ‘the agricultural and
industrial goods." (540)

That at ithe =od :of :the .motion, the
following ‘be added, mamely:—

“*but regret that in'the Address sthereis
no 'mention .of the need to imake
special allocations for:the spread of
eduration.' (541)

Thit :at ‘the end of :the motion, the
ifollowing be added, pamely:—

“‘but regret that in the Address no
emphasis has been laid on the neces-
ity of increasing the “paysscales of
theiteachers of schools and .colisges
and on bringing: akout ‘uniformity in
them.” (542)

That at the end of the motion, the
following be added, namely:—

“*but regret that in the Address emphasis
‘has mot been Hkid on the mecessity
of implementing ‘the ‘recommenda-
-tions- of Kothari Commission throaggh-
out the :country.”” (543)

‘8HRI1 RANGA :'1'beg to move :

That at ‘the end of the metion, the
followirg be added, namely:—

“*but:regret the failure of th: Govern-
wmeat to proteet the lives, .persons
‘and property of citizens.” (344)

That at ‘the ‘end of the motion, :the
'fdllowing b added, namely:—

“but regret the failure of:the .Gowem-
medt to discontinue ‘ policies: calodlat-
ed ‘t0 ‘promote pational 'dsintegra-
‘tion." (845)

That at ‘the end ofithe motion, 'the
‘following be added, mamely:—

““sut:regret'tee “falture df 'the' Govem.
‘ment 'to wbolish food zones wnd
‘Tationing.” (846)

That at the «and .of the motion, the
following be added, mamejy:—

““but regret the "fallure of the Govern-
ment to  sanction -the ‘Tertiliser
‘project at Mithapor ‘in Gujarat and
at the Taldher 'Industrial ‘Complex

+  in Orissa.” (547)

That at the end -of the mmtion, the

following .be added, namely:—

““*but regret the failure.of the Govern-
.ment to develop the petro-chemical
complex in Gujarat and ‘the oil
resources of the Gulf of Cambay."
(548)

That at the end of the motion, the

‘following'be added, Mamely:—

“but-regret the failurc-of ‘'t ‘Govern-
ment to develop the Mangalore Port
in Mysore and to construct the
Tdlcher-Mimalgath Railway line for
the e¢ffective ‘development wof ithe
hinterland of the Paradeep Port in
{Orissa." (549)

That at the :end -of 'the -motion, the
following bec added,: mamely:—

“tbut regret tiee failuce of .the -Govern-
ment to remove: excessive tax.burdens
on the textile industry and to tackle
effectively the .problems of ‘silk
textile -mills, rhand<4doom weavers.”
(550)

That at the end of the .motion, the
following be added, namely:—

“but regret the failure df the Govern-
.ment tp .stop further infructuous
expenditure on the '‘Bokaro “Steel
Project.” (551)

That at the end of the motion, the

-following be.adtied, namely:—

“bat- regret: the: fallure-of the Govem-
.mmeat to melktle'the problems: of relief
;arkd rehabilitation in the Imdo-
‘Pdkisan workler Zomesrof Rujastiean
:and to “baildun effeetive ‘system "6f
“order rosds 'there ‘and 'in Kuteh,
Tripera sd Manlpur.” (352)
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That at the end of the motion, the
following be added, namely:—

“‘but regret the failure of the Govern-
ment to settle the Narbada Basin
River dispute between Madhya
Pradesh and Gujarat."" (553)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to settle the Krishna Godavary
water dispute  between Andhra
Pradesh, Mysore and Maharashtra.™
(554)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment 1o settle the boundary dispute
between Maharashtra and Mysore.”
(555)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to remove or transfer the
Minister for Industrial Development,
Company Affairs and Internal Trade,
Shri Fakhruddin Ali Ahmed, the
principal obstacle to rapid develop-
ment of industries in all regions of
the country,”™ (556)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the Govern-
ment to ensure the effective defence
of India by a system of regional
collective security in South East
Asia.” (557)

MR. CHAIRMAN : The amendments
are also b:fore the House,

15 Hrs,

SHRI RANGA (Srikakulam): 1 am
very glad, Mr. Chairman, that you are
in the Chair as you are generally in the
meetings of your party held in the Central
Hall. We .were together also in the
.national movement and in the Congress
Party for so many years. There-
. fore I was “not surprised when you got
angry with us the .other day when you

* the Prime Minister.
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rose in your seat to make a speech
because we were not chivalrous enough
towards the Prime Minister. I am glad Shri
Dasaratharama Reddy has made a special
appeal to the House that the House,
irrespective of party and psrsonal differen-
ces, should show some courtesy to our
Prime Minister, specially because she
happens to be a woman. We are second
to none in showing chivalry., I am
second to none, I can tell you, in my
affection for Indiraji. There was a time
when she was a young woman, a young
girl, T used to visit their house and, like
all others, used to bless her also.

SHRI S. KANDAPPAN (Mettur) :
She was the leader of the monkey brigade
at that time,

SHRI RANGA : But now, as things
are, she happens to be the Prime Minister
and | have to discharge my duty as she
has to discharge her duties.

sitmat sydtwreE (FTA): WIA-
& wfgwrd o7 v #Y FTE frmar
gFar g |

SHRI RANGA: What is the position
today in our country? My hon, friend,
the Prime Minister was asking for the
co-operation of all parties in the discharge
of her duties. But then there is a way
of asking for co-operation and obtaining
it. She has not bzen following just the
right line, the right policy and programme.
in order to cnsure that co-operation.

Some time ago she wanted us to co-
operate with her on the question of
national integration also. We gave her
our advice, It is not enough to have at
the head of the Integration Council merely
You know mnow the
limitation and disabilities of the Prime
Minister. - That is why they ask for all
this co-operation. 1 do not blame them.
But knowing those limitations and having
seen also the results of those limitations
in all these terrible things that have been
happening in different parts of the country,
they should have heeded the advice that
we had thought it fit to tender to her.
We suggested that a man like Radha-

_krishpan, Rajaji or Jayaprakah Narayan

should bz invited to 'be the head of the



32| President's Address (M) PHALGUNA 1, 1890 (SAKA) President's Address (M) 322

National Integration Council. Certuinly,
the Prime Minister should bs there as
their right-hand person to give all the
support that she could just as we would
have to give our support too. We thought
that that kind of 2 council would make
a bateer appeal to all sections of people
in this country and all political parties.
But, unfortunately, wisdom when it is
preferred from the Opposition does rot
appear attractive to the Prime Minister or
her advisers,

Now again she asks for our co-opera-
tion. Long befors th: mid-term elections
cam: to pass, we told—th: Government,
the Prim: Minister and everybody in the
Congress, people from all platforms—that
it wou'd not bz possible for any on: party
to get a clear majority, an effictive and
reliable majority, in any of the States;
therefore, it wou!d b: their duty to think
in terms of forming coalition governments.
So far as we ar: concerncd, from our
party platform we said—I off:red it taking
courage in both my hands bzcause I had
not consulted my party at that stage—have
an all inclusive democratic coalition,
Did they heed our advice? They w:nt
about singing the hymns of stable Govern-
ment.

My hon. friend, the Home Minister,
yesterday, was taking pride of the fact—he
got a lot of encomiums from quite a
numbzr of papers this morning—saying,
“*We have achicved ome great thing. We
have remained in power for 22 years
whereas these unforiunate S.V.D. people
could not remain in power even for 22
months.” If that is the only qualifica-
tion, if that is ths main qualification, that
they have achieved so far, I cannot con-
gratulate them. How long does the
crow live? Everybody knows what is
said in the Panchrantra. 1 need not go
beyond that. [Is that the qualification?
They should be ashamed of saying that,
remaining in & respomsible position, as
they do from the Treasury Benches, and
that too the Home Minister to proffer
that kind of a serious argument. If that
is the way in which this country is to be
appealed to by the Treasury Benches, I
caanot very well say that the country
would be wrong and has bs=en wrong in
twraing its back upon them.

~ Sir, they deplore all this violence. They
want everybody's cooperation and they
are 50 unhappy about it. They want to
go on explaining all sorts of things. The
Home Minister was saying yesterday that
the Maharashtra Ministry allowed itself
to bz dectived by mere appearances in the
beginning and, therefore, they did not
anticipate the seriousness of the trouble
that had overtaken Bombay city. What
is the du'y of the Government then?
Why do they have the C.B.I.? Why do
they have the Intellig:nce Dzpartment?
Why do they have all their agents and
so many of these people who go about
taking notes of the speechss that we
make, th: words that we utter, and also
our movements? Is it not to fore-warn
themselves, to equip themselves, to in-
form themselves, about what is happening
and what is likely to happen and then
get ready to meet the situation? They
failed to meet thy situation not only in
Bombay but also in our State of Andhra
Pradesh.

Here is our Chief Minister—h: was
kind enough to write to a large numbor
of us, including myself, and possib'y you
may have received it also—who says:

“In fact, in the past 12 years, the
prople of Andhra Pradesh have not
only contributed cffectively for the
development of economy but also
worked for the promotion of under-
standing and unity between the two

regions,”*

Now, the Home Minister, yesterday, and
the Prime Minister today and our other
friends also, have all admitted that Telan-
gena had come te bz niglected. Why
was Telengana neglected? Not because
there was no warning. Telengana, at that
time, took time by its forelock and
insisted upon some protection 1o b: given
to them, some safeguards to be incorporat-
ed in the Constitution. Because the
Government could mot incorporate them
in the Constitution they passed a separate
law according to which a Commiitee
came to be established there on which all
parties were representcd.  All the parties
in Telengana were there.

At the same time, we must also realise
onc thing. The Opposition Members cannot
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s0 casily come to possess all the facts as ea-
sily as the Government. The Government
knew it and it was their duty to investigate
and to find out, every six months what
was the position, how many of those posts
which had to be reserved for Telengana
were being actually given over to them and
how much of mon2y was being spznt for
their protection and for their dsvelopment.
They failed in their duly in a criminal
manner. And for how many years?
They have failed in their duty all these
years. Suddenly, now they say, “We
did not know that was going to happen.”
It came upon them as a surprise. When
the people there, for whatever reason,
through whosoever’s initiative and in-
fluence, mischievous or wise or whatever
it may be, exerted themselves, demanded
satisfaction, what did the Government
do? They sent for the leaders of all the
Opposition  parties, sat together and
within two days, they were able to see
how many thousand of jobs which
should have gone to Telengana had
not gone to them and were, on the othar
hand, given over to others and how
many of the officers had to be removed.
Th'y should b: sent over to Andhra, the
erstwhile Andhra, at a cost of Rs. 14
crores per annum. Il th:re wore to be
no jobs, no work at all, for them, it does
not matter; th2y would be provided
with salaries, with allowances and every-
thing, but th:y would b: kept there in
anticipation of some work to be provided
only in Andhra area. So far as Telengana
is concernzd, the hospitals had to be
denuded of doctors and nurses—even male
nurses; schools had to be denuded of
their teachers. All these places are not
to be filled in at all. Why? Because
they do not want the erstwhile Andhra-
walas here. There these Andhras are not
needed because there are no jobs for them.
This is the wasteful manner, the irres-
ponsible manner, in which both this
Government here as well as that Govern-
ment have failed. My hon. friend was
telling us ‘After all why do you blame us?
We are only at the Centre.” The Centre
has its responsibilities also to the
States, especially in regard to these
two places:

Shiv Sena is such a dangerous thing, a
mischievous thing. We are unanimous in

saying that it is a fascist organisation, We
have now seen the results, the kind of
results that would flow from that kind of
organisation and the objectives it has had,
It made no secret at all ; it distributed so
much of literature ; we all got it two years
ago or a year ago. We knew what they
wanted to do, how much of mischief. So
many times the Government was also
warned. Why is it that the Government
has not taken any action? My hon. friend,
Mr. Ramamurti, was right this morning
when he said that when the communists
were playing the same kind of mischief,
they were locked up and yet, Shiv Sena
was allowed to go on with its mischief
all this time. Even Naxalbaris are there—
the Left Communists or Marxists of what-
ever they call themselves here—; MNaxal-
bari leaders are free to do all the mischief
that they can and which they are doing in
my own constituency ; they are playing so
much of mischief in the district in which
my constituency finds itself; I warned
them, but they did not care, they would
not yield; they must carry on their blood-
thirsty activities, and they are carrying on.
What is it that this Government has done?
They say that it is the responsibility of the
Andhra Government. How can it be so?
It is the simultansous responsibilty of the
Governm:nt of India as well as of the
Andhra Government and of the Maha-
rashtra Government in these cases. The
Government of India has failed criminally
in its duty. Just because of the cow agi-
tation and because a few thousand people
had the courage 1o come over here upto
our very gate last time, the Prime Minister
was good enough to accept the resignation
of the then Home Minister; the then
Home Minister had the decency, the self-
respect and the sense of responsibility to
offer his resignation. Why is it tbat the
present Home Minister comes here with
all smiles, with all jokes, and speaks in
such an irresponsible manner without,
first of all, placing his resignation in the
hands of the Prime Minister? What is it
that the Prime Minister has been doing
without demanding his resignation? There
was my friend, Shri Asoka Mehta; some-
where in Czechoslovakia all those horrors
were perpetrated, not by this Government
but by another Government, the Commu-
nist Government, and he had the decency
to offer his resignation because this
Government did not have the humanily,
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self-respect and moral stature to pro‘est
against the actions of Soviet Russia: And
what a Home Minister we have! The
Prime Minister is very proud of him.
They are welcome to their pride, but I am
sure their pride will come to be humbled.
People are not  going to be fooled all the
time nor are they going to te fooled
every time. They say, ‘We will come to
the results of elections’. What are these
results? My party has not fared well
We knew it. We did not claim at any
time that we were going to get a majority.
The other parties certain'y made their
claims; they are justified in their claims to
some extent, to this extent that, cumula-
tively, they have prevented the Congress
from getting the majority. That itself is
an achievement in the causc of democracy
bscause these pcople are too arrogant,
drunk with power, and, thercfore, they
have become completely irresponsible.

The other day, more than forty pcople
were allowed to kill themselves in the
train accident. If a man says that he is
going to kill himself, according to the
criminal law it is a crime and the pcrson
can bz handed over to the police and h=
can be hauled up before the court, But
here were more than forty people. The sta-
tion master and everybody else must have
known and everybody else there should also
have known that the train was going to
move and quite a large number of them
were going to bz Killed, and yet they allo-
wed the train to move. It was suggested
that if the train had not been allowed to
move the officers might have been lynch-d.
Some paper had the wisdom to suggest
that they could have waited until another
train had been brought in and carriages
were provided afterwards, and so all these
people could have been accommodated in
them and these lives could have been
saved. Why were they allowed to die in
that manner?

Only this morning, one of my friends
was suggesting that I should pay my tri-
bute to that young man there in Czscho-
slovakia who had immolated himselfl in
order to protest against the Soviet dictator-
ship and Soviet domination over that
country in such an imperialistic manner.
I pay my tribu‘e. That is how our hearts
are burning in this country about one man

and for freedom. Here were more than
forty people who were allowed to die, and
this Governmant does not even have a
word of sympathy of sorrow or regret or

apoiogy.

The burdcn of the song that our Prims
Minister has sung this morning is that it
is everybody's responsibility. If it is
everybody's responsibility, why should
she be the Prime Minister for this party?
Let her be the Prime Minister of a
national Government. Let her be the
Prime Minister of all-talents-Government,
as my lcader Rajaji has becn suggesting.
Let her be the Prime Minister of all the
parties in this country, and as I would like
to add, of only the democratic parties.
But, no, she must enjoy this luxury not-
withstanding the fact that her party had
faced discredit not once but twice, once
in 1967 and again now. On both the
occasions, the people have rejected them
in :0 many places. Yet, she wan's to
continue to be the Prime Minister. And
She wants us to share hzr responsibility,
and then share the blam: also for all the
horrors that are going on. No, we are
not prepared to share this kind of respon-
sibility. This is a vicarious responsibility;
and this is a dangerous responsibility. We
cannot afford to share this kind of
responsibility along with her and her party
while those propls have got the monopoly
of doing everything in the wrong way and
going the wrong way also.

Let us now take agriculture. My hon.
fricnd Shri N. Dandsker has already
made som: very relevant remarks.
1 would only aid one or two more.
Lack of irrigation and flood control
measures has strongly affezted development
in the country. Government say that they
are doing so much but they are not doing
enough. [ have bren pleading for a
very long time for the establishment at a
national level of an all-India flood, famine
and other national calamilies insurance
fund with Rs. 100 crores as contribution
from the C:ntre and with some corres-
ponding contribution from the States so
that with that fund we would bz in a
position to offer protection and support to
all those arcas and all those people who
happen to suffer from these national cala-
mities from time to time,
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My hon. friend Shri Dasaratha Rama
Reddy was finding some satisfaction in the
fact that we had had a very good crop. It
is true that we have had a very good crop.
But we could have had 50 per cent more
production if only we had had proper
flood protection measures, if we had deve-
loped our irrigation to a larger extent, if
we had utilised all the irrigation potential
which we had already provided ourselves
with at such heavy cost, and if we had
settled the river water disputes.

Why is it that the Narmada dispute has
not been settled? It is not because we
do not have the expert's decisions. Mr
Khosla was an impartial man, an excellent
engineer and an eminent administrator
and he had given his decision. He was
asked to go into the matter and he went
into it and gave his decision. But here is
this Government with no legs to stand upon
and which has not got the strength,
moral or material or political to enforce
this decision. If this Government is
not able to do it, then let it set up
another tribunal under the Act. Why
docs it not do it? Gujarat is crying.
The kisans of Gujarat are highly educat-
ed people, and encrgetic people and
enterprising pcople,they are crying for more
and more water. While they are crying
on the one hand, on the other we find
that Surat and other citics are being
flooded whenever the Narmada becomes
very angry. Should not something be
done in this regard? I do not think
that this Government is capable of doing
anything.

Take again the Godavari and Krishna
water dispute. What is the present point
of difference? The Maharashtrians and
Mysorens want only one tribunal while
the Andhras want two tribunals through
their Government. 1 do not know the
niceties about this thing and what mis-
chief there is if it is only one tribunal and
what it means if there are two tri-
bunals. Now, the Prime Minister is
expected to give her verdict. 1 do not
know whether she is competent enough
to give a verdict in regard to such technial
things. Even if she is competent to do so,
why should she delay the matter? Why
should she take months and years? Four
years ago, this should Ihnve been settled.
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If there had been a decision in time,
it would have been possible for Dr. K. L.
Rao and the Andhra Government to
instal the crest gates in a period of six
months or onc year. But criminally they
have delayed it. Who is responsible for
all this?

Then, there is the question of prices
also. But bzfore I come to that, I
would like to say a word about the zonal
controls. Why should there be these
zonal controls? One of our friends was
saying that there were controls on move-
ment from State to State, but I may point
out that in my State there is even control on
district to district movement. So many of
the MLAs of my parly have been demanding
that for God's sake, these district-to-district
controls should be removed. But, no,
Shri Brahmananada Reddy would not
remove them because it would not suit the
pockets of the tahsildars and the check-
post masters or of th: other paraphernalia
and of course all those people and politi-
cal interests who are brchind all this.
Is it not time that these zonal controls
go? FEven the AICC had recommended
that the zones should go, but they per-
suaded the AICC not to go on record in
that respect but said that they would
anyhow do it. But then they deceived
the AICC also and they deceived them-
selves. What a capacity Indiraji’s party
has got to deceive itself.

In regard to remunerative prices, the
President has talked about it as others also
have talked about it. But there are no
remuncrative prices today. My hon.
friend Shri Dasaratha Rama Reddy
ought to know the correct position,
because he is an agriculturist, a good and
a big agriculturist. Remunerative prices
should not be the same as the procurement
prices. Remunerative prices should be
what is now prevalent in the bazar which
are much higher than the procurement
prices. We want the procurememt prices
to be fixed, no doubt, but we do want the
procurement prices to be the remunera-
tive prices. The Food Corpomtion
should enter the market and compete with
ordinary pecople in purchasing as much
grain as it wants. If they want to build
a buffer stock, by all means let them do
50, but they should purchase the grains



329 President’s Address (M) PHALQUNA 1, 1890 (SAKA) President’s Address (M) 330

in the open market in competition
with others, Please do not think that
this Ranga has suddenly sold himsell
away to this ideology of frez enterprise.
No. The peasants are the biggest votari-
es of freedom. If anybody is opposed to,
1 used to oppose him because he was
opposed to the peasants and their free-
dom. Even in those days when he in-
herited this Govenment from the
British, he inherited controls also and
hugged them like a fish takes to water,
It needed so much pleading from me and
from Gandhiji and so many others also to
make him give them up. 1 also persuaded
Gandhiji to use his great influence with
the very powerful man, Jawaharlal Nehru,
Even then he would not yield, because
he had got into power, and once he got
the bit into his month, he would not even
care for Gandhiji and Gandhiji had to
threaten him with a hunger strike to g:t
him remove conmtrols at that time. But
afterwards, he came back with the con-
trols from which we are still suffcring,
and which Indiraji has inherited; she has
inherited not only the Prime Ministership
but also this blight of controls.

We want these controls lo go. We
want these controls to go not only in
agriculture but also in industry. We have
made suggestions in this regard. My
leadsr, Rajaji, after having been in charge
of the Ministry of Commerce and Industry
here had said that if there be need for
a few controls here and there, for giving
a few licemces and quotas, to that extent,
a2 commission should be appointed, a
commission non-political, non-partisan,
quasi-judicial before which all the facts
would be placed. Let their Commerce
Ministry, the Industry Ministry and the
new Ministry, the Ministry of Internatio-
nal Trade, the new a@vatar Dinesh Singh,
place all the facts before the commission
and let the commission decide upon pri~
orities, licences and all that, Why have
they not agreed to this suggestion? My
hon. friend, Shri Nanda, when he was
Home Minister, was inclined to agree to
it. But the Secretaries would not allow
him to implement it. He had asked for a
schemme also. My friend, Shri Dandeker,
who is an expert in these matters, sub-
mitted & scheme also. But they simply
dismissed It becawse it did not suit them.
Shri Dendeker was saying the otber day

that the high dignitaries of this Govern-
ment were collecting monsy for the
elections, Where from? From whom?

SHRI VASUDEVAN NAIR (Pcer-
made): The hon. M=mb:r also collects,

SHRI RANGA: We collect, but we
have nothing to offer, and what is more,
we cannot frighten anybody. They can
frighten anybody. The Minister -of In-
dustrial Development—has power over
the management, coercive power, persui-
sive power. That is the reason why Shri
Dandcker’s schem: and Rajaji’s scheme
have not coms to be accepted till now by
this Government,

They have appeointed the Administrative
Reforms Commission, which is going on
like this Government. The Government
have remained for 22 y:ars, and God
alone knows how many years this Com-
mission will go on producing report afler
report.  In one of their reports, they said
that the Prime Minister ought not to be
the Chairman of the Planning Commission.
But what was the Primc Minister's reac-
tion to it? She called some of us for our
views. 1 do not know what others have
said, but 1 told her that she was not com-
petent enough to be its Chairman and
it would be wise for her not to be its
Chairman. But she said ‘So many people
are asking me to be there bzcause as
Prime Minister. 1 might be able to push
through their activity a little more cffec-
tively’ and so on. I said ‘Yes, they would
only like to please you' They would do
the same with anybody. If I were Prime
Minister, they would say the same thing
to me and would like to please me,
This is the manner in which the Govemn-
ment have been accepting the

_ dations of the ARC,

Shri B. R. Sen, who was one of the
seniormost  Secretaries here, who was
Secretary of the Food Ministry
here, and who became later Director
General of FAO, unanimously elected for 9
years, one of our most respected Indians,
who wes considered to be an expert from
their point of view, said the other day
that the Planning Commission should not
have any Minister on it, it should be a
complately independent and advisory body.
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That is exactly what my hon. friend,
Shri Masani, has been advising Govern-
ment as well as our party all these years.
He had gone to France and studicd the
manner in which they have appointcd
a planning - machinery there. He told us
the 'details about that and suggested that
with some necessary adjustments, we
could have the same type of planning
machinery here. We put that suggestion
to Governmcnt. We did not keep it as
a kind of monoply or secret nursing it
until we would be able to come to
power and then fling it as a surprisc.
We wanted to co-operale with Govern-
ment by offering constructive criticism
as well as useful suggestions.

But this Government is stone deaf to
suggestions that come from outside and
even from its own members. Mrs, Gandhi
was mentioning corruption in her reply
this morning, But what is it they have
done to ecradicate corruption? The
Chairman of the Administrative Reforms
Commission, Mr. Hanumanthaiya made
repeated charges that we had raiscd here
against no less a person than the President
of the Congress. It does not please me
to refer to this matter; he happens to be
one of my best friends just as you are and
all of us worked together for many years
but we have to discharge our responsibili-
ty to the public. He was then the Chief
Minister of Mysore. What did he do?
He did something which we do not know.
Charges were framed and they were placed
bzfore the Prime Minister as well as the
President.  Was anything donc about it?

MR. CHAIRMAN: 1 am not inter-
rupting you but I request you to confine
year 1emarks to persons here. You should
not bring in pcrsons who arc not here to
defcnd themselves. That is my request.
You are rclevant in your speech while
dealing with the Presidint’s Address and
any criticism is valid, I agree.

SHRI RANGA: When Mr. Hanuman-
thaiya, Chairman of the Administrative
Reforms Commission wanted them to look
into these charges, what was the attitude
displayed by his party? Did they deal
with him honestly, honourably and res-
pectfully, as he deserved, holding the
position he did at their own mercy and

" because of their own favours? No. Here

is the touch-stone, and it is -enough to
prove that this Government has not got
the fervour of resentment against corrup-
tion and the love and passion for integri-
ty. Itis not altogether dead yet. They
were good enough to kick out four of
their men including some chief ministers
from candidature in Bihar. Itis good;
but it is not enough. That only shows
that they harboured so many such people
and for such a long time and at the time
of elections they were afraid of placing
these four people b:fore the public and
they felt that they bztter be kept in
their sccret wardrobs. It is not the right
approach; it only shows that the Govern-
ment is lacking in moral fervour.

SHRI PILOO MODY: They gave
tickets to their wives.

SHRI RANGA: My hon, friend Mr.
Dandekar warnsd the Government the
other day against imposing agricultural
income-tax., I reiterate that warning.
It would b: very dangerous and very
bad. Thank God, it happens to be in
the State List and the State Chief Minis-
ters can b: expacted to exercise a little
higher scnse of responsibility than this
Government. What about the excise
duties? Very soon the Budget is to come,
So many papers have been saying that so
many more taxes are in the offing. I
warn the Prime Minister as well as her
colleague not to raise the excise duties
any more and if they have any feeling
for the suffering people, they should
reduce it at least by 25 per cent, if not
by 33 1/3 per cecnt as suggested, year
after year at the budget time by my friend
Mr. Masani. Itis high time that they
were reduced. Mr. Collin Clark, one of
the internationally well known economists
has said that within a few years, the share
of the central excise in the total tax re-
venues had gone up by more than ten per
cent, from 65 to 75 per cent. Is it reason-
able? Can they place their hands on
their hearts and say to themselves that
they are doing a good turn to the masses
by the continuous rise in the excise duties
and asking the people to go on bearing
there burdens? There was a cartoon this
morning about the Railway Minister say-
ing: 1 am not raising any more fares and
freights. But what about the riso that
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his precessor had made during the last
year, the year before last, and the year
before that and a short time ago the ten
per cent increase in the freight rates. We
do not know what other babies the
D:puty Prime Minister has got up his
sleeve. Whatever they may bs, they are
sure to be ugly; they are sure to be
troublesome and suicidal, suicidal for
the masses and suicidal, I hopz some
day it will turn out to bz, to the Congress
party also.

In conclusion, I am glad my hon. friend
Shrimati Sushila Rohatgi has bzen asked
to move this Motion of Thanks. For
what reason? Because she has not yet
been swallowed up by this octopus of this
Ministry. She comes from a heroic
family with which my ties are very strong.

MR CHAIRMAN: Please deal with
her arguments.

SHRI RANGA: Let me piy a compli-
ment to her. On her side, she has made
a good speech also today. On hearing
her speech, I felt happy that she is not
in the Ministry, because, I do not want
good people, competent people, to be
swallowed up by this Congress Ministry
which is capable of destroying every
talent and every tremor of social con-
science.

Sir, I cannot congratulate the Prime
Minister on the results of the elections,
on her election speeches or on the kind of
appeal that she made to the masses at
the time of the elections for a “stable
Ministy.”” I cannot congratulate her
on the manner in which she wants to
tackle these issues, nor can I congratulate
_her on the Chief Ministers of the Cong-
ress side that she has got in various
States, on whose advice sh: is dependent
in :o melancholical a manner. I hope
that as soon as possible she would try
to hearken to the advice that is being
offered by the sagest, the sanest and the
wisest of our statemen in our country.

MR CHAIRMAN: I have to impose
certain restrictions on time. The movers
and the leader of the Opposition have

spoken. [ think for the time being we
will allow 15 minutes for each sp.aker.

o Mfary a@ (FEagT) : G-
afy wgIRa, A weard wAY AL agA o
& gafeqn fpar &, & ga%T gada s@
& fad @er gov g 1 Tregafa & wfa-
Tqq oF A§T waG grar § £F 3w 9%
RQaTE ] F WEqTT 9% 99 §F FgI
AT EFA Y, TR T MIGFQA @ &
Ia%1 fagraasa oY fear 1 awar &1

gATT 34 &Y 9 gag & 47 qfcfeafa
t oud & gaw gg¥ wrEml & W
T 3T weAl F  wARI gAA
WY ITEA AT <Ag FATY §, ITR! AT
gaTT s&q AT Afgn | faAT A,
faar szt i} faar <agi & #1E §19
3% T AN I FHaT | WETHT TuT A
ST & 18 ZATT 3 9 9% F1
AT STF! UF FEAIT @i 4r ) gafy
& o= &, qUwT 48-49 9T A, FHA H
fwr g A waE F AR & 3T
F7ra sgaearfasr aaral § gA7 Srar
W g, 7T ot w798 ¥ £, W TW 73
g FY FIEAT ¥ A 4V T FAT THY
g owd Awtaw ¥ @ w@w g g,
afe7 g% T A gr A PR fE
wret ot 7 A qedIT gark 2 - i
4l Ia% wAI FHF WK w9 g7
g 97 w@r ¢ | o7 ¥ 38 T vy qw@ar
gag U gy ¥ ¥ W< Fm@r o
qieY St ¥ §A¥ qg gATX AN @
1 wizw @ar qar | % fEedr #y
G H g1 IF AW T gH v
At wr ag A &7 oA@EAr frearg
g ? & wgar wigar § 5ol A
femet 2

st oF Far swwAE WA & @y
"oy @ AT 99 swE ¥ fegart
wurR ®t & fa¥ 20 s vy s
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OF AT AT FATAT O ATAT § | A
20 9T ®¥QA AL FAN, I§ AX FOAA
FY FAX-TTT 50 AE TAX FAX | TH
TOF W H 5w 10w T F yATT Ay
¥ fa¥ us TardTsr 20-30 = 4T 50
AT TYA AMF IATAT WA, g FG B
dfqrar @1 dfer AngE S o=
frgfe & 7% ¥ @Y ¥ 99 999 TR
fork o ®Yer &Tem TAIA &7 O g
oY | o dfeg ot & qmr fF s R ¥
U F @1 ATEY TR AT W AT g
a9 IgM A4 I AT FT WEEIHT
& faar o #gr & «r@l ©oF -
T AGT AAAT IO FY WIS A1 5H
fagfad s irw=mw g &
IAFY AT A, W TH GAY I HAY
¢, Fgar wgar g s 9% foar ¥ &
gg frar a1, T ameg & IFT A
afrswarafge ) ot agfagfa &
a1 ¥ @ ar fex Tegafa waq Y
AT am weas e g A
A &1 TT IFY A A1ET €Y T
TR W & M 99T /AT w7 SO
amA ¥ far &+ 57 sr @ § 3w
UF fgar s |

gOA ey off & g@e wigw! w1 W)
gorfear | g9 @ WH wemEen
IATAT TeW & | HaTd NATa% oAl
Tifgr | @€t wfemE ¥ FwHT aw-
= mfaw gur &1 ¥fwT ®01 o@
gwiaex daw 2 Sfoma @ qwE
el F oAST ¥ JF /war § P gArdr
gfawia qwr ¥ gaAma & et ® 7w
W FY I AT & o 97 sfafeza
fearar | % qsgw dar § W &
daar § fe wiw S §¥ wEAw GER
ox fasyd wrRE s dfamrTam &
M e wr Faw & qeedl a1 o
HYET ¥ qEAT ¥ AITATT ¥ 9T 9T
sfafesy fear a1 | & wgor § fe oy
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T gfasmw @ o o gf et #

. g &Y w78, A AW A N ¥ g

wf §, fe g felt w afasrr e &
¥aw uF a7 Y axe ¥ agwEw ¥ qw-
WTaT & 97 9% ¥ fafesq fipar ar woar
qEna ¥ frarav 1 & adf wrwar fe
W 93T § fear @gem § o wfaam
T & agem o, afes § dfasrr ga
®1 qgeq a1, /X § g% 2 gowga
Efeodi® o st g9 wawiT & g
faed o @ & fF wfasry qar & figft
¥ ¥q9 UF AIFT ¥ agAE & T9L-
wTaT & 9% 9 wfafsza fear war ar,
ag 7o fae § 1 &9 Fareer &
arey € | afFT afs gw gaTaey I
g & av F41 9g fadsy W & @17
g awar g ?

I a%Y ¥ gadt qiw & ag FE
igar g 5 1969 & o fagaw qifew
g, 39% wa f@7dt & arw waay
v awar §, #o el & e wdar
T E §? Y 7T @ g AT wwal
& wa wWr g, 34 fagaw & aayz st
fe gqoft == frdt & 19 7w qwd
g fexIg figas & @9 g@Y uF
daeq At qifea fear a1 et & arry
1 & gmiag At ¥ Q@ WA §
fF 99 §%e ¥ @M FATHAT FW
gvT & sEwr ag o ward | ¥ gwwen
i f5 59 a%e7 & wgEe w1f 517 aff
g7 & WIT Ag weeT W oA Awd A
9T §WT § | SOUGFA WA ® War ¥
aF gwar § | goaew  fadwy ower &
I TE aFAT |

TN wezafy WY 7 owfew
ey o I Y wfr ¥ AUl
Fgar § e ferr owfew nfo &
s Aff 9w awar § 1 dfeT gk
Tgafa @t ¥ W ow wfw N R fw
oWt xdl W T e W A ®
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faq aTwIT ¥ qrg g vt Wiy,
ggam 7 Fww ¥ Ad Wit 3 feq
qERX FAT T FEAIT X | AT T X
st & A9 ¥ oF g9 ¥ ¥ 5gad g
fasvar 5y i 2 Fgx & fw afy x=
T F TNEET FT WA & A AT AT
T § wq §A A Y ;gt qX qOR
a1 faar 3a% gome 1w 29 ¥ woA
arar Al § 1 g NTG AWTH WA
w7 AT § I ww wqar @ faw
aw< fafwer qai & agl #Y afcfeafa
¥ WAAIT MEGAT TJAT Y | TR AN
¥t gfefeafa gama qEf # q@e®
wina A% &, g8 gu favarw €
1 w7 o1 gwar § fe war afuz
FTHTE q4t oY | ag ara de § | &fw
37 dfag goerd & #ivg @ W &
TFigar § f ®ig g F&F qT T
€1 FTHT FAY |

ur fed wa wogafe of & "
 afur gmfa dat & =&
wgAT AEar g fF gare WA @
T I TET A H g | ¥ gAr Fgaw
wEgwR foe sgmgfr wam i
grgrAl a1 Jafa av aw A w9
apdl W A6 TW W H QW FIH
MTAT A g MEra ¥ gEfEe a-
TAT & FIT §A4T a7 faar ar )

frr w1 ®Y wfa & aw
gfez faagtas &1 sm S wqa wr g
wY< I§ 9 ) sav faar srar wrfge
tw gf@Er fagtaa & waa & & ag
HEﬁT‘TEﬂTﬁ.ﬁ; w1y ¥ fr fFa-fex
waren & ag qfen< frgtas s wr &
ww qay ¥aw ox frag v www
orafie ga qwTer & wrx g ol o
ME g qgda S I T A
78t wman | afc frgtoe ¥ fggwi
Ay g, sy figgel | g a,

Tay @ qfea frataw oF wow ol
@ a%ar | W & v ¥ afiqre frar-
o & weT w1 aga wiww gaey § ok
T 9 ot =717 37 #} wramgwar g o

g @ ¥ gt & faw ow
wrr AT W W g | 99 IR F O
oF a@ a1 fewrf & § IE6 wew F
¥ wrod WA @A gt § 1 awt o<
Td 6 fegmae ®1 gwGAG A § 0w
& & FIT OF frare qur gy wav qv |
a8 ¥& g9 91 TEIR ¥ vefaa
ar Feqr’ qx # | 8% IT 971 #]Y
qaraT AT I@ 97 Y TH A 9T
wfay Syfeqa. @1 T@gar g
IR WY TW 9% FY A& | A sEAT
F & T MAT FI@ | IR T
FAEF T H AT sw A 9 §g
FTAMIMAIIG e I@HEE ? q01q
Hogdmafl g, 0% g W
gerera & faafas & g w4 ff 0w
arT wg 79 faad of awr &t ge
I wFT o1

“I could undersitand the Honourable
Member’s feeling that the Shankara-
charya has compared Shudras and
other people, the untouchables. to
lesser animals, to dogs etc. From
this sort of comparison of human
teings that sort of category of
animals, we should know what type
of person he is.”

W TR I FEAE ¢

“As I have said, the way he has expres-
sed his views, really speaking, does
not deserve the high position he
bolds.”

g IR 2@ ¥ ww ww g fear
{1 Y@ gwew § arodts, pfewr
ST GWTAIE A OF qT W Wow W)
99 T el X uIen 9% I g
frugwaecy:
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“Union Home Minister’s Statement in
Parliament against Puri Shankara-
charya is highly objectionable and
denounces intentionally the dignity
of Hindu religious heads and inter-
feres with Hinduism and their reli-
gious practics when so-called secular
Government dare not uttar a word
about activities of other minority
Communities. We therefore vehe-
mently protest against this reported
Statement on behalf of forty crore
Hindus and demand its withdrawal."

TR ot w1 & a3 Wi FEATE )
& gwwar g fr ol s ssew A oY
59 w1 § 3¢ 78 TR A v
THEQATY ST A FAT FET 47 | ITT AIA
fear mar qr f5 ‘o @ W=y w1
FAT & 4 FI7 98 AW TG T4
qHEQATE ST A I K Fgr AT ¢
ogi, afg g@ waud & qEA
AT § WX AEAAF AT E-
TRiE AARMATT q9@T 8,
Qi & F99T g NI gW FH
FTAT § AV IZ AT A H FTRAT
T ATCAT, T dwag A6l 1

it forw Areraw (&) @ wre AfEd
femm Gl FERE, AW A
ECill

oo Mg ara : & 4 72 Wr ¢,
I FET AT |

wry @y T wAT wEAT L0 Y
AR FEEN 7 qg FgI 91 AHAAH
ot 1 9 Fgar g e o, g, gEaET
wix farf wifs qam & ggt &
Wy wopfa § 45 78 997 | 399
M H OwTwrd W FT FAT wEAT
TEw Nt Wiy gT ey | wRE §
weqr ¥ ge5 1221, wraw 1, 9fw 8 ®
I7%T wga e & fF  wroew gaE
# oft, g, gaawm, fart wifc aawr
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afeafaa qad 3@ w7 qEX XA E,
ami & A ot wrgfa = 7 § Ak
I wx AT A E g T AT qUE
Ft arex faeg ama €

TH 9 AFAAG WY 9 T WTAT
1 {5 ggia @i &, wfrat &1 gt
wifs & g@aer fear 8, fasgw Toa
g1 & gfeasi wy, g £ 9 gEa-
a1 ®Y, Fawr @R JH1ET WT
wrwar g et fegel &1 8l mgwi
Y war g | PR oSAN &g W frand
gl a1 fFA dwEd § w3
aafe &t faa®) g0 Inqe sFUAd
FEd §, UF TAIFHE F Are-wdew ggt
93 Iufeas &1 WX Tz A7) AErEE
39 qC ag F¢ 5 98 39 97 & A A
Efraoragqazgu g, & adf ar
@ o Fr oWl s faard e
zasT frara g WAt wEET F FTAT
Tifgr | Fearm ox #1 F ggt Iufeaq
FTWg Fagarg ag @ d O
2@T & T AN F°g &9 AR A fF
IEIT UK THG AT I OF IG FE E,
A IAFY IFT AT A7 Afgw | Ay
ST T Y GEATT TG T 1 IR A
94T Al FY gArIAT F0fgo, ag AW
o7 frdmT &

wadphag s 5 Ay
strgnd) g, s § @ g W1 wfaw
¥ oY grag ¥ w@AT Tigar g afed
HT HF W FE T FET § TN
¥ graey ¥, fgt & awey ¥, 9T
g9 & gEew § oAt fedl 8
amey § a1 K §3r 3Ty A1 w9
femrar wr § W WY femmn § AR
w7 % farar P & a% @ qTA
AT G |

SHRI S. M. BANERJEE (Kanpur):
Sir, I hope you will give an opportunity
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to Shri George Fernandes because he has
bezn wrongly quoted.

it wy fomad ((A) : Wi A =W
awagl 7§ wiwa MR
¥z WY &Y g A A wray 7€) Tifgy
qr | 47 A®CT 4 §AH 9 A 7 &3
WY T gW w1 FW ¢ | AfwT 3T
T AT & qrar g Tifgw

st Wo o wwwt : 7y fawg ar 7
R¥GEC ® ATfa® OAFT & gATAT IFT
TH @I T ISTAT 9T | FIAET wF 7
99 59 A9 H1 IIMAT Al AFMEAAT
FAT GO FT 97 FT GAAT 97 | 7T
Y AT BLAST T AT JYATA { 3
SY A gH AT FY IIAT § | IR
vqr Agf T Nfge ar | w4 13 WA
FITE | Ig W M & fomr &
FA9 &1 IHT UAY I AGF FEAr
qifgr oY faad feamowt @5
i qTfFeaTT & 1§ € 91 WX W
FIATET 9T A IAFT A9 §3 MfaT 9
AEY 41, WgT gHIZ IAFT ATH 4T |

st vy foma : AFTIF ST F R
¥ #9 qgor gaw q@ 91 s sam
Tg weAra A fzar ar ) g we ay &
ag w1 a1 fF ggH o fa=re gwe fed
MY wiae § AT R A A
FE FTAT Fréard g awar ¢
afz g gwwiT arAfa ¢ &t e T
AT T ® uF WeEr wY, gy
oA T e gw wrRT s §,
St % agf s wrfegn a1 w
TE T AR R qIT A aF ¥ AR
¥g a1a wg fad |

wit fere avevaw ;- wwfy agea, &
3 9t ¥, "X wEgMT ST & A,
ardar w3 g fr ¥ wxre & afay &
e W fF It wepfa w1 v g
4

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Mr. Chairman, I rise to
support the Motion of Thanks on the
President’s Address which has also dealt
with various aspscts of economic develop-
ment of the country.

The Opposition has raised certain
points regarding the intemal security of
the country and the results of the mid-
term polls saying that they were an
indication of the failure of the.Congress
Government. One of the -points made
was that the Congress Government at the
Centre has failed to meet the challenge
of regionalism; that is, the Central
Government is responsible for whatever
has happened in the Stale of Andhra or
in Bombay City.

What has happened in Bombay is a
matter of shame and we all condemn
whatever has happened there—the action
taken by Shiv Sena and the suffering of
South Indians. We all share their
feelings. But this is not a matter on
which we should condemn the Central
Government because it is a matter which
is basically concerning the State Govern-
ment,  Again, we have to test the develop-
ment of the country from the broader
aspect and if we look at it from that
point of view we find that the economy
is improving every year. Statistics show
that in 1967-68 food production was
6 million tonnes more than the previous
peak figurc in the year 1964-65. We
find that the new thermal projects which
are coming into being—the latest being at
Bhatinda in Punjab—would increase tre-
mendously the eleciricity capacity of the
country, Similarly, new projects are
coming up in Himachal Pradesh. The
Seul Project would meet practically the
necd of the entire State of Himachal
Pradesh and there would be surplus
electricity for the rest of the country.

Similarly we find that more and more
tubewells and canals are being dug. The
latest advance in this respect is the
example of Punjab where we find that
in the field of irrigation and agricultural
development it has beaten even many
advanced countries.

An aspersion has been cast that in the
mid-term poll the Congress has failed



343 President’s Address (M) FEBRUARY 20, 1960  Presldent’s Address (M) 344

[Shrl Vikram Chand Mahajan]

miserably. It reminds me of a amall
animel which is found in our Siate. It
is found in hilly terrain, It is a small
animal of the size of a frog and it is not
able to face even a small bird;, even a
small bird can terrorize it and finishes it,
but it has a bloated sense of self-importa-
noe, It is called Binda, It sits
on the top of a bamboo tree and
questions whosoever passes near that
tree, **Who are you? What are you doing
here? What do you want from this
place?” So, a little success here and
there in the mid-term poll has given a
bloated scnse of self-importance to some
of the parties and they cannot contain
themselves. They have chosen this as
an opportunity for hitting at the Congress
Government.

My submission is that thcy should be
modest cnough to contain themselves
and to have a balanced view of the whole
thing instead of showing that bloated
sense of selfsimportance as that little,
small-animal has when it sits on the top
of & bamboo tree. A little sense of
balance on their part would not be a
bad virtue for them.

16 Hours

Coming to the external affairs, we find
that there is & sound policy, a sound
basls, which is meeting our economic
needs and the security of the State. There
is all-round strengthening and improving
of our relations with various countries
and the main basis of that is the policy
of non-alignment and co-existence. We
find that more and more countrles in
the world are coming out of the blocs or
the treatles which they had formed or
. the combinations which they had formed.
They are disengaging themselves from
those blocs and coming into the field
of non-alignment. This is the greatest
tribute to our foreign policy. More and
more countries arc following the same
policy. This would help in promotion
of international cooperation and would
bring peace to the tense world.

There are a few other things which 1
want to point out. One of them is about
the cducated unemployment, Our educa-
tional system has certain shortcomings.

One of them is that we are following the
same system of education which was
being followed by the Britishers. Our
universitics are turning out a class of
persons, a class of youngmen, who are not
suitcd to the present needs of the country.
Our universities are tuming out clerks
only. What we need is a new class of
p:ople who can go in for the develop-
ment of agriculture and industry and, for
that purpose, what we need is a change
in the curriculum of education.

In our educational system, we find
that when a youngman comes out of
school or college, what he knows is
very little about the practical aspect of
agriculture and indusiry and what he
secks is a job, preferably in Government
or in some private sector, The educa-
tional sysiem should be agriculture-
oriented and industry-oriented so that
a student or a youngman who comes out
school or college could go in for agri-
culture or industry and not for the " jobs
in public or private sector. Therefore,
what 1 submit is that this aspect of
educational system should be looked
into.

In most of the States, we have free
education and by giving free education,
every year, we are bringing all these
youngmen into the fold of unemployment.
‘That will be very harmful. In the coming
yoars, what we need is re-orientation of
the entire educational system so that all
these youngmen who come out of school
or college do not seck jobs but go in for
independent employments and professions
in industry and agriculture.

Another thing which I want to point out
Is about famines,. droughts and floods.

SHRI DHIRESWAR KALITA
(Gauhati): You do not want them to
seck jobs.

16.05 hours.

[MR. DEPUTY-SPEAKER:
Chair.]

in the

SHRI VIKRAM CHAND MAHAJAN:
The educational system should be so
oriented, the curriculum should be so
planned, that during the time he is getung
«ducation, he is taught the practical side of
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industry and agriculture so that when he
comes out, goes in for those particular pro-
fessions. rather than seek employment in
government.... (Interruption) There is a
vast scope in industry. Our country is
industrially backward. What we need is a
better class of people with managerial
skill, entrepreneurs, who can deve'op
these things. Thereore, I submit that
this should be added in the curriculum of
education.

Coming to droughts and floods, what
I submit is that this is a regular feature
in our country that every second or third
year we have either huge floods in some
States or famines in other State. Last year
we had floods in Bengal and in the south,
and we had famine in Rajasthan. Govern-
ment has, very correctly, come up with a
solution that there should be regular
famine brigades and flood brigades who
will meet the need of that particular
region. What I submit is that these
shou'd be properly organized rco that
whenever there are floods in a particular
area. the warning could be given much
earlier and preventive measures could be
taken at the proper time and not at a late
stage when the floods had done the
damage. Similarly, about famine, one
can easily know earlier that in a parti-
cular region there have been less rains
or that there is a likelihood of famine,
and reliel measures should be taken much
eariier than when the damage has been
done and when very little can be done.
Therefore. I submit that these shou!d be
proper'y organized.

The government is now doing but they
should go a step further and do a little
more, i.e., we should anticipate the
trouble rather than going on for relief
after the damage has been done or the
occurrences have taken place.

There is another aspect which I would
like to touch, and that is, the regional
trouble all over the country. The theory
of regiomalism and linguism has gome too
far; we have given it too long a rope and;
therefore, we now find trouble arising
everywhere. In every State we find that
the people of opbe region are trying to
oust throw out the people belonging to
the other regions. For example, in
Bombay, we find that, though it is a

cosmopolitan city, some bad elements
under the garb of regionalism are trying
to make an issue to throw out the people
be'onging to the other regions, for cxam-
ple, people from the Sou'h or non-Maha-
rashtrians, from Bombay. Similarly, a
trouble has arisen in Andhra, le, a
fight between Telengana and Andhra, I
am not going into this that the people
of Telengana have been left backward or
that they were not given enough or what
they deserved, but what I am submitting
is that such issues have cropped up. When
they are taken in the background of
regionalism and linguism, the persons
who really gain are different from those
for whom the issue was made out. What
I am trying to say is that these issues
should be curbed and those parties or those
anti-social e'sments or political parties
whosoever raised the issue of regionalism
or linguism, should be curbed. That is,
if Shiv Sena is bringing forth the issue of
Marathis and non-Marathis, the best
course would be to ban it. Similarly,
any other party which raises the issue
of regionalism or Hnguism should be
banned. What I submit is that it is time
that we took a strong action against such
parties or elements because once this
particular wave starts in a particular
State, it can have repercussions in other
States.

For example, in Madras there
can be an anti-Kerala movement, in
Bengal, there can be an anti-Madras
movement and in another State, there
can be an anti-Bengali movement. Then
it will be difficult for any polltical pariy
to curb it. Therefore, this is an issve,
on which, as the Home Minister rightly
said yesterday, all political parties should
combine and curb these evils of regional.
ism, linguism, communalism and casteism.
There can be no two opinions on that.

In conclusion, 1 would say that on the
whole, the Government has dome, and is
doing, sufficient, thought according to
soma, It is not enough. But it is
trying hard for the development of the
country.

ot €0 WYe Wl (WPTYT) : IT-

sTq WErg, weEaf of & wreaw wy
wTR dofroeft & FTw W ¥Y owr AR
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[+t ®o Ao wwwT)

g #iifs frgeht adar @ gw
I AN T A A XF AT Ay
Fifere #Y f5 mfex wwefa o 7 @&
TR F IR &, 9 §g FIATIWF
AWA AEFTE, TG FA L AT TR
# FEIT WIHT oI WEHET FEAT
argar ¢ fe soit wfagare & weama o<
2 fa a1 @t fawr ¥y wge & faafad
# faa-m €t ara AT FH AR a9 A
Fr wf oY, gawrarf fos ga% 78 &)
gafae & wowar § 5 o aegwfa
it guwr wefaga &Y gWwAT A
IR € a1 98 NfF FOIETd I
g9 IEH & TH AW § WIAT IEE(
for® s 7€) ey

TOF FIY-HIY h qio9T 48 AT
& 3T 19 faawae, 1968 : gEaiw
FqTH wrE fox Ag) fvar w8 oo
W IYIEAH WEIRT, TR ARG F 19
FgAT 93T & % 18 mATAT, 1968 Y
#f-geer 7 Saar faar =Yt ag w7
f§ a0 wmadHe wrendy, faas
Awfat em s A 7L § saF aT F
Afrast § s faar s [ 96
A qT g fagr sra | e Al
¥ ¥ae gar @ ALY, Tg WA A Fav
I B HAY oY § faarw g Sy
T, A 7 ag wEaTea fagr or fv o
aw faa® F9T gEIy w9 W@WE AT
fa=giw faw gzarw & feear faar ar
ITh HI F1 qwAET Frar sraam
TqTT HA S F 99 gw Anr faw 7 @
FER N wrEmA faar ofs
1 HfEA 4 sAEdy, 1969 A Ay
#fqdz &1 Saar gor ag W off aF
arg 7E fear T § o O gewg §
|19 I FEAT 9% 5 Wit 9 g9
FERAFAIQ W E v a1 @t g
FIC gFEH qw @ a1 I A
A FT & 7€ ¢, UF A7 AT e

FT | Tregufa W & ATHQ F IwET
fos o 7Y gor & SrafE QT Fa
¢ & sy Fegeefer weA #Y @&
qTAAE TETZEA ¥ FH TG TEY
g

9 FHT AT 10 GATT FTHTY FHITY
"I WY GEFI FT THFL AM @ § qo917
A & MEEA T F AT W 08 HA
® 9rEEd 3 F A W owl qF
IET AT § amy g far mar
o & gafan frza s wngar g
HITH ATHT SAA WAL ST ¥ ar g
v ot & 5 F9 ¥ F7 g 3EAT
RHAT FTGT & oCar FLE ATA gH
00 FY FRT fFT FrE T Af FEw
gaFAT 93r | wiw sfegar fedw
ureTds $IIAT 7 qg waar o foar
g frafz 23 mid aF A% Sger 78
gET A W¥ UHo WHo dA«l & aT
Ode THo Aral & ar wYT WY #7 ,
gW Y@ gTM® FIT UT FWAL g7
qgqr | zafaw & fAdew s@r EEr
g f ag uF Sadr & a7 FUT AAY
S & WrEAEA 9 F7E AGT @ |
1 @ar AgY 1 qEr #YA A e ar,
F1E Fraig FT $q I fEwre a8
2, o= faars aradq F1 §7 7 &,
I RS FT AGE A K WIGH) ;T
fezra & | SoreTer WEwRT, A wIRQ
ar f @ § wemEafy gMa §F oA
2ar fr ogt 280 agedt & gzT W
T T & 128 g7 ¥, agt a7 55 @
T gdy W ar fF o9 sdw ¥
wgt #dw 1 agua a1 Tfed 4,
faadt s w72 W 7T FQ ¥, g
3¢ 7 faar | @y Fraw g s fagre &
FIaA guaw A& W€ | g FO
foqoma & &g & q97E1 43 & T
faer @ & 1| rofad & o wa Y aTw
AT FT wigar g 5 oma i Ay
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(AR RS CRCCEIEEC Il
afg 23 79 a5 IR FETFE o
®moaT arew T faar wwar W)
FOP I TWR AT AAT GAH,
FZw gd g qFar, faasy ard
forRardt T8 F3IFIT 9T ER T

g0 aIF—3F 7@ wE g
¥I15E Frgeefed watadr ®Y #aAr
&7 fear wmgar, gl awr gnf
s, #fFT gEAw & §F #1 qoar-
Azt dFa # Fifow @Y @ ek
7 Fgr 9 @r g 5 sargez Feawifen
A g1l AR g ¥ gF A1
gamr & fao @3 #faw D
Ay | IqeET wERA, § s
wed fAgT & wgar g fy oafz
TIAS & ZF F1 gAAT & forx GAT Y
Fiferw 1 & IqFT gHiET FEH
oY afwal & grr

el AT —gF wHEET T oarg
FgAT gar & 6 97 g¥3w F oy aF
Tregafa ot F1 qreA &, w6 977 A
Teaat wfaw FT wE fF #E tar
frddrr gzen 3R faw oy o @
AT, TA-TH FAIT €I & FATET FAHY
7 3 9 arfE agi I IAFY g AT
wTa | T WYE 9T T@ fedt S &
ared # gearw W9 W & FEw
A& 9T @IEFL Fjo T FET ¥ FgT
Figar g f5, AT FFA@ 9T A T,
#0627 ooaw fafeer 9% &
N gE g g, & sAwr aur 2w
qrgar g —ag At §w g foew fad
greag # ¥ gages safe § | w9 s
NRq H g1 g€ FTRIC T T @
# gy frags 78 Fw@r 250 fesr
wifafas wror ST 92| F aw ¥

graFr AT T g7 Sy wia g

fr foag a@ & @z waddz owmaTgy
®Y wigarg war fawar §, I € fadr

0T o8 ¥ AT ¢ fF gEd daw
36 ar 37 &rw ¥4 &1 @i grw ) gt
o3 fosit wifafos & S=d &1 dgm
AT GTET FHNIE A w0

galr fegroe—wrzrd  FtaT A
frad, famsy gwpe 7 AT 8, ITWT
oY a% agt @ A fwar mar g
agt # TaAT qET ¥ w7 ¥ A fywd
& fa 77, 3% oatfodoa & Y 7
I8 Fg7 {5 w19 gATd grea FY ey
w1 Y 9T JATTY | AT AR T
IARY FE—

If you are not satisfied, leave the job.
9§ EAT §IgT ¥ IO 9T, IA
At & ford o 2w & fambar &1 O
@ qa Fr g @ 5 ow fedlt wifar-
forwr & drad #7 72T TMo T AET
%Y fqer, @z ag &« fAar qr, ar
IR 379 Ty 5 ag ammar 1 s agar
UHIET FY @H FIA, ITH a7 ITH
geart g g5t & | & ¥ro T ARW ¥
frdza o wgar g fF ag W oW
TTHT TH g9 ¥ T AT 9% 9rEEe
37 @rl ®1  fF gt abn et
gAar grit &Y a7 fawaw § fF gk
27z g7 IR & &, 709 v, &
O A9 WEIEA ) aH K K
far darc ) ag & zafed sz @
g fr agad gl & wideT T8 G,
Tagdl #1 widE aE) g, fedr wifa-
39 ¥ dug w1 wEe g, foee
aTer BT EEAN T ¥ HMY
250 wFrfafow Tz & I7% g &
sfegm qidaia § T arr &1 37
dER] ® WA 1 ¥T ERT—HTT A
tq o< faure wifadr | zafer & o7&
fraza s&qr ff g9 AT &Y TR
I gEWA § wifaw &7 )

FEU TEAT—IMA  WEAT, T
gt O afx Tregafa w w W §
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e fezde sre® Ik ¥ 'ﬁg‘ﬂ
fors grar | wrowr wreEE & fr oo oY
fa2eit oy g 3w W, TR IEA Y
g gl o T ¥ Wy Wy g ar
wafoer & oy @, =T w7 fe 5@
WHAEH o ww afi—ow Tu-
e fefora dAH o ggd Ao
fezdg w1 da@ Wax qgy
&%) gE foar a1, afeT gw@w @
awre® fawm Hag ama wié fw
gawl frdgas &7 faar wam &
w9y 1g FgAT weal § & ozEd
graeg ¥ A ot fet T & v §, ¥ e
Dafg i gTfaRtdsgr ror g f
0T TaAdze An ¥q & fay ool
g1 SareT WErEw, ¥ omed gonora
¥ ag qar wigar § 5 o@g foard
feaga mam &1 o oS ¥ SETw
ury §, IT% § uw-2) e AR gfamw
2y » gewy, I} wfuE A,
frga &), femsw w2w & a1 sodfirg
&Y, q-f7 w78 B B FT T YIAY
Axgr e rdq S oy dae 7 £
g ¥ro fam ¥ "R WX wrraw
W OHE #EE A f gHwd )y
Fifrm A o sy 5 owoR 3@
frta & A fezqa 1T & o gAR
egwed &1 A ogdl W ¥ aw
ot | sa ¥ To T WEgE ¥
frdza w7 agar g f5 ag w2
fe- A9 57 7Y £ 2G, T A @ Be
37 aaa foRl & @ 9 =
dger § 9w | ¥ a0 & & qrq sg
wgar g fe ow g AN f F
ar & fegr? whit & gy daw,
dgaw fezdg £ o % S
%0 ¥ wEer W N @E W
FedlT warT WA & aww Twoat
wre v frds ¥ e Emr e
Aumw feeha Tewed, Rew arel
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areta fasft, frgit I & wTEY Tt
®Y AT AATAT, ITH R FwAfew
XY ATET A, WOT ¥ FEE 9X AR
AW W@ &1 AFEA K AT
AT 5 Ao A AF, IAX EEA
HATHT, JEH! @A ® TR hEAT FT |
T8 qTa g wHAIf@ ST AW g | §
AR THTAFIH ITHT A & fAqy A<
gk arfqq s & fayr dac g
fe grzw fafreet & A wFzg &Y
gdg fear war @, Toa oo dw w Y TE
AT TH {2 FY WA F F1 Ffww
Fraf g 3@ 9w F ¥o FF AT
NATZ AEA 92 AG o0 @0 §, ST
g F A Sfww oar g &
s¥rR FTar g fF 310 wra T ArAY
Y A& T@T FT wfEEE HIAA |

IITEA HEIRT, T WA qST W
goT, 9 83 Mfawg qr@ A, A 539 qaT
& g9 QU w7 §, W94 WeW A
AT §EFEG 9T ST & e A
Fgr fs 3N 1T dFOEg ® A §
TG OY oI K § | AT HETEA T
#1§ Y am A wE Y, W gL
¥ wre fog wd & T ¥ wearw
& awar g fF qE 9E 97 T @ w7,
T feg T A sy werAT @ @
A fog ez w1 AR & fad daie
g g 59 W § 9 W@ A fag,
AUE® IeT @ AR @l W
gldl # a=t g AR R F3-
FEA AT @ AT W @ AW Ay
IS AW, @ wa fag W)
qUGE I5T @ ® ;A ® oW
' Tw a1 ®Y ara G w70 5 5w
AT, AT Y | X WK
AW w7 w77 ¥ ¥, wPrw wv ey
®a7 & O @ T FT wwar | § wrelw
w0 fegei ®1 a<w & oF o wgAr
wrger | fF o wroaw v ¥ M
e ot ¥ Rury o wrhew # §, g9
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it ft ® IEE wqrd qE AT
arfgd |

®AGCH Y Tw T sEgAfacw
sam # ifew 87 7F oY, Afew gax
w71 5 SR @ffg mor aw faar’
& 91, WIS W & w6 @,
TERY A1 TR MEX T g A W
fear srram |

g1 fegx qmaEl #, Saremw
wgiTd, qwEAEl ® A wr g
& % fore s ® S0 T #ay frar ?
g oui 7T qrg §, AN IFHT AE X
frerrT Tar 91, I9% TEa@q §, S§
3§ wrar & fore ¢ gEAATAl & FAHL
¥ wreT ater war, forgd w37 Ay
7% IATd AT gHWATAT ®I AT
ddw §, gEwaadr & waq g, W-
afew | gt meEY ufe &1 ger
J4T ¢, T9FT gET " X gET E,
®AT FAAT ITHIRATT FY are Hfwd |
Tarafes 3 ® gy i &, 7@ @ ST
wfw &) 9% o=t gEamrEl Y A &
fodt fasram Tar, w7 *Figw wY AT
@Y A A FAHT FV AV AT FAAT
AT TART K FEAT AT J04AT | TR
THETT § 19 FgAT 93T § fF fEer-
gl & faare g™ g 7 7 W
fear w¥x wqr ot Aty o agafen
¥fer gawr agar ag & fs gaewl w
afead} § W< gESAATT FET WTAQ
T o fergel &t afagi & amwe
fergel Star www ¥, ag dgefey
& 1w gaewTEl B g AT
& w, 3w Tyrwfen A qEwRT T )
¥ growt e § fF FF sewT
T ? gEewtAl st afeaat & o
FEAATT qTATHT AY Al A
s ® 718 9 garar amav § ) frad
15 fraz for® s Qo g sk o
faz fork wide oY frk aYe @ar &

% guewl & 3w o@ifedl ¥ sEAT
sear g 5 asgafe st oY wrea
fear @ g 9 wrer # X F Aw
T @ Y g, SER i § T e
At &Y <t 75 w5y 7€ & | gaAwEl
#T qa" w1 w1 far war g oW
s 93w § 8\ @ argl 9%, wwt
g qrqaa fee 3 fe 9 o &Y
Y F1 i fawar wifge, 3a% art
¥ ORI 47 wgat & 7 wH4T AT A
WYY A7 HreaT-o7 § w1 § R 3¢
ATAT FY qEEY AT Wi | F wgar
fs maz mmowr 3{ wrar & e
G g, ar ag mfax & e g,
wgt wezafa #t o & zfew o @t
araar B gal wAr @ s S,
agt ¢ i mfem m@ram wr g,
mfaxr & TF @ ar @@ &
(sower=)- - @Y o 78 & fF ag mfww
¥ #fzadt w1 guw & WA WOwr
aifos # frgz Y §, v aned
FZNY FTATE @ ag I frar &
guraa &F g g ar fawrT waT
¥ qrFe wraw |y AE v afew
g 78 feevae &7 f& 3 wrer 4t
FueY ghf | gx A ag fewraT S8
T § o gawr wgaw g e fE
arq I wrar &t g Aff wT Ry
§ o uro gasaral & afird ¥ oz
are e ¥ fao wgd & owre s §
fe 35 wrar £ awewt grf, "o gE-
TAEAg Fr Al T K wsga g fE
for s WY gad o F o AT g7
&F TAGT T AT 4T I AT AT,
row Y Az 2, o7 Aramar, ow
31 21 WYX 99 UF YT AT 4497 §,
wq quarar, g% ¥ A &), I
g ¥ w9 A gueAEt o afeqar &
oz afy sgr & fs o 9 wrar'
1 Y oY N A Qv gl &
urt ¥ g s oW g fe 9f
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[#Y qo A@Yo TAAT]

ATET KT T Y Anfgy Wi Ag-
fom Y s ¥ fau gg €9, 59
yraAd dar FEreE R 1 g Ay
aferat da1 & @ § aig A A
o ¥, =g afew FAr A www A,
AR HTo UHo THe Fr mET H
T @O el § I Ty QAr
TEAT | e S R A g wiwdl |
UFAT T AR g WY AR FAifE
g N el #Y A FrAarE A
®UMT | TEWEH @Ed A wre fzan
2R IR OF § w7 7 3g A &
T ¥ dar &Y Tar @ 1 Fqr a9g 2
fe g wafast garaw dar @ @&
glamawg g & o wffwad =7
o W F & gwafaa gt ac
ar Ad A 7 §hifE o ¥ A A
2T AT IF AR H @R G T
FLEHT 1 2H @Y AN A AW H
Wl Far . zafau @ g% W fRg
qaeaT Ay @ qwwrah g aerd
T AT FE F Ag § afew g qwTs
st 81X A & ¢ a9 a5 F9 W
Tawr | ¥ wow gqzar § f 9w ofe-
WT A gE @ arar ane |-
qaw, fret §1Fe, fega dza &F arer
a1 ? IHFT ATH FAT 47 ? IFFT AR
weo fagrd aody A ar, &5 Mfaz
g A 91 afew smEr Aam wegw
gz a1 wr IgAr fagar wEA
AT Vet 31 FfFT I/ w
e § f5 we A3 age #1 TAw
g1 WK ag gaiv gur ar aafem A
FAlT GAT | 57 A1 T a5 § WTIH
sor femrn wgar g 1 ¥® W9 &
"o T @ A § o dF fFogw
ga &, usgafa ot & 9% qanT F A/
58 T8 sgr ) fgaied M A 59
& g0 | KA ¥ g AT T, INF
TR A FW g AW A wr fw A wE
Al ®Y gEAa ¥4 qT A% @ ¥

arqw gt fF 3°F % A g @
fear 1 qga Ao ¥ & oawm fF
wfefecen ey 5 frg a@ ¥ A
FTQHIT I TATE | THIA WTH
Arzg F FIC HAC T § Id A qg
TP TG 9T @ T8 gt § |

weFwT & raq feaar @=i Gear
o foo # oF frgrer 37 =mgar €
sadr I0HE frar o7 | Al T AT
gyrT HA4F Sradr ghEeh #t o
Hifer gvara ® oY, ww wfer 9
gL {4 s Hfow sy foy &
qY | 37 97 Afew & fag o A
aH afeqi s3ff  ATe(TE AW a® SEH
AT ArAA gar ar fF aemw e |
g fs s AE T A W,
Sar A g qfF g/ wqar T a6
fer qx & foar aar. . (swwem). .

T QWA 636 A AR &
dar agl afew wiga 1 dar avar g |

st ®o Hio qANL : HAT FAAT 74T
o &g wmifqum @ fawr & JAar
qg 7 | safan tar ==t A sfaa )
.o o(EEEETA). .

e & ak § oA fafraw =
¥ e THo FAYIT WX o THo
FA1T FY gETHL qfEd @ w5 A fE
zg Mia qedt qTA & fAQ 26 g
FT 3T 91 X 9% A1 7 36 gAR
Fr 91| 3FaX Agd & fF qw qA
g o gur §ft gt o owd AR
I Ay 3% faey @ zEm el
T ¥ & g9 #Al ¥ FTA9T AR
ITA Y QT TAAT FY F4T FAHA &
faq frar a1 ? & gfaoot & aga
Towa s § AR T T I et
Awr-feeqat adf w<T wrgar | Afew
& grwar § ag A @@ & d@ fE
AT 9 g, ¥5 Mfaz 7w F &
®g & fs wuw R A% mwE AT



357 President's Address (M) PHALGUNA 1, 1890 (SAKA) President's Address (M) 358

arg 1 gk dfeah frgfa H w
%y ¥ A fegeam Y ot gi @Y
#rex § & 9gq ¥ AY 98 AT FT IAL
¥ | g qidt S w7 oy O 0 F mow
aw Fgar § {5 aat o s sra fear
g & agt wrAr =g Srfaa ar Iawr
WITAT ggi 9T W1 W@ a1 FiaEr
RA & IrEy fF Ay s S Fat
daren orq | wrT 3%y fafoed dadr
# dar 7g) "wa "y ¥ fefeefow e
¥ A wifs ¥ Y€ oFo do, THo
UHo To 4T UF-TAAT &7 AL | §6-
fad mwc IAET & g fasnt ar
TF Faw § & #0fF T efead
gEa d9 G # 3 oA s ¥
HITHT 9% I I §  FgAT qTgar g
Y WY A oF A gAr a1 AW
wrEd 7 it #fFT g9 fagial w7 g
FAT T ® &1 TH AR T IARN &Y
&< gear g€ 1 & o) ArET aER A
FgAT w1Egar § fF  qTFT gaw a3z
ureTET & ¢ H, AmAq feerw #11
FaLH O UT AIH F F¥ A
YETH 1 Ged FT | FIF TSFET F
Y FArSy fawer &, 999 3, A9 A
fem femm & 2= 3 Fifr 5T fF
FATEPWE

o3 § ¥ oF qr3 T FgAT Tigar
g fr oo< wRa & 2 f3zw Nt
& 7 faar mar s I8 dia ) o7
gAT J3M *Y Hifew &Y o v e
qg I NAW & MEAT q1g9 & qfed
IAT 93T & 79T qigw woT T agt
X IE | A AATH T I A
adt FT AT TR FwgF § 1w
AEAT I wq ITHY @t ¥ g2ar
fHfad | A WA qF @ Fgamr
®®F wAAT qrgw 71 A ger Afad
aY 3% fird Y sng 91 @ Hfad
wgt o< fe sigw maddz § wix gAY
agt o< &ew FAT €Y | av finT farr

RN w0 FWF far 37wy agt o
T3 TATFT W Af o Afe Fgear
F& ITH! AT § gor Ay |
HAM T are a0F & Fg§ AR
TAAT SN GAT & | Fgr wAr ST &
Uiz AT §I & TAC AMFA T AT
& odz W T ¥9 & vae | fazw o
zizT F uAet 7 mroay g faar, wgeq
19 BYT 53 BYT AT, AT4T HAETET
21T 3% 55 7 @i, ¥t gea wT
@ af ... (sawm). ..

I weRI & WA § WA AT E
fF A g7 FUa) F7 F@TT I9TT JAY AT
g A ) & grEr @ wegEre
M A § 5 maX oW & I TR
zaar /a7 faar

SHRI BEDABRATA BARUA (Ka-
liabor). Mr. Deputy-Spzaker, Sir, it
appears that a few speakers from the
oposition have not yet been out of the
dazed condition resulting from their
success in the elections and even in the
discussion on the President’s Address,
which is meant to focus attention on the
vast national problems, they have again
come back to the e'eciions. In a demo-
cracy Congress alone has no right to be
elected in 8 majority. But it would have
been a credit to democracy if the oppo-
sition parties could have given a sub-
stantial pragmatic approach to the clec-
torate at the time of the elections, instead
of combining as they did on practically
no programme. Possibly, because of the
prevailing situation it was not practicable-
to have an opposition party that can
give an alternative programme. Yet,
when we listen to the debate from Pro-
fessor Ranga to the last speaker, Shri
Banerjee, w= do not exactly know what
is being focussed.

On the one hand, Professor Ranga,
arguing from what is called the rightist
angle, would like all controls to go,
including foodstuff conirol. He would
also like Government to listen to those
exper:s on whom he relies upon. So far
as experts are concerned, be it in the field
of economics, politics or other spheres,
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their views are biased by ideological con-
siderations and it is not difficult to get
an expert opinion which will fit in with
one's thinking. Then Shri Banerjee
comes with his argument that because of
unemployment and poverty there should
be a certain amount of control in the
economy. Possibly, to face up to the
difficulties of the situation that we are
in, to take up the very obstinate problems
which need to be solved, we need powers
more drastic than the government would
like to have; possibly, for more action
has to be taken to eliminate corruption;
possibly, it is also necessary to discipline
the economy in a far greater degree than
is being done.

But, then, it is a ques'ion of the direc-
tion which you want to give. It is not
simply a question of criticising a problem
from a particular angle, but of finding
what is the nationally acceptable solution
and what solution should we have for the
variegated problems that we are facing
today. Naturally, all the approaches so
far have been political. Things like
elections or a particular strike have been
given more emphasis. I would request
the hon. Members of the opposition to
give more emphasis to the practical pro-
blems of the people.

16.39 hrs.
[SHRI VASUDEVAN NAIR in the Chair]

Bocause of the absence of such an
approach, all the national parties in the
country are becoming smaller and
smaller.. When they gloat over the
defeat of the Congress, I was sorry for the

retreat of the national parties all along the ~

line. In Uttar Pradesh, for instance, when
organised parties like SSP and Jan Sangh
were pre-occupied with bigger inter-
national questions like Czechoslovakia,
questions which have no relevance to the
country immediately, Shri Charan Singh
seized upon issues which the common
people understand, the problems facing
the people and he was able to swing their
opinion in his favour.

o} gen WX wOAW : FFAT WAl

W grxT AT ) @ & W mfa
agf &
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MR. CHAIRMAN: The bell is being
rung. Now there is quorum. The hon.
Member may resume his speech.

SHRI BEDABRATA BARUA: Itis
sometimes the misfortune of some persons
to be accused for the wrong reason.
Shri Kachwai accused me of talking on
international issues when I was trying
to draw the attention of the House to
the over-emphasis on international issues.
What I want to say is that on internatio-
nal issues, if they are at all to be dis-
cussed, discussions cannot take place by
arguments alone; sometimes there is such
a thing as national interest. Unless we
go into the basic question, all foreign
policy appears to be one thing to the
Opposition and quite another thing to
the party that is in power.

Actually, in Britain when they try to
draw up their foreign policy, they come
to an agreement that this business of
opposing every foreign policy of the
Government should be given up. They
have a bi-partisan foreign policy because
British national interest.cuts across ideo-
logies. They have certain interest in
India and whether one is a Conservative
or a Radical one has to support that.
Britain has got to import certain
amount of food from the outside
world and whether it is the Conservative
Party or the Radical Party, it has to
carry on its diplomacy in view of the
prevailing needs of that country. In
our Parliament we try to decide the
foreign policy by an open exhibition of
excitement. The result, of course, isa
lot of misunderstanding. It is something
that can be discussed only privately
because the national interests are not
always divulged in that way. Some of
the national motives are under the water.

I think that so far as over-emphasis in
foreign policy is concerned, we have a
lot to amend. It should be possible for
all of us, whether it is the Swatantra
Party or the Communmist Party or the
CP(M) or any other party, to find out
whether it is on the interest of the coun-
try as a whole to maintain certain re-
latioas with the Soviet Uniom and not
to get excited over every move that takes
place or is reported to take place in any
newspaper.
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I would say the same thing about
China or Pakistan or, for that matter,
England or USA because, so far as
foreign policy is concerned, I am abso-
lutely sure that if this party is replaced
at some time by some other party, it will
have to carry out the same foreign policy
because the basic determinants of foreign
policy are national interests which no
party can get out of. At present, possib-
ly we are having a sort of a difficult stance
in our foreign policy bscause of our
having opposition from both quarters,
China and Pakistan. It creates certain
difficulties and we have to gst out of
thoss difficulties and widen the area of
friendship all round the world. It would
not do for us to make the foreign policy
the issue on which to base our opposition.
I request the Membzrs of th: Opposition
not to bring in these issues and over-
emphasize them. I would like to rep:at
the example of Charan Singh who could
point to more urgent problems of the
people and take the place that the Oppo-
sition occupied in Uttar Pradesh.

As 1o the problem of disintegration
that has been referred to, I am reminded
of certain statements of the Malaysian
politicians last year. They said that
there were the Chinese, the Malays and
the Indians and that there would be cer-
lain strains between these people unless
they maintained a growth_rate of 6 per
cent. In our country also, much of the
strain develops out of the stagnation in
development efforts. When it takes place,
just as when the recession took place,
we had more strains than we had earlier.
Possibly, there are certain other problems
like the employment problem, the deve-
lopment problem and the regional em-
phasis on growth.

These problems cannot be possibly
solved on the basis of our functioning.
With the best of our intentions, with the
best of the intentions of the Planning
Commission, with the best of our Plans,
we cannot possibly remove these imbalan-
ces unless we develop a progressive eco-
nomy. The development of the economy
of the country is not the only respon-
sibility of the private sector. Wherever
there is an imbalance, we must have a
growing and a wider public sector to take
its place. Where, for example, in un-
developed areas, like, Assam and other

undeveloped places, development of trans-
port is not what it should have been and,
dus to lack of transport, industries could
not develop, there must be some conces-
sions, not merely pious and good inien-
tions given in regard to other thing: to
allow the people to develop industries
there, either in the private sector or in
the public sector, whatever it is.

Then, coming to the problem of viole-
nce, we certainly face this problem.
Possibly, the entire educational policy,
the typ: of temperament we are having,
the type of things we are having, that are
going on in the coun'ry, in Parliament
or elsewhere, may not be conducive to
develop an atmosphere where a democratic
syslem can function. Possibly, we re-
quire all our heads to be put together to
find out a solution 1o this problem and
to uproot the tendency to wiolence.
Violence exis's not only when people
react to regional imbalances but also
when regional imbalance is created. |
consider the creation of regional imba-
lance equally & violent process as the
reaction to regional imbalance. When
some peoplc are thrown out from a parli-
cular-area in trying to replace them when
they have a just claim to employment,
that is as good as violence. We have to
root out the causes of violence and the
only way in which violence can be rooted
out is through a just order that is cap-
able of ensuring justice to the vast majori-
ty of the people or to the vast majority
of the politically conscious people.
Violence does not come from those quar-
ters who have been exploited but who
are not politically conscious or who have
not politically asserted themselves. All
the problems have come because political
consciousness came in before the econo-
mic development. In India and in Asia,
the political consciousness came before
the economic development. In the West,
they had economic develop before
the awakening of the public opinion could
take place in the democratic processes
and institutions,, Here, the political
awarepess came first before the economic
development took place. In such a situa-
tion, drastic measures and surgical stops
can be taken to correct the imba-
lances.

Then, my hon. friend, Shri S.M.
Banerjoe, referred to secularism. Possib-




463  President's Address (M)

[Shri Bedabrata Barua]

ly, the secularism has been challenged.
But it is not the Congress that is at
fault. The whole conception that was
given to the coun!ry was as given by
Gandhi, by the Congress, by the ruling
Party, and it is another matter on which
one can attack another and siy that some
minorities have been disregarded. But I
would request the hon. Memters not to
make an issue on which we can find
fault. What is the type of teaching of
his'ory? What are the forces at the root
of attack on minorities? The entire
teaching of history has been wrong. We
have allowed that type of education,
that type of teaching, in every State, in
every administration of Government,
which is absolu'ely misleading. The type
of history which is taught says that India
was put under foreign rule in the
eleventh century. A very absurd state-
ment, India might have been ruled by
some dynasty which may be Hindu or
Muslim. But we try to divide history
in two or three periods, Hindu period
and Muslim period, not Buddhist period
tecause there are not enough Buddhists
to say that there was the Buddhist period
also. This type of education has been
at the root of whole thing. The division
of history of the country on the basis of
dynasty that ru'ed India is quote off the
mark. Possibly, that has also 1o be correct-
ed. Unless we approach the problem basi-
cally, education will go in one direction,
the younger generation will change in one
direction, and we will be pretending
to pro'ect the minorities and getting
some votes inlo the communist party and
some into the Congress, but the minori-
ties will remain where they are un'ess we
are able to assure them a fzir place in
the system which we call Indian demo-
cracy.

Again, the problem of corruption has
been raised. It is said that India is not
a very corrupt country. People say that,
by comparison with some of the countries
to our East and to our West, India is
possibly not that corrupt. This is no
consolation, The lack of emphasis on
corruption, I feel, is something that
staggers.a man who has anything to do
with common people, who goes to
the common people. Whatever the
failure, whether it is in' the public
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sector or in the private - sector, |
think, it is due to corruption. We have
got a set of laws, but nobody obeys the
laws. Even the most minor modifica-
tion that can be effected is not
effected

The Hindustan Zinc Limited recently
complained that they do not hive buyers
to purchase their fertilisers even when
they offered a price 30 per cent less.
This is staggering! Why are they not
purchasing? It is because the private
sector can give a commission which the
organisation selling at 30 per cent less
cannot give. Can we afford to have
public sector in this fashion? We cannot
solve the problem by simply saying that
corruption should go. We should direct
that, il the public seclor is to purchase
anything, it must first of all purchase
from the public sector., Do you have
the strength to say that? 1 think, we can
get this done saying that this must be
done. But, of course, there will b2 all
sorts of pleas that ths zinc is not of a
particular quality; they will reject saying
that the zinc is not of a particular quality;
if it is with onz per cent impurily, then
they will say that they require one with
two per cent impurity; il it is very pure,
then they will say that they nexd some-
thing impure; if it is impure, then th:y
would say that they ne:d something pure;
somehow or other they would avoid it
and get their commissions. Therefore,
un'ess we give du: emphasis and eradicate
corruption, we will not get anything start-
ed for development. [ know, the right
emphasis has never been laid on the
practical working out of the problems,
It is no use talking about western demo-
cratic system where the economy is manag-
ed by industrialists; there they can very
well depend on the industrialists to give
Rs. 60 or 70 as wages, but here w: cannot
depend on the industrialists. Here we
have to go in'o the details not only of
law but also of implementation. Are we
actually working out the details? Are we
making demands of specific issues? This
is not a danger to the Congress Party as
such; it may be that the Congress Party
may suffer due to not-a-very-correct
approach, but it may be that the Opposi-
tion parties also may suffer and they may
have the same fate as they had in U.P. or
Punjab or anywhere.
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MR. CHAIRMAN: The hon. Membar
may conclude,

SHRI BEDABRATA BARUA: I will
just conclude.

Coming back again to the question of
unemployment, this can only b solved
when the economy grows, when there
are more investments, when the excess
capacity is utilised, when generally we
have achieved commanding heights in
public sector. I hope that Government
will take steps in this direction and s2cure
commanding_heights for the public szctor.
Where the public sector has to deal with
public sector, therc is no corruption.
The cntire problem comes only when the
private sector comes in. Only whena
man in the public sector has to deal with
the private sector, he bzcomes corrupt;
when a man in the private sector has to
deal with the public sector, he becomes
corrupt; this happens also when the private
sector has to deal with the private sector;
corruption sets in when an official has to
deal with the private sector. The only
solution to the problem of corruption is
to assure public sector commanding
heights.

It should also be ensured that the
public sector, Government and the admi-
nistration work in unison in the matter
of financia] dealings. Only at that level
of functioning, can we remove a lot of
corruption prevailing today.

SHRI CHENGALRAYA NAIDU
(Chittoor): I have heard many mem-
kers speak before me. Even today when
Shri Ramamurti was replying to the debate
on the no-confidence motion, I heard him
with rapt attention. Wherever there is
dirt, wherever there is poverty, the com-
munist flies flock there. They are like
that. When there is trouble in Telengana
or Bombay, these people wanted to get
in there and fish in troubled waters.
They forget that they will always get into
trouble when they try to fish in troubled
waters.

Today Shri Ramamurti was accusing
our Chief Minister in a way which no
one can tolerate. He does not know
what happened in Telengana: Had he
gone there and known what had happened

there, he would have felt sorry for s1ying
what he said today,

In Telengana, the trouble is due to
unemployment. Poverty and unemploy-
ment go together. Who is responsible
for the trouble there? It is mninly the
Planning Conmission because of its
partisin  attitude towards development
in Andhra Pradesh. They oblige some
other States at the expense of Andhra
Pradesh. It is due to this policy of the
Planning Commission thit. our Chief
Minister had trouble there, the people
of Andhra Pradesh had trouble.

Telengana is a backward arei. People
there expected development in a big way
of that arer. But we hive no funds.
The Andhra Pradesh Government his no.
funds 1o spend more monsy there and
develop that area.

SHRI UMANATH  (Pudukkottai):
A lot of funds, about Rs. 10 crores, was
returned.

SHRI CHENGALRAYA NAIDU:
The trouble is that the Planning Com-
mission is not sanctioning schemes. The
Industry Ministry is sitting tight on the
licences. These have not been sanc-
tioned. They are responsible for all
these things. The Planning Commission
is not sanctioning our schemes. The
Industry Ministry is withholding licences
for which so many applications are
pending.

I will cite only one ins'anze. When
Shri Sanjeevayya was Minister of Industry,
he laid the foundation s‘one for a factery
in Hyderabad. Afier that, a new
Minister took over here. So many years
have passed. The new Minister says
that the Finince Minister has not cleared
the application. Who is responsible for
this state of affairs? One Industry
Minister does something. Then another
Minister comes on the scene. He says
the Finance Minister ts not clearing the
application. This is a public sector
project. The rumour is that the Finance
Minister wanted to help a private sector
project and that is why sanction for
this public sector project has been with-
held. Is it true that the Finance
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Minister is withholding it? I want an
answer to this question. ’

Injustice has been done to Andhra in
so many ways. That is why all this
trouble is there. For the sins of the
Finance Ministry, the Industry Ministry
and the Planning Commission, our Chief
Minister and our people in Andhra
Pradesh are suffering.

So without understanding the real
position, Shri Ramamurti was accusing
our Chief Minister. When trouble
started, our Chief Minister took immedi-
ate steps. He called all parties to a
conference where all agreed to take some
action. The communists were alo a
party to that. But here they have the
audacity to say something else. Is this
not shameful on their part? It shows
that they are not trustworthy. Other-
wise, 1 cannot understand this sort of
performance on their part.

In Telengana, they are all Telugu
people, in Andhra they are all Telugu
people, in Rayalaseema they are all
Telugu people. Unfortunately, this trouble
arose through some misunderstanding.

Here I would like to say one thing.
Today when she was speaking, the Prime
Minister said that everyone in the country
must have freedom to go and settle any-
where else in the country and to do
business anywhere. Very good. What
about Kashmir? Are we doing il in
Kashmir? Why have they put a ban on
the people of India entering Kashmir?
Why cannot the Government immediately
pass an order or an amendment, if need
be, that Indians can purchase property
anywhere in this country. When we have
not cone that, what right have we to take
a critical attitude about Telengana or
Bombay? When we dp not correct
ourselves, what is the use of asking others
1o correct themselves?

17 brs.

When the mid-term elections were
going on, the Russian Radio which calls
itself Peace and Progress it is not peace,
it is the other way did much propaganda
against our Government, our political
leaders. It attacked the Congress
President and the Jan Sangh leaders. I do

not when my countrymedq, whatever party
they telong to, to be attacked by a foreign
radio. It has no -business to interfere
in the internal affairs of our country.
They must be taught a lesson. What
about the floods of pamphlets at the time
of clections? They go so much finances
that the Congress, Jan Sangh or the
Swatantra could not compete with them.

SHRI S. M. BANERJEE: Who
financed?

SHRI CHENGALRAYA NAIDU: Due
to Congress policics, no richman comes
forward to contribute to the Congress
Party. We were collecting one rupee
after another for this election; I mean
very Bmall contributions from the
common people of India. If you imply
that Congress got money from big rich
feople, it is false. They want to cover
their sins and they try to do it by throw-
ing the blame on the Congress, Jan Sangh
and the Swatantra. In West Bengal,
Congress was routed. The United Front
joined together. The communists deceiv-
ed the Bangla Congress and the other
parties and with the help of the Bangla
Congress and the other parties they were
able 1o get some seats. Let them fight
the eleclions alone, as the Congress does;
they cannot do it. Bangla Congress gave
them the shield and the mask; without
those masks, let them go to the people
and see; they will never be successful.
They need not boast of their viclory.
The Home Minister meationed the period
of two years; it is not necessary. Six
months are enough for this frent which
could not come to an agreement on the
portfolios and form the Governmeat even
after six days of talks. If the earlier
Front Government had beem allowed, it
would have met a natural death and they
would not have got s0 many seats now.

SHRI S, M. BANERJEE; You had
an abortion.

SHRI CHENGALRAYA NAIDU: The
Governor took some action perhaps too
soon and this has happened. If allowed,
they would have had a natural death. I
feel that they would not stay even for six
meonths this time.

Regarding agriculture, our Government
bas done very well. In the field of
agriculture and in the field or improving
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our economy, the economy of the country
the Government has dome much. But
that is not enough; that is not at all
eaough. If the Government had dome
well really, if they had concentrated on
the agricultural field, they would have
done better, as Prof. Ranga said this
morning. They would have produced
50 per cent mor: of produce today. We
need not go with the begging bowl to
Egypt for rice. If they had spent money
and if they had agreed to give the neces-
sary finances to complete the projects in
our country, we nced not go with the
begging bowl to any other country.

I will give you some instances to show
how the Planning Commission or the
Government of India is showing a parti-
san attitudz. They have prepared a plan
for electricity extension or power extension
in the fourth Plan. According to the
fourth Plan, the country’s awerage is
about 300 megawatts. I do not remem-
ber it correctly now. The point is, the
amount allotted for Andhra Pradesh
for extension of electricity is wvery little.
In Andhra Pradesh, w: have already got
some power projects. In Ramagundam,
w2 have some power projects and in
other places also we have some of thes:
projects. Now, w2 have to sp:nd money
only to add some more additional power
there. But instead of increasing the
capacity of the existing stations what is
happening? We need some money only
for increasing the existing capacity. But
the Central Government is not willing
to glve that monzy. Due to this, in Andhra
Pradesh, the dzvelopment will be stalied
and we will suffer for another 10 years.
If the Government is not willing to give
funds for Andhra Pradesh to develop its
electricity, the people will suffer and
ultimately it will reflect on the Govern-
ment of India.

If we compare what th: Government
is doing regarding electricity, we will know
this. I will give you some instances.
The Government have started the Neyveli
project in Madras S'ate. It isa Ceatral
project, Because the Central Govern-
ment started a projoct there, the entire
electricity was used by the Madras
Government at a cheaper mate. In
Gujarat, they bave started a project like
that. In Bombay also they have started,

. minister,

project like that. In other States also
they were able to increase the eleciricity
capacity. But for Andhra Pradesh, the
Central Government has not come
forward to start such schemes. In Madras
State, the Neyveli project is there. Again
they have started the Kalpakkam project
there. When they are giving one project
after another in the same State, why
cannot they think of starilng one where
there is no Czntral power scheme? This
is the way the Cenral Government is
behaving. This is the partisan attitude
they have shown.

Not only in the matter of electricity
exiension but also in the case of other
projects, much needs to bs done. In
Andhra Pradesh, sanctioned projects are
:nding execution. They have not been
able to complete them for want of money.
The Centre is not able 1o help the Andhra
Government to complete these projects.
If they had completed the projects, we
would have produced more of foodgrains
and we need mot have gon to Egypt
or tome other countries with a begging
bowl, 1 think that the Government will
at least op:n their eyes and do justice
by allotting sufficient funds to Andhra
Pradesh to complete their projects.

In the Industries Department, I will
tell you what is happening in Delhi itsell.
In the Industries Department, thousands
of applications are pending. The day
before yesterday, our Industries Minis-
ter was telling the House that there were
no applications pending ‘‘on my table.”
I say that the applications are pending
in the cupboards of his clerks. Unless
one sess the clerks and the Under
Secretaries or unless we sea the Superin-
tendents of the department, the files will
not come out. They will not go to the
Even in the States, if an
application is made, there is an acknow.
ledgement within 15 days and the final
result is known within 3 months. But in
the case of Central Government, for years
nothing is known, Something must be done
to overhaul the Industries Department.
New officers should be put and it should
be made to function efficiently.

If there was crop insurance, people
would nmot have been ruined when there
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is famine or when pests desiroy crops.
In every field, there is insurance but not
in agriculture. I request Government to
introduce a crop insurance scheme.

Coming 1o stability production, last
year, when there was severe shortage of
sugar, Government encouraged everybody
to grow more sugarcane. When more
sugarcane came, price went down. It
took a lot of time for Government 1o
induce the factories to pay Rs. 100 per ton.
In Madras State, they are paying only
Rs 40. This is the way they treat their
agriculturists. Last year, jaggery prices
ranged between Rs. 160 to Rs. 180 per
quintal. Before that, it was Rs, 150,
Now this year, it has come down to Rs.
50 or Rs. 60 per quintal. Who is respon-
sible for this fall? If Government had
fixed 2 minimum price, Government
would have purchased it when the price
fell below the minimum, But Govern-
ment is keeping quiet. Agriculturists
have come to such a stage of ruin that
they connot be rehabilitated for another
5 or 10 years. How can there be
stability of production if Government
is si'emt? We had a discussion on
groundnut in this House and the Minis-
ter said, he has asked his Secretary to
look into it. 1 do not know what the
Secretaries are doing for six months and
when Government will purchase the
groundnut because the prices have gone
down so much. Due to the low price,
the agriculturists are not releasing the
groundnut and most of the oil mills in
Maharashtra and in South India have
either closed or are on the point of liqui-
dation. Does not the Minister for Agri-
culture, Shri Shinde, know that? He comes
from Maharashtra. He knows this. Can
he not take a decision on this? I want to
know whether the Secretaries and Under
Secretaries in the Department of Agri-
culture rule this country or these Minis-
ters tule this country. Are the Ministers
responsible to this country or the
Secretaries are responsible to this country?
1 want the Ministers to wake up at least
now #nd help the ryots by seeing to it
that the prices are kept ata level. In
all other counrties minimum prices for
agricultural comhoqitiu have been fixed.
Unfortunately, in this country the mini-

mum prices have not been fixed so far.
They said they will appoint an Agriculiure
Prices Fixation Commitiee. It has not

been done. They promised to appoint
an  Agriculture Production Advisory
Committee. It has not been done.

They are thinking on these lines for ‘the
last one year and I do not know when
they will decide to have these things. I
appeal to the Minister for Agriculture
to come forward and prove that the
Secretaries are not ruling this country
and the Ministers are ruling this country.
I want him to come forward and fix the
minimum prices at least.

SHRI R. BARUA (Jorhat): Mr.
Chairman, Sir, I rise to ‘support the
Motioa of Thanks on th: Presiden!'s
Address.  While doing so I want to make
a few observations. In this debate we
cannot ignore th: political picture that is
emerging afler the recent elections. QOne
thing that strikes me today in that after
the 1967 elections when the Congress lost
their seiats in many places and the
Uniied Front pariies won them ther: was
glee all round that the Congress had
lost their seats. Today, after these
elections, we do not find th: sams
symptom. Whay? I am posing this
quzstion not to one particular pariy but
to th: political scens that has em:rgid in
India today. One thing that struck me
most during the last election was that if
any casually was there it was the political
ideology of all parties. I n:ver kn:w of
any important speech or propagation of
political ideologies of & particular party.
We have socialism today and it is expect-
ed that during election time the people
are educated about the particular philo-
sophy or the political appoach. This
time I found that most of th: parties
neglected this very important aspect and
they had to do it.

There was a struggle for just survival
and therefore for this purpose, for sur-
vival, the regionil sentiments of some
divisive forces were taken advantage of
by some important partiess. I think
almost all the parties did it in order to
just survive., Otherwise, how is it that
the entire picture during the last two
months or so has changed when political
education was more or less absent. . This
is a symptom of the disease that is facing
the country.
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We are all talking about the Bombay

riots and the regional feelings. What '

are these things due to? Partly it is due
to the economic situation in the country
and partly it is because of the individual
approach of the parties. Political life
is fast losing ground in the country.
That is why probably locally in some
areas even people weddcd to very high
ideals had to succumb to the inhibitions
of regional approaches......

&Y geR wa weaw . @wiafa
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MR. CHAIRMAN: The hon. Mem-
ber, Shri Barua, may resume his seat,
Quorum has been challenged. The Bell
is being rung.

The hon. Member may resume his s=at.
The bell is being rung......Now, there is
quorum. He may continue his spesch.

SHRI R. BARUA: Afier the elections
we find that pariies which were wedded
to socia'ism and partics which were
wedded to some other philosophy,
thcy are trying to coalesce. Why?
Sometody says that this coali‘ion will
fall like a pack of cards; some others say
it will last. What 1 am concern:d with
is the picture that is em:rging; not with
its success or failure or survival. When
parties are compromising on their poli-
cies, how long will it sustain. The coali-
tion governments are falling out becaus:
there cannot be a basic adjustment. The
result is a policy of drift.

17.21 hrs.
[SHri R. D. BHANDARE In the Chair]

Somebcdy asked me about socialism,
what about your socialistic ideas? But
where is the climate for socialism? Can
socialism survive in a climate of violence
and regionalism, in a climate in which
one is only cager to survive for the next
3, 4 or 5 years?

Secondly, it is not the Congress along
that has suffered, it is the political life
of India that suffered in the last elections.
1 find that no party can say that it has

got a clear vision of the future. Only
the Communist Pariy has come out suc-
cessful in Bengal. At the same time, is
it not also a fact that they are trying to
compromise with people with whom they
cannot see cye¢ to eye in the matter of
political ideology just b:cause they want
to be in pow:r? Then, those pariies
which are now going to join hands with
them also cannot bz too sure of what
will happen next time. It is because the
entire Indian population is not being
given the political education which was
the original aim of the elections.

Then, this picture gives India's posture
to outside world also. What will the
rest of the world think about us? Is this
a country which can give a stable govern-
ment not only at the Cen're but in the
States alco? Economic viability and
economic improvement of & country de-
pends large'y on political stability.
But are we on th: way to give political
stability in the States? If the States
crumple, its impact will certainly b: felt
on the C:ntre and if everything collapses
what will it lead to?

This pzriod has also wi n:ssed th: emer-
gence of th: youth. We find that the you.
nger gensration of the country, whether in
Government scrvice, universities or other
areas of, activity, thsy seem to exhibit a
sense of exuberance and sometim:s il is
manifested in different forms. It take:
to violence or some other form. But the
more sigaificant thing is that there is no
united or coordinated philosophy and
there is no spxcific direction to thess
manifestations. Today you will find
some students creating trouble bacause the
bus conductor has not bzhaved prop:rly.
Tomorrow it will bz against the professor.
The day after the employees will quarrel
with the head of the department or some-
thing like this. There is not a co-ordi-
nated movement of the youthful exub:r-
ance. This is also a sympiom which
is not very happy for the future of India.
If has to b= checked. Who can  check
it? The only possible check against all
these forces is the political parties.

We must not forget that once upon a
time it was the Congreas Party that had
an all-pervasive influence and there was
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an attempt on the part of some parties,
for instance the Socialist Party and the
Communist Party, to come up as all
India parties. Now that all India move-
ment is replaced by parties with loeal and
regional attachment. Regional and reli-
gious attachments are coming up. As
& result of this, just as the Congress is
loning its previous ground the Socialist
Party and the Communist Party also are
losing their ground. May be, in a parti-
cular area they are getting votes but the
result is that these divisive forces and
these new manifestations are not properly
canalised towards the improvement of the
people at large.

In his Address the President has rightly
said:—

“Government are determined to make
every effort to mobilise our own re-
sources of savings, enterprise and
managerial ability.”

‘We want to improve our economic condi-
tion end also meet the needs of the
people of this country. In order to do
that the mobilisation of resources is a
must. But when the question of mobi-
lisation comes, everybody shirks the re-
sponsibility. No State today is anxious
to tax its own pzople; nobody likes to
do that. Even il there is an increase
in taxation tomorrow at the Centre,
certainly there will be sufficient opposi-
tion from all the political parties. 1 do
not think the State Governments are to-
day co-opcrating with the Planning Com-
mission so far as the question of mobilisa-
tion of resources is concerned. They are
not anxious 10 go in for taxation because
that may lead to some sort of an unpopu-
larity with the masses.

‘We have heard that while extending
their support some parties are saying,
“Unless you agre: not to put levies on
such-and-such a thing, we are not going
to coalesce with you" What does it
indicate? It indicates that they are not
conscious of the basic factor, namely,
that economic resources must be mobilis-
ed in order to go in a big way for the
economic improvement of the country.
Not only do we not have any coaception
of a particular philosophy for economic
improvement, we do not also think it
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necessary to mobilise resources,  The
result is that today everybody is trying to
depend upon the Central Government
for resources and they will not do any-
thing.

Why is it happening? It is happcn-
ing bocause we are not in a position to go
to the people and say that these things
are necessary at times. We know that
during the Second World War when
there was rationing in England, pcople
used to go to the shop or a particular
institution for geiting their rations and
there was another queue in which people
were standing to return what remained with
them. For instance, I had the sugar
quota for one week but I happened 1o be
out of Delhi; therefore, my quota of sugar
remained and I had to go there to
deposit whatever remained with me.
That was the national consciousness of
the people of a country. But what is the
consciousness of our coun‘ry today? We
are not anxious to go in for tapping our
resources and no amount of worlds in the
President’s Address or elsewhere is going
to do any good for us,

No doubt, we have improved our eco-
nomic position to some extent but con-
sidering the pace at which the world is
moving we are lagging far behind, When
we consider the condition of the masses
in our country, it is far less than what it
should have been. In order to do that,
it needs the combined effort of all the
political parties. Today, fortunately or
unfortunately, we have differeat political
complexes in different States. Unless
the States and the Centre combine for
the purpose of having a bold move, it is
not possible to ameliorate the condition
of the poor.

The result will be constant friction and
more friction. Then,there has been the talk
of a second refinery in Assam. It is always
said from this end that it is not
feasible on certain economic grounds.
But, at the same time, I fail to under-
stand how it is that the Qil Ministery do
not go to the deep question of the
unemployment and the economic need of
the area. When the people find that
nothing is being done, naturally, they
will catch hold of anything which
is before them for attracting the
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attention of the Government or,
for that matter, of the country as such.
Just to say that oil is not sufficient is not
enough. We have got a small refinery
of 0.75 million tomnes. It was to be
expanded to refine oil to the tune of
1.25 million tonnes. The talk was going
on for a long time. But nothing is being
done as yet to this day. It shows that
there has been some intellectual lethargy
in some quarters, maybe in the Ministry,
maybe, with tke officers. If you say
it can te done, why don't you do it? If
you do not do it, the result is that you
throw the peop'e to certain positions
which will be difficult to control. That
is why we today hear of regiomal imba-
lances and the consequences thereof.

With regard to the foreign policy of
the country, it is a good sign that the
Government seem to take a pragmatic
view of our relations with different
countries. The world today has moved
1o a distence where it was mot there ten
years ago. Recently, it was very encourag-
ing 1o find that our Ambassadors from diff-
erent countrics were called here to make a
real appraisal and assessment of what we
are doing and what we will be d»ing in
furture.

1t is true that we talk of non-alignment,
But sometimes non-alignment is also
alignment. That is a thing which we must
guard against. In the context of today,
it is not possible for usto be friendly
with one and go against anmother. It is,
therefore, all the more neccssary that we
put a posture in which we are not likely
to be misunderstood.

Lastly, I would like to say that we
have in the coun'ry a new class of
educated unemployed. We were talking
about agriculture, no doubt, but with the
spread of education, there are less people
going in for agriculture. Therefore, edu-
cated class needs some employment and
the employment avenues can be possible
only if we advance industrially. Here,
there seems to be a disparity between the
production of the educated youth on the
one hand and the pace of industrialisation
on the other. Itis mot enough to say
that we have done enough in agriculture.
We have not done as much as we should
have done in the fisld of agriculture. And

we are yet to go a long way in the field
of industry. Unless we look to this
aspect, the unemployed youth is bound to
create more trouble for the country and
the coun'ry’s economy.

With these words, I support the Motion
of Thanks for the Presid-m's Address.

SHRI Q. S, REDDI (Miryalguda):
I rise to support the motion of thanks to
the President. The President, in his
Address, has appealed that regionalism
parochialism ghould be eschewed from the
country. He has also appealed that
secularism should be maintained and
tolerance shou'd be established. In this
connection, I wish to say that, in regard
to Andhra-Telengana dispute, some of
the Members of Parliament have drawn
comparison with Shiv Sena troubles.
The Andhra-Tclengana troubles are not
the same troubles like the Shiv Scna
troubles in Bombay because the Andh ra-
Telengana trouble is a trouble between the
brothers of the sams family. )

If you remember the past history of
the Hyderabad Siate, there was a time
when Razakars ruled the country and the
Telengana people had to flee from Telen-
gana to other neighbouring States. Amn-
dhra region was one of the regions
which gave shelter and refuge to the
people fleeing from Telengana. They
had enjoyed the hospitality of the
Andhra region. After that, there was
a struggle when Andhra Pradesh was to be
formed. There was a dispute whether
there should be a separate Telengana or
whether there shou'd be a merger with
the Andhra region. This struggle conti-
nued for some time. Afterwards, the
matter was referred to the Central Go-
vernment and our leader, Shri Kond
Venkata Ranga Reddi, led the movement
for a separate Telengana, Then he was
called by the Cen‘ral leaders and there
was an agreement saying that these two
regions should merge, so that a greater
Andhra could be formed. Those regions
from Madras and from Hyderabad,
Andhra and Telengana merged into what
is now called Andhra Pradesh. It was
the dream of the Telugu people that they
should form themselves into one State.
Those Telugu people who were in the
Madras State were aspiring for ano
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Andhra State. In the same way, the
people of Telengana also aspired to join
their brethren in the Madras State.
Therefore, the State of Andhra Pradesh
was formed. It was the dream of the
State of the Andhra Pradesh that the
separate and distinctive culture of the
Andhra people should be supreme; it
should also have its own history in the
annals of the country. With this, there
was an agreement saying that the back-
ward parts of Andhra Pradesh, specially,
Telengana, should be given certain
safeguards, and an agreement was entered
into by the leaders at the Centre and
what is called ‘the Telengana safeguards.
entered into were guaranteed. For a
certain number of years, all these back-
ward parts of the Telengana had to be
improved so as to be brought on par with
the regions in Andhra Pradesh. This
was the meaning the Telengana safeguards:
By and by it so happen:d that, due to
lapses in the administration and due to
lapses of some officers, the Telengana
safeguards came to bz neglected and
some of the funds which ought to have
been spent in the Telengana region alone
were spent in the Andhra region. There-
fore, the trouble arose. Specially, the
youngsiters, who ought to heve got employ-
ment in the Telengana region, were
disappointed. Economic depression was
also another reason. The youngsters,
who came out from the colleges—the
number of colleges in the Telengana
region was greater than that in Hydera-
bad region—w:re aspiring to get em-
ployment and sinze they could not get
employment and since the Andhra region
personnel were taking all the regional
jobs, those jobs below Rs. 300, they were
disappointed. The Telengana jobs were
to be given to the Telengana people at
the cost of Telengana funds and for the
Andhra region, Andhra funds were to be
spent for Andhra personnel. Ins‘ead of
that, in the Telengana region, Andhra
personnal came 1o be employed in greater
‘numbers during th= last five or six years.
Therefore, the youngsters got annoyed
and they agitated. Some of the leaders
of Telengana area brought this to the
. notice of the Government, but the
Government were slow in implementing
and safeguarding the rights of the Telen-
gana people. Therefore, the trouble

started with the youngsters. I do not say
that there were political leaders behind it.
Some suspsct that the leaders are also
interested in this. It canmot be proved.
Anywsy, a basis for the commotion

is there among the minds of the
youngsters. They began to say ‘Andhras
go back; safeguard Telengana rights.”

It is with this kind of slogans that the
commotion started. But what is report-
ed in the press about the commotion is
grossly exaggerated. 1 will only cite one
instance. In Nalgonda, from where 1
come, & Deputy Surveyor had a row with
his own other Deputy Surveyors. The
other Deputy Surveyors who had a quarrel
with him since a long time, took the
opportunity, brought him out, pourcd
kerosene oil over him and burnt him.
This incident had no connection at all
with the Telengana agitation. But it was
reported on the other side in the news-
papers that this was due to the Telcngana
students trouble. This kind of exaggera-
tion also roused passions and aggravated
the situation. 1 am sure many of the
Telengana p:ople have safeguard and
protected their Andhra brethren during
the agitation. There were, of course,
minor incidents of slapping, abusing and
writings on the walls and buses. These
roused feclings on  the other sides.
They were also infuriated that about 4000
Andhra employees serving in Telengana
were to go back by the 28th February.
This wholesale deportation of 4000 pzople
contemplated caused annoyance to the
Andhra people.

First of all, it should have besn so
arrang:d that all these Andhra employees
employed on Telengana funds should have
becn given the option to remain in the
Telengana pegion or go to Andhra
and if some of them persisted in
continuing in the Telengana region, the
same number of people from the
Telengana area should have been employ-
ed at the cost of Andhra funds. This
would have been a good measure instead
of resort to wholesale deportation. But
somehow it was mnot accepted. Perhaps
the Telengana people felt that this
deportation by a fixed day would satisfy
the people of the Telengana region and
hence this compromise . was arrived at by
all parties at @ conference called at the
instance of the Chiel Minister,



381 President’s Address (M) PHALGUNA |, 1890 (SAKA) President’s Address (M) 382

. After this order was passed, some emp-

loyees took the matter to the court. Now
a judgment has been delivered that this
wholesale deportation is wltra vires the
Constitution and against rules. Now a
Bill giving the safeguards for a further
five years is before Parliament.

This is the background. Therefore,
this trouble should not be compared to
the Shiv S:na movement in Bombay. It
is not pleasing to the Andhras, whether
in Telengana or in the Andhra region,
who have been living as brothers and
would continue to live as brothers and
develop the State together, to be com-
pared with the agitators in the Shiv S:na
movement in Bombay.

MR. CHAIRMAN: That was over
yesterday.

SHRI G. 8. REDDI: I would make an
appeal for the continuaticn of the
Telengana safcguards. An assurance has
been given cn this score and it should be
implemen'ed. There are doubts as to
whether the safeguards will be implement-
ed. Some interested parties are creating
a sense of no-confidence in the statement
that the safeguards wou'd be implemented,
because cases have gons to court and a
stay order has becn issued by the Supreme
Court, But time and again our Chief
Minister has bzcn  impressing on the
Telengana people that the safeguards will
be guarantecd even if it means a constitu-
tional amendmecnt.

Besides ‘this, there are other matters
requiring the attention of Government,
P.ople in Andhra and Telangana ought
to live tcgsther and some forces and
links of integration have to be developed.
Social relations b:tween the Andhra and
the Telangana people have also to deve-
lop. Itis only in that background that
the fu‘ure lies and it is up to the leaders
of both sides to d=velop this kind of an
attituds. Already both the Telangana
and Andhra p-ople are coming together.
After these disturbances I happened to
travel along with some ministers going
round assuring the Andhra people that
their safety lies in the Tclangana people.
I app:al that others should go round the
same away in the Andhra region assuring

them that their safety lies in Telangana
and both sides ought to develop the
culture which is unique in Andhra and
it should develop to such an extent that
we should take pride that Telangana and
Andhra live together and develop the
country.

SHRI K. NARAYANA RAO (Bob-
bili) : I whole-heartedly support the motion
of thanks to the President. The President
in his Address referred to certain aspects of
our naticnal life. He has particularly refer-
red to the welcome signs in  the growth
of agricultural and industrial production
and the improvcd position of India in the
international arena and also stressed the
necessity of upholding the secular ideals
and discourage communal, caste and
regional tendencics. For reasons best
known to themselves, the Opposition
speakers did not participate in the debate
today in larger numbers and we did not
have the benzfit of their considered views
and our speeches have become speeches in
vacuum.

SHRI JAGANNATH RAO JOSHI
(Bhopal); Why should it be so? You
can speak supporling the motion of
thanks for the President’s Address.

SHRI K. NARAYANA RAO: Probably
you did not undierstand my English.
Having said this, T have to offer a few
commen's about our agricultural growth.
Last year agricultural production regis-
tcred a tremendous growth but blind
statistics should not lull the Government
into complacency. If the Government
could enlighten us as to how much
of production was due to their policies
and programmes and how much was
the boun'y of nature, it would help clear
things. Today, agricultural production
is looking up and the agriculturists arc
cager to use pesticides, fertilisers and the
irrigati'n  po'en‘ial. Previously, they
used to look up to the sky for rains; if
there were no rains, they used to resign
themselves to their fate. But today the
irrigation poten‘ial had been created in
large arcas and he is asking from the
Government what help they are going to
give him. He wants fertilisers, better sceds,
electric pumps, fair price for the produce
and an assured supply of water, What
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has been the Government’s efforts? They
may give statistics but I plead with them
that what has been done is not enoWgh.
The Government's approach had Ween
haphazard. Take, for instance, the ghes-
~tion of irrigation which concerns what
are called the dumb millions.

The people are not really concermed
with what is happening in Parliament.
They will not be so much concerned about
what is happening in regard to forcign
affairs. They want to have water. They
perhaps do not know that we poor MPs
camnot give them water. They will ask
us, “My tank is a3t repaired; our village
has not been electrified; we want to pur-
chase tractors; nobody is giving us power”
and so on. 30,000 people have been
waiting in Andhra Pradesh for the supply
of tractors. This is their damand. What
has the Government done? I do not say
that the Government has not done any-
thing. What they have been able to do
is mot at all enoungh.

What is happening in the rural side?
It has to be done in a bigger way. But
the Government, at every stag:, is halting.
I com= to the question of electricity.
You know pretty well that electricity for
industrial produsztion is  treated
differently ; electricity for agricultural
purposss is treated very differently,
and for domestic consumption, they treat
it differently.  'W: want electricity every-
where. What for? W: want electri-
city for pump-sets. And the Government,
on paper, agree that pump-s:ts should be
given priority. But what is the policy?
They want from the ryots a lot of funds
to b= given in the sense that the amounts
would be reimbursed later on, What the
ryots have to do is, they have to borrow
money from the lan1 mortgage banks which
again has to be reimbursed later on, with
interest. What sort of difficulties are
there? In spite of all this, a couple of
villages do get electricity in the end.

The second aspsct is this. So far as
pump-sets are concern:d, in the very
nature of our landholdings and the raral,
village economy, no on: can get a suitable
conmection because their lands lie in such
a way fhat they are intermingled here and
there. The ryots do not have cnough
money, and even if they have some money

to invest, they cannot imvest on just one
acre of land Rs. 6,000 to Rs. 7,000.
These are all matters which call for a
fresh thinking on the part of the Govern-
ment. [ do not blame the Minister of
Food and Agriculture for this. Itis a
total thinking of the Government on these
matters that is necessary and they should
sec how - best to attend to these things.
Therefore, 1 plead that there is an absolute
necessity for making a larger grant for
electricity. At times 1 feel so horrified
when I am informed that there is sufficient
pow:r in my State but that the difficulty
is about the funds to purchass what are
called transformers, eclectric poles etc.
Electricity is sometimes there, but unless
you consume it in the proper manner, it
will be a criminil waste. So, though
there is e'ectricity, for want of sufficient
number of electric poles and transformers,
they are not able to make use of the
power which is already produced. This
is a matter to which I would like the hon.
Minister concerned and also the Govern-
ment as a whole to give a greater thought,

I will take another opportunity to
discuss the dstails about this aspect of the
matter, about agriculture, and loans for
agricolture. But [ plead with the Govern-
ment one thing. I honsstly tell them,
cither you give the farmers the implements
and other things that they want or give
them the money required, to deal with it
as they like. I can tell you that within 10
years, th:y can produce food sufficient for
the country; not only that, They can
produc: enough foodgrains to be exported
and to earn foreign exchange also. It is
a pity that now we have to fall back up-n
foreign:rs to give us food. We have the
capacity and the knowhow and the people
are prepared to come forward. There
are very intelligent agriculturists, prepared
to put in all their efforts to increase
agricultural production, but the Govern-
m:nt is halting in giving them help.

1 will now briefly touch upon the
educational policy. We have conceded
in our Constitution that we must give free
education if possible to all our mmasses
b:causs there is nccessity to give them
education. That is very clear. Unless
you give them education, they will
become blind to many other things.
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I'can congratulate many States and the
Government also on giving sufficient
attention and energy and strength for
improvement and inerease in education.
But what is the character of the education
that is .imparted? Well, whelber it is
.improved or not, on that matter, I do not
want to dwell. But the fact remains that
there are graduates and graduates who
.are unemployed.
.reference to this particular aspect of the
matter, in regard to technologists. It is
not only the gquestion of technologists.
The problem of uncmployment is not
confined to cducated people alone. The
problem is everywhere. In the villages,
they want employment. If a boy fails in
the SSLC class, he wants employment, A
graduate also seeks employment, We
are not in a position, our system is not
in a position, to cater to their require-
ments. What is happening, unfortunately,
is this. You look at the sociological
angle. Once a person gets a bit of edu-
cation, he feels, rightly or wrongly, that
he is entitled to a job in the Government
or in the public service. He is not pre-
pared to go to other jobs. The son
of an agriculturist, who has
passed B. A. or School Final feels he is
entitled to a Government job, whereas
his brother who is not educated works in
the fields. It is a national waste. These
‘unemployed people cannot gbé to the
rural areas nor can they take up their
traditional avocations. They sit idle and
isolated from the rest of the society, and
here is secthing discontentment among
them. Unless it is solved, this unemploy-
ment problem will be a great threat.

Take the productivity pattern. We
have bemn concentrating so much on
machinery. Gandhiji always pleaded for
decentralisation and not for large.scale
production. He wanted rural economy
‘to be strengthened. In the rural sector,
the mobility of labour is so limited.
Therefore, it is necessary to take small
and medium industries to the rural areas.
Take the handloom industry. Itisin a
sorry plight. People have started wear-
ing nylon and clothes made out of syn-
thetic fibre. The textile industry is in
doldrums and is facing a tremendous
chhllenge from synthetic fibres. With a
couple of dresses made out of synthetic
fibre, he is able to wash them himeell.

I am sorry to make a .

The employment of dhobis is curtailed.
There is a chin reaction. It is, however,
refreshing to note that in his Address,
the President has made a reference to

‘increase in agro-based industries.

Coming to secularism, the Prime
Minis‘er has appealed to the opposition
parties for their cooperation. Prof,
Ranga came out with an interesting theory
and asked. You arc in power and you
want us to cooperate with you so that
you may be in power. I may tell him,
when the Prime Minister asks for the
cooperation of various parties, it is not
for the governance of the country, but
for the social revolution and for the
social consciousness. For this, all parties
must necessarily cooperate. For achiev-
ing a small localised benefit, the opposi-
tion parties are prepared to damage higher
causes and they say, Government machi-
nery has failed. But, who is behind ail
these things? When the Prime Minister
asks for cooperation, she means coopera-
tion on wider national issuses,

18 hrs.

Coming to foreign policy, we should
remember that afier we became indepen-
dent, we had to evolve a fresh -policy.
We have no background or tradition in
that. Even if there are traditions, they
are too remote to coanect them with
present-day conditions. When we be-
came independent, we had to formulate
our own policy. Unfortunately, when
the opposition members criticise our
policy, they are under the impression
that this is the foreign policy of an indi-
vidual or of a particular party. It is
not so. Let them read the speeches of
Pandit Nehru and they will find that he
always focussed the image of India,
keeping the interest of India in mind.
He was the spokesman of India. Nobody
in the House is going to tell anywhere
that this is the foreign policy eof the
Congress Party. This should be the
foreign policy of this country. I will
tell you the reasons. Conditioned as we
are in a federal policy, conditioned as
we are with so many political parties
having particular bias towards western,
eastern and so many other countries, this
should be our foreign policy. Honest
differences are there. Let the differ-
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ences be there. But let them not come
up when it comes to the question of our
foreign policy. There may be great
differences under socio-politico under-
standing. Unfortunately, it has become
the fashion of many peop'e. 1 am prepar-
ed to have differences from the sociologi-
cal angle and from the political angle.
But they should in no way come in the
formulation of our foreign policy. Sup-
pose I belong to X party that does not
mean I should plead for the western
countries. If I belong to the party of
our hon. friends who are so obvious
about their political influence, it does
not mean that I should necessarily be
bias:d towards China or Russia. You
have a policy that is best suited for our
country.

I wou'd like to say something about
Telengana affairs. It is really sad that
such things have happened there.

MR. CHAIRMAN: It is mere repeti-
tion. This has been discussed here
yesterday. The hon. Member has
taken already 15 minutes. He may
conclude now.

SHRI K. NARAYANA RAO; Sir,
I will conclude in another five minutes.
1 want to say a word about public under-
takings. This is again an ideological
matter and people of economic philoso-
phy are bound to criticise it. The Con-
gress as a party is committed to it, com-
mitted to democratic socialism. WNatural-
ly, in any scheme of things which it does
for democratic socialism public under-
takings are bound to play a prominent
role and rightly too. Today we can
boast of the inputs in our public under-
takings. But it is also a fact, which we
cannot ignore and we can only ignore it
at our peril, that all of them are not
performing in the way in which we ex-
pect them to perform. It has been stres-
sed here many times that many public
undertakings ar¢ running at a loss, 1

would like to knmow the reason for it.
Nobody can argue about the necessity or
otherwise of public undertakings. Their
necessity has already been established not
only in this country but even in capitalist
countries. ‘There are certain . areas
where State regulation alone will be the
answer. Therefore, about the necessity
or otherwise of public undertakings there
cannot be any two opinion. But the way
they have been operating is a matter
which we cannot ignore. One basic
reason which [ consider very impor-
tant, from my own angle, for their
poor performance is that the neces-
sary amount of ideological commitment
and attachment is not there on the part
of the tools which are really operating,
which is very essential for its success.
It is very easy for the government to give
crores of rupees, appoint a Chairman
here and a General Manager there and
create a super-structure. But unless the
people who work there, whether at the
official, managerial or worker level, do
it in the spirit in which it has been for-
mulated, it is bound to fail. Therefore,
I plead with the government that unless
the pcople who are employed to work
there at all levels work with conviction
in the socio-economic philosophy of
public undertakings, I am sure the public
undertakings are going to give you a
dismal performance. With these words, I
support the Motion of Thanks to the
President.

ot wegwm A (R c f
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MR. CHAIRMAN: He may continue
his speech tomorrow.

18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, February
21, 1969/ Phalguna 2, 1890 (Saka).
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